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RAJYA SABHA
Thursday, the 30th July, 2009/8 Sravana, 1931 (Saka)

The House met at eleven of the clock,
MR. CHAIRMAN in the Chair.

ORAL ANSWERS TO QUESTIONS
Extradition treaty with Pakistan

*381. SHRI PRAKASH JAVADEKAR: Will the Minister of EXTERNAL AFFAIRS be pleased to
state:

(a) whether Government has any extradition treaty with Pakistan;

(b) if not, the reasons therefor;

(c) the measures Government is taking to have such a treaty with Pakistan; and
(d) the details thereof?

THE MINISTER OF EXTERNAL AFFAIRS (SHRI S.M. KRISHNA): (a) No, Sir.

(b) The Government of Pakistan has not responded positively to our proposals to
conclude an Extradition Treaty.

(c) and (d) Government is endeavouring to persuade the Government of Pakistan to
develop a cooperative relationship with India.

MR. CHAIRMAN: Q. No. 381.
oY ThTIT AT HY: TUUfT HEISY, Ig Sl SR B, I8 fha-t fARrem goridr 81 S99 Pl

TI'ZITE\, “The Government of Pakistan has not responded positively. Government is endeavouring
— Government is endeavouring means Government of India — to persuade the Government of
Pakistan to develop a cooperative relationship with India.* EW ygl g9 ol EI?;(%R?I’I—*{ A} 79
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SHRI S. M. KRISHNA: Sir, we have been impressing upon Pakistan that it is in the interest
of both the countries that we enter into an agreement, a treaty of extradition. But, unfortunately,
in spite of our repeated attempts we have not succeeded. It is a fact that there are a number of
fugitives on the other side of the border who live in Pakistan, who are wanted for various heinous
crimes that were perpetrated against India right from 1993 blast up to the latest 26/11 blast. We
are awaiting Pakistan’s reply...

st TBTeT ATTSHR: T fohd=T AT BT extradition AT E?

it U 3777 ERT [T 48 SfIforgl

SHRI S. M. KRISHNA: ...with a hope that we will be able to ultimately persuade them to
see the path of reason...
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SHRI S.M. KRISHNA: Sir, in the last meeting of the two Home Secretaries on 25th and 26th
of November, 2008 a list of 42 fugitives from Indian Justice comprising both Indian and Pakistani

nationals was handed over to Pakistan.
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SHRI S.M. KRISHNA: Sir, this has been the refrain of Pakistan. Whatever evidence or
whatever dossiers we provide them, they say that this is not enough and this cannot be proved
in a court of law. With reference to the fugitives who are wanted, Pakistan’s position has,



generally, been that the terrorists named by us are not in Pakistan. This is, specifically, stated
with respect to the Indian nationals who are fugitives like Dawood lbrahim, Tiger Memon, Chhota
Shakeel, Lakhbir Singh, Wadhwa Singh, etc. With regard to Pakistani nationals in the list of
fugitives, Pakistan has pointed to an absence of Extradition Treaty and lack of evidence.
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SHRI S.M. KRISHNA: Sir, the answer to this is that in spite of Pakistan’s reluctance to help
us to improve our relationship with that country, India’s endeavour would be to continue to
impress upon Pakistan. It is in the larger interest of these two countries. For that, we have to
have a good neighbourly relationship and that is our endeavour, and we hope that Pakistan will
see sense in that kind of an approach.
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i} gy S9aT S T dleg]d 2l This is not related to this question.
SHRI S.M. KRISHNA: Sir, this does not arise out of this question.

SHRI S.S. AHLUWALIA: Mr. Chairman, Sir, the hon. Minister has mentioned in the reply
that with regard to the Extradition Treaty, the Government of Pakistan has not responded
positively to our proposals to conclude an Extradition Treaty. | would like to know, through you,
from the Minister how many times we have approached Pakistan for Extradition Treaty. And, Sir,
when we go through the responses of FRRO Department of the Ministry of Home Affairs, we find

Transliteration in Urdu Script.



that they give information that so many Pakistanis visited India on Pakistani visa, but later on,
went missing. In the FRRO report, they are declared ‘missing’. If, yesterday, somebody had
committed a crime there and came to India, taken shelter here, and, similarly, if somebody had
committed a crime here, taken an official visa, gone to Pakistan and went missing there, what
will you do with such people if you don’t have any extradition treaty? That is the reason why this
extradition treaty is very important.

MR. CHAIRMAN: What is the question?

SHRI S.8. AHLUWALIA: Sir, that is my question. ...(Interruptions)... How many times
have you approached Pakistan for this purpose? Yesterday, the Prime Minister said that, due to
geographical conditions, we can’t change a neighbour and, so, we have to maintain a good
relationship. Certainly, geographically, we cannot change our neighbour, but how many times
have we approached Pakistan? Also, when it comes to SAARC, have we approached Pakistan?
Then, | want to know with how many SAARC countries we have the extradition treaty and with
how many SAARC countries we don’t have this treaty. That is the point.

SHRI S.M. KRISHNA: Sir, we have made 11 attempts with Pakistan to conclude an
extradition treaty. We had a number of meetings at the level of Home Secretary, special
meetings of the JATM, then Fourth Round of Home Secretary level talks and also the Foreign
Secretary level review talks held in New Delhi. Like this, we have made 11 futile attempts. Well,
we will continue to pursue those attempts.

SC/ST employees in corporate industry

*382. SHRI SYED AZEEZ PASHA: Wil the Minister of SOCIAL JUSTICE AND
EMPOWERMENT be pleased to state:

(a) whether Government has asked the Organisations/Associations of Indian Corporate
Industry to publish the data relating to SC/ST recruits employed by them in their Annual Reports
by the end of March, 2009; and

(b) if so, the response of the Organisations/Associations of Indian Corporate Industry
thereto?

THE MINISTER OF SOCIAL JUSTICE AND EMPOWERMENT (SHRI MUKUL WASNIK): (a)
and (b) A statement is laid on the table of the house.

Statement

(a) It had been suggested to chambers of industry in November, 2006, to explore
whether their member-companies could incorporate data on SCs/STs recruited from 01.01.2007
onwards in their Annual Reports.

(b) Federation of Indian Chambers of Commerce and Industry, Associated Chambers of
Commerce and Industry of India, Confederation of Indian Industry, and PHD Chamber of
Commerce and Industry have developed their respective Codes of Conduct on affirmative action
for adoption by their members.

SHRI SYED AZEEZ PASHA: Sir, the reply which has been tabled in the House is really



unconvincing because the Confederation of Indian Industry claims that almost 60 per cent of the
companies are medium and small one. So, their focus is on big ones with large work force. But,
now, as a result, we see, out of 7000 member-companies of ClI, only 579 companies have come
out and adopted its Code for positive discrimination in recruitment. So, it comes to round about
only 6-7 per cent. Now, to overcome this reluctance from the corporate house, what course of

action are you going to adopt? That is my question.

SHRI MUKUL WASNIK: Sir, the hon. Member has rightly pointed out that there are
limited number of companies which have accepted the norm to provide information as to the
employment of the Scheduled Castes and Scheduled Tribes. But | would like to stress here
that this is a beginning which has been made. The Cll, ASSOCHAM, PHDCCI and FICCI have
adopted and formulated a code of conduct which their members are supposed to adopt. At
the moment, the process is on. Some beginning has been made. The Government will try and
persuade these Chambers to see that their members adopt the code of conduct. However,
the kind of information which the hon. Member has asked for, we will try and pursue.
But, definitely, this is not a compulsion which has been imposed; this is through voluntary

efforts.

SHRI SYED AZEEZ PASHA: Sir, in the United States, when the question of recruitment in
the private corporate sector had come up for ‘black population’, the Government of the United
States offered certain incentives. | want to know whether the Government of India can also think
on those lines to offer certain incentives so that the corporate sector can also come voluntarily to

do it in a more generous way.

SHRI MUKUL WASNIK: Sir, there has been a discussion in the Coordination Committee set
up for this purpose and a discussion in the Committee of Officers on the very issue which the

hon. Member has raised, /.e., whether incentives will be provided to industry.

Now, there was a suggestion that in the backward areas, especially, with concentration of
Scheduled Castes and Scheduled Tribes, if industry can come up in a big way, there can be
greater opportunities for the Scheduled Castes and Scheduled Tribes to avail employment
opportunities. On the 4th of August, there will be a meeting of the group of Officers where the

issue regarding incentives to industry will be taken up for discussion.

DR. K. MALAISAMY: Sir, | am sorry to say that the information given by the hon. Minister is
not clear about whether the corporate bodies are willing to give the requisite information or not;
they have just avoided it. | would like to know whether they are willing to do that. Assuming that
they are not willing or are reluctant to give the requisite information and persuasion has failed, is

the Government proposing to go in for a legislation?

SHRI MUKUL WASNIK: Sir, | would like to say that the comment which the hon. Member

has made that persuasion has failed is not true. We are very hopeful about it, we are pursuing it



with a deep sense of commitment and | can say that the Confederation of Indian Industry and
ASSOCHAM have themselves prepared certain concrete steps which the Chambers as well as
the Industry have to undertake. One of the concrete steps which the Industry has to undertake is
to disclose progress on the concrete steps in regard to the Scheduled Castes and Scheduled
Tribes in their Annual Reports. These concrete steps will include encouragement for employment
of the socially and economically backward castes, adoption of the code of conduct, to create
100 entrepreneurs from the Scheduled Castes and Scheduled Tribes, establish coaching centres
etc. We will be persuading the Chambers as well as the Industries to come forward and provide
the information. But, definitely, at this point of time, there is no proposal to come up with a

legislation. We will try and persuade them.
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MR. CHAIRMAN: Question No. 383.

SHRI JESUDASU SEELAM: Sir, we would like to have half-an-hour discussion on this
subject. We have been putting up our hands since long. ...(Interruptions)... We want to have
half-an-hour discussion on this. ... (Interruptions)...

MR. CHAIRMAN: Please. ...(Interruptions)... You can discuss it, but this is not the
occasion for it.

SHRI JESUDASU SEELAM: But this is not the correct system; we need a half-an-hour
discussion on it.



MR. CHAIRMAN: All right, you may raise the matter; we would examine it. Mr. Vora,

please.
Rras-gfaen &1 wmaem=
*383. sft AYh ATt ART: 1
ﬁmﬂﬂﬁ?ﬁ:
HIT STl HATEH H3] T8 AT Bl Pl BT b

(P) <UH P fha Y- YT = Gars o glagr Suae ©;

(@) fred i= auf & SR B 31, Ry ¥ § 8IC iR WM feami o (s
e SueTer BRI &b fTY FIT-RIT 9T Ty 71Q € 3f1R R i A g% I159-aR gig &l &RT
W%;

(1) &1 I8 9 © [P YT STer-R R RTS8 & R SR 3 w1 i)
P YA BT RarE 7 BT o1 @ 8; 8iR
() 7 < H W $Y dedl gs A1 Bl &I H W@ §U R AR Afd qfH )
Grams gfaen eenfreiie Sucre R g Hed SoTg?
STt GHTEE H3Al (37 9 AR §9): (F) I () fIavor Gu1 ved W g e gl
v

< P TRA TS &A1 THT 139.9 TR g aR (THU=Y) 31! TS &1 SUee gal &
AR, 37T B ARG T THIT 105.8 FAferam gacar Rars emar giora ot 18 31 R=s &
37T et &1 Y R 99 P - 81T 21 Y H3ATerd & qfH ST 0T F SR, N 2006-
07 & SR bl e &1 T et e &3 s 85.8 fAferam gacar iR 60.9 fferm
TICAR I T ST ST T 2

STl 15T BT fA9F B89 $ BRI, R Qe & WEl & Gheddr, e iR
BT HERT I ARBRI §RT ST U= TAFbarsii & IgAR fhar Srar 21 9Rd
WRHR @RI RraTg o BRIsH (T3ATsdIdT) & iaid S Ya™ $Rd gy faRiy ol i,
SIS SiR g1 9qvT &1 9 o= ge vd qegw et aRArsmd oie qR1 ) Ud
Jael Y A WA IRY $3d iR [(Fars &qdr giia & & oy 59 SRaR1
TicaTfed Hcl Bl Giord gaeamsli & gered SuaT & fofg «Sret el @t #erd, TdeRo iR
JTOGR” (ARARIREYA) AR “HH &7 [Jb1 U STet JeerT (Y] YU Sequd ) Haelt
B P T& 15| DI a1 AFaTT Hl T fdbar S 2|

SUAE Gl &b AFAR 2005-00 B SR et 6.71 Tl gacaR Rars e grora &1
T 71 a¥ 2005-09 & SR Ghord IogaR RFars e fdaxor-1 7 6 718 71 (i 2 Raw)

YoTel AT P fTSTE B DRV PO &1 § Yolel TR § RRTaC b I&Tex01 qH 311 &
e gRvmewy Rears afd oia & [ STErt @R g9 g1 81 a9 15%
ATHI/ATGDI/HSel DI UgaT IR P b WY H Bl TS 8 T8l W qold bl 3db
T Tres J¥RUT H AT 21 YSTel b SUYh (AR Ud Hefe T Yoicl & JAHRUI B WHH] &
PIIIIT b A Y Yoidl BT W1 YA H1 & forg raegsd Su g6 o Ay Y &

BRHIEREFKEIRIN SIS CINEN R R
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P}, 19T BT AH P
1 2 3
1. Sfguew 799.262
2. TSI U 19.051
3. omH 57.777
4. feBR 526.751
5 BIINTTG 167.446
6. T 12.581
7. TR 505.456
8.  BRamm 64.411
9. femmEA TR 19.555
10. ST 3R HER 60.357
. SIRES 83.899
12.  PACH 311.390
13, B 34.514
14. A USY 311.100
15,  HERTS 637.200
16, HAPYR 12.000
17.  HEed 10.269
18.  freiRH 7.294




1 2 3

19. RIS 12.715
20. QST 237.575
21.  YoId 137.498
22. TSR 424.640
23. fufewn 3.891
24. AT 225.124
25. TqRT 11.749
26, JRUSY 1888.216
27. NI 100.736
28. UfeEH e 28.971
Pl 6711.428

Provision of irrigation facility

1*383. SHRI MOTILAL VORA:
SHRI SATYAVRAT CHATURVED!:

Will the Minister of WATER RESOURCES be pleased to state:

(a) the total area of cultivable land in the country for which irrigation facility is
available;

(b) the efforts made to provide irrigation facility to farmers, especially small and marginal
farmers, and the State-wise details of increase in irrigated land during the last five years;

(c) whether it is a fact that ground water level is constantly declining due to which
difficulty is being faced in irrigation of agricultural land at several places; and

(d) whether Government would take steps to provide irrigation facility on more land at the
earliest in view of increasing demand of foodgrain in the country?

THE MINISTER OF WATER RESOURCES (SHRI PAWAN KUMAR BANSAL): (a) to (d) A
Statement is laid on the Table of the House.

Statement

The ultimate irrigation potential for the country has been assessed to be about 139.9 million
hectare (Mha). As per the available information, about 105.8 Mha of irrigation potential has been
created as on date. Total area under irrigation varies from year to year. As per the Land Use
Statistics of Ministry of Agriculture, gross irrigated area and net irrigated area during 2006-07
have been estimated to be 85.8 Mha and 60.9 Mha respectively.

tOriginal notice of the question was received in Hindi.
t1The question was actually asked on the floor of the House by Shri Motilal Vora.



Water being a State subject, schemes for irrigation development are conceived, planned
and implemented by the respective State Governments as per their own priorities. Government
of India encourages the State Governments to create additional irrigation potential through early
completion of the ongoing major and medium irrigation projects and taking up surface minor
irrigation schemes in special category States, tribal and drought prone areas by providing grants
under Accelerated Irrigation Benefits Programme (AIBP). Central grant is also provided to
States under the schemes for “Repair, Renovation and Restoration of Water Bodies” (RRRWB)
and “Command Area Development and Water Management” (CAD&WM) for efficient utilization
of created facilities.

As per the available information, total irrigation potential created during 2005-09 is 6.71
Mha. State-wise irrigation potential created during the year 2005-09 is annexed as Statement-|
(Seebelow).

There are instances of decline in groundwater table in some areas due to
over-exploitation of the groundwater resources impacting the various uses of water including
irrigation. About 15% of the Blocks/Talukas/Mandals have been identified as over-exploited
blocks where the ground water extraction is more than the natural replenishment of the same.
Necessary measures have been initiated for ensuring sustainability of the groundwater through
appropriate regulation and management of groundwater and implementation of schemes for
groundwater recharge. Central Government has circulated to all States and Union Territories a
model Bill for regulation and control of ground water development. Eleven States have since
enacted legislation for regulation of ground water. A scheme for “Artificial Recharge of Ground
Water through Dugwells” has been approved for implementation in 7 States namely, Andhra
Pradesh, Maharashtra, Karnataka, Rajasthan, Tamil Nadu, Gujarat and Madhya Pradesh. The
scheme provides for 100% central grant to small and marginal farmers and 50% central grant
for other farmers.

Due emphasis has been laid on irrigation development during Eleventh Plan. The overall
outlay for water resources during Eleventh Plan has been enhanced to Rs. 2,32,311 crore against
the Tenth Plan outlay of Rs. 95,743 crore. The outlay for AIBP and schemes of RRRWB and
CAD&WM for the Eleventh plan are Rs. 39,850 crore, Rs. 2,750 crore and Rs. 1,600 crore
respectively.

Statement-/

Statewise status of irrigation potential created during 2005-09
(As reported by State Governments)
(in thousand hectare)

Sl.No. Name of State Total
1 2 3
1. Andhra Pradesh 799.262

10



1 2 3
2. Arunachal Pradesh 19.051
3. Assam 57.777
4. Bihar 526.751
5. Chhattisgarh 167.446
6. Goa 12.581
7. Gujarat 505.456
8. Haryana 64.411
9. Himachal Pradesh 19.555
10.  Jammu and Kashmir 60.357
1. Jharkhand 83.899
12.  Karnataka 311.390
13.  Kerala 34.514
14. Madhya Pradesh 311.100
15.  Maharashtra 637.200
16.  Manipur 12.000
17. Meghalaya 10.269
18.  Mizoram 7.294
19.  Nagaland 12.715
20. Orissa 237.575
21.  Punjab 137.498
22. Rajasthan 424.640
23.  Sikkim 3.891
24.  Tamil Nadu 225.124
25.  Tripura 11.749
26.  Uttar Pradesh 1888.216
27.  Uttaranchal 100.736
28. West Bengal 28.971
TOTAL: 6711.428

1
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I8 T 105.8 e gae IR B 99fT Aeley, $ol famex ged I8 ¢ b e ot <=1 # &4
34.1 fferae gaeaR S1fcrReh RS emar &1 raegddt 81§ A=y #3i1 Sft 4 qo1 9redi §,
ST fob SEIT 19 SR H forar 7 6 2005-09 & SR 897 Gt firattas 6.71 faferae gaear
Grams e GRAd 31 5, IS 918 1 27.30 e gac IR Rears & &1 il s9RI JTaeg el
2, I B foha aul § RT HA1? IRT ARPR BT geg AR 7eqq Ryars aRASIsi & fog it
AR RIS ARPRI Bl &1 TS 8, S TR b T8 89 I8 &l fbar-l aui & A ox debi?

#} 999 HAR ek HEIGY, § AT GG BT gdIE BRAT g [ I8/ AR STd1d &
Iy 3o e =< Bl 21 H I faward faamn aredr § {6 59 Q¥ 79el &l ARPR dga
TERAT & A1 <l 2, AT 39 FARIT DI SR IR IHDT AR 95 a1 5l &4 31720 2 fh
Soldel W & 31 Ui 81 § daiad 8 AT 9 fferad gacar Raars erdr 3R gRord & S ael|
9 U S-S H&H ISTY S R2 &, Sb Gy H 39 GHY A1 H I8 31201 &1 h PR Ahall g
o TREd e & SRR e Y et R eran g 81 S anfavl Sa srarar § g8
AT A8 § b Sl e SSTY 1Y &, = I e fawy 1y ARBRI bl Bl & Yd 3FeTT-37elT
IR &b T8 9gd Al il B oY 81 I STexd Aled S Bl 81 399 139.9 fAferas
TIFCIR S BB AT B, 98 BRI 39 GHI B! SIoxd b IR | Hal AT 81 R84 ©IF & SR 84
7RI BRIS DY B AR SIS B, T TR I IR 2 ARG DY Dl STR6x TS| 8
S HRUI 530S foTY g SATT IR BT STaRIHhl Bl 81 $9 a¥e JXI &9 8TRIe - & oy
PRI 7 RI BRIS DY B SATATIDBT BT H AT b |1 AID] I8 I =Tl §, b
9 914 IR 98 I 9T T 8, 5 7Y ST 31Seals] &l 715 &, [Usel aul & Jahrdel sHer 84
T SITRT B I8 &1 3T TR & ok 4 1 77 F8T1 & & 59 av & goie # +ff 59F forg 9gd
TN B TS 51 5 @I 3 Sil d1ex diels &, I (olQ UAT 961 HR 8HT 39,850 HRIS YU PR
fora 21 S T O g BY Wl 3 3117 31 IgT BT UTaeT Bl $eide Wi & d&d §9d fory
3iTeR3IT ST I &, SHH 2,32,311 PRIS S BT UTGeT {61 17 2, Sdfh <o i & forg
g b 95,743 BRI SUY ATI S AIH BT & 6 37 AWy B AR gRT bl SraT
grrfiehdr < ST X1 8 3R Uelip e | 9} fohe= agia) & 778 2

Y WAy 9 g, TIRT HAT|

sft AR e AR AR [ETURT "G, A AT S 7 S eties R, S forg #
SP] TS IAT § IR T U & IR A T8 P © [ T 39d fory v eeRify
QU BRI Bl HRIGY, I TRHR &b T it ggg Riars Jiormg ik Aer Rramg A
H S g & TS B, R I5T ADHRI A TS e SuAT fhan, aifes Rrarg o) eman
31fdrep 3 3rfdres a8 d®?
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A, U1 & 1Y G-I FaTe I8 2 b YRA WRBR &b A9 4 d5-9s SH 91 1 5
AT GUTIRT HE1G Y, 31T Wl 8, 3MTTD! $H a1 B STHSR © P IHH silting I8 BT B,
a1 1 g RGars Ao a1 qegd R AT & Sidfd siting & folg &1 Ao a9 arfes
s @t eman a1fdre & s1fdre [T 81 96 ?

ot a9 PHAR CRIGH H%ﬁ?l, Accelerated Irrigation Benefit Scheme, Il @ Rd ﬁﬁﬂé A
HRIEHH & dd ol ga 9 AL RS I &, S forg faRiy dhew) & i 7id &, 94 8iR
[T B ATRI-$¥€ &b S hilly states 8, S9b {17 90 B! TF b A grant AT ST 81 SHD
SKICIN il non-special categories P states %, a%ﬁ ST drought prone areas and tribal areas %\;,
ITH! W 90 TRHT 3R IS & Sl o /M et 6. d1.%. &, I 9t Bl 90 T=e uie faa
ST B

319 SR US 98 TEH U BT Jel 1 fhan 7, Foaet STa1e gahed T8 faan S G
o 1 89 SO W € 16 7817 # 39 R IE) w1 arg [ g8 94 widl @ R a9
ST & b <11 Uar et < fere 8, SahT st 8, at S 918 S IR 311 B1H 81 FdhdT &
AR 34 9 U1 B 5118 o €, Rt f516p # 591 ah 18] o=t arednl get e I ugan
2, SHST YRT ST el 81 U7 3R fIa 4RI &1 &, Sl 89 a1 U1 &, SHPT SWIAT 59
BT &1 81 U7 &1 Fifh I9h oIy 1R ST Canals T distributaries T8RE 941 Bl €, I &
g, 9 PRV BB &< b SHRT U1 SIRAT &1 I 81 <ifh, 3 ah Sl RIRST BRI 9
BRI BR ofl &, 98 225 WWW%I ST under construction &, d 64 ﬁﬁvl'a?a?{fgﬁﬁ
Hied € 3R ST consideration & T&d ©, d 108]%‘%1’&?@?5%%3\“@@%%&5
IS B 3R el Afer, I8 uidl 1= SITeT T8 Bl © 5 i i 98t 4 ugd siR
non-special categories states P SN 91 H B BT A1, I9D] WY 25 IR Tie fam Sirar 819«
2006 ¥ BT Y BaAT ATI T 1996 A Y gs 1, dfb ol dere W i < <A1 ...(FadH)...
s g s w141 & oy Al 90 wiel de Uie feam S 2|

£} TEa agaal: AU HEICY, R SRAFd I8 © b 9gd AR sdl H ggd AR
Arorrait o= Fafor et sk ford 1 € 3fiR I frmior Rl et orafd & siex qr 81 o =nfey
9, I oAl & sfex 7 Frafor el R T2 81 9| aut a9 AN fdd TS %2 iR S%
AT e H FRaR gfg gl gefl 181 97, § Us STl 31 f7el 31 < v@1 g, fhs ware goar
2 IRIRYR B T 1 IR RGarg AT a9 B HSRT 1980 H feil| 98 ATSTHT AT 18 BRIS 40
ARG BT T, FT 1985-86 H Ul BT AT 3ATST 25 ATl A1 AT T8 IS YUl & 3FR I R 250
PRIS W AT BT W &l Gl &1 8Teld I8 & b g1 IS DI AN FRAR 98 &1 2| Sh]
o BRI w99 TR qRT e 81 U1 &1 § 3R 981 & fHAI Bl irrigation @1 Sl facility et
aIEY, T8 TE1 et U1 RET &1 H 3Tah A1egH | A1 |31 Sl 3 Uep el HaTel I8 qoT drad]
& [ TS e 9% © {6 s IRHR 3R I8 WRBR & §19 7 1 ) ddy g, 37 Aot
& A0 BT FHI-37a1Y & 3IER qUi R & T STq qP BIS mechanism Tal a1, 79 T U
AN GG TR gl e SN A 3 S I8 9 B U BN (6 FIT 98 5T WRPRI P
AT 96 PR 3 Al IR VAT Bl 3 BRI X, Sl I8 JAfTed s & & o erafdy &
37X 37 AT BT =TT B gt S &, S fafd & sfex Swe fwfor gifeead fear s
TH?
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JUATEIIRY PTs THIATE IS I8 Fhdll §, b AT : Y IS8 FHITAS &b 3iex
TR B, 39 oY o1 15T ARPRI b A1 SSHR Blg AIST1 AT G (BT B B a1 H3i1 St
AG IR E?

ot g PHAR CRGH ‘ﬁﬁ?l, @R ﬁﬁﬂ’s‘ Ik ?ITITTZFH, I Accelerated Irrigation Benefit
Programme &1 B3I B BT AHA< Je! AT [ Sl 9gd-98d IHI A W i gol gs o,
Al gs oA, Q¥ 781 81 I8T ol 3R Uil B1 O A WIS PHeT S 8] AT b U7 B fhoetd &
PR I d 81 B UIY, S BRI I8 WhIH Yo DI 75 1| AT g, ST foh #1311 ar
5 2006 9 a1 s?ﬁ I b BRI IIH grants component dgd STl del fear = o sﬂﬁ
379 W-ﬁ qd %I Accelerated Irrigation Benefit Scheme 2 dgd S SBT conditionality %ﬁ?ﬁ %\*,
T HIUTH & 1S BT GORT AT (1T ST Aehall €, T4 GRRT AT 981 of ebdl &1 31d AR 79
H I8! AN € 6 9 SHP! STeal I RT PNAI, Al d GAY BT BIIS] b GRBR & U4 &
SIRT o gl 3 & A9 | S THIH & T8d STl ®, conditionalities &, SHH WU ¥,
ferem-fieen 2 o5 I7ap! STed] ORT T STy iR AHY -9 IR 99 1 & foTY 3199 3 43 eIl
RERIR

SHRIMATI BRINDA KARAT: Mr. Chairman, Sir, my question relates to the part (c) of the
original question which is related to the constant decline in ground water level. The Minister has
said that they have a model bill for regulation and control of ground water development, and
eleven States have enacted a legislation for this. My question relates to the reality that in spite of
these legislations, companies like Coka Cola and other corporate companies are exploiting
ground water level which is directly resulting in the deprivation of farmers in that area and lack of
water for irrigation. | have personal knowledge of such plants in Vaitarna river water area in
Maharashtra and Sivaganga in Tamil Nadu. Since it is clear that this legislation has utterly failed
to ensure some amount of accountability on these corporate houses, will the Government of
India take the initiative to ensure in discussion with the States that this over-exploitation of water
by these corporate houses can be curbed? Some accountability must be imposed on them and

in the absence of their agreeing to it, licences for their plants should be scrapped.

SHRI PAWAN KUMAR BANSAL: This is a matter which is entirely a State subject as the
hon. Member herself would know. All that the Government of India can do and has done is that it
has framed a model law and circulated to all the States. Good many States have reported that
they implemented the law on those lines. Only six States have said that they do not need a law. |
understand that various local bodies like municipalities, etc., are also now amending their bye-
laws to provide for certain stipulation to see that there is adequate recharge of water so that
over-exploitation, to a large extent, is mitigated. But | would only say once again with utmost
humility that it is for the State Governments to frame law in that regard. The Government of India

is not really in this position. ... (Interruptions)...

MR. CHAIRMAN: Please let him complete the answer. ... (Interruptions)...
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SHRI PAWAN KUMAR BANSAL: But the Central Ground Water Authority has declared that
49 blocks have been declared over-exploited. We have entire information about that blocks-
wise. There is a regular monitoring that is carried out by the Government agencies here, and
from time to time, advisories are issued as to how water can be used judiciously, and that being
a natural but very scarce resource, how best we can utilise it. Only that is the role that this
Government can exercise. ...(Interruptions)...

SHRIMATI BRINDA KARAT: The specific experience ...(/nterrupt/ons)... Is it fair?
...(Interruptions)...

MR. CHAIRMAN: He has explained the legal position...(Interruptions)... 34 N 98
SISV, WISl ...(FIL).... 31T interrupt AT SIS ....(GETH)...

SHRI PAWAN KUMAR BANSAL: The specific question cannot be addressed
...(/nterrupt/ons)... The specific question about the action that ought to be taken against some
companies that she is mentioning, does not lie within the jurisdiction of the Government of India.
I will only urge the hon. Member to take it up with the concerned States to take appropriate
action.

it HTe fohee: Tafcy Sft, # ey SIRY w301 St 9 I8 S grean § b o we |
RIS 3 SRl GRS ¥ 50 URIRId & 41 8, I/ YRT B & oY 39 Agd Hioiae & w9 H
adopt B, AT gel TITHE YRT BT YRT G a1 D1 AT HRH1? AR FaTel BT gORT I I8 &
f& i1 < flood affected &, 8 AT T8 flood  affect B &, flood control & T We & U

ST GARIRT BT SFTS 81 7, 1 &I Agdl Ta-He IHD] AR Hloige AFax d8 flood
control BRT P T DTS FaRAT BN 7

3t g9 PAR I FHTIRT Sfl, AT Aioiae [Eaerdr B & fofg Mgsared o, faen-
frder € ok S9% foTT Accelerated Irrigation Benefit Scheme P d8d UBA SHB! I AT Bl P
HRAT AR 3R ST 6 A e S 1T 3 ot a6 &R <91 3 14 wfcrera Hiiae,
TS HISIae A S g & AR I9d [T 90 Bl I $vsr WRBR 7 <1 8 AR R 10
erer I a8 @ Ui TRBRI 1 T 21 H SRS BT § 6 A1 G ™1 9edd 8l
o 1 U= 1 ATaeT™ i1 9 W1 & fY {61 71 2, 98 B! arford 8 SiiR are! erdl Bl gRT
PRAT 3R IHD U ST A1 clearances B a1 &, I8 Tk ARBIRI DI GRT HRAT B 6

SHRI TIRUCHI SIVA: Sir, the possibility of linking of rivers across the country is envisaged
as the only permanent solution for all the existing problems arising out of water required for
irrigation seems to be remote. Would the Government come forward to extend Central grant to
the States like that of RRWB renovation and restoration of water bodies schemes to the States
which are involved in intra-linking of the rivers which are flowing within the respective States like
Tamil Nadu?

SHRI PAWAN KUMAR BANSAL: Under the Scheme for inter-linking of rivers, we have two
components, both for the inter-State rivers as also for the Intra-State rivers. There is a provision.
The initiative lies with the State Governments. The State Governments have to send proposals.
These proposals are considered and thereafter, action is taken. Though this question does not
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arise out of the main question, | would like to give this information to the hon. Member that the
State of Maharashtra has given proposals. The State of Gujarat has given one. Orissa has given
three. Jharkhand has given two-three proposals. Bihar has given six which are under very active
consideration and three of them have been completed. Others are under progress. But, in other
cases, Sir, DPR, etc., have not been prepared and the matter is under progress. As and when
we receive any proposal from the State Government, provided it fulfils all those guidelines and
conditions, action is taken by the Government in that regard.

MR. CHAIRMAN: Now, Question No. 384.

SHRI'V. HANUMANTHA RAO: Sir, Question No. 384 ...(Interruptions).

SHRI BIRENDRA PRASAD BAISHYA: Sir, there should be Half-an-Hour discussion on this.
oY T =R Y, 9 UR ANy g9 ) I g 3yl

MR. CHAIRMAN: Please, give notice for it...(Interruptions)...

SHRI BIRENDRA PRASAD BAISHYA: Sir, the Government of Assam has declared
drought-affected... (Interruptions)...

MR. CHAIRMAN: This cannot be construed as notice. So, there is no point
raising slogans...(Interruptions)... Question No. 384...(Interruptions)... Silence please...
(Interruptions)...

SHRI BIRENDRA PRASAD BAISHYA: Sir, Half-an-Hour discussion should be
...(Interruptions). ..

it QUTI: 319 98 S8V, IS ....(@ILH)... 31T interrupt T4 BIRY ....(THTH)...

oY Tfaw 3rett: Furafa S, fogR & AuTel W 7 916 S7el ©, R YRd 9RAR, T4l RPN
A 91 B a8T e T ... (D).

it T Y 95 WSV ....(@AYH)... <RIT, 31T interrupt T BNV ....(SEETH)... 319 98
SI8Y, WIS ... (IaETH). .

7} 9191 AROT: IR, §9 W half-an-hour discussion BT A1RY ...(TTEM)...

7 AIfAR o1eit: AR, werTe WAl Sfl I8l 93 € ..(Fad™)... 3nen e . (agm)...
it gumafar: <R, M9 95 918V ...(aHH). .

7t WIfeR o1t R, 31men e ..(auT)...

2} U 3119 Uep e 93 19Tl <R, Hew & A1eqd & fob Aweiiiesd w2 qoH &1 w®
i1 51 T aTet 48T 2, SHB! AGHex! HaTd I8+ &1 86 gl SHS a1 Sl 3 FiHexT
WWH&WW%,WW courtesy%,?Wﬁﬁﬂﬁﬁﬂﬁ%,ﬁﬁﬁ%ﬁohairﬁ
elde BT BICT €, ol fbefl b1 &b ~Tel &1

2t AR 3reft: 31T A S 93 &, Sl B 31T Holae B & ...(SdHH)...

st |UMfY: 3179 Ted 8 I8 8, HUAT AT IS ST ...(AYH)... Please resume your
place. ...(Interruptions)...

16



ot AIfeR 3reht : Feiey, fSER H 97 & 99T ¥ ....(ae ). .

MR. CHAIRMAN: | am sorry. Please resume your place. ...(Interruptions)... Please.
...(Interruptions). ..

N} AR Sttt A8 1Sy, A9 BHR] a1 @l i AN .. aeH)...
MR. CHAIRMAN: | am requesting you to please resume your place.
SHRI SABIR ALI: Sir, the question is that... ... (Interruptions)...
MR. CHAIRMAN: Nothing will go on record. ... (Interruptions)...
sft wfaw areft: *

MR. CHAIRMAN: Please sit down. ...(Interruptions)... Please sit down. | am asking you to

sit down. ...(Interruptions)... TRAY, IR IATT AT BTSH H indiscipline TG, AT DI BT T8l
BT ...(F@HTH)... HIAT Question Hour et ST ...(caaer)...

G-8 meeting

*384. SHRIV.HANUMANTHA RAO:
DR. T. SUBBARAMI REDDY:

Will the Minister of EXTERNAL AFFAIRS be pleased to state:

(a) whether Prime Minister attended the G-8 meeting and called for a global team work
on economic slow down;

(b) if so, whether the G-8 focused on economic crisis and climate change;

(c) whether India stressed importance of maintaining adequacy of finances with
developing countries and also of keeping markets open by resisting protectionist pressure,
having pointed out that developing countries were worst affected by rise of food prices;

(d) if so, the other main points discussed and the outcome of the meeting; and
(e) whether anything concrete came out with regard to climatic change?
THE MINISTER OF EXTERNAL AFFAIRS (SHRI S.M. KRISHNA): (a) Yes Sir.

(b) Yes Sir. G8-Outreach Session focused on the ongoing global economic and financial
crisis. A Session of G8, G5 and Egypt, on 9 July morning, discussed global issues and
development policy. A separate session, in the afternoon of 9 July, of Major Economies Forum
bringing together G8, G5 as well as Australia, Indonesia, Republic of Korea and Denmark as the
host of the next UNFCCC (United Nations Framework Convention on Climate Change)
Conference in December this year, focused on climate change and energy.

(c) and (d) Yes Sir. At the Summit there was a widely shared view that tendencies towards
protectionism should be resisted. In order to make recovery sustainable, Prime Minister also said
that it is very important that the poor and the young should be empowered. He also said that

*Not recorded.
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putting the poor first in development policies and giving them the skills and the tools, would lead
to a much more sustained and sustainable growth than what was there before.

The countries at G-8-Outreach Summit Session on Food Security in L’Aquila, Italy
subscribed to a Joint Statement expressing deep concerns on global food security scenario, the
impact of the global financial and economic crisis and last year’s high food prices on the most
vulnerable poor countries. They expressed their commitment to reduce trade distortions and
desist from raising new barriers to trade and investment. The Leaders called for renewed,
determined efforts to bring the Doha Development Round to a timely and successful conclusion.

They committed to aim at substantially increasing aid to agriculture and food security.

(e) The Leaders of Major Economies Forum adopted a Declaration on Energy and
Climate Change. The Declaration accepts that the increase in global average temperature above
pre-industrial levels ought not to exceed two degrees centigrade. Technology would be a key
component in the fight against climate change. In this context, it recognizes the need for
creation of a platform not only to diffuse climate-friendly technologies, but to work together to
create transformational technologies for the future. The Declaration also underscores the need
for urgently and substantially scaling up financial resources for mitigation and adaptation and

mobilizing resources to support developing countries.

SHRI V. HANUMANTHA RAO: Mr. Chairman, Sir, whether the G-20 leaders committed to
work together to ensure that the global economy resumes growth along a balanced, equitable
and sustainable path for the benefit of all, and, decided that all will resist protectionism and
promote open market for trade. My supplementary question is: If so, to what extent, these
decisions will help India, and, to what extent, India has been economically benefited by these

decisions.

SHRI S.M. KRISHNA: Sir, as the discussion on the global economic and financial crisis at
L’Aquila took place in the context of the G-20 London Summit and the forthcoming G-20
Pittsburgh Summit in September, 2009, it is useful to keep in mind the agreement at London.
The G-20 leaders had broadly agreed on the following: restoring confidence, growth and jobs.
They have reaffirmed their commitment to work together to restore growth and jobs while
preserving long-term fiscal sustainability. They agreed on actions to accelerate the return to
trend growth and committed to taking whatever action is necessary, to secure that outcome,
and, call on the IMF to assist regularly the action taken and the global actions required. They are
committed to make available an additional 1.1 trillion dollars programme of support to help the
world economy through the crisis and to restore credit, growth and jobs. Most of this will be

provided through the international financial agencies.

SHRI V. HANUMANTHA RAOQO: Sir, whether the United States pursued G-8 to ban the
transfer of enrichment and reprocessing items to countries which have not signed the NPT,

including India. If so, what was India’s reaction on this?
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SHRI S.M. KRISHNA: Sir, yesterday, in the other House, the hon. Prime Minister clarified
India’s policy towards these concerns. Moreover, the next question is on nuclear energy, and,

perhaps this point will be covered in the next question.

DR. T. SUBBARAMI REDDY: Sir, bearing in mind the global financial crisis, the hon. Prime
Minister in the G-8 summit said, it is very important that the poor and the young should be
empowered. Hon. Prime Minister also said, putting the poor first in development processes,
and, giving them the skills and tools, would lead to a much more sustained and sustainable

growth than what was there before.

I want to know one thing. So many rich countries participated in the G-8 summit. Though
the hon. Minister has given reply and commitment, | would like to have a categorical
commitment about the outcome and the time limit. Should we expect within one year some
results of combined efforts of all the leaders of these countries to help the poor nations and
developing countries, and, particularly, on the Prime Minister’s focus point of empowering the

poor and the young?

SHRI S.M. KRISHNA: Sir, they were concerned about the concerted global action. The
concerted global action includes inter alia commitment by the G-20 member countries to deliver
an unprecedented and concerted five ftrillion dollar fiscal expansion supported by
accommodative monetary policies, commitment to augment resources of international financial
institutions like the International Monetary Fund, the World Bank and other multi-lateral
development bodies as well as efforts to strengthen financial regulation and supervision. This is
expected to result in a return to trend growth at global level by late 2010. On a somewhat
disaggregated level, emerging market economies are expected to grow in the second half of
2009. At once, economists were not expected to return to trend growth before the end of 2010,

while downside risk could not still be discounted.

SHRI SITARAM YECHURY: Thank you, Sir. My supplementary relates to part ‘e’ of the
answer that the hon. Minister has given which talks of climate change. The hon. Prime Minister
yesterday, in the other House, also made it clear that for the first time we have accorded as a
country recognition to the target of 2°C reduction in global temperatures as a global target. Now,
this is okay that we have, for the first time, recognised this as a target. But, this has implications
of how this is going to be realised. The clarifications that were given by the Prime Minister
yesterday in the other House speak of the fact that we will not succumb, India shall not
succumb, to pressures for green house emissions reductions at the same level as that of the
developed world. But, the answer to this question here today by the hon. External Affairs
Minister does not refer to this aspect at all. It only talks of a 2°C reduction and then it talks of
technologies and the aid that the developing world will have to be given. This is a very serious
issue. My question, therefore, is, and will the hon. External Affairs Minister, through you, please
assure this House that the Government repeat the assurance or the clarification given by the

Prime Minister in the other House that India will not succumb to any pressure for universal
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reduction in green house emissions and will work for our growth and alleviation of poverty

without succumbing to the pressure from the West on this.

SHRI S.M. KRISHNA: Sir, whatever the Prime Minister has said in the other House is the

policy of the Government of India. ... (Interruptions)...
SHRI SITARAM YECHURY : Why did you not say it in the reply? ... (Interruptions). ..

SHRI S.M. KRISHNA: So, we stand fully committed to that position which the Prime

Minister enunciated.

SHRI N.K. SINGH: Sir, | draw the attention, through you, of the hon. Minister to part ‘d” of
the reply mentioning the outcome of the G-8 Outreach Summit; in the context of the fact that the
London economists and the Financial Times commenting on the Outreach Summit, calling it
‘more platitudes” and ‘more preaching’; and, considering the unabated protectionists pressures
we had continued in the developed countries, does the G-8 have any implementational
mechanism which ensures that these declarations and these commitments are translated into
tangible action, particularly as far as we are concerned, with heightened multilateral flows of
capital and abating of protectionists’ pressure in the more developed countries ?

SHRI S.M. KRISHNA: Sir, when these responsible nations get together in a conclave of the
kind that was held in L’Aquila, we certainly are reassured that they would like to pursue whatever
declaration they ultimately come out with. | am sure that the developed nations will understand
the needs of the developing nations and thereby they will be able to sustain the growth of the

economy in the developing nations.

SHRI PRAKASH JAVADEKAR: Sir, in the statements that are issued after these various
Conferences like G-8 or G-20, it is clearly mentioned that the world will go for open financial
structuring and those tax havens and secrecy clauses will go off; and, if countries do not follow,
other countries will put sanctions against them. That is the agreed position reached by all the
participants. My specific question is this. Even our hon. Prime Minister has already said that
within hundred days we will start working on bringing back black money stashed away by Indians
abroad. ...(Interruptions)... The question is: why is the Government backing out from that
promise ? ...(Interruptions)... What are the steps that the Government is taking within hundred
days to bring it back? ... (Interruptions)...

MR. CHAIRMAN: This is not a question relating to the main question. ... (Interruptions)...
SHRI PRAKASH JAVADEKAR: Yes, Sir, it is. ... (Interruptions)...

MR. CHAIRMAN: | am afraid it is not. ... (Interruptions)...

SHRI PRAKASH JAVADEKAR: It is, Sir. ... (Interruptions)...

DR. MANMOHAN SINGH: Mr. Chairman, Sir, the hon. Finance Minister, while replying to
the debate on the Finance Bill yesterday, specifically dealt with this aspect. He said that the

action on it had already started.
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IRATIL-SHAl
*385. it IS TATg HSt: FIT HLYTH A IS AT Bl HT B fob:
(F) A 9T WRA B YA S| &1 el &
(@) T R E;
() a1 3 faemTereiiel e @Y g 3 WRd 3 gAY Syolf HE B 3i)
() IS &, a1 aodde R R 5?2

T H3i T # A (S GRS F@Io): (F) ¥ (F) T [Jav01 9eq & ued W)
IR B

fAavor

(®) 3R (W) 39 Y, ¥<RE WA [ Ruaex aReare Rd & @) oo &ar 4120
AT -$ Bl 39 TR, 316 FMETC -3 &9 arel B: Rydey FHfomedi= & i g9¢ Tared!
RIERIR KIS INCHCINIE]

() 3IR (&) TSI Hotl Bl ART <21 fARTe & feqme 9 el 21 Rd & AT, D &t
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Nuclear energy
+%385. SHRI RAJIV PRATAP RUDY : Will the PRIME MINISTER be pleased to state:
(a) India’s capacity of nuclear energy, at present;
(b) the details thereof;
(c) whether nuclear energy in India is costlier than other developing countries; and
(d) if so, the details thereof?

THE MINISTER OF STATE IN PRIME MINISTER’S OFFICE (SHRI PRITHVIRAJ CHAVAN):
(a) to (d) A statement is laid on the Table of the House.

Statement

(a) and (b) At present there are seventeen nuclear power reactors in operation with a
total capacity of 4120 MWe In addition six reactors with a capacity of 3160 MWe are under
construction and expected to be completed in the Eleventh Plan.

(c) and (d) The cost of nuclear energy is country specific. In addition to India, China is
the only other developing country having a significant nuclear power capacity. While no authentic

tOriginal notice of the question was received in Hindi.
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information is available in this regard, the cost is critically dependant on the completion cost of
the projects. Considering the availability of goods and services in developing countries at lower
rates, the cost of nuclear energy from contemporary power reactors would be comparable
among developing countries.

The average nuclear power tariff, in India during the year 2008-09, was 234 Paise/kWh is
considered quite competitive to other options.

SHRI RAJIV PRATAP RUDY: Sir, | very specifically asked about its cost comparison with
developing nations. The answer states that it is China. As far as comparative cost of nuclear
energy in terms of our country and China is concerned, the Government has failed to assess it. |
am amused that even after so much of growth and development, and when data are available,
we cannot compare our energy cost with China. But that is the answer given here.

Sir, almost a year had passed since the nuclear deal was signed. We were made to believe
and the country was made to believe that the moment we sign this nuclear deal, the entire
country’s energy problem would be solved. ...(/nterrupz‘/ons)... This was explained to the
nation. ...(Interruptions)... This is what was told to the common man in the street.
...(Interruptions)...

MR. CHAIRMAN: Please ask the question. ...(/nterrupt/ons)... Please ask your
supplementary question. ... (Interruptions)...

SHRI RAJIV PRATAP RUDY': Sir, | just want to ask this from the hon. Prime Minister. What
are the quantifiable gains or addition or the action initiated to enhance power generation on the
nuclear site by the Government so far?

SHRI PRITHVIRAJ CHAVAN: Sir, the hon. Member made many statements. But the
specific question that he has asked is, “What are the gains coming out of the historic nuclear

agreement that was signed by the UPA Government?”

Sir, first of all, as you are aware, our country is not very well endowed with the uranium fuel.
As a matter of fact, our nuclear programme suffered and we had to run our nuclear reactors at a

low capacity because there was shortage of fuel.

The first gain that has come out of the opening up of the nuclear commerce is that we have
now sourced uranium from other countries. Initially, quantities have already reached from France
and Russia. | assure the House that electricity generation from our existing nuclear programme

will now go up to 90 per cent of the capacity with the fuel. That is part number one.

Now as far as the second part of the question regarding new imported technology reactors
or the reactors which we are trying to import from other countries is concerned, it is a complex
and long process. The initial agreements which we have signed with France, Russia and America
are only to develop a project report. These are not purchase orders. But a very complex
negotiation about exchange of information has begun with France, Russia and America. First
complex project reports, commercial proposals, and technical proposals will be built and, after

that, negotiation will start to actually place orders.
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As you know, building of nuclear plant takes about 5-7 years. So, the perception that
nuclear power will flow tomorrow was never right.

SHRI RAJIV PRATAP RUDY: Sir, what is the anticipated expenditure in the next ten years
as far as nuclear power generation is concerned? What is the anticipated expenditure in the
trade in which you want to indulge in the next decade or s0?

SHRI PRITHVIRAJ CHAVAN: Sir, | can give some indicative prices. The current cost of
installing one megawatt of nuclear capacity is about Rs.6.5 crores. Naturally, it will go up as the
time goes on. So, if you are ordering 1000 megawatt plant, it will cost about Rs. 6,500 crore.
Now, we have very ambitious plans. Currently, we have 4120 megawatt of installed capacity.
Many reactors are under construction and, by the end of the Eleventh Plan, we will have
additional 3160 megawatt capacity installed. Sir, our plan is to go up to 15000 megawatt of
indigenous capacity by 2020 and the capacity addition with imported reactors will depend on
many things. Negotiations are on. We are quite ambitious that we want to go up to 25000
megawatt. But, how the imported reactors will come and how the negotiations will proceed is
difficult to say at this time. Many complex sets of negotiations are going on.

it Rrame foardt: gvdfa q8igy, ot S fs A= w301 St 3 garm 2 & 25000
megawatt nuclear energyﬁmwmﬁmélﬁﬁwmgﬁﬁnuclear energy
Wmaﬁﬁéﬁﬂﬁﬁ%\*aﬂ?ﬁraw material%ﬁ%ﬁﬁﬁ@%,ﬁwfﬁﬁmﬁ%ﬁ
mmq@ﬁﬁlﬁéﬁﬁﬁﬁﬂﬁamﬁwqggﬁ?mraw material ¥ 98X & B
W,ﬁﬂ?ﬂmﬁﬁraw materialmmmﬁéﬂg,éﬁ?ﬁﬁﬂwmmﬁéﬂ%,
T TR T B gH1fad T2 dar?

SHRI PRITHVIRAJ CHAVAN: Sir, as | said, we have a very robust indigenous programme
which is entirely developed by our own scientists and we have mastered the complete nuclear
fuel cycle right from prospecting nuclear fuel, that is, uranium, mining it, fabricating fuel,
designing up power plant and manufacturing the power plant. The entire cycle is mastered. But,
we have a problem. We do not have sufficient uranium supplies. We have plenty of thorium.
And, therefore, our programme is designed carefully and strategically for three-phase operation.
We are already in the first phase. The second phase of breeder reactor is going on. Then, we will
reach the thorium cycle. We have plenty of thorium with us. Now, if we import reactors, they will
be imported on our terms. If the terms are not acceptable to us, we will not import those
reactors from any country. Therefore, | assure the House that we are now a big nation in the
market for buying nuclear reactors. There is a nuclear run-on shop. | think, many countries are
chasing us for placing orders. So, | assure the House that orders will be placed on our
conditions.

SHRI JESUDASU SEELAM: Sir, you mentioned that by 2020, nuclear capacity would be
15000 megawatt. But, by that time, our requirement is around 1,50,000 megawatt. So, it’s going
to be only 10 per cent so far as the Government sector is concerned. Is there any thinking to
allow public private partnership? Is it a fact that Cuddapah Nuclear Reactor is going to be under
public private partnership ?

SHRI PRITHVIRAJ CHAVAN: Sir, there are two questions.
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MR. CHAIRMAN': Please answer one.

SHRI PRITHVIRAJ CHAVAN: Okay, Sir. As far as the question of public private partnership
is concerned, the current Atomic Energy Act allows minority participation by private sector. The
majority participation will only be with a Central Government entity. So, if the private sector
wants to join, they can join the Government company as the joint sector company with 49 per
cent participation. But, Sir, | will also assure you that when you build a nuclear power plant, the
entire supply chain is manufactured by Indian private sector. So, there is a great opportunity for
the Indian private sector to participate in mining, in manufacture of nuclear power plants, etc.
The policy about allowing private sector plants to run nuclear plants is currently not allowed. Only
minority participation is permitted.

SHRI BIRENDRA PRASAD BAISHYA: Sir, my question is very simple. The hon. Minister, in
his reply, categorically said that due to the shortage of uranium, India nuclear project is suffering.
Sir, | want to, specifically, know from the hon. Minister what steps he has taken to get
indigenous uranium from Meghalaya.

SHRI PRITHVIRAJ CHAVAN: Sir, Meghalaya has a big resource of uranium, and we are
trying very hard to start a mine there.

MR. CHAIRMAN: Thank you. Question Hour is over.

WRITTEN ANSWERS TO STARRED QUESTIONS
Increase in budgetary support for flagship schemes

*386. SHRI JESUDASU SEELAM:
DR. T. SUBBARAMI REDDY:

Will the PRIME MINISTER be pleased to state:

(a) whether the new Government is considering to give a bigger push to the flagship
schemes;

(b) whether earlier the Government planned for Gross Budgetary Support (GBS) of
Rs. 2,85,000 crore, including mammoth 43 per cent increase in allocation for flagship
programmes;

(C) whether during 2008-09, the GBS jumped from Rs. 2,43,386 crore to Rs. 2,74,000
crore in the revised estimates, which includes Rs. 20,000 crore additional expenditure
announced in the first package and Rs. 10,000 crore extra money to States; and

(d) if so, to what extent these allocations have helped in a bigger way to implement these
schemes?

THE MINISTER OF STATE IN THE MINISTRY OF PLANNING (SHRI V. NARAYANASAMY):
(a) to (d) Gross Budgetary Support of Rs. 2,43,385.50 crore was provided for Annual Plan
2008-09 (Budgetary Estimates). This was revised to Rs. 2,82,956.54 crore at the 2008-09 —
Revised Estimates stage, which included Rs. 20,000 crore announced as stimulus package.
Gross Budgetary Support of Rs. 3,25,149 crore has been provided for Annual Plan (2009-10) in
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the Regular Budget. Details indicating the allocations made under the Stimulus Package and
status of implementation and impact is annexed at Statement | (See below). This amounts to an
increase of over 45% in the allocation on flagship Programmes in 2009-10 (Regular Budget)
over 2008-09 (BE) as per detailed information given in Statement-II.

Statement-/

Details of schemes indicating additional allocation and Status of

implementation of Stimulus Package

Sl.

No.

Scheme

(Rs. crore)

Additional
allocation

Ministry

Status of implementation and impact

3

4

Indra Awas
Yojana (IAY)

Pradhan Mantri
Gram Sadak
Yojana (PMGSY)

Swarnjayanti
Gram Swarojgar
Yojana (SGSY)

National Rural
Employment
Guarantee Scheme
(NREGS)

3050

1000

200

3500

Rural
Development

Rural
Development

Rural
Development

Rural
Development

The entire amount of Rs. 3050 crores
has been released for construction of
22.30 lakh additional houses which once
constructed will improve the living conditions
in rural areas and create employment
opportunities for rural population

Out of the total outlay for Bharat Nirman
(Rural Roads) for 2008-09 of Rs. 15530
crore (including Rs. 1000 crore as stimulus
package), Rs 15280.16 crore has been
released to States under PMGSY. During
this period an expenditure of Rs. 15585.25
crore was incurred for construction of
52404.51 Km. Road length connecting 14454
habitations.

The entire amount of Rs. 200 crore has
been released by Ministry of rural
development to National Institute of Rural
development (NIRD) for setting up of Rural
Self Employment Training Institutes and
Rural Haats. These Institutes will lead to skill
development and increased income level of
rural poor.

The entire provision of Rs. 30,000 crore
(including Rs. 3500 crore as stimulus
package) has been released in 2008-09.
A total of 4.45 crore households provided
employment with 214.84 crore mandays of
employment generated.
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1 2 3 4 5

5. National Social 1000 Rural The entire amount of Rs. 1000 crore has
Assistance Development been released to various States in March
Programme 2009.

(NSAP)

6. Accelerated 2300 Water The total outlay under AIBP and others
Irrigation Benefit Resources  for 2008-09 has increased to Rs. 7850
Programme crore including Rs. 2300 crore as
(AIBP) stimulus package. Ministry of Finance

has released Rs. 7598.22 crore so
far.

7. Jawaharlal Nehru 4200 Urban Central Monitoring and  sanctioning
National Urban Development Committee of  Ministry of  Urban
Renewable Development has sanctioned 14375 buses
Mission for 54 Mission cities with a cost of
(UNNURM) Rs. 4546.57 crore. An amount of

Rs. 1015.66 Crore has been released as the
first instalment. It has enabled the Ministry to
sanction more projects under all the four
components of JNNURM je. UG,
UIDSSMT, BSUP and IHSDP

8. Delhi Metro Rail 1700 Urban The additional allocation would help in
Corporation Development completion of corridors sanctioned in
(DMRC) Phase-Il before Commonwealth Games

2010.

9. Accelerated Power 350 Power The entire amount of Rs. 350 crore has
Development and been spent under restructured APDRP.
Reforms Programme
(APDRP)

10. Road Transport/ 1000 Road Almost entire amount was released by the
Highways Transport Ministry. This has resulted in expediting the

completion of ongoing road development
works.

1. Railways 1700 Railways The entire amount of Rs. 1700 crore has
been fully spent by the Ministry. Out of this
amount Rs. 1100 Crore has been spent on
National Projects and Rs. 600 Crore on other
projects i.e. new lines, gauge conversion
etc.

TOTAL: 20,000
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Details of FLAGSHIP Programmes and Increase in their allocation

Statement-1/

(Rs. crore)
Sl. Programme Ministry/Department 2008-09 2009-10 % change
No. (Main Col. 5 over
Budget) Col. 4
BE BE (09-10 BE
over 08-09
BE)
1. Sarva Shiksha Abhiyan (SSA) School Education and Literacy 13100.00 13100.00 0.00
2. Mid Day Meals (MDM) School Education and Literacy 8000 8000 0.00
3.  Rajiv Gandhi Drinking Water Mission Drinking Water Supply 7300 8000 9.59
4. Total Sanitation Campaign Drinking Water Supply 1200 1200 0.00
5. National Rural Health Mission (NRHM) (Health and Health and Family Welfare 12050 14127 17.24
AYUSH component included)
6.  Integrated Child Development Services (ICDS) Women and Child Development 6300 6705 6.43
7. National Rural Employment Guarantee Act (NREGA) Rural Development 16000 39100 144.38
8. Jawaharlal Nehru National Urban Renewal Mission Urban Development 6890 12887 87.04
(JNNURM)
TOTAL 70840.00 103119.00 45.57
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Haj quota to private agencies

*387. SHRIKAMAL AKHTAR:
SHRI NAND KISHORE YADAV:

Will the Minister of EXTERNAL AFFAIRS be pleased to state:

(a) the details of the number and percentage of Haj quota allocated to private agencies,

State-wise, agency-wise and year-wise during the last five years;
(b) the reasons for giving/allocating Haj quota to private agencies; and
(c) the details of the total quota of Haj for the last five years, year-wise and State-wise ?

THE MINISTER OF EXTERNAL AFFAIRS (SHRI S.M. KRISHNA): (a) The details of quota
allocated to Private Tour Operators in the last five years is enclosed at Annexure. The quota

allocated to Private Tour Operators is not State-wise. (See Appendix 217, Annexure No. 21)

(b) The Haj quota is given to private agencies as per the agreement signed by

Government of India with Royal Government of Saudi Arabia.
(c) The details are given at the Statement.
Statement
The State-wise details of the total quota of Haj for the last five years

State-wise distribution of Quota for the Pilgrims of Haj-1429(H)-2008(AD)

Sl. States/UT Total Proportion Muslim Pilgrim Quota
No. Population  of Muslim % Quota
Population
1 2 3 4 5 6 7
1. Andaman and 356152 29265 0.02 22.77 23

Nicobar (UT)

2. Andhra Pradesh 76210007 6986856 5.06 5435.25 5435
3. Assam 26655528 824061 5.96 6410.57 6411
4. Arunachal Pradesh 1097968 20675 0.01 16.08 16
5. Meghalaya 2318822 99169 0.07 77.15 77
6. Mizoram 888573 10099 0.01 7.86 8
7. Nagaland 1990036 35005 0.03 27.23 27
8. Sikkim 540851 7693 0.01 5.98 6
9. Bihar 82998509 13722048 9.93 10674.72 10675
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1 2 3 4 5 6 7
10. Jharkhand 26945829 3731308 2.7 2902.68 2903
11. Chandigarh (UT) 900635 35548 0.03 27.65 28
12. Chhattisgarh 20833803 409615 0.3 318.65 319
13. Dadra and Nagar 220490 6524 0 5.08 5

Haveli
14. Daman and Diu 158204 12281 0.01 ?.55 9
15. Delhi 13850507 1623520 1.07 1262.98 1263
16. Goa 1347668 92210 0.07 71.73 72
17. Gujarat 50671017 4592854 3.32 3572.89 3573
18. Himachal Pradesh 6077900 119512 0.09 92.97 93
19. Haryana 21144564 1222916 0.88 951.34 951
20. Jammu and Kashmir 10143700 6793240 4.92 5284.63 5285
21. Karnataka 52850562 6463127 4.68 5027.82 5028
22. Kerala 31841374 7863842 5.69 6117.47 6117
23. Lakshadweep (UT) 60650 57903 0.04 45.04 45
24. Madhya Pradesh 60348023 3841449 2.78 2988.36 2388
25. Maharashtra 96878627 10270485 7.43 7989.66 7990
26. Manipur 2166788 190939 0.14 148.54 148
27. Orissa 36804660 761985 0.55 592.77 593
28. Pondicherry (UT) 974345 59358 0.04 46.18 46
29. Punjab 24358999 382045 0.28 297.2 297
30. Rajasthan 56507188 4788227 3.47 3724.88 3725
31. Tamil Nadu 62405679 3470647 2051 2699.9 2700
32. Tripura 3199203 254422 0.18 23913.52 23913
33. Uttar Pradesh 166197921 30740158 22.25 787.37 787
34. Uttaranchal 8489349 1012141 0.73 156745.61 156746
35. West Bengal 80176197 20240543 14.65 2500 2500
36. Government Quota

TOTAL: 1028610328 138188240 100 110000 110000
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Statement showing State-wise No. of Applications received till closing date and final Quota
alloted for Haj 1428 (H)-2007-(AD)

SI. Symbol No. of Original Excess  Surplus Addl. Final  Excess Remark
No. appl’s Quota applb. seats seats  Quota ifany
Quota avlb allotted

1 2 3 4 5 6 7 8 9 10
1. AN 21 75 54 54 75

2. AP 5187 11967 6780 1633 6820 5147
3. AS 6224 2700 35624 2700

4. BR 10178 2375 7803 2375

5. JR 2768 1698 1070 1698

6. CH 31 28 3 28

7. CG 308 725 417 96 404 321
8. DN 5 15 10 10 15

9. DD 10 32 22 22 32

10. DL 1199 5220 4021 379 1578 3642
. GA 72 74 2 2 74

2. GJ 3403 15450 12047 1073 4476 10974
13. HP 92 112 20 20 112

4. HR 902 1499 597 286 1188 3N
15.  JK 5043 12500 7457 1587 6630 5870
6. KA 4797 13210 8413 1510 6307 6903
17. KL 5832 20071 14239 1838 7670 12401
18. LD 41 289 248 248 289

9. MP 2850 9000 6150 898 3748 5252
20. MH 7616 23880 16264 2400 10016 13864
21. MN 144 207 63 63 207

22. OR 564 589 25 25 589

23. PY 41 147 106 106 147

24. PB 287 354 67 67 354

25. RJ 35657 9500 5943 119 4676 4824
26. TN 2573 6800 4227 811 3384 3416

30



1 2 3 4 5 6 7 8 9 10

27. TR 185 50 135 50
28. UP 22806 41985 19179 7183 29989 11996
29. UA 748 3564 2816 237 985 2579
30. WB 15016 5884 9132 5884

TOTAL: 102500 190000 109167 21667 20667 102500 87500

Statement showing State-wise No. of Applications received till closing date and final Quota
allotted for Haj 1427 (H)-2006-11 (AD)

SI. Symbol No. of Original  Excess  Surplus Addl. Final  Excess Remark

No. appl’s Quota applb. seats seats Quota ifany
Quota avlb alloted

1 2 3 4 5 6 7 8 9 10

1. AN 43 21 22 22 43

2. AP 9225 4955 4270 1851 6806 2419

3. AS 2207 5967 3760 2207

4. BR 2423 9731 7308 2423

5. JR 1355 2646 1291 1355

6. CH 28 25 3 3 28

7. CG 801 291 510 108 399 402

8. DN 15 5 10 10 15

9. DD " 9 2 2 1"

10. DL 4468 1151 3317 429 1580 2888

. GA 79 65 14 14 79

2. GJ 12283 3257 9026 1217 4474 7809

13. HP 105 85 20 20 105

4. HR 3092 867 2225 324 1191 1901

15.  JK 12893 4818 8075 1799 6617 6276

6. KA 8730 4584 4146 1712 6296 2434

17. KL 14447 5577 8870 2084 7661 6786

18. LD 305 41 264 16 57 248

9. MP 8289 2724 5565 1018 3742 4547
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20. MH 19742 7284 12458 2720 10004 9738
21. MN 187 135 52 52 187

22. OR 540 540 540

23. PY 150 42 108 108 150

24. PB 375 271 104 104 375

25. RJ 7492 3398 4096 1268 4664 2828
26. TN 4990 2461 2529 920 3381 1609
27. TR 40 180 140 40

28. UP 27300 21800 5500 5500 27300

29. UA 2554 718 1836 268 986 1568
30. WB 4784 14354 9570 4784

31. GQ 500 2500

TOTAL: 148953 98002 73022 22069 22069 100000 51453

Revised statements showing State-wise particulars of the No. of applications received and final
Quota in respect of Pilgrims who are expected to proceed for Haj during Haj-1426 (H)-2006 (AD)

Sl. State Symbol Pigrims Original No. of Final Excess  W/L @
No proceeded  Quota  Haappl. Quota any 7%
for Haj- forms
2005 received
by
SHC’s
1 2 3 4 5 6 7 8 9
1. Andaman and Nicobar AN 23 17 40 26 14
Island

2. Andhra Pradesh AP 5299 4045 6385 6047 338 24
3. Assam AS 1461 4871 2150 2150
4. Bihar BR 1517 7944 2200 2200
5. Jharkhand JR 921 2160 1068 1068
6. Chandigarh CH 36 21 33 31 2
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1 2 3 4 5 6 7 8 9
7. Chhattisgarh CG 395 237 595 354 241 17
8. Dadra and Nagar DN 14 4 4 4

Haveli
9. Daman and Diu DD 24 7 14 10 4
10. Delhi DL 3000 940 3705 1406 2299 161
1. Goa GA 25 53 34 34
12. Gujarat GJ 5901 2659 7986 3976 4010 280
13. Himachal Pradesh HP 70 69 61 61
14. Haryana HR 926 708 954 954
15.  Jammu and Kashmir JK 8593 3933 9300 5880 3420 239
16. Karnataka KA 4057 3742 5646 5594 52
17. Kerala KL 9121 4552 13002 6806 6196 434
18. Lakshadweep LD 159 33 231 49 182
19. Madhya Pradesh MP 3306 2224 5276 3324 1952 137
20. Maharashtra MH 9625 5946 11452 8889 2563 179
21. Manipur MN 206 m 197 166 31
22. Orissa OR 306 447" 432 432
23. Pondicherry PY 59 34 88 51 37
24. Punjab PB 230 221 258 258
25. Rajasthan RJ 3862 2772 5611 4143 1468 103
26. Tamil Nadu TN 2578 2009 3900 3004 896 63
27. Tripura TR 18 147 25 25
28. Uttar Pradesh upP 14401 17796 18800 18800
29. Uttaranchal UA 897 586 1404 876 528 37
30. West Bengal WB 2231 11718 3382 3382

Government Quota 1476 2000
31. Next of Kin 35

TOTAL: 80772 82000 104233 80000 24233 1674
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Revised statements showing State-wise particulars of the No. of applications received and final Quota in respect of Pilgrims who are expected to proceed for
Haj during Haj-1425 (H)-2005 (AD)

Sl. State Symbol Original Surplus Excess Surplus No. of Final Excess Actual
No Quota seats applications seats Haj Quota ifany application
avaiable received allotted gpplication received
foms
received by
SHC’s
1 2 3 4 5 6 7 8 9 10 1
1. Andaman and Nicobar AN 60 36 24 24 23
Island
2. Andhra Pradesh AP 3906 1594 1594 5500 5500 3503
3. Assam AS 4270 2769 1501 1501
4. Bihar BR 1600 1600
5. Jharkhand JR 8432 5919 913 913
6. Chandigarh CH 60 23 37 37
7.  Dadraand Nagar Havell DN 40 35 5 5
8. Daman and Diu DD 40 14 26 26
9. Delhi DL 587 2514 404 3128 991 2137
10. Goa GA 60 33 27 27 27
1. Gujarat GJ 2378 3676 1640 6054 4018 2036
12. Himachal Pradesh HP 50 19 19 69 69
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13. Haryana HR 504 396 347 900 851 49

14. Jammu and Kashmir JK 2718 6282 1874 9000 4592 4408

15. Karnataka KA 3451 629 629 4080 4080

16. Kerala KL 4476 4925 3087 9401 7563 1838

17. Lakshadweep LD 121 39 22 160 143 17 160

18. Madhya Pradesh MP 3263 3258

19. Chhattisgarh CG 2165 1498 1493 400 400 5 401

20. Maharashtra MH 5030 4855 3469 9895 8499 1396

21. Manipur MN 88 129 61 217 149 68

22. Orissa OR 381 86 295 295 288

23. Pondicherry PY 60 8 52 52 59

24. Punjab PB 158 78 78 236 236

25. Rajasthan RJ 2325 1475 1475 3800 3800

26. Tamil Nadu TN 2013 649 649 2662 2662

27. Tripura TR 130 110 20 20 20

28. Uttar Pradesh upP 156430 15430

29. Uttaranchal UA 15897 472 1472 939 939

30. West Bengal WB 10600 8280 2320 2320 2273
70000 17313 29267 17313 81954 70000 11954 6754

31.  Government Quota GQ 2000

TOTAL: 72000
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Accidents at DMRC site

*388. SHRI RAJEEV CHANDRASEKHAR: Will the Minister of URBAN DEVELOPMENT be
pleased to state:

(a) the number of persons who lost their lives and those seriously injured in an accident
caused due to the collapse of a pillar of Delhi Metro Rail Corporation (DMRC) in South Delhi on
12 July, 2009 and another accident on the same site on 13 July, 2009;

(b) the findings of the high powered committee appointed by the DMRC to investigate
the causes for the accidents and to fix the responsibility therefor and to report within ten days;
and

(c) the action so far taken/proposed to be taken on the findings ?

THE MINISTER OF URBAN DEVELOPMENT (SHRI S. JAIPAL REDDY): (a) Delhi Metro
Rail Corporation (DMRC) Ltd. has reported that 6 persons lost their lives and 7 persons were
seriously injured in the accident on 12th July, 2009. Subsequently, one more person succumbed
to injuries on 24.7.2009. 6 persons sustained minor injuries only in another accident at the same
site on 13th July, 2009.

(b) The main findings of the high powered committee appointed by the DMRC to
investigate the causes of the accident have been reported as under:—

(i) Serious deficiency in the design of the cantilever arm; and

(i) The concrete not having adequate strength probably due to lack of adequate curing
of the concrete.

(c) DMRC has decided to take the following action:—

(i) The Design Consultant, M/s Arch Consultancy Services to be blacklisted for five
years. The structural consultant, M/s Tandon Consultants, who did not give the
correct advice to DMRC, is being debarred for two years.

(i) Shri V.P. Srivastava and Shri Mukesh Thakur, the two Deputy Chief Engineers
directly responsible for the designs and site supervision, have been placed under
suspension.

(i) Shri Rajan Kataria, the Chief Engineer (Design), DMRC to be issued with a major
penalty charge sheet.

(iv) Shri C. Mallonga, the expatriate Consultant of General Consultants, who had direct
responsibility for ensuring quality of works, to be immediately de-mobilised and
replaced.

(v) The Contractor M/s Gammon India to be issued a show-cause notice for blacklisting
for two years.

(vi) Shri Vijay Anand, the Director of DMRC in whose jurisdiction this, as well as the
previous accident involving a launching girder collapse, took place, has been
repatriated to the Railways on his request.
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(vit) The DMRC has started a special drive to check all the cantilever piers so far
constructed and their designs are now being rechecked by M/s Shirish Patel and
Associates, a well known Design Consultant. Based on their advice, necessary action
will be taken to ensure that all the cantilever piers are safe.

(vii)  The DMRC has also decided to get all the designs checked in future by the General
Consultants or by an outside Consultancy. The Design Wing of DMRC is also being
substantially strengthened.

(ix) The General Consultants are also being strengthened to ensure safety and quality of

construction.

(x) DMRC has also initiated steps to revitalize the Tool Box Safety Drill to all the workers
before commencement of the shift. DMRC has also started a crash course for three
days in safety rules and regulations for every worker involved at the construction site.
The entire work force will be covered within a period of 15 days.

Delay in opening of accounts in post offices for NREGP

*389. SHRI KANJIBHAI PATEL: Wil the Minister of COMMUNICATIONS AND
INFORMATION TECHNOLOGY be pleased to state:

(a) whether Government is aware about the delay in opening the accounts of the workers
of National Rural Employment Guarantee Programme (NREGP) in post offices of rural areas in
the country;

(b) if s0, the necessary action proposed to be taken to avoid the delay; and

(c) the permanent set up for coordination between local post offices and staff of the
Rural Development Department (RDD)?

THE MINISTER OF COMMUNICATIONS AND INFORMATION TECHNOLOGY (SHRI A.
RAJA): (a) There is no delay in opening the accounts of the workers of National Rural
Employment Guarantee Programme (NREGP) in post offices of rural areas in the
country, except in a few tribal/hilly areas of Thane, Nandurbar and Gadchiroli districts of
Maharashtra.

(b) Following action has been taken by the Department of Posts to avoid any delay in
opening the NREGP accounts:—

(i) Additional manpower is being provided in the post offices, wherever it is required.
(i) Adequate supply of stationery, forms and passbooks is ensured in post offices.

(i) A special provision has been made to open zero balance accounts for NREGP
workers.

(iv) Coordination is being maintained at local level with officials of State Government to
facilitate opening of NREGP accounts.
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(c) A model Memorandum of Understanding (MOU) has been developed by Ministry of
Rural Development and Department of Posts, which has been circulated to all State
Governments and Postal Circles for signing at their levels. The MoU provides for respective
obligations of Postal Circles and State Governments to ensure smooth and timely payment to
NREGP beneficiaries. The main features of the MoU are: (i) advance intimation of wage
payment requirement for each post office by State Government officials (at least three days in
advance of the issue of wage list) (ii) placing an advance deposit of one month wages with the
Head Post Offices located in district Headquarters by State Government officials (i) Regular
joint coordination meetings at National, State and District levels to be held between Department
of Posts and officials of Ministry of Rural Development of State Governments to sort out the
issues pertaining to opening of NREGP accounts and payment of wages. At State level, Principal
Secretary/Secretary, Rural Development convenes coordination meetings with Chief Postmaster
General/Director Postal Services of respective Postal Circles on monthly basis or as and when
required. The District Programme Coordinators of the districts convene monthly meetings at
district level with Divisional Superintendents of Post Offices. Project Officers/Assistant Project
Officers of State Governments at Block level convene a similar coordination meeting with
Assistant Superintendent of Post Offices/Inspectors of Post Offices along with concerned Sub

Postmasters and Branch Postmasters as and when required.
Decisions of G-8 conference on atomic energy

1*390. SHRI RAM JETHMALANI:
SHRI RAJ MOHINDER SINGH MAJITHA:

Will the Minister of EXTERNAL AFFAIRS be pleased to state:

(a) whether it is a fact that new decisions have been taken about atomic energy in the

conference of G-8 countries held recently;
(b) if so, the details of the decisions; and
(c) thelikely impact of these decisions on the atomic industry of India?

THE MINISTER OF EXTERNAL AFFAIRS (SHRI S.M. KRISHNA): (a) and (b) At the
L’Aquila Summit, the G-8 countries adopted a statement on non-proliferation. The Statement
details the G-8 countries’ positions in several areas such as obligations of NPT states, IAEA
safeguards, multilateral approaches to the nuclear fuel cycle and the proliferation risks

associated with enrichment and reprocessing items and technology.

(c) India has developed indigenous technology which can support the domestic nuclear
energy programme. India’s agreements for cooperation with international partners in peaceful
uses of atomic energy provide for full international cooperation in the area of civil nuclear

energy.

tOriginal notice of the question was received in Hindi.
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White-washing in CPWD colony

*391. SHRI MANGALA KISAN: Will the Minister of URBAN DEVELOPMENT be pleased to
state:

(a) whether it is a fact that CPWD colony, Vasant Vihar, has a shabby appearance, in
comparison to the R.K. Puram quarters, from outside;

(b) whether this is due to the apathy of concerned CPWD officials; if so, the details and
the action proposed against them;

(c) the date, last time, when the type-lll quarters of this colony were whitewashed from

outside and when the next white-washing is scheduled; and

(d) by when this colony would look like the colony of R.K. Puram and the steps taken for
the purpose?

THE MINISTER OF URBAN DEVELOPMENT (SHRI S. JAIPAL REDDY): (a) to (d) Some
houses in R.K. Puram had been upgraded for aesthetic improvement. No such upgradation has
been undertaken in respect of Vasant Vihar houses due to paucity of funds. As such appearance
of Vasant Vihar houses does not look as good as upgraded houses of R.K. Puram.

28 blocks of type-lll houses in Vasant Vihar were white/colour washed last during 2006-07.
Upgradation of 30 blocks of Type-lll quarters which includes special repairs as well as aesthetic
improvement, has been undertaken during the current financial year. The remaining blocks

would be taken up in subsequent financial years subject to availability of funds.
Surrender of licence

*392. SHRI JAI PRAKASH NARAYAN SINGH: Will the Minister of COMMUNICATIONS AND
INFORMATION TECHNOLOGY be pleased to state:

(a) whether there is any provision for surrender of licence and refund of entry fee paid by

the telecom operators in case a telecom operator wishes to opt out of certain circles;
(b) if s0, the details thereof;
(c) whether any company has opted for surrender of licence in the past;
(d) if so, the name of the company and response of Government in this regard;

(e) the status of private operators who have been issued Letter of Intent (LOI);
and

(f)  the time-frame by which they can operate their services?

THE MINISTER OF COMMUNICATIONS AND INFORMATION TECHNOLOGY (SHRI A.
RAJA): (a) and (b) In the event of opting out of certain service areas by a telecom operator,
access service licence can be surrendered for those service areas as per provisions of licence
agreement. The paid entry fee by the operator is not refundable.
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(c) VYes,Sir.

(d) M/s Bharti Infotel Ltd. has opted for surrender of Basic Service Licence for Delhi,
Haryana, Tamil Nadu, Karnataka and Madhya Pradesh service areas. The request of the
company to surrender the licences was accepted and the paid entry fee was not refunded.

(e) All the Letter of Intents (LOIs) issued for grant of Unified Access Services (UAS)
Licence except five service areas of one company have been converted into Licence Agreements
on fulfillment of conditions stipulated in the LOI.

(f)  The licensee can operate their services during validity of the licence which is 20 years
from the effective date of licence unless revoked earlier. Further, the licensor may extend,
if deemed expedient, the period of licence by 10 years at one time, upon request of the
licensee.

Setting up of University for PIOs

*393. DR. E.M. SUDARSANA NATCHIAPPAN:
SHRI SANTOSH BAGRODIA:

Will the Minister of OVERSEAS INDIAN AFFAIRS be pleased to state:

(a) whether Government proposes to set up a University for Persons of Indian Origin
(PIOs);

(b) if so, whether Government has taken a final decision on the issue;

(c) if s0, the details regarding admissions, disciplines and fee structure of the University;
and

(d) if not, the reason therefor?

THE MINISTER OF OVERSEAS INDIAN AFFAIRS (SHRI VAYALAR RAVI): (a) and (b) The
task of setting up the first PIO/NRI university at Bangaluru has been entrusted to the Manipal
Academy of Higher Education Trust (MAHET).

Expressions of Interest for setting up four more universities at places other than Banguluru
have been invited.

(c) and (d) The Universities would be multi-disciplinary and shall offer courses in areas like
Medical Sciences, Dental, Engineering and Technology, Information Technology, Business
Administration, Management, Bio-technology and Bio-Informatics etc. 50% seats shall be
reserved for PIO/NRI students. An Advisory Board, with representation in it from all concerned
Ministries and Departments, as also bodies like the UGC, MCI, AICTE, etc. is charged with the
responsibility of examining other aspects in the light of the established practice and the
guidelines issued by the Supreme Court.

Discontinuation of power generation

1*394. DR. PRABHA THAKUR: Will the PRIME MINISTER be pleased to state:

tOriginal notice of the question was received in Hindi.
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(a) whether it is a fact that power generation has been discontinued from first and
second units of Rajasthan Atomic Power Project (RAPP), Rawatbhata;

(b) if so, the reasons therefor;
(c) by when the power generation is likely to be restarted;

(d) whether the Government of Rajasthan has urged to increase its allocation from the
units of RAPP constructed earlier as well as from the under construction new units of RAPP; and

(e) the details of the steps being taken by Government to accept the request of
Government of Rajasthan?

THE MINISTER OF STATE IN THE PRIME MINISTER'S OFFICE (SHRI PRITHVIRAJ
CHAVAN): (a) and (b) RAPS-1 is shut down for techno-economic evaluation on its
refurbishment/continuation of operations. The second unit, RAPS-2 was shutdown for
En-Masse Feeder Replacement (EMFR) which has since been completed.

(c) RAPS-2is expected to restart in September 2009.

(d) and (&) Full power of RAPS-2 (200 MWe) is allocated to Rajasthan and will be
available from September 2009. Rajasthan has a share of 36 % from RAPS-3 and 4 (2 x 220
MWe) and 13% from Narora Atomic Power Station in Uttar Pradesh. Rajasthan will also have a
share of 20% from units 5 and 6 of RAPS (2 x 220 MWe), which are expected to come on line in
2009-10.

Scheme for slum dwellers

*395. SHRIMATI SHOBHANA BHARTIA:
SHRIN.K. SINGH:

Will the Minister of HOUSING AND URBAN POVERTY ALLEVIATION be pleased to
state:

(a) whether Government has decided to formulate a new scheme for slum dwellers and
the urban poor to promote a slum free India in the next few years;

(b) if so, the details thereof;

(c) whether the Union Government has decided to extend support to the State
Governments who will assign property rights to people living in slum areas; and

(d) if so, the details of model legal framework developed for the purpose and to what
extent State Governments have agreed to adopt or follow the same?

THE MINISTER OF HOUSING AND URBAN POVERTY ALLEVIATION (KUMARI SELJA):
(a) to (c) Yes, Sir. The Government has announced that a new scheme called Rajiv Awas
Yojana would be introduced for the slum dwellers and the urban poor. The Schemes for
Affordable Housing through Partnership and the Scheme for Interest Subsidy for Urban Housing
would be dovetailed into the Rajiv Awas Yojana which would extend support under the
Jawaharlal Nehru National Urban Renewal Mission (JNNURM)) to States that are willing to assign
property rights to people living in slum areas.
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(d) No model legal framework has been developed. However, legal/regulatory
frameworks adopted by select States/UTs have been circulated to all State Governments for
information sharing. These models have been circulated very recently and State Governments

would need time to develop their own legal frameworks.
Reservation for tribals and dalits in industries

1%396. SHRI SATYAVRAT CHATURVEDI:
SHRI MOTILAL VORA:

Will the Minister of SOCIAL JUSTICE AND EMPOWERMENT be pleased to state:

(a) whether Government had constituted a “Group of Ministers” for obtaining their

suggestions with regard to the reservation in industries for tribals and dalits;

(b) whether it is also a fact that the Group of Ministers had a discussion on this matter

with top representatives of industries; and
(c) if so, the reaction of representatives of industries?

THE MINISTER OF SOCIAL JUSTICE AND EMPOWERMENT (SHRI MUKUL WASNIK): (a)
and (b) Yes Sir.

(c) Representatives of industry are in favour of affirmative action to enhance
employability of SC/ST candidates, but not in favour of reservation. A Coordination Committee
was set up in October, 2006 to carry forward the dialogue with Industry on affirmative action in
the private sector. The Committee held meetings with representatives of Apex Industry
Chambers/Associations during 2006-08.

Problem of Sikhs in Afghanistan

*¥397. SHRIO.T.LEPCHA:
SHRI SANTOSH BAGRODIA:

Will the Minister of EXTERNAL AFFAIRS be pleased to state:

(a) whether Government has taken cognizance of the reports of religious persecution of

Sikh minorities in Afghanistan;

(b) whether Government has ascertained the fact regarding imposition of pilgrimage tax
on the Sikhs in Afghanistan;

(c) whether Government has taken up the issue with the Government of Afghanistan;

and
(d) if so, the details thereof?

THE MINISTER OF EXTERNAL AFFAIRS (SHRI S.M. KRISHNA): (a) No incident of
complaint of religious persecution of Sikhs in Afghanistan has come to notice.

tOriginal notice of the question was received in Hindi.
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(b) No pilgrimage tax is levied on the Sikhs in Afghanistan.
(c) and (d) Do not arise.
Massive sea erosion

*398. SHRI MAHENDRA MOHAN:
SHRIN.K. SINGH:

Will the Minister of WATER RESOURCES be pleased to state:

(a) whether Government is aware of massive sea erosion that has taken place in various
coastal belt areas of the country;

(b) if so, the facts and details thereof;

(c) whether Government has received proposals from the State Governments to provide
funds to check sea erosion; and

(d) if so, the details thereof and to what extent Government proposes to extend support
to State Governments for the purpose ?

THE MINISTER OF WATER RESOURCES (SHRI PAWAN KUMAR BANSAL): (a) and
(b) Yes, Sir. Sea erosion has been reported in various coastal belt areas of the country by
the State Governments. As per the information available from the maritime States, a total of
2017.45 km coastline in the mainland and 132 km in Lakhshadweep island are affected by sea
erosion. The state-wise details of coast line affected by sea erosion are given in the Statement
(Seebelow).

(c) and (d) Water being a State Subject, anti-sea erosion works are planned and
implemented by the respective State Governments as per their own priority. However, in order to
provide central assistance during Eleventh plan period, a state sector scheme, UFiood
Management Programmeﬂ (FMP) amounting to Rs. 8,000 crore under Central Plan has been
approved ‘in principle’ by the Cabinet in its meeting held on 02.11.2007; under which the central
grant is being provided for anti-sea-erosion works, in critical reaches, which have secured all
mandatory clearances. Central Assistance amounting to Rs. 3.80 Crore to the State of
Karnataka and Rs. 0.85 Crore to Orissa was released in the year 2007-08 under the scheme.

In addition, all maritime States/Union Territories were requested by Central Water
Commission to formulate and submit the proposals for protection of vulnerable coastal reaches
from sea-erosion in their states, in order to prepare a National Coastal Protection Project
(NCPP) for external assistance. All the maritime States/Union Territories (except Andaman and
Nicobar Islands) submitted the proposals for consideration under NCPP. After discussions
between the Government of India and Asian Development Bank (ADB), a Project Preparatory
Technical Assistance (PPTA) programme was taken up by ADB with a grant of $1.0 Million for
preparing Sustainable Coastal Protection and Management Project for the States of Goa,
Karnataka and Maharashtra. ADB has further accepted, in principle, for inclusion of other states,
under PPTA.
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Statement

State-wise details of coast line affected and protected by Sea-erosion in
maritime States in India

Sl. State/UT Coastlines (km) Coastline affected Coastline protected
No. by Sea-erosion (inkm)
(inkm)
Mainland
1. Andhra Pradesh 973.70 65.70 20.45
2. Goa 160.50* 19.18 5.15
3. Gujarat 1214.70 61.92 10.65
4 Karnataka 280.00 249.56 56.77
5. Kerala 569.70 478.14 334.39
6. Maharashtra 652.60 263.00 127.00
7. Orissa 476.40 107.55 10.00
8. Tamil Nadu 906.90 641.00 40.00
9. West Bengal 157.50 125.00 80.80
10. Pondicherry 30.60 6.40 6.40
SUB-TOTAL: 5422.60 2017.45 691.61
Islands
1. Lakhshadweep 132.00 132.00 73.00
2. Andaman and Nicobar 1962.00 -
Island
SUB-TOTAL: 2094.00 132.00 73.00
GRAND TOTAL: 7516.60 2149.45 764.61

*including Daman and Diu.

Resolution passed in G-8 meeting
*399. SHRI R.C. SINGH: Will the PRIME MINISTER be pleased to state:

(a) whether it is a fact that G-8 has passed a resolution indicating that nuclear supplies,
including technology, etc., have to be supplied only to those countries which have signed the
Non-Proliferation Treaty (NPT);

(b) if so, the full text of the Resolution passed by the G-8 recently;

(c) whether it is also a fact that Nuclear Suppliers Group (NSG) is also insisting that
nuclear supplies should be made only to those countries which have signed the NPT;
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(d) if so, the reaction of Government to (a) and (c) above; and

(e) to what extent the above stand by both G 8 and NSG makes Indo-US Nuclear Deal

unimplementable ?

THE MINISTER OF EXTERNAL AFFAIRS (SHRI S.M. KRISHNA): (a) and (b) At the
L’Aquila Summit, the G-8 countries adopted a statement on non-proliferation. The Statement
details the G-8 countries’ positions in several areas such as obligations of NPT states, IAEA
safeguards, multilateral approaches to the nuclear fuel cycle and the proliferation risks
associated with enrichment and reprocessing (ENR) items and technology. The full text of the
G-8 Statement is attached (See below ).

(c) and (d) The issue of further strengthening of NSG guidelines with regard to ENR
exports has been under discussion at the NSG. As envisaged in the NSG decision of 6th
September 2008 granting a clean waiver for India to engage in civil nuclear cooperation with
members of the NSG, Government is in consultation with the NSG on all aspects related to civil

nuclear cooperation.
(e) TheIndia-US civil nuclear cooperation agreement is being implemented.
Statement
The full text of the resolution passed by the G -8 recently

L Aquila Statement on
NON-PROLIFERATION

1. We recognize, as we did at Hokkaido Toyako and at previous Summits, that the
proliferation of WMDs and their means of delivery continues to represent a global challenge and
a major threat to international security. We are determined to seize current opportunities and the
new momentum to strengthen our common non-proliferation and disarmament goals through
effective multilateralism and determined national efforts. All States must meet in full their arms
control, disarmament, and non-proliferation commitments under relevant international treaties
and multilateral arrangements. The universalization and reinforcement of the non-proliferation
regime remains an urgent priority. We call upon all States still not party to the Treaty on the Non-
Proliferation of Nuclear Weapons (NPT), the Chemical Weapons Convention (CWC) and the

Biological and Toxin Weapons Convention (BTWC) to accede without delay.

2.  We underscore that the NPT remains the cornerstone of the nuclear non-proliferation
regime and the essential foundation for the pursuit of nuclear disarmament, and reiterate our full
commitment to the objectives and obligations of its three pillars: non-proliferation, the peaceful
uses of nuclear energy and disarmament. We will work together so that the 2010 NPT Review
Conference can successfully strengthen the Treaty’s regime and set realistic and achievable
goals in all the Treaty’s three pillars. We call upon all States Parties to the NPT to contribute to

the review process with a constructive and balanced approach.
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3. Safeguards are an essential tool for the effective implementation of the NPT and its non-
proliferation objectives. We confirm our full support for the IAEA and are committed to continuing
our efforts towards the universal acceptance of the IAEA Comprehensive Safeguards Agreement
and the Additional Protocol as the verification standard. We will also work to establish the
Additional Protocol as an essential standard in the field of nuclear supply arrangements. We call
upon all States that have not yet adopted an Additional Protocol to do so without delay while
implementing its provisions pending ratification. We seek to ensure that the IAEA continues to
have the technology, expertise, authority and resources needed to fulfil its vital, statutory
responsibilities. We also agree that measures are needed to address non-compliance, to
include real and immediate consequences for States that withdraw from the NPT while in
violation of it, including appropriate action by the UN Security Council, and full use of
IAEA inspection authorities that provide for access to all relevant locations, information and

people.

4. We welcome the announcement made by the President of the United States of America
that he has decided to seek ratification of the Comprehensive Nuclear-Test-Ban Treaty
(CTBT) and we will intensify our efforts towards the early entry into force and universalisation
of the CTBT as one of the principal instruments of the international security architecture and
a key measure of non-proliferation and disarmament. Meanwhile, we urge all States
concerned to observe a moratorium on nuclear weapon test explosions or any other nuclear

explosions.

5.  We welcome the adoption by the Conference on Disarmament of a program of work for
its 2009 session. We strongly support the early commencement of international negotiations
on a Treaty banning the production of fissile material for nuclear weapons or other nuclear
explosive devices (FMCT) including verification provisions, and call upon all States
concerned to declare and uphold a moratorium on the production of such material. We
welcome the fact that the nuclear-weapon States among the G8 members have already
decreed such a moratorium. We will take action to resume substantive work in the CD as soon

as possible.

6. We are all committed to seeking a safer world for all and to creating the conditions for a
world without nuclear weapons, in accordance with the goals of the NPT. We welcome the
nuclear disarmament measures implemented thus far by the nuclear-weapon States among G8
members. We welcome the Joint Statement, by the President of the Russian Federation and the
President of the United States of America of 1 April, 2009, their Joint Understanding signed on 6
July, 2009, and their intention to conclude a legally binding agreement to replace the START
Treaty before it expires in December, 2009. We call upon all States to undertake further steps in

nuclear disarmament and to greater transparency.

7. We reaffirm the inalienable right of all NPT Parties to the peaceful uses of nuclear energy, in

conformity with all their Treaty obligations; compliance and effective verification will not hinder
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the use of nuclear energy, but rather facilitate its safe and secure development and deployment
as energy source. We are committed to promoting nuclear non-proliferation, safeguards, safety
and security in cooperation with the IAEA and welcome new initiatives in emerging nuclear
energy countries on nuclear education and training as well as institutional capacity building in
these fields. We encourage the work of the IAEA on multilateral approaches to the nuclear fuel
cycle, including assurances of nuclear fuel supply, as effective means of addressing the
expanded need for nuclear fuel services, while taking into account the global interest in
minimizing the risk of proliferation. In this regard, we appreciate the ongoing work at the
Russian-led International Uranium Enrichment Centre at Angarsk and welcome progress made
towards establishing a Nuclear Fuel Bank administered by the IAEA, Russia’s proposal to
guarantee supply of low enriched uranium and the further development of Germany’s Multilateral
Enrichment Sanctuary Project. We also take note of other initiatives, including Japan’s proposal
for an IAEA Standby Arrangement System for the Assurance of Nuclear Fuel Supply, the UK’s
proposal for a political assurance of noninterference in the delivery of commercial nuclear
contracts and the U.S. nuclear fuel reserve generated from material from its national security

stocks.

8. To reduce the proliferation risks associated with the spread of enrichment and
reprocessing facilities, equipment and technology, we welcome the progress that continues to
be made by the Nuclear Suppliers Group (NSG) on mechanisms to strengthen controls on
transfers of such enrichment and reprocessing items and technology. While noting that the
NSG has not yet reached consensus on this issue, we agree that the NSG discussions have
yielded useful and constructive proposals contained in the NSG’s “clean text” developed at
the 20 November, 2008 Consultative Group meeting. Pending completion of work in the NSG,
we agree to implement this text on a national basis in the next year. We urge the NSG to
accelerate its work and swiftly reach consensus this year to allow for global implementation of
a strengthened mechanism on transfers of enrichment and reprocessing facilities, equipment,

and technology.

9. We acknowledge the UN Security Council’s key role in addressing the challenges of
proliferation and the consequences of non compliance. We call upon all States to fully implement
UNSC Resolution 1540 on preventing non-State actors from obtaining WMDs, their means of
delivery and related materials. We support the 1540 Committee’s fulfilment of its renewed
mandate. We encourage all States to participate actively in the comprehensive review of the

status of implementation of the Resolution and contribute to its success.

10. We welcome the ongoing progress under the CWC and BTWC and highlight the vital

importance of the full and effective implementation of both Conventions.

1. We reiterate our unanimous commitment to working for a comprehensive, peaceful and

diplomatic solution to the Iranian nuclear issue and strongly support ongoing efforts to resolve it
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through negotiations. We urge Iran to use the present window of opportunity for engagement
with the international community in a spirit of mutual respect and to respond positively to the
offers advanced, in order to find a negotiated solution which will address Iran’s interest as well
as the international community concerns. While recognizing once again that Iran has the right to
a civilian nuclear program under the NPT, we stress that Iran has the responsibility, as reiterated
by UNSC Resolutions, to restore confidence in the exclusively peaceful nature of its nuclear
activities, allowing for the establishment of a fruitful and wide-ranging cooperation with the G8
and other countries. The proliferation risks posed by Iran’s nuclear program continue to be a
matter of serious concern. We urge Iran to comply with the relevant UNSC Resolutions and to
fully cooperate with the IAEA by providing the Agency such access and information that it

requests to resolve the issues raised in the IAEA Director General’s Reports.

12. We condemn in the strongest terms the nuclear test conducted by the Democratic People’s
Republic of Korea (DPRK) on 25 May, 2009 which constitutes a flagrant violation of the relevant
UN Security Council Resolutions. Such a test undermines peace and stability in the region and
beyond. In this regard, we welcome the UN Security Council Resolution 1874 of 12 June, 2009
which represents the clear and strong will of the international community. We also condemn the
April, 2009 ballistic launch conducted by the DPRK which is in contravention of UNSCR 1718. We
continue to urge the DPRK to abide by UNSCRs 1695,1718 and 1874, not to conduct any further
nuclear test or any launch using ballistic missile technology and to abandon all nuclear weapons
and existing nuclear programs, as well as ballistic missile programs, in a complete, verifiable and
irreversible manner. We demand the DPRK to return to full compliance with the NPT and IAEA
safeguards obligations. We call upon the DPRK to return immediately and without preconditions
to the Six-Party Talks and reiterate our strong support for the early resumption of the Talks and
the full implementation of the 19 September, 2005 Joint Statement, including the resolution of all

the outstanding issues of concern.

13. The threat of terrorist acquiring WMDs continues to be cause for deep concern. We are
determined to continue working together to ensure that terrorists never have access to those
weapons and related materials. We look forward to the development of the initiative
announced by the President of the United States of America regarding a new international
effort to secure all vulnerable nuclear material around the world. We will further promote the
Global Initiative to Combat Nuclear Terrorism (GICNT), which plays an important role in
developing its participants’ capacity to confront this global threat on a determined and
systematic basis, consistent with national legal authorities and obligations under relevant

international legal frameworks.

14. We maintain our support for the Proliferation Security Initiative (PSI), which plays an

important part in preventing and countering proliferation of WMD, their delivery systems and
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related materials. We recognize the progress in combating the financing of proliferation activities,
and the role of the Financial Action Task Force (FATE).

15. We will continue to uphold the importance of the Hague Code of Conduct against Ballistic
Missile Proliferation (HCoC), by promoting its universalization and full implementation. In this
respect, we are encouraged by the positive developments announced at the 2009 HCoC annual
meeting, and are confident that all subscribing States will soon fully implement their
commitments. We call upon all States that have not subscribed to the Code to do so without

delay.

16. The Global Partnership against the Spread of Weapons and Materials of Mass Destruction
launched in 2002 at Kananaskis has become a successful large-scale initiative for the
enhancement of international security. In parallel with the implementation of ongoing priority
projects in Russia and Ukraine, to which we fully reconfirm our commitments, we are discussing
the options for the Partnership’s further expansion by engaging potential new participants,

including CIS countries, committed to the Kananaskis Principles and Guidelines.

The G8 is also ready to include new fields of cooperation in areas where the risks of
terrorism and proliferation are greatest. To prevent global WMD knowledge proliferation,
particularly through collaboration with scientists, we welcome the Recommendations for a

coordinated approach in this field.

17. Regarding nuclear safety, we acknowledge the progress made since the last Summit
meeting in ongoing projects at the Chernobyl site and, while noting that additional financial
resources will be needed for their completion, we reassert our commitment to undertake joint

efforts with Ukraine to convert the site into a stable and environmentally safe condition.
Polymetallic Nodules Projects

*400. SHRIMATI JAYA BACHCHAN: Will the Minister of EARTH SCIENCES be pleased to

state:
(a) the assessment made so far about the Polymetallic Nodules Projects;
(b) the amount spent on the project, so far;

(c) whether the achievements have been commensurate with the expenditure incurred

on the project; and
(d) ifnot, the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF EARTH SCIENCES (SHRI PRITHVIRAJ
CHAVAN): (a) The assessment made so far about the Polymetallic Nodules Project indicates an
estimate of 380 Million Metric Tones (I\/IMT) of total polymetallic nodules in the 75000 square
kilometer of Area retained by India in the Central Indian Ocean Basin. The important metal values
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are estimated for Manganese — 92.59 MMT, Nickel — 4.70 MMT, Copper — 4.29 MMT, and
Cobalt — 0.55 MMT. A first generation minesite has been identified on the basis of detailed
survey. The Environmental Impact Assessment Study pertaining to the assessment of benthic
impact and restoration of marine environment has also been completed. A pilot scale
semi-continuous metallurgical plant was set up and the process package for extraction of metal
values has been validated. The results indicated that the process efficiencies exceeded design
basis. A prototype mining system was designed, developed and tested at a water depth of 451
meters as a part of stagewise development of mining system for exploitation of nodules from
seabed.

(b) The amount spent on various activities (Survey and Exploration, Environment Impact
Assessment  Study, Technology Development-Extractive Metallurgy and Technology
Development- Mining) of the project since its inception in 1982-83, is about Rs. 262.486 crores.

(c) VYes,Sir.
(d) Does not arise.

WRITTEN ANSWERS TO UNSTARRED QUESTIONS

Board of Radiation and Isotope Technology

2881. SHRI P. RAJEEVE: Will the PRIME MINISTER be pleased to state:
(a) whether the commercial application of radio isotopes is a success;
(b) if s0, the profit derived from Board of Radiation and Isotope Technology; and
(c) ifnot, the reasons therefor?

THE MINISTER OF STATE IN THE PRIME MINISTER'S OFFICE (SHRI PRITHVIRAJ
CHAVAN): (a) to (c) Board of Radiation and Isotope Technology (BRIT) is engaged in
commercial application of Radiation and Radioisotope Technology in the field of health care,
agriculture, industry and research. Activities of BRIT are based on research reactors and other
facilities of Bhabha Atomic Research Centre (BARC) and have led to large scale societal
benefits and is clearly a success story. Presently, cash based government accounting system is
in operation. BRIT is cash surplus in its operations.

Private practice scheme in Tata Memorial Centre
2882. SHRI P. RAJEEVE: Will the PRIME MINISTER be pleased to state:

(a) whether there is any private practice scheme has been implemented in Tata Memorial
Centre;

(b) if so, whether Government has given prior sanction to this scheme; and

(c) how much money has been given to doctors under this scheme in the last year?
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THE MINISTER OF STATE IN THE PRIME MINISTER'S OFFICE (SHRI PRITHVIRAJ
CHAVAN): (a) There is a scheme for Sharing of Hospital Income (SHI) in Tata Memorial Centre.

(b) This scheme has the approval of the Government.
(c) Rs.612lakh in the year 2008.

Additional nuclear plants
2883. SHRI SYED AZEEZ PASHA: Will the PRIME MINISTER be pleased to state:
(a) whether Government has proposed for setting up additional nuclear plants;
(b) if s0, the details thereof, location-wise;
(c) the quantum of additional energy planned to be produced by each of them;

(d) the total quantity of electricity generated through Heavy Water Reactors and Light
Water Reactors so far, separately;

(e) whether electricity generated through nuclear power plants is cost effective and has
benefits over other sources of energy; and

(f) if so, the details thereof alongwith the steps taken to augment harnessing of atomic
energy?

THE MINISTER OF STATE IN THE PRIME MINISTER’S OFFICE (SHRI PRITHVIRAJ
CHAVAN): (a) to (c) Government has accorded inprinciple approval for sites for locating
nuclear power plants at Kakrapar (2 x 700 l\/IWe) in Gujarat and Rawatbhata (2 x 700 l\/IWe) in
Rajasthan. Similarly inprinciple approval has been accorded for sites at Kudankulam and Jaitapur
for setting up Light Water Reactors through imports. More nuclear power plants at additional
sites are also planned. However, details are not yet finalized.

(d) Out of the total installed nuclear power capacity of 4120 MWe, 320 MWe is based on
Light Water Reactors and balance 3800 MWe is based on Heavy Water Reactors.

(e) VYes,Sir.

(f)  The tariffs of nuclear power are competitive with that of coal fired thermal power
stations at locations away from coal mines. In addition nuclear power is clean and environment
friendly, as it has no Green House Gas (GHG) emissions.

The current installed capacity of 4120 MWe will reach 7280 MWe progressively by the year
2011 by completion of projects under construction. More reactors, both of indigenous designs
and based on international co-operation are planned to increase the nuclear power capacity.

Basic and mobile telephone services

2884. SHRI AMIR ALAM KHAN: Wil the Minister of COMMUNICATIONS AND
INFORMATION TECHNOLOGY be pleased to state:

(a) the share of public and private sector companies providing basic and mobile
telephone services in the country;
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(b) whether the share of public sector companies is declining in comparison to private
sector company market share;

(c) ifso, the reasons therefor;

(d) the steps taken by Government to face the competition from the private companies
and to store market share; and

(e) ifso, the details thereof ?

THE MINISTER OF STATE IN THE MINISTRY OF COMMUNICATIONS AND INFORMATION
TECHNOLOGY (SHRI GURUDAS KAMAT): (a) As on 31.05.2009, share of public and private
sector companies providing basic and mobile telephone services in the country is 20.03 per cent
and 79.97 per cent respectively.

(b) and (c) Yes, Sir. The decline in the share of public sector companies is due to the
increasing competition and greater participation of the private telecom service providers.
However, the subscriber base of public sector companies is steadily increasing. The subscriber
base of public sector companies which was 52.09 million in March 2005, now stands at 90.70
million, as on 31st May 2009.

(d) and (e) The public sector companies are taking lot of measures to face the competition
from the private companies and improve its market share by way of expansion of network,
improvement in services, customer care, provision of Value Added Services, revision of tariffs
etc. such as:—

1. During 2009-10, Bharat Sanchar Nigam Limited (BSNL) has planned to provide 18
million cellular mobile connections.

2. BSNL has planned to deploy newer technologies like Fixed Mobile Convergence
(FMC) and Next Generation Network (NGN) etc.

3. BSNL is reducing tariff for basic services and empowering Chief General Managers of
Telecom Circles to launch Circle based competitive tariffs for basic and Cellular
Services to face competition effectively.

4. Deployment of Wireless technologies by BSNL to enhance service Coverage to far
flung rural areas.

5.  The Global System for Mobile Communications (GSM) network of Mahanagar
Telephone Nigam Limited (MTNL) in Delhi and Mumbai has been expanded by
750,000 lines alongwith 111 Base Trans-receiver Stations (BTSs) in Delhi and 57
BTSs in Mumbai during the year 2008-09. The GSM network capacity of 500,000
lines is under installation each at Delhi and Mumbai.

6. Additional 200 GSM towers in Delhi and 291 GSM towers in Mumbai are proposed to
be installed during 2009-10 by MTNL to provide better coverage.

7. MTNL has already launched 3G GSM services in Delhi and Mumbai (soft launch)
for which a capacity of 250,000 (3G) has been installed each at Delhi and
Mumbai.
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8. MTNL is providing a lot of Value Added Services for both land line and mobile
subscribers like news, songs, e-ticketing, Short Message Service (SMS), Voice
SMS, Internet, Broadband, Internet Protocol Television (IPTV) etc. in line with the
emerging trends.

9. MTNL is reviewing its tariff for various products and services so as to make them
customer friendly and to suit various segments of the society.

10.  MTNL has launched Voice Over Internet Protocol (VOIP) services to provide
international calls at lower tariffs.

Mergers and acquisitions by telecom companies

2885. SHRI JAI PRAKASH NARAYAN SINGH: Will the Minister of COMMUNICATIONS AND
INFORMATION TECHNOLOGY be pleased to state:

(a) whether it is a fact that as per the guidelines, mergers and acquisitions by telecom
companies, intra city mergers are not allowed till the licensee completes three year from the date
of issue of licence;

(b) if so, whether Government has received any application for the merger from any of
the licensees and has Government approved any mergers for the companies which do not meet
the guidelines prescribed by TRAI; and

(c) the reasons therefor and penal action proposed ?

THE MINISTER OF STATE IN THE MINISTRY OF COMMUNICATIONS AND INFORMATION
TECHNOLOGY (SHRI GURUDAS KAMAT): (a) As per the Guidelines dated 22.04.2008 for intra
service area Merger of Cellular Mobile Telephone Service (CMTS)/Unified Access Services
(UAS) Licences, any permission for merger shall be accorded only after completion of 3 years
from the effective date of the licences.

(b) Yes, Sir. Government has not approved any mergers of companies which do not
meet the guidelines.

(c) Does not arise in view of (b) above.
MTNL/BSNL services

2886. SHRIN.K. SINGH:
DR. JANARDHAN WAGHMARE:

Will the Minister of COMMUNICATIONS AND INFORMATION TECHNOLOGY be pleased to
state:

(a) whether Government is aware that the various services provided by MTNL and BSNL
are not upto the mark as compared to those rendered by private companies;

(b) if so, the facts and details thereof;

(c) whether due to unsatisfactory services by MTNL/BSNL a large number of customers
have withdrawn their connections; and

(d) if so, the corrective measures taken by Government in this regard?
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THE MINISTER OF STATE IN THE MINISTRY OF COMMUNICATIONS AND INFORMATION
TECHNOLOGY (SHRI GURUDAS KAMAT): (a) and (b) Sir, various services provided by MTNL
and BSNL are generally satisfactory as compared to those rendered by private companies.
Wireless in Local Loop (WLL) service and Global System for Mobile Communications (GSM)
based Cellular Mobile service of MTNL and BSNL are working satisfactorily and are, in general,
meeting the Quality of Service (QoS) parameters prescribed by Telecom Regulatory Authority of
India (TRAI). The service is comparable with that being provided by other operators. Broadband
services of MTNL and BSNL are also meeting the benchmarks prescribed by TRAI except,
marginally, in a few circles of BSNL on some parameters. However, MTNL and BSNL are
continuously optimizing their network for better performance.

(c) and (d) In the present day multi operator telecom industry, subscribers have their own
reasons for withdrawing/staying with their connections. Some of the customers have withdrawn
their landline connections due to migration from landline to mobile telephone. Landline services
are, sometimes, adversely affected due to constraints beyond control of MTNL and BSNL like
prolonged breakdown due to various reasons such as road widening, cable thefts, cable faults,
etc. However, there is positive growth in WLL and GSM mobile connections and MTNL and
BSNL total customer base are increasing every year. MTNL and BSNL are taking lot of measures
to improve their market share and Quality of Service by way of expansion of network, Customer
Care, provision of Value Added Services, revision of tariff etc.

Availability of 3G spectrum

2887. SHRI NAND KISHORE YADAV:
SHRI VIRENDRA BHATIA:

Will the Minister of COMMUNICATIONS AND INFORMATION TECHNOLOGY be pleased to
state:

(a) whether it is a fact that there is disparity between availability of 3G spectrum across
different circles;

(b) if so, how does Government propose to address this issue;

(c) in what manner operators are planned to be awarded 3G spectrum in each of the

serviced areas;

(d) in what manner Government propose to make available more spectrum in these
areas and by when; and

(e) by what time frame all the circles will have 60MHz of 3G spectrum available?

THE MINISTER OF STATE IN THE MINISTRY OF COMMUNICATIONS AND INFORMATION
TECHNOLOGY (SHRI GURUDAS KAMAT): (a) Yes, Sir.

(b) An MOU has been signed between Department of Telecom and Ministry of Defence
(I\/IOD). MOD will release 3G spectrum in a phased manner in a span of 3 Years from signing of
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the MOU between Ministry of Communications and Information Technology and Ministry of
Defence.

(c) The operators shall be awarded 3G spectrum through auction.

(d) and (e) Defence will be provided alternate Optical Fiber Cable (OFC) network to
vacate spectrum. This will take 3 years from signing of MOU as given in (b) above.

Auction of 2G spectrum

2888. SHRI NAND KISHORE YADAV:
SHRI VIRENDRA BHATIA:

Will the Minister of COMMUNICATIONS AND INFORMATION TECHNOLOGY be pleased to
state:

(a) whether it is a fact that the Spectrum Committee have recommended auctioning of
2G spectrum and many of its members who were earlier against auctioning have now changed
their stand and recommended auctioning of the 2G spectrum;

(b) if so, the facts thereof;

(c) whether it is also a fact that GSM operators are entitled to 6.2 MHz of mandated
spectrum as per licence conditions; and

(d) if so, how does Government ensure that some of the operators who have got
4.4 MHz as the initials start up spectrum at least get the mandated spectrum of 6.2 MHz before
the 2G spectrum is put to auction?

THE MINISTER OF STATE IN THE MINISTRY OF COMMUNICATIONS AND INFORMATION
TECHNOLOGY (SHRI GURUDAS KAMAT): (a) and (b) The Spectrum Committee have made
several recommendations including auction of 2G spectrum. The Government has referred to
TRAI on 7th July, 2009 for seeking recommendations on the Report.

(c) No, Sir. As per service licence condition, the GSM operators are entitled to
initial/start up spectrum up to 4.4 + 4.4 MHz subject to its availability. Additional spectrum upto
6.2 + 6.2 MHz may be considered for allocation, subject to availability, after ensuring optimal
and efficient utilization of the already allocated spectrum taking into account all types of traffic
and guidelines/criteria prescribed from time to time.

(d) Does not arise in view of (c) above.
Order of WPC wing

2889. SHRIVIRENDRA BHATIA:
SHRI NAND KISHORE YADAV:

Will the Minister of COMMUNICATIONS AND INFORMATION TECHNOLOGY be pleased to
state:

(a) whether it is a fact that WPC wing of DOT had issued an order dated 1st February,
2002 stating that the additional spectrum of 1.8 MHz beyond 6.2 MHz would be assigned only in
1800 MHz band;
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(b) if so, the facts thereof;

(c) whether additional spectrum of 1.8 MHz beyond 6.2 MHz had been issued to any

operator in 900 MHz band in violation of the above guidelines;
(d) if so, the list of operators having spectrum beyond 6.2 MHz in 900 MHz; and

(e) the action proposed to be taken by Government to recover the extra spectrum in

900 MHz band from such operators ?

THE MINISTER OF STATE IN THE MINISTRY OF COMMUNICATIONS AND INFORMATION
TECHNOLOGY (SHRI GURUDAS KAMAT): (a) and (b) No, Sir. The order dated 1st February,
2002 of WPC Wing of DoT does not state that the additional spectrum of 1.8 MHz beyond
6.2 MHz would be assigned only in 1800 MHz band. It states that “the additional spectrum of
1.8 MHz + 1.8 MHz would be assigned in 1800 MHz Band.”

(c) Additional spectrum beyond 6.2 MHz was allotted to some operators in 900 MHz
band subject to its availability, which does not violate the WPC Wing order dated 1st February,

2002. This order is not restricting for allotment of additional spectrum in MHz band.

(d) The list of operators having spectrum beyond 6.2 MHz in 900 MHz is given in the

Statement (See below ).
(e) Does not arise in view of (a) to (c) above.
Statement

Details of GSM operators having spectrum beyond 6.2 MHz in 900 MHz band

Sl. Service area Name of the operators Amount of spectrum
No. allotted beyond 6.2 MHz
in 900 MHz band
(in MHz)

1 2 3 4

1. Delhi Bharti 1.8
Vodafone 1.8

2. Mumbai BPL 1.8
Vodafone 1.8

3. Kolkata Vodafone 1.6

4. Maharashtra Idea 1.6

5. Guijarat Vodafone 1.6

6. Andhra Pradesh Bharti 1.6
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7. Karnataka Bharti 1.6
8. Tamilnadu Aircell 1.6
9. Punjab Bharti 1.6

Spice 1.6
10.  Jammu and Kashmir BSNL 1.8

Spectrum beyond 6.2 MHz

2890. SHRI VIRENDRA BHATIA: Will the Minister of COMMUNICATIONS AND
INFORMATION TECHNOLOGY be pleased to state:

(a) whether it is a fact that the spectrum beyond 6.2 MHz has been allocated to some
GSM operators without any guidelines/criteria;

(b) if so, the facts thereof and the list of operators who have been given spectrum
beyond 6.2 MHz;

(c) when was the allocation beyond 6.2 MHz made to the GSM operators; and

(d) the action proposed by Government to recover the additional spectrum allocated
beyond 6.2 MHz in violation of licence conditions ?

THE MINISTER OF STATE IN THE MINISTRY OF COMMUNICATIONS AND INFORMATION
TECHNOLOGY (SHRI GURUDAS KAMAT): (a) No, Sir.

(b) and (c) The spectrum allotted as per guidelines/criteria beyond 6.2 MHz along with the
date on which such allotment was made is given in the Statement (See below).

(d) There is no violation of licence condition in the allotment of additional spectrum
beyond 6.2 MHz, as such there is no proposal for recovery of spectrum.

Statement

Details of additional GSM Spectrum beyond 6.2 MHz allotted to operators

SI.  Service Area Name of the Date on which Allotted additional
No. Operator additional spectrum spectrum beyond
beyond 6.2 MHz 6.2 MHz in MHz
was made
1 2 3 4 5
1. Delhi Bharti 17.07.2002 3.8
Vodafone 17.07.2002 3.8
MTNL 06.12.2005 6.2
IDEA 06.12.2005 1.8
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1 2 3 4 5
2. Mumbai Vodafone 17.07.2002 4.0
Bharti 21.04.2004 3.0
MTNL 06.05.2005 6.2
BPL 13.01.2003 3.8
3. Kolkata Bharti 22.01.2005 1.8
Vodafone 30.06.2004 3.6
BSNL 10.05.2007 3.8
4.  Chennai Vodafone 01.06.2006 1.8
Bharti 20.01.2006 3.0
BSNL 20.03.2006 3.8
Aircel 20.01.2006 2.4
5.  Maharashtra Bharti 14.11.2008 2.0
Idea 31.12.2003 3.6
BSNL 27.10.2004 3.8
6. Guijarat Vodafone 31.12.2003 3.6
BSNL 16.05.2005 1.2
7. Andhra Pradesh Bharti 09.02.2004 3.8
BSNL 20.09.2004 3.8
IDEA 20.09.2004 1.8
8. Karnataka Bharti 31.12.2003 3.8
Vodafone 22.01.2005 1.8
BSNL 05.11.2004 3.8
9.  Tamil Nadu Bharti 20.01.2006 3.0
Vodafone 30.07.2008 1.0
Aircel Ltd. 09.01.2004 3.6
BSNL 20.09.2004 3.8
10. Kerala BSNL 20.09.2004 3.8
ldea 28.10.2004 1.8
11.  Punjab Bharti 09.01.2004 1.6
Spice 09.01.2004 1.6
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1 2 3 4 5

12.  Haryana BSNL 12.07.2007 3.8
13.  Uttar Pradesh (West) BSNL 28.01.2006 3.8
Idea 28.01.2006 1.8
14. Uttar Pradesh (East) BSNL 28.01.2006 3.8
Bharti 21.01.2009 1.0
Vodafone 28.01.2006 2.0
15.  Rajasthan BSNL 08.06.2006 1.8
Bharti 23.12.2008 2.0
16.  Madhya Pradesh BSNL 10.05.2007 3.8
IDEA 02.11.2006 1.8
Bharti 08.01.2007 1.8
17.  West Bengal BSNL 12.03.2007 1.8
18. Himachal Pradesh BSNL 12.07.2007 3.8
19. Bihar Bharti 09.06.2006 3.0
Reliance 23.10.2006 1.8
BSNL 24.08.2006 3.8
20. Orissa BSNL 10.05.2007 3.8
Bharti 16.09.2006 1.8
21.  Assam BSNL 24.05.2007 3.8
22. North East BSNL 10.05.2007 3.8
23.  Jammu and Kashmir BSNL 16.06.2006 1.8

Outstanding amount

2891. SHRI P. RAJEEVE: Will the Minister of COMMUNICATIONS AND INFORMATION
TECHNOLOGY be pleased to state:

(a) whether there is any outstanding against various categories of telephone subscribers
at the end of March, 2008;

(b) the contribution of private subscribers to this dues;
(c) whether Government has taken any steps to clear the dues; and
(d) the share of private companies in this dues?

THE MINISTER OF STATE IN THE MINISTRY OF COMMUNICATIONS AND INFORMATION
TECHNOLOGY (SHRI GURUDAS KAMAT): (a) and (b) Yes, Sir. BSNL and MTNL have
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outstanding against various categories of telephone subscribers at the end of March, 2008. The
category-wise details of the outstanding dues, including against private subscriber to be
recovered by BSNL and MTNL as on 31.03.2008 is as follows:—

(Amount in Rs. crores)

State Central Defence Private Total
Government Government subscribers
BSNL 164.21 94.46 33.68 4850.37 5142.72
MTNL * 2.39 14.17 3.02 1169.04 1188.62

*For GSM and CDMA, MTNL does not compile these figures category-wise.

(c) Yes, Sir. BSNL and MTNL have taken many steps to recover the outstanding dues,

the details are given in the Statement (See below).

(d) Separate figures of outstanding dues against Private Companies are not compiled by

BSNL and MTNL, however, it is included in the amount due from private subscribers.
Statement
Details of steps taken by BSNL and MTNL to recover the outstanding dues
BSNL and MTNL have taken following steps to recover the outstanding dues:—

(1) Automatic payment reminders are issued through Interactive Voice Response System
(IVRS) to persuade the customers to make payment before disconnection of their

telephones.

(2) Phones are disconnected as per the prescribed schedule in case of non payment of
dues by customers. This is followed by permanent closure of telephone and

adjustment of security deposit against the outstanding dues.

(3) Unit-wise and year-wise targets are fixed-for recovery/liquidation of outstanding
dues and progress in this regard is closely monitored at the Corporate level and
suitable instructions are issued from time to time to field units for improving the

recovery of dues.
(4) Recovery Agents are employed for making recoveries.

(5) Various discount/incentive schemes are launched for recovery of outstanding from

defaulting subscribers.

(6) Legal proceedings wherever required are initiated against the defaulters for recovery
of dues.

(7) BSNL has requested various State Governments to amend their respective land
revenue Acts, so that outstanding telephone dues of BSNL can be recovered as land

revenue arrears.
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@®

MTNL is implementing a Revenue Assurance program to maximize the revenue billing
and revenue realization. It has also deployed a reputed firm to conduct Revenue
Assurance Audit of its landline interconnect billing process. Convergent billing system

is also being introduced by MTNL for improving recovery of dues.

Piracy in cyber world

2892. SHRI Y.P. TRIVEDI: Will the Minister of COMMUNICATIONS AND INFORMATION
TECHNOLOGY be pleased to state:

@
®)
(©
(@)

whether the piracy is on the rise in cyber world;
the steps taken by Government to check this menace;
whether anybody has been arrested in such a case; and

the full details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF COMMUNICATIONS AND INFORMATION
TECHNOLOGY (SHRI SACHIN PILOT): (a) As per the BSA-IDC Piracy Study conducted in
2008, the rate of personal computer (PC) software piracy dropped in 2008 in about half (567) of

the 110 countries studied, remained the same in about a third (36) and rose in just 16. However,

the worldwide PC software piracy rate rose for the second year in a row, from 38 percent to

41 percent, largely because PC shipments grew fastest in countries such as China and India.

C))

The steps taken by the Government to control software piracy include the

followings:—

®

(i)

(i)
(v)

In India the Intellectual Property Rights (IPR) of software is covered under Copyright
Law, violation of which attracts both fine and imprisonment on a mandatory basis. A
Police Officer of the rank of Sub-Inspector is empowered to seize infringing copies,
duplicating and other equipments used for making infringing copies, without a
warrant. The Copyright Act also prohibits the sale or to give on hire, or offer for sale
or hire, any copy of the computer programme without specific authorization of the
Copyright holder.

Government has also set up a Copyright Enforcement Advisory Council (under
MHRD); the nodal Administrative Ministry) which reviews the progress of
enforcement of Copyright Act and also advises on measures - both on the policy
front as well as on the implementation front for its better enforcement. Special Cells
for monitoring the enforcement of copyright have been set at Police Headquarters in
the States/UTs.

Computer Software is exempted from Customs Duty.

Instructions have been issued to various Government Departments to only use legal
copies of software. Ministry of Human Resource Development and Department of
Information Technology, Government of India, as well as NASSCOM, sponsor
Software Management Seminars to enhance awareness.
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(v) Government has been supporting Anti-Piracy Campaign of NASSCOM include (i)
Strict implementation of Code of Conductor for member companies of NASSCOM,
(i) Distribution of brochures and stickers explaining about “Software Piracy and the
Law”, (iii) Anti Piracy Billboards, Hotline for piracy complaints.

(vi) The market competition has also been instrumental in reducing the costs, thus
making the products affordable and hence bringing down the piracy. The introduction
of software services is another step towards countering piracy.

(c) Yes,Sir.

(d) As per statistics available with National Crime Records Bureau (NCRB), the number
of arrests made during the period January 2006 to June, 2007 is 9649. This information was
presented during the 3rd meeting of Copyright Enforcement Advisory Council (set up under
MHRD) held in October, 2007.

Wages in BSNL

2893. SHRIMATI BRINDA KARAT: Wil the Minister of COMMUNICATIONS AND
INFORMATION TECHNOLOGY be pleased to state:

(a) the number of casual labours and contract workers that are engaged in BSNL;
(b) the amount of wages paid to them; and
(c) whether there is any proposal to increase their wages?

THE MINISTER OF STATE IN THE MINISTRY OF COMMUNICATIONS AND INFORMATION
TECHNOLOGY (SHRI GURUDAS KAMAT): (a) Sir, 3361 casual labourers are engaged in
BSNL.

In so far as contract workers are concerned, as a policy BSNL does not recruit people on
contract basis. However, certain jobs are outsourced through contractors. The number of
workers employed by the contractors varies from time to time depending upon the nature of the
job.

(b) BSNL does not maintain separate account for the wages paid to the casual
labourers. However, the amount booked under *“Wages” during the year 2008-09 is
Rs. 33,49,44,362/-.

Contract workers are paid wages by the contractors as per Government guidelines.
(c) Yes, Sir. There is a proposal to increase wages for casual labour.

The Contractors are instructed to pay the wages as fixed by the Government. The wages
are revised whenever the Government revises the same.

Employees of BSNL

2894. SHRI P. RAJEEVE: Will the Minister of COMMUNICATIONS AND INFORMATION
TECHNOLOGY be pleased to state:

(a) whether there is any decrease in the number of employees working in BSNL;

(b) the status of existing employees against the sanctioned strength in BSNL ;
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(c) whether any out sourcing system is implemented in BSNL;
(d) if so, the details thereof; and

(e) whether Government has any policy to fill up the existing vacancies in a time bounded

programme ?

THE MINISTER OF STATE IN THE MINISTRY OF COMMUNICATIONS AND INFORMATION
TECHNOLOGY (SHRI GURUDAS KAMAT): (a) and (b) Yes, Sir. As on 24th July, 2009, the
working strength of employees is 2,96,695 against the sanction strength 3,90,640.

(c) and (d) Yes, Sir. The outsourcing system is implemented in BSNL for security/watch
and ward of major telecom installations, House keeping, Mobile Call Centre services,
maintenance of New Technology (NT) exchanges and Base Transceiver Station (BTS) etc.

(e) Creation and filing up of posts are continuous process. Keeping in view the fast
changing business as well as technological scenario, need-based recruitments by direct
recruitment as well as internal promotions are being done.

KSWAN project

2895. SHRI ANIL H. LAD: Will the Minister of COMMUNICATIONS AND INFORMATION
TECHNOLOGY be pleased to state:

(a) whether the Department of Information Technology, Government of India received
proposal from Karnataka Government for reassessing the adequacy of the bandwidth sanctioned
for the KSWAN (Karnataka State Wide Area Network) Project; and

(b) if so, the status of the proposal thereof ?

THE MINISTER OF STATE IN THE MINISTRY OF COMMUNICATIONS AND INFORMATION
TECHNOLOGY (SHRI SACHIN PILOT): (a) Yes, Sir.

(b) Karnataka State Government has been communicated that the charges for
bandwidth capacity requirement over and above the ceiling of 4 Mbps between State HQ and
district HQ and 2 Mbps between District EQ and block HQ due to its perceived higher usage
level, have to be met by the State Government from its own budget. As such, any decision of
additional bandwidth and associated cost over and above the approved capacity would be
decided at the level of State Wide Area Network (SWAN) Implementation Committee.

Outstanding dues

2896. SHRI A. ELAVARASAN: Will the Minister of COMMUNICATIONS AND INFORMATION
TECHNOLOGY be pleased to state:

(a) whether the outstanding amount of private telephone operators to BSNL have been
continuously increasing over the past few years and they have not shown interest in paying the
dues in times;

(b) if so, the details thereof;
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(c) the details of the outstanding dues by private operators to BSNL as on date; and
(d) the steps taken by Government to recover the outstanding dues?

THE MINISTER OF STATE IN THE MINISTRY OF COMMUNICATIONS AND INFORMATION
TECHNOLOGY (SHRI GURUDAS KAMAT): (a) and (b) No, Sir. The outstanding amount of
Private Telephone Operators payable to BSNL have not been increasing but have been
decreasing from year to year. Comparative figures of the outstanding dues for the last three
financial years are given as follows :—

(Amount in Rs. crores)

2006-07 2007-08 2008-09

1908.24 1905.33 1373.19

Most of the Private Telephone Operators are paying the current bills in time except in case
of disputes.

(c) Service wise outstanding of Private Operators due to BSNL as on 31.05.09 is as
follows :—

(i)  Basic Service Rs. 668.86 crore
(i)  Cellular Service Rs. 239.94 crore
(i) NLD Service Rs. 185.33 crore
(iv) LD Service Rs. 251.81 crore
TOTAL: Rs. 1,345.94 crore

(d) Following steps have been taken by BSNL to recover the outstanding dues:—

(i) A mechanism has been put in place to constantly review the outstanding dues of
private operators at Circle and Corporate Office level.

(i) The Corporate Office BSNL has been regularly asking the Circle Heads to pursue the
Private Operators for making payment due to BSNL in time.

(i) Instructions have also been issued to Circles to proceed against defaulting Private
Operators as per provision of Interconnect Agreement.

(iv) Bank Guarantees have been obtained from all Private Operators to securities BSNL
revenues. There is a provision in the Interconnect Agreement to recover the dues
from Bank Guarantee in case of default in payment.

Mobile towers

12897. SHRI BRIJ BHUSHAN TIWARI:
SHRI BHAGWATI SINGH:
SHRI JANESHWAR MISHRA:

Will the Minister of COMMUNICATIONS AND INFORMATION TECHNOLOGY be pleased to
state:

tOriginal notice of the question was received in Hindi.
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(a) whether it is a fact that the private companies are also operating in
Telecommunication sector and erect their own mobile towers on the roof top of private houses
and also lay down their own under ground cables;

(b) if so, whether Government has entered into any agreement with these private
companies;

(c) if so, whether these companies have taken permission from various departments for
erecting towers on roof tops and paid any compensation to the Central and State Governments
for laying underground cables;

(d) if so, when and the amount paid thereto; and
(e) ifnot, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF COMMUNICATIONS AND INFORMATION
TECHNOLOGY (SHRI GURUDAS KAMAT): (a) Yes, Sir.

(b) Government has issued Cellular Mobile Telephone Services (CMTS) and Unified
Access Service (UAS) Licenses for providing telecom services which are governed as per
license conditions.

(c)and (d) Yes, Sir.

For laying of underground cables the Companies (operators) pay compensation to
respective road authorities of State/Central Government at the applicable rates.

(e) Does not arise in view of (a) to (d) above.
Spectrum entitlement

2898. SHRI JAI PRAKASH NARAYAN SINGH: Will the Minister of COMMUNICATIONS AND
INFORMATION TECHNOLOGY be pleased to state:

(a) whether it is a fact that some telecom operators are having spectrum more than their
entitlements;

(b) if so, the facts thereof;
(c) whether any investigations have been held in this regard;
(d) if not, the reasons therefor; and

(e) the penal action likely to be taken for holding spectrum above the licence agreement
of the operators and the officials of DOT responsible for allotting excess spectrum of the
operators beyond their licence conditions?

THE MINISTER OF STATE IN THE MINISTRY OF COMMUNICATIONS AND INFORMATION
TECHNOLOGY (SHRI GURUDAS KAMAT): (a) and (b) No, Sir. Initial/Start up spectrum is
allotted as per the licence conditions. Additional spectrum has been allotted as per the
conditions of the licence and guidelines/orders/criteria as applicable at the time of such
allotment.

(c) to (e) Do not arise in view of (a) and (b) above.
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NLD/STD telephone calls

2899. SHRI JAI PRAKASH NARAYAN SINGH : Will the Minister of COMMUNICATIONS AND
INFORMATION TECHNOLOGY be pleased to state:

(a) whether it is a fact that in 2003 some telecom operators had routed its STD calls in
roaming locations locally by by-passing National Long Distance (NLD) and this had resulted in
crores of rupees losses to BSNL, the only NLD operator at that time;

(b) if so, the names and details of the companies;

(c) the action taken by Government to recover the losses from these companies in
conformity with the licencing conditions; and

(d) penalty being imposed on the companies for violating the National Roaming Plan and
also the action being taken to ensure that the operators do not engage in unauthorized by-pass
of NLD traffic in future?

THE MINISTER OF STATE IN THE MINISTRY OF COMMUNICATIONS AND INFORMATION
TECHNOLOGY (SHRI GURUDAS KAMAT): (a) and (b) Yes, Sir. It is a fact that in 2003, some
of the mobile telecom operators, viz, Spice Telecom, Bharti and Hutch had been found by
passing NLD Networks while offering certain services like Subscriber Local Dialing (SLD), Direct
Contact Service, Roamers Local Link etc. wherein in-roamers (as they were called) were
permitted to be accessed by the local subscribers on a local call basis. However, BSNL has
intimated that there was no loss caused to BSNL by these services.

(c) and (d) The cases of violation of License conditions including in the matter of providing
local calling services (like SLD etc.) has been examined by a committee in Department of
Telecom. The Committee has submitted its report. A decision on Report of the Committee has
not yet been taken by the Government.

Call Drop

1t2900. MISS ANUSUIYA UIKEY: Will the Minister of COMMUNICATIONS AND
INFORMATION TECHNOLOGY be pleased to state:

(a) the meaning of a ‘Call drop” on a mobile phone and the details thereof;

(b) whether Government is aware of names of the companies and the number of call
drops of each during the last 12 months;

(c) the amount of undesired, additional income accrued to mobile service provider
company from call drop; and

(d) the measures being taken by Government to check this problem and save mobile
subscribers from economic losses; and

(e) ifnot, whether this would be considered?

THE MINISTER OF STATE IN THE MINISTRY OF COMMUNICATIONS AND INFORMATION
TECHNOLOGY (SHRI GURUDAS KAMAT): (a) The incident of a call which is correctly
established and interrupted prior to its normal completion by the user, is termed as Call drop.

tOriginal notice of the question was received in Hindi.
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Call drops in network can be caused by number of reasons relating to equipment,
transmission, interference, hand-over failure due to inadequate coverage and congestion,
antenna etc. Call Drop rate is one of the Quality of Service parameters for Cellular Mobile

Telephone Service laid down by Telecom Regulatory Authority of India (TRAI).

(b) TRAI has been monitoring the performance of service providers against the
benchmark of less than 3% for call drop rate, through quarterly Performance Monitoring
Reports (PMRs). Call drop rate is reported by service providers to TRAI through
Performance Monitoring Reports (PMRs) in percentage terms for the service area as a
whole and not as the number of Call drops. Call drop rate for last 12 months is given in the
Statement for the quarter ending June ’08, September 08, December 08 and March 09
(See below).

(c) Although call drop causing inconvenience to consumers, it can not be termed as an
act of companies to reap benefits. Therefore, question of the amount of undesired
additional income accrued to mobile service providing company from call drop does not

arise.

(d) and (e) TRAI has reviewed the Quality of Service regulations recently and notified on
20th March, 2009 [The Standards of Quality of Service of Basic Telephone Service (Wireline)
and Cellular Mobile Telephone Service Regulations, 2009|] which came into force with effect from
1.7.2009. In these regulations, the benchmark for Call Drop Rate has been made more stringent
which is less than equal to 2% as against 3% earlier. There are pockets/localities where call
drop could be a problem due to insufficient coverage, interference etc. To address this issue,
TRAI has specified in these new regulations a parameter called “% of worst affected cells having
more than 3% TCH drop” (call drop) enabling the monitoring of the network at cell level by the

service providers.

TRAI had examined the issue of charging for short duration calls, which may happen due to
call drops. However, it was not found feasible to implement a separate system of charging for

short duration calls.
Statement

Details of comparative performance of Call Drop of Cellular Mobile Telephone

Service for last 12 months

Service area Service Providers Call Drop Rate
QoS Benchmark <3%
Jun-08 Sep-08 Dec-08 Mar-09
1 2 3 4 5 6
Maharashtra Vodafone 1.18% 1.16% 0.95% 0.96%
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1 2 3 4 5 6
IDEA Cellular 1.18% 1.45% 1.36% 1.21%
BSNL 1.70% 2.13% 2.13% 1.73%
Bharti Airtel 1.66% 1.66% 1.61% 1.56%
Reliance Comm. 0.95% 1.01% 0.75% 0.82%
Tata Teleservices 0.86% 0.84% 0.88% 0.76%
Guijarat Vodafone 0.90% 1.06% 0.85% 0.74%
IDEA Cellular 1.78% 1.81% 1.84% 1.48%
BSNL 1.58% 2.08% 2.02% 1.79%
Bharti Airtel 1.34% 1.77% 1.57% 1.55%
Reliance Comm. 0.81% 0.88% 0.61% 0.80%
Tata Teleservices 0.46% 0.51% 0.53% 0.44%
Andhra Pradesh IDEA Cellular 1.04% 1.48% 1.03% 0.76%
Bharti Airtel 1.02% 1.20% 1.60% 1.66%
BSNL 1.57% 1.84% 1.83% 1.90%
Vodafone 1.01% 1.12% 0.90% 0.83%
Reliance Comm. 0.62% 0.67% 0.55% 0.68%
Tata Teleservices 0.36% 0.41% 0.53% 0.40%
Karnataka Bharti Airtel 1.88% 1.97% 2.36% 2.14%
Spice Comm. 1.20% 1.14% 1.17% 1.33%
BSNL 1.19% 1.23% 0.95% 1.31%
Vodafone 1.21% 1.11% 0.86% 0.77%
Reliance Comm. 0.57% 0.73% 0.59% 0.58%
Tata Teleservices 0.69% 0.70% 0.80% 0.84%
Tamil Nadu Vodafone 1.50% 1.53% 1.56% 1.34%
Aircel 0.63% 0.69% 0.80% 1.37%
BSNL 1.07% 1.13% 1.10% 1.10%
Bharti Airtel 1.04% 1.23% 1.37% 1.15%
Reliance Comm. 0.76% 0.83% 0.80% 0.66%
Tata Teleservices 0.82% 0.84% 0.95% 0.76%
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1 2 3 4 5 6
B’ Circle
Kerala IDEA Cellular 1.34% 1.48% 1.40% 1.09%
Vodafone 1.05% 1.06% 0.70% 0.72%
BSNL 1.34% 1.39% 1.40% 1.30%
Bharti Airtel 1.11% 1.12% 1.14% 1.01%
Tata Teleservices 0.57% 0.70% 0.74% 0.66%
Reliance Comm. 0.74% 0.85% 0.69% 0.62%
Punjab Spice Comm. 0.50% 0.68% 1.12% 1.20%
HFCL - CDMA 0.63% 0.74% 0.72% 0.73%
Bharti Airtel 1.39% 1.44% 1.30% 1.35%
Vodafone 1.13% 1.19% 1.12% 1.15%
BSNL 2.25% 1.42% 1.80% 1.14%
Reliance Comm. 0.73% 0.78% 0.61% 0.77%
Tata Teleservices 0.66% 0.33% 0.97% 0.60%
Haryana IDEA Cellular 1.28% 1.57% 0.85% 1.13%
Vodafone 1.20% 1.39% 1.36% 1.19%
BSNL 2.80% 2.90% 2.80% 2.90%
Bharti Airtel 1.05% 1.18% 1.03% 1.08%
Reliance Comm. 1.21% 1.41% 0.97% 0.97%
Tata Teleservices 0.97% 0.31% 0.91% 0.86%
Uttar Pradesh-W Vodafone 1.86% 1.86% 1.98% 1.19%
IDEA Cellular 1.38% 1.54% 1.37% 1.20%
BSNL 2.88% 2.93% 2.93% 2.61%
Bharti Airtel 1.26% 1.24% 1.09% 1.01%
Reliance Comm. 1.11% 0.93% 0.80% 0.88%
Tata Teleservices 0.16% 0.84% 0.92% 0.74%
Uttar Pradesh-E Bharti Airtel 1.37% 1.83% 2.00% 1.56%
Vodafone 2.20% 2.06% 1.80% 1.49%
IDEA Cellular 1.36% 1.23% 1.10% 0.89%
BSNL 2.20% 2.80% 2.40% 2.30%
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1 2 3 4 5 6

Reliance Comm. 0.93% 0.99% 0.79% 1.04%
Tata Teleservices 0.92% 0.86% 0.97% 0.92%

Rajasthan Vodafone 1.09% 1.17% 0.99% 1.13%
BSNL 2.50% 2.20% 2.14% 1.96%
IDEA Cellular 1.66% 1.69% 1.27% 1.01%
Bharti Airtel 1.72% 1.84% 1.56% 1.39%
Reliance Comm. 1.03% 1.02% 0.86% 1.18%
Tata Teleservices 0.92% 0.98% 0.75% 0.64%

Madhya Pradesh Sistema Shyam 0.78% 0.47% 0.49% 0.55%
IDEA Cellular 1.91% 2.29% 1.86% 1.54%
Reliance Telecom 1.29% 1.38% 1.32% 1.37%
BSNL 1.81% 1.67% 1.89% 1.73%
Bharti Airtel 1.31% 1.16% 1.39% 1.23%
Reliance Comm. 1.63% 1.74% 1.03% 1.13%
Tata Teleservices 1.23% 0.90% 0.73% 0.89%
Vodafone - - - 1.81%

West Bengal Bharti Airtel 1.66% 2.09% 1.74% 1.76%
Reliance Telecom 1.51% 1.45% 1.57% 1.43%
BSNL 2.34% 2.10% 1.60% 1.53%
Tata Teleservices 0.33% 0.88% 0.92% 0.89%
Reliance Comm. 1.32% 1.46% 1.39% 1.36%
Vodafone 1.18% 1.54% 1.26% 1.10%
Dishnet 0.82% 0.61% 3.54% 2.96%

C’ Circle

Himachal Pradesh Bharti Airtel 1.55% 1.61% 1.33% 1.31%
IDEA Cellular 1.15% 1.44% 1.44% 1.61%
Reliance Telecom 1.27% 1.24% 1.32% 1.17%
BSNL 2.80% 2.90% 2.90% 2.60%
Reliance Comm. 0.85% 0.93% 0.77% 0.84%
Tata Teleservices 0.65% 0.59% 0.47% 0.43%
Dishnet 0.85% 0.67% 2.08% 1.70%
Vodafone - - - 1.63%
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1 2 3 4 5 6
Bihar Reliance Telecom 1.80% 1.57% 2.02% 2.10%
BSNL 1.12% 1.20% 1.10% 1.33%
Reliance Comm. 1.29% 1.50% 1.30% 1.27%
Bharti Airtel 1.49% 2.30% 3.15% 2.55%
Tata Teleservices 0.92% 0.92% 0.92% 0.95%
Dishnet 0.88% 0.71% 3.21% 1.81%
IDEA Cellular - - 0.79% 1.13%
Vodafone - - - 1.40%
Orissa Reliance Telecom 1.22% 1.34% 1.31% 1.08%
BSNL 1.78% 1.25% 1.02% 1.24%
Bharti Airtel 1.12% 1.90% 1.67% 1.63%
Reliance Comm. 1.05% 1.11% 1.06% 1.28%
Tata Teleservices 0.56% 0.97% 0.89% 0.92%
Dishnet 0.78% 0.70% 2.26% 1.79%
Vodafone - 1.90% 2.32% 1.44%
Assam Bharti Airtel 1.40% 1.70% 2.22% 1.80%
BSNL 2.70% 1.41% 1.48% 2.19%
Reliance Telecom 2.16% 2.20% 2.43% 2.07%
Dishnet 0.64% 0.74% 2.56% 2.98%
Vodafone - 1.69% 1.55% 2.22%
Tata Teleservices - - - 0.49%
BSNL 1.90% 2.60% 2.70% 2.60%
Bharti Airtel 1.61% 1.95% 1.76% 1.60%
Dishnet 0.64% 0.65% 3.41% 3.41%
Tata Teleservices - - - 0.93%
NE BSNL 2.26% 2.24% 2.85% 2.34%
Bharti Airtel 1.98% 2.45% 3.26% 3.10%
Reliance Telecom 1.69% 1.82% 2.44% 1.76%
Dishnet 0.66% 0.62% 3.39% 4.05%
Vodafone — 1.44% 1.74% 2.39%
Tata Teleservices - - - 0.20%
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benchmark

1 2 3 4 5 6
METRO Bharti Airtel 1.00% 1.12% 0.97% 0.93%
Vodafone 0.81% 1.03% 0.86% 0.83%
MTNL 1.30% 1.45% 0.94% 0.83%
MTNL — CDMA 1.36% NR 2.76% 2.65%
IDEA Cellular 0.70% 0.78% 0.69% 0.62%
Tata Teleservices 0.64% 0.74% 0.64% 0.69%
Reliance Comm. 0.62% 0.66% 0.55% 0.57%
Mumbai Loop Mobile 1.30% 1.55% 1.98% 1.68%
Vodafone 1.48% 1.45% 1.28% 1.01%
MTNL 1.43% 1.30% 1.83% 1.93%
MTNL — CDMA 1.51% 1.21% 1.05% 1.32%
Bharti Airtel 1.24% 1.52% 1.37% 1.09%
Reliance Comm. 0.79% 0.85% 0.77% 0.63%
Tata Teleservices 0.61% 0.73% 0.88% 0.52%
IDEA Cellular - — 1.41% 1.43%
Chennai Aircel Cellular Ltd. 0.40% 0.53% 0.60% 2.09%
Vodafone 0.68% 0.95% 0.59% 0.23%
BSNL 1.00% 1.00% 1.00% 1.10%
Reliance Comm. 0.75% 0.72% 0.67% 0.64%
Tata Teleservices 0.32% 0.22% 0.32% 0.33%
Kolkata Bharti Airtel 1.08% 1.20% 1.04% 0.92%
Vodafone 0.80% 0.78% 0.62% 0.56%
BSNL 1.10% 0.78% 1.41% 2.06%
Reliable Internet. 1.20% 1.37% 1.21% 0.92%
Ser./Reliance Tele
Tata Teleservices 0.90% 0.93% 0.80% 0.73%
Reliance Comm. 0.93% 0.94% 0.81% 0.72%
Dishnet - 1.40% 1.29% 1.25%
TOTAL No. of Licensees 134 138 140 146
% of licensees not meeting the 0.00% 0.00% 4.29% 2.05%

Note:— Services were not started in these service areas
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Equipment of Chinese vendor

2901. SHRI PRAKASH JAVADEKAR: Wil the Minister of COMMUNICATIONS AND
INFORMATION TECHNOLOGY be pleased to state:

(a) the measures Government is taking to ensure proper testing and security audit of
telecom network and equipment supplied by Chinese vendor, Huawei, being installed in South
India;

(b) if so, the details thereof; and
(c) ifnot, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF COMMUNICATIONS AND INFORMATION
TECHNOLOGY (SHRI GURUDAS KAMAT): (a) to (c) The Government has issued instructions
to Bharat Sanchar Nigam Limited (BSNL) for security audit to the effect that networks and its
elements are free from any trapdoors/black boxes/malwares and are not susceptible to remote
hacking, irrespective of origin of manufacturing, before operationalisation.

Effect of global economic recession on IT industry

2902. SHRI SHYAMAL CHAKRABORTY: Will the Minister of COMMUNICATIONS AND
INFORMATION TECHNOLOGY be pleased to state:

(a) whether the global economic recession has any effect upon the IT industry; and
(b) number of people working in this sector that have lost their jobs?

THE MINISTER OF STATE IN THE MINISTRY OF COMMUNICATIONS AND INFORMATION
TECHNOLOGY (SHRI SACHIN PILOT): (a) The Indian IT and ITES/BPO sector has witnessed
some slow down in comparison to its historical rate of growth. It is estimated that the growth
rate of the IT and ITES sector during 2008-09 would be 16.3% as compared to around 30% in
the last few years. The total export revenue of this sector is estimated at US$ 47 billion in
2008-09, as compared to US$ 40.4 billion in 2007-08.

(b) As per the National Association of Software and Services Companies (NASSCOM),
the IT and IT Enabled Services/BPO Sector remains a net hirer. During the Financial Year
2008-09, the direct employment in this sector is estimated to reach nearly 2.23 millions from 2.0
millions in the previous year.

Facilities in Post Offices

1t2903. SHRI AMIR ALAM KHAN: Will the Minister of COMMUNICATIONS AND
INFORMATION TECHNOLOGY be pleased to state:

(a) the number of post offices in urban and rural areas which are equipped with e-mail,
internet and computer facilities;

tOriginal notice of the question was received in Hindi.

73



(b) whether Government has prepared any time bound programme to provide computer

facility in remaining post offices;
(c) if so, the details thereof;
(d) if not, the reasons therefor; and

(e) whether Government proposes to provide the said facilities in all the main post offices

within stipulated time ?

THE MINISTER OF STATE IN THE MINISTRY OF COMMUNICATIONS AND INFORMATION
TECHNOLOGY (SHRI GURUDAS KAMAT): (a) The number of Post Offices in urban and rural

areas which are equipped with computers facilities are as under:—

In urban areas In rural areas Total

Computer facility 6686 2998 9684

As per the information available, 5544 Post Offices are equipped with broadband internet
facility. Department of Posts does not provide e-mail facilities.

(b) to (e) Computerisation of Post Office is an ongoing programme and is being pursued in
phased manner.

Discovery of Buddhist site in A.P.

2904. SHRI M.V. MYSURA REDDY:
SHRI NANDAMURI HARIKRISHNA:

Will the PRIME MINISTER be pleased to state:

(a) whether it is a fact that Department of Archaeology and Museums, Andhra Pradesh
has discovered a new Buddhist site in Rayavaram Mandal of Visakhapatnam; and

(b) if so, the details of the discovery?

THE MINISTER OF STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS (SHRI V.
NARAYANASAMY): (a) and (b) Yes, Sir. The Department of Archaeology, Government of
Andhra Pradesh has discovered a Buddhist site at Pedauppalam (Iocally called-Pedauppalam
Cheruvu) in March 2008 in S. Rayavaram Mandal of Vishakapatnam District of the State. Traces
of Brick structures, a damaged Buddha image in Khondalite stone, early Historic pot sherds,
fragments of stucco figures, large size bricks (50 x 25 x 7cm) are noticed at the site datable to
2nd Century AD.

Funds for protecting monuments in Orissa

2905. SHRI RAMA CHANDRA KHUNTIA: Will the PRIME MINISTER be pleased to state the
total funds released to protect the old historical rare monuments in Orissa like Konark temple,
Puri Jagannath temple, Lingaraj temple and Buddha Pitha like Dhauli, Khandagiri, Ratnagiri,
Lalitgiri and Udayagiri and Biraja temple Jajpur, Orissa?
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THE MINISTER OF STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS (SH. V.
NARAYANASAMY): A fund allocation of Rs. 110.20 lakhs has been made during the current year
for carrying out various protection and conservation works at these monuments. The

monument-wise allocation is at the Statement.
Statement

The monument-wise allocation made during the current year

SI. Name of Monument Allocation of funds for 2009-10

No. (Rupess in Lakhs)

1. Sun Temple, Konark 27.00

2. Lord Jagannath Temple, Puri 23.00

3. Lord Lingaraj Temple, Bhubaneswar 14.00

4, Ashokan rock-edict, Dhauli 0.50

5. Jain Caves, Khandagiri 11.80

6. Excavated Site, Ratnagiri 11.00

7. Excavated Site, Lalitgiri 10.00

8. Excavated Site, Udayagiri 8.00

9. Biraja Temple, Jajpur 4.96
TOTAL: 110.20

Protection of historic cities
2906. SHRI MOHD. ALI KHAN: Will the PRIME MINISTER be pleased to state:

(a) whether Government is planning measures to quickly devise the required steps that
should be taken to recognize the historic cities as cultural artefacts that are worth protecting in
each State; and

(b) if so, the details thereof especially in Andhra Pradesh where hundreds of years of
history was involved in the muslim areas?

THE MINISTER OF STATE IN MINISTRY OF PARLIAMENTARY AFFAIRS (SHRI V.
NARAYANASAMY): (a) The Ancient Monuments and Archaeological Sites and Remains Act
1958 provides for declaring ancient monuments, archaeological sites and remains as of national
importance for their protection and conservation. There is no provision in the Act for declaring
heritage cities as cultural artefacts.

(b) The Central Government has declared 3675 monuments and archaeological sites and
remains in the country, including 137 in Andhra Pradesh under the Act as of national importance.
The list of centrally protected monuments, archaeological sites and remains in Andhra Pradesh is
given in the Statement.
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Statement

List of Monuments/Sites declared as of National importance in

Andhra Pradesh
Sl. Name of the Monument Taluka District
No.
1 2 3 4

1. Hill Fort and buildings therein and the fortifications

at the foot of the hill. Gooty Anantapur
2. Madhavaraya temple (old Vishnu temple) Gorantla -do-
3. Outer wall of the Mahalakshmi temple Goripalli -do-
4. Group of sculptures Hemavati -do-
5. Group of old temples together with adjacent land Hemavati -do-
6. Large dolmen on a rocky hillock Kalyandurg -do-
7. Mallikarjuna (siva) temple Kambaduru -do-
8. Virabhadra temple Lepakashi -do-
9. Basavannah temple Lepakashi -do-
10. Hill fort Madakasira -do-
11. Large bastion and an old gateway Madakasira -do-
12. Extensive hill-fortress with outlying fortification Rayadurg -do-

excluding the fort gate

13. Palace and two temples of Rama and Krishna -do- -do-
14. Chintalarayaswami temple Tadpatri -do-
15. Rameswaraswami temple -do- -do-
16. Sitatirtham steeped well with entrance in the from Penukonda -do-
of a bull
17. The Hill fort and northern gateway with inscriptions -do- -do-
18. The citadel and ruined buildings on the hill -do- -do-
19. Watch tower known as Rama’s bastion -do- -do-
20. Small pavillion -do- -do-
21. Old gopuram -do- -do-
22. Old stamba or lamp pillar in the sub collector’s -do- -do-

office compound

23. Hill fort and a large wall -do- -do-
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24. Lower Fort and structure Chandragiri Chittoor
25. Upper Fort -do- -do-
26. Venkateswara Vishnu temple Mangapuram -do-
(hamlet of
Mittapalam)
27. Chennakeswaraswami temple Sompalle -do-
28. Fort Gurramkonda -do-
29. Lower Fort, Center Fort wall, moat, old-fort -do- -do-
gateway, old hanuman temple, old mandapam
30. Palliswara Mudaiya Madeya temple Kalakada -do-
31. Parasuramesvara temple Gudimallam -do-
32. Mahal Gurramkonda -do-
33. Bhimeshwara swamy temple Pushpagiri, Cuddapah
(hamlet of
kotluru)
34. Indranadheshwara swamy temple -do- -do-
35. Kamalasambnashwara swamy temple -do- -do-
36. Raghaveswara swamy temple -do- -do-
37. Sivakesavaswamy temple -do- -do-
38. Trikoteswara swamy temple -do- -do-
39. Vaidhyanadha swamy temple -do- -do-
40. Ancient Village sites Paddamudiyam -do-
41. Kondarama temple -do- -do-
42. Mukundesvara temple with inscriptions -do- -do-
43. Narasimha temple -do- -do-
44. Vigneswara swamy temple Chilamakuru -do-
45. Remains of the buried jain temple Danabalapadu
46. Fort with enclosed ancient buildings, Madhavaperumal Gandikota -do-
temple
47. Visvanatha swamy temple Sivalpallu -do-
48. Saumyanatha temple Nandalur
49. Athirala parasurama temple Poli
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50. Sri Kodandarma swamy temple and adjoining Vontimitta Cuddapah
buildings

51. Fort, Moat and buildings Siddhout Cuddapah

52. Old Vishnu temples with inscriptions Peddanudiyam Cuddapah

53. Agatheswar Swami Temple Chilamkur Cuddapah

54. Ruined Buuddhist stupa and other remains Amaravati Guntur

55. Inscribed rock to the west of Dharanikota Amaravati -do-

56. Fortin ruins Dharanikota -do-

57. Ancient siva temple with inscription Ayyangaripalam -do-

58. Bhavanarayana temple Bapatla -do-

59. Ruined Buddhist stupa Bhattiprolu -do-

60. Kapoteswaratemple with the inscriptional monuments Chejerla -do-
within the temple site (slabs in the temple site)

61. Mounds with ancient remains Grandhesirl -do-

62. Inscribed marble pillar near the Gopala temple Ipuru -do-

63. Ancient Buddhist remains and Brahmi inscriptions Manchikallu -do-
on the mound

64. Mounds with ancient remains Velpur -do-

65. Fort-storeyed rock-cut Hindu temple Undavalli -do-

66. The Sculptures, carvings, images or other like Buddam -do-
objects discovered within the revenue limit

67. Mound Nagulavaram -do-

68. Hill of Nagarjunakonda with the ancient remains Pullareddigudem -do-

(Agarharam)

69. The Sculptures, carvings, images on the ancient Pullareddigudem -do-
mound

70. Reconstructed monumets at Anupu and Nagarjunakonda Guntur
Nagarjunklonda hilltop

71.  Mounds containing Buddhist remains such as Adurru East
stupas Godavari

72. Rock-cut caves and cisterns and remains of Kapavaram -do-

Buddhist Stupas, Chatyas and Viharas
(monasteries) on the hill pandavula or
pandavakonda
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73.
74.

75.
76.
77.
78.
79.
80.

81.

82.

83.

84.

85.

86.

87.
88.
89.
90.

91.

92.

93.

94.

Buddhist remains at Kodavaii

Bhimeswara temple

Bhimeswara temple
Gollingeswara group of temples
Monolithic Ganesh Image
Channinar

Golkonda Fort, Fortifications
Pre-historic site

Ancient site and remains comprised in survey
plot No. 37

Ancient site with the mound marking the Buddhist
Stupas in it.

Buddhist remains in a mound

Mound containing Budhist remains and ancient
village site.

Hillock containing the mound marking the ancient
remains of Budhist stupas situated on it

Bandar Fort
(1) Armoury known as Fort and customs office,
Bandar Fort customs office, (2) Belfry

Dutch cemetry
Buddhist remains of a Stupa on the hill
Four pillars in the ruined mandapam in Jammidoddi

Two rock-cut cave temples on the Indrakila hill
known as Akkanna caves Kiratarjuna pillar and
slab the Indrakila hill Inscribed pillar and slab in
Malleswaraswami temple

Rock-cut cave temples on the Hill

Sculptures, carvings, images other like objects
found in the vicinity of the old Mosque

Inscribed Pillar and slab in Mallesvarasvami
temple

Kiratharjuna Pillar on the Indrakilla Hill

Kodavaii

Samalkot,
Bhimavaram

Draksharama
Biccavolu
-do-
Hyderabad
-do-
Janapet

Munagacherla

Alluru

Ghantasala

Gudivada

Gummadiduru

Masulipathnam

_do_

Jaggayyapeta

Vijayawada

_do_

Mogalrajapuram

Gudur

Vijayawada

Vijayawada

East Godavari

-do-

-do-
East Godavari
-do-
Hyderabad
-do-
Khammam

Krishna

_do_

-do-

-do-

_do_

-do-

_do_

_do_

-do-

_do_

_do_

_do_

-do-

-do-
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95. Ruined fort and buildings therein except Adoni Kurnool
Ramazan mas;jid
96. Inscribed stone lying to the east of Siva Rayachoti -do-
temple
@7. Inscribed boulder bearing Andhra records of Chinnakadaburu -do-
150 A.D.
98. A prominent granite hillock bearing Asokan Jonnagiri -do-
inscriptions
99. The One Asokan inscription, Two early Rajulamandagiri -do-
Chalukya inscriptions and One late Chalukya
inscriptions.
100. Mausaleum known as Abdul Wahab Khan’s Kurnool -do-
Tomb and adjoining buildings
101. Gateways and the bastions of the old fort, viz Kurnool -do-
(1) Bastion No. 1Beach Ghantki Buruzu
(2) Bastion No. 2 Lai Bangalow Buruzu
(3) Gateway to Gopala Darwaja
(4) Gateway to Panikiddi
102. Nandavaram Temple including the sculpture Nandavaram -do-
of Subrahamanya
103. Old Cave Temple Yaganti -do-
104. Uma-Mahesvaraswami Temple Yaganti -do-
105. Ancient Mound Kondapur Medak
106. Alampur Temples Alampur Mehaboobnagar
107. Mound known as ‘Bodipati Dibba’ Ramatirtham Nellore
(Hamlet of
Varini)
108. Ancient Mound Ramatirtham Nellore
109. Hill Fort with Ancient buildings therein Udayagiri Nellore
110. Krishna Temple in a part of Donka with Udayagiri Nellore
Gopuram, Kalyanamandapam and Masonry
built Tank
111.  Ranganayakula Temple Udayagiri Nellore
112. Ancient Mounds Kanuparti Prakasam
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113. A group of eight rock-cut temples in Kottapalli Prakasam
Bhairavakonda hill
114. Chola Temple Motupalle Prakasam
115.  Ancient Mound Pedaganjam Prakasam
116. Pitikeswara group of temples including Pittikayagulla Prakasam
Approach road
117. Ancient Site Pusalapadu Prakasam
118. Remalingesvara group of temples Satiavel Prakasam
119. Ancient Buddhist site Kalingapatnam Srikakulam
120. Sri Somesvara temple Mukhalingam Srikakulam
121.  Bhimesvara temple, Mukhalingesvara temple Mukhalingesvara Srikakulam
122. Buddhist remains:
(1) Six Images
(2) Three images and some more images on
the hill
(3) One image 4) Three images Salihundam Srikakulam
123. Eastern portion of Salihundam hill containing Salihundam Srikakulam
Buddhist remains (A Chaitya and four
stupas)
124. Ancient Buddhist Mounds locally known as Kotturu (near Vishakhapatnam
‘Dhana Dibbalu’ Gokivada
forest)
125. Buddhist rock-cut stupas, Dagabas and caves Sankaram Vishakhapatnam
and the ruins of a structural Chaitya with
its outbuilding and other Ancient remains
on two adjoining hills known as Bojjanna
Konda.
126. (Durga Bhairavakonda) having an ancient Nilavati Vizianagaram
monument called Durga
127. Ruined Buddhist Monastery at Ramatirthalu Vizianagaram
Gurubhaktulakonda Ramatirtham
128. The old, Dibbesvarasvamipur temple Sarapalli Vizianagaram
(Sarapalle)
129. Thousand Pillared temple Hanamkonda Warangal
130. Ramappa temple Palampet Warangal
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131.  Warangal Fort, Defences and gateways Warangal Warangal

132.  Mounds containing Buddhist remains Arugolanu West Godavari
133. Mounds locally known as Bhimalingadibba Denduluru West Godavari
134. Buddhist monuments Guntupalle West Godavari

(1) Rock-cut temple

(2) Large Monastery

(3) Small Monastery

(4) Brick Chaitya

(5) Ruined Mandapa

(6) Stone built Stupa and Large group of

stupas.

135. The caves and structural stupa of Jilakarragudem West Godavari
Archaeological interest on (Hamlet of
Dharmalingesvarasvami hill Guntupalle)

136. The mounds of Pedavegi: Dibba No. 1 Dibba Pedavegi West Godavari
No. 2, Dibba No. 3, Dibba No. 4, Dibba
No. 5.

137. Ancient Mounds Pedavegi West Godavan

Naugarh-Vijaygarh fort
12907. SHRI SHREEGOPAL VYAS: Will the PRIME MINISTER be pleased to state:

(a) whether Naugarh-Vijaygarh fort situated in district Sonbhadra which was the
centre of Devaki Nandan Khatri’s immortal creation ‘Chandrakanta Santati’ has turned into
ruins;

(b) whether the place famous for tourism is naxal affected;
(c) whether the pond and religious place situated on the fort is safe; and
(d) the renovation plan for the whole place?

THE MINISTER OF STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS (SHRI V.
NARAYANASAMY): (a) No, Sir. While Vijaygarh Fort in Sonbhadra district, under central
protection is preserved and periodically conserved on need basis as per the well established
conservation norms, the same cannot be said about Naugarh fort since the monument is not
declared as of national importance under the AMASR Act, 1958.

(b) No, Sir.

(c) Yes,Sir.

tOriginal notice of the question was received in Hindi.
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(d) The repairs and conservation of the monument are carried out on regular basis as per

the requirement.

Centrally protected monuments
2908. SHRI A. ELAVARASAN: Will the PRIME MINISTER be pleased to state:

(a) whether the number of centrally protected historical monuments under

Archaeological Survey of India (ASI) have simply vanished/destroyed without any trace;
(b) if so, the details thereof;
(c) whether Government has ordered an enquiry in this regard; and
(d) if so, the outcome thereof?

THE MINISTER OF STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS (SHRI V.
NARAYANASAMY): (a) and (b) Out of 3675 centrally protected monuments/sites, 35 are not

traceable. The details (State-wise) are at the Statement (See below).

(c) and (d) The main causes for the disappearance of these monuments are urbanization,
commercialization and implementation of development projects. The disappearance came to

light in the course of surveys of monuments and it is not feasible to fix individual responsibility.
Statement

State-wise list of Centrally Protected Monuments/sites which are not traceable

Name of Monument/Site

Assam

1. Guns of Emperor Sher Shah at Na-sadia, Distt. Tinsukia

Arunachal Pradesh

1. Ruins of Copper Temple near Paya, Distt. Lohit

Delhi

1. The Moti Gate of Sher Shah’s Delhi, Mauza Babarpur Bazidpur, Distt. New Delhi
2. Pool Chadar, Mauza Chaukri Mubarakabad, Distt. North Delhi

3. Alipur Cemetery, Alipur encamping ground, Distt. North Delhi

4. Bara Khamba Cemetery, Imperial city, Distt. Delhi

5. Tomb of Capt. Mc. Barnett and others who falls in an attack on Kishanganj, Kishanganj,
Distt. North Delhi

6. Tomb with three domes near railway station, Nizamuddin, Distt. South Delhi
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Name of Monument/Site

7. Site of Siege Battery bearing the inscription:— “Right Attack, Lieutenant F.R. Mansell,
R.E., Directing Engineer, No.l Battery-Right, Major James Brind, R.A., Commanding,
Armament five 18-pounders: one 18-inch howitzer. To silence Mori Bastion.”, East of the
hospital in police line, Distt. North Delhi

8. Site of Siege Battery with following inscription:- “No. Il Battery-Right, Major Edward Kaye,
R.A., Commanding Armament two 18-pounders; seven 8-inch howitzers, To breach
Kashmir bastion.”, Compound of Curzon House, Distt. North Delhi

9. Inchla Wali Gumti, village Mubarak pur Kotla, Distt. South Delhi

10. Mound known as Joga Bai comprised in part of Survey plot no. 167 as Jamia Nagar, Distt.
South Delhi

11.  Shamsi Tallab together with both the platform entrance gates, Mehrauli, Distt. Delhi

12. Nicholson Statue, its platform, its surrounding gardens, paths and enclosure wall, Out side
of Kashmiri Gate, Distt. North Delhi

Gujarat

1. Ancient Site, Sejakpur, Distt. Surendranagar

2. Historic Site .No. 431 to 435, Vadodara, Distt. Vadodara
Haryana

1. Mughal Kos Minar, Mujjesar, Distt. Faridabad, Haryana

2. Mughal Kos Minar, Shahbad, Distt. Kurukshetra, Haryana
Jammu and Kashmir

1. Rock carving of Sitala, Narada, Brahma and Radha Krishna, Basohli, Dist. Kathua
2. Rock Carving of Devi riding a lion, Basohli! Dist. Kathua

3. Visveswara and other cave temple, Basohli, Dist. Kathua
Karnataka

1. Pre-historic Site, Kittur, Distt. Mysore.

Rajasthan

1. Inscription in Fort, Nagar, Distt. Tonk

2. 12th Cent. Temple, Baran, Distt. Baran

Uttaranchal

1. Kutumbari Temple, Dwarahat, Tehsil Ranikhet, Distt. Almora
2. Khera Ki Bandi, Old Cemetery, Tehsil Roorkee, Distt. Haridwar

3. Remains of ancient buildings locally identified with Vairatapattana, Dhikuli, Tehsil
Ramnagar, Distt Nainital
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Uttar Pradesh

1. Closed Cemetery, Katra Naka, Tehsil Banda, Distt. Banda

2. Large ruined site called Sandi Khera, Pali, Tehsil Shahabad, Distt. Hardoi
3. Cemetery, Jalaun (Bus Stand), Tehsil Jalaun, Distt. Jalaun

4.  Gunner Burkill’s Tomb, Rangaon, Tehsil Mehroni, Distt. Lalitpur

5. Imambara Amin-ud Daula, Lucknow, Tehsil Lucknow, Distt. Lucknow

6. Three Tombs, Lucknow-Faizabad Road at miles 3, 4 and 5, Tehsil Lucknow, Distt.
Lucknow

7. Cemeteries at miles 6 and 7, Jahraila Road, Tehsil Lucknow, Distt. Lucknow

8. Cemetery at Gaughat, Lucknow, Tehsil Lucknow, Distt Lucknow

Rain run off
2909. SHRI RAHUL BAJAJ: Will the Minister of EARTH SCIENCES be pleased to state:
(a) the percentage of the rain that runs off in our country;
(b) whether there are any inter-state variations; and
(c) the plans that exist for reducing this run off?

THE MINISTER OF STATE OF THE MINISTRY OF EARTH SCIENCES (SHRI PRITHVIRAJ
CHAVAN): (&) Approximately, an amount of 49.66% of rain converts to run off out of the
Annual Rain fall quantum of 119.6 cm.

(b) Yes, there are interstate variations in the rain run off due to following factors:—
(i) Temperature

(i) Porosity of soils in the catchment

(i) Water retaining bodies, such as Dam Reservoirs, fakes, ponds etc.

(iv) Intensity of rain.

(v) Slope of the catchment etc.

(c) Various Water resources projects for increasing storing water capacity have been
planned in the catchments of the rivers by various states.

Reservation in Jobs

2910. SHRI PRAVEEN RASHTRAPAL: Wil the PRIME MINISTER be pleased to
state:

(a) the population of SCs as per 2001 census and also as on 1st January, 2008,
State-wise; and
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(b) whether there is any proposal to increase reservation percentage in Jobs on account
of increase in population?

THE MINISTER OF STATE IN THE MINISTRY OF PERSONNEL, PUBLIC GRIEVANCES AND
PENSIONS (SHRI PRITHVIRAJ CHAVAN): (a) State-wise population of SCs, as per 2001
Census, is given in the Statement (See below). Information about population of SCs as on 1st
January, 2008 is not available.

(b) No, Sir.
Statement
State-wise population of SCs as per Census 2001

Sl. Name of the Country/ Population of SCs
No. State/UT

1 2 3

1. INDIA 1,66,635,700

2. Andhra Pradesh 12,339,496

3. Arunachal Pradesh 6,188

4. Assam 1,825,949

5. Bihar 13,048,608

6. Chhattisgarh 2,418,722

7. Goa 23,791

8. Gujarat 3,592,715

9. Haryana 4,091,110
10. Himachal Pradesh 1,502,170
11. Jammu and Kashmir 770,155
12. Jharkhand 3,189,320
13. Karnataka 8,563,930
14. Kerala 3,123,941
15. Madhya Pradesh 9,155,177
16. Maharashtra 9,881,656
17. Manipur (excluding 3 sub-divisions) 60,037
18. Meghalaya 11,139
19. Mizoram 272
20. Nagaland 0
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21. Orissa 6,082,063
22. Punjab 7,028,723
23. Rajasthan 9,694,462
24. Sikkim 27,165
25. Tamil Nadu 11,857,504
26. Tripura 555,724
27. Uttarakhand 1,517,186
28. Uttar Pradesh 35,148,377
29. West Bengal 18,452,555
30. Andaman and Nicobar Islands 0
31. Chandigarh 167,597
32. Dadra and Nagar Haveli 4,104
33. Daman and Diu 4,838
34. Delhi 2,343,255
35. Lakshadweep 0
36. Pondicherry 157,771
26/11 Mumbai attack
2911.  SHRI RAHUL BAJAJ:

Will the Minister of EXTERNAL AFFAIRS be pleased to state:

©)

SHRI RAJKUMAR DHOOT:

the key specific steps sought by us from Pakistan Government to bring the

perpetrators of the 26th November, 2008 attack on Mumbai to book; and

®)

THE MINISTER OF EXTERNAL AFFAIRS (SHRI S.M. KRISHNA): (a) It has been conveyed
to the Government of Pakistan that sustained, effective and credible action needs to be taken
not only to bring the perpetrators of the Mumbai attack to justice, but also to shut down the
operations of terrorist groups to prevent any future attacks.

(b) On Mth July 2009, Pakistan handed over a dossier giving an update of the
investigation conducted by it into the conspiracy that launched the Mumbai attack. The Prime
Minister of Pakistan had assured PM in Sharm-El-Sheikh on 16th July 2009 that Pakistan will do

the steps out of these that have been taken by Pakistan?

everything in its power to bring the perpetrators of the Mumbai attack to justice.
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Private tour operators for Mansarovar Yatra

2912.  SHRI SANTOSH BAGRODIA:
SHRI GIREESH KUMAR SANGHI:

Will the Minister of EXTERNAL AFFAIRS be pleased to state:
(a) whether the private tour operators are also permitted to organize Mansarovar Yatra;

(b) if so, whether Government has issued guidelines for the Mansarovar Yatra for the
private tour operators;

(c) whether Government is cognizant of the deaths of pilgrim undertaking the
Mansarovar Yatra this year, the details of cause and circumstances of fatalities; and

(d) whether the pilgrimage was organized by the private tour operators or the identified

Government agencies?
THE MINISTER OF EXTERNAL AFFAIRS (SHF%I S.M. KRISHNA)1 (a) Yes.

(b) to (d) The route to Mansarovar traverses through very high altitudes. In such terrain,
casualties may occur due to lack of acclimatization against the effects of high altitude and harsh
weather. Some casualties have occurred in the tours organized by private tour operators.
Government has issued a travel advisory to caution pilgrims about the risks.

Repatriation of illegal migrants from USA

2913.  SHRI NANDAMURI HARIKRISHNA:
SHRIM.V. MYSURA REDDY:

Will the Minister of EXTERNAL AFFAIRS be pleased to state:

(a) whether it is a fact that the country has refused to repatriate illegal migrants from the
USA;

(b) if so, the details thereof;

(c) whether it is also a fact that a Bill has been introduced in the House of
Representatives of the USA in April, 2008, indicating that if repatriation is inhibited, USA would
automatically suspend issuance of visa to citizens of that country;

(d) whether it is also a fact that USA has threatened India, alongwith seven other
countries, of sanctions if illegal migrants are not taken back; and

(e) if so, the details thereon and in what manner Government is planning to go ahead in
this matter?

THE MINISTER OF EXTERNAL AFFAIRS (SHRI S.M. KRISHNA): (a) and (b) The
Government of India has never refused to accept the repatriation of illegal Indian migrants from
the USA subject to their Indian nationality being established.

(c) The Bill H.R. 5761, sponsored by Representative Michael Castle of Delaware and
Representative Charlie Dent and introduced in the US House of Representatives on 10 April,
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2008, proposes to withhold Federal financial assistance from countries that deny or
unreasonably delay the acceptance of their nationals who have been ordered removed from the
United States and to prohibit issuance of visas to nationals of such country.

(d) and (e) It is not true that the US Government has threatened India along with seven
other countries with sanctions if illegal migrants are not taken back. The Governments of the US
and India have been jointly working to facilitate repatriation from the US to India of illegal
migrants whose Indian nationality has been established by Government of India through its own
verification process.

Indian land occupied by China

1t2914. SHRI RAJ MOHINDER SINGH MAJITHA:
SHRI RAM JETHMALANI:

Will the Minister of EXTERNAL AFFAIRS be pleased to state:

(a) whether it is a fact that after the 1962 Sino-Indian war and an agreement in 1963
between China and Pakistan 43,120 square kilometer of Indian territory is still under Chinese
occupation;

(b) ifso, the facts in this regard;

(c) whether India has held talks with China about the illegal agreement between China
and Pakistan on Indian territory; and

(d) if so, the facts in this regard and if not, the reasons therefor?

THE MINISTER OF EXTERNAL AFFAIRS (SHRI S.M. KRISHNA): (a) to (d) Indian territory
under the occupation by China in Jammu and Kashmir is approximately 38,000 sq. kms. In
addition, under the so-called China-Pakistan “Boundary Agreement” signed between China and
Pakistan on 2nd March 1963, Pakistan illegally ceded 5,180 sq. kms. of Indian territory in
Pakistan Occupied Kashmir to China. Government’s position is that this so-called “Boundary
Agreement” is illegal and invalid. Government has raised this issue in all negotiations with the
Chinese side including in the meetings of the Special Representatives.

Helpline for Indian students in Australia

2915. PROF. ALKA BALRAM KSHATRIYA: Will the Minister of EXTERNAL AFFAIRS be
pleased to state:

(a) whether recent helpline assures the Indian students who are threatened to make flow
to Australia and an Australian team recently visited India to woo parents and students;

(b) if so, whether delegation was conveyed that a number of students have cancelled
their plans in the wake of recent attacks;

(c) if so, whether Australian Government has set up a helpline where students can
register complaints in Hindi or English regarding racial discrimination besides its pressing
helicopters into service to check racial attacks; and

tOriginal notice of the question was received in Hindi.
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(d) if so, to what extent India is satisfied and the steps India has taken to avoid such
incidents?

THE MINISTER OF OVERSEAS INDIAN AFFAIRS (SHRI VAYALAR RAVI): (a) It has been
conveyed to the Australian Government that attacks on Indian students should not be allowed to
happen and that it is the responsibility of the Australian authorities to ensure the well-being and
security of our students in Australia. A similar message was conveyed to the nine-member
Australian delegation of Educational Service Providers and Stakeholders which visited India
recently.

(b) No incidence of cancellation of travel to Australia by Indian students has been
reported.

(c) As a result of demarches made by the Government of India, the Australian
Government has taken a series of steps to ensure safety and security of Indian students in
Australia. These include provision of a 24-hour hotline (in Hindi and English) by a Community
Reference Group to provide support, information and advice to Indian students who are victims
of crime, including possible racial attacks.

(d) The Government of India is monitoring the efficacy of the measures taken on a
continual basis and will remain deeply engaged with the Australian authorities to ensure the
safety and security of Indian students in Australia.

Protectionism in US

2916. SHRI RAJEEV SHUKLA: Will the Minister of EXTERNAL AFFAIRS be pleased to
state:

(a) whether after China, India has raised banner of fresh trade against growing
Protectionism in US;

(b) if so, whether India has pointed out that IT industry would be affected due to impact
of financial meltdown;

(c) if so, whether Government has addressed this issue and opposing protectionism not
only here but at every forum;

(d) if so, the outcome of talks held with India on issue of protectionism and whether US
has agreed to consider views expressed by India; and

(e) whether one lakh Indian are likely to return from US in next three to five years due to
this?

THE MINISTER OF EXTERNAL AFFAIRS (SHRI S. M. KRISHNA): (a) and (b) Yes. During
the recent visit of Commerce and Industry Minister, Shri Anand Sharma to Washington from
16-19 June 2009, he conveyed to his interlocutors in the US Government and the US Congress,
India’s concern about the consequences to the Indian economy if protectionist policies are
adopted in the USA. These concerns were reiterated during the visit of Secretary of State
Ms. Hillary Clinton to India from 17-21 July, 2009.
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(c) and (d) The US Government has taken note of India’s concerns. The US Secretary of
State, speaking at the “Synergies Summit” hosted by the US Indian Business Council in
Washington on 17 June, 2009 said “President Obama has been clear that the United States has
learned the lessons of the past. We will not use the global financial crisis as an excuse to fall
back on protectionism. We hope India will work with us to create a more open, equitable set of

opportunities for trade between our nations.”

(e) Indians, like all others in the USA, have been affected by the recession in that

country, which has resulted in an unemployment rate of 9.8% by June, 2009 in the USA.
G8-G5 summit in Italy

2917. SHRID. RAJA:
SHRIR.C. SINGH:

Will the Minister of EXTERNAL AFFAIRS be pleased to state:
(a) whether the Prime Minister had attended the recent G8-G5 summit in ltaly;
(b) if so, the details of the discussion took place and the outcome thereof;

(c) whether he had taken up the question of reforming the international institutions like
United Nations and our demand for a permanent seat on the UN security council with the

countries participated in the summit; and
(d) if so, the details thereof ?

THE MINISTER OF EXTERNAL AFFAIRS (SHRI S. M. KRISHNA): (a) Yes. Prime Minister
attended the recent G8-Outreach Summit in L’Aquila, Italy on 8-10 July, 2009.

(b) Various Sessions of the G8-Outreach countries” Summit focused on different
themes. One Session on the first day discussed global issues and development policies. This
was followed by discussion on future sources of growth. Other Sessions were devoted to trade
matters and climate change. The next day’s Session covered food security. The G-8-Outreach
Summit adopted a Joint Declaration [‘Promoting the Global Agenda’] and a Joint Statement on
Food Security [‘L’Aquila Joint Statement on Global Food Security’] and as MEF (Major
Economies Forum) adopted a Declaration on Energy and Climate [‘Declaration of the Leaders

the Major Economies Forum on Energy and Climate’].

(c) Amongst the assembled Leaders, the discussions covered the restructuring of
international organizations dealing with issues such as food security, energy security and
recovery of growth. L’Aquila Summit meetings were devoted to them. As such, UN Security

Council reforms did not specifically feature in the discussions.

(d) Does not arise.
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Decision of G-8 summit
2918. SHRI P. RAJEEVE : Will the Minister of EXTERNAL AFFAIRS be pleased to state:

(a) whether Government is aware about the decision of G-8 summit regarding
enrichment and reprocessing technology;

(b) if so, the impact of this decision on Indian nuclear programme; and

(c) whether Government has taken any precaution to pressurize the Nuclear Suppliers
Group (NSG) before formulating new guidelines regarding enrichment and reprocessing?

THE MINISTER OF EXTERNAL AFFAIRS (SHRI S.M. KRISHNA): (a) Yes. Government has
seen the G-8 L’Aquila Statement on Non-Proliferation.

(b) and (c) India has developed indigenous technology which can support the domestic
nuclear energy programme. The issue of further strengthening of NSG guidelines with regard to
ENR exports has been under discussion at the NSG. As envisaged in the NSG decision of 6th
September 2008 granting a clean waiver for India to engage in civil nuclear cooperation with
members of the NSG, Government is in consultation with the NSG on all aspects related to civil
nuclear cooperation.

Terror attack in Afghanistan
12919. SHRI Y.P. TRIVEDI : Will the Minister of EXTERNAL AFFAIRS be pleased to state:

(a) whether the people of Indian origin working in Afghanistan have been killed in a recent
terrorist attack over there; and

(b) if so, the number of people killed and details thereof?

THE MINISTER OF EXTERNAL AFFAIRS (SHRI S.M. KRISHNA): (a) and (b) There have
been 13 fatal Indian casualties resulting from terrorist related incidents in Afghanistan since
November, 2005, the last being in February, 2009.

Strain between India and China
2920. SHRI Y.P. TRIVEDI: Will the Minister of EXTERNAL AFFAIRS be pleased to state:

(a) whether the relationship between India and China have been strained due to a small
area in Sikkim;

(b) whether China has staked claim on this area and threatened to remove heap of
stones lying there; and

(c) whether in view of the above India has banned the entry of Chinese army into Indian
territory ?

THE MINISTER OF EXTERNAL AFFAIRS (SHRI S.M. KRISHNA): (a) No.

(b) and (c) Does not arise.

tOriginal notice of the question was received in Hindi.
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Subsidy on Haj pilgrimage

12921. SHRI BALBIR PUNJ: Will the Minister of EXTERNAL AFFAIRS be pleased to
state:

(a) the year since when the subsidy on Haj has been started;

(b) the details of the number of Haj pilgrims and the per capita subsidy given to them
during last five years, State-wise;

(c) whether subsidy is also given to the followers of other religions on their pilgrimage to
sites situated abroad; and

(d) if so, the details of the subsidy given during last five years, State-wise ?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS (SHRI SHASHI
THAROOR): (a) Subsidy is being made available since 1991.

(b) The details are as follows for the pilgrims who traveled through Haj Committee of
India and for whom subsidy was given. Subsidy is not given State-wise:—

Haj Year No. of pilgrims traveled Subsidy per pilgrim (Rs.)
2005 80786 24,844

2006-1 99676 29,176

2006-11 108518 35,495

2007 110000 35,838

2008 121695 60,876 (Provisional)

(c) and (d) Government pays Rs. 3250 per pilgrim to Kumaon Mandal Vikas Nigam for
making some additional logistical arrangements for the Kailash Mansarovar Yatra.

Fishermen captured by Sri Lanka

2922. SHRI A. ELAVARASAN : Will the Minister of EXTERNAL AFFAIRS be pleased to
state:

(a) whether hundreds of fishermen from Tamil Nadu and their fishing boats were
captured by Sri Lankan security forces during the last three years and the current year;

(b) if s0, the details thereof including fishermen and their boats, year-wise;
(c) the number of fishermen released by Sri Lankan Army during the said period; and

(d) the steps taken by Government for the release of remaining fishermen from Sri
Lankan Army?

THE MINISTER OF EXTERNAL AFFAIRS (SHRI S.M. KRISHNA): (a) and (b) As per
available information, following are the year-wise details of Indian fishing vessels and fishermen
apprehended by the Sri Lankan Navy: in 2006, 5 boats and 19 fishermen apprehended; in 2007,

tOriginal notice of the question was received in Hindi.
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19 boats and 107 fishermen apprehended; in 2008, 334 boats and 1456 fishermen apprehended;
and in 2009, 21 boats and 85 fishermen apprehended up till 10th July.

(c) Allthe fishermen have been released by Sri Lankan authorities.

(d) Does not arise.
Sub-committee for Haj

2923. SHRI GIREESH KUMAR SANGHI : Will the Minister of EXTERNAL AFFAIRS be
pleased to state:

(a) whetheritis a fact that a sub-committee is formed to look after the arrangements of
Haijis at Jeddah;

(b) the composition of such sub-committee;

(c) whetheritis also a fact that in addition to such Committee another delegation is also
sent to supervise the arrangement for pilgrims during annual Haj;

(d) the number of delegates sent in such annual delegation for the last five years; and

(e) the rationale of sending such a delegation despite the existence of a sub-committee
in Central Haj Committee ?

THE MINISTER OF EXTERNAL AFFAIRS (SHRI S.M. KRISHNA)Z (a) No.
(b) Not applicable.

(c) and (d) A three member delegation including Chairman of the Haj Committee of India
visit Saudi Arabia each year during Haj pilgrimage. Last year, Chairman could not go during
Haj.

(e) Notapplicable.
Problems of Hajis

2924. SHRI MAHMOOD A. MADANI
SHRI SANTOSH BAGRODIA :

Will the Minister of EXTERNAL AFFAIRS be pleased to state:

(a) whether it is a fact that Hajis undertaking the pilgrimage through Central Haj
Committee have been complaining about the erratic schedules of the Air India;

(b) if so, the details thereof;
(c) whether the Haj Committee has taken up the issue with the Air Lines; and
(d) if so, the details of arrangements made to remove the difficulties?

THE MINISTER OF EXTERNAL AFFAIRS (SHRI S.M. KRISHNA): (a) to (d) There have
been some complaints regarding delay in Air India flights which was raised with Air India and
Ministry of Civil Aviation. The delays happened due to airport congestion, delay in allotting the
parking bay at Jeddah and inordinate delays at immigration counters.
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After the Haj 2008 Review Meeting, the issues were addressed to Air India/Saudi Arabian
airlines and the Ministry of Civil Aviation to ensure that all necessary measures be taken to
remove difficulties faced in the past and the concerned authorities are taking suitable action.

Inclusion in UNSC
12925. SHRI PRABHAT JHA: Will the Minister of EXTERNAL AFFAIRS be pleased to state:

(a) whether India has got an assurance from the international community for its inclusion
in United Nations Security Council (UNSC);

(b) if so, the details thereof;
(c) ifnot, the future view of India in this regard; and

(d) the names of the countries which have extended their support in this matter
alongwith the countries which have not supported it during the G-8 conference?

THE MINISTER OF EXTERNAL AFFAIRS (SHRI S.M. KRISHNA): (a) to (c) Several
countries have expressed support for India’s permanent membership within an expanded
Security Council, An Inter-Governmental negotiation process for Security Council reform,
including its expansion, is ongoing in an informal Plenary of the UN General Assembly in which
India is actively participating.

(d) Does not arise. This issue was not on the agenda of the G-8-Outreach Interaction
held in L’Aquila, Italy, from 8-10 July, 2009.

Transit business

2926. SHRI MATILAL SARKAR: Will the Minister of EXTERNAL AFFAIRS be pleased to
state:

(a) whether Government would take up the issue of transit business between
northeastern States and the rest of the country across Bangladesh;

(b) whether the rivers and ports of Bangladesh would be made available through
diplomatic talks enabling easy exercise of economy of both the North- Eastern States and
Bangladesh; and

(c) the plan of Government in this respect?

THE MINISTER OF EXTERNAL AFFAIRS (SHRI S.M. KRISHNA): (a) to (c) The issue
regarding connectivity for North-Eastern States and rest of the country through Bangladesh has
been regularly taken up with the Government of Bangladesh. Various proposals for
strengthening connectivity between both countries are under discussion bilaterally, including
through inland waterways, road, rail and ports. Government of India would continue to actively
pursue these proposals with Bangladesh.

Camps in Sri Lanka

12927. SHRI SHREE GOPAL VYAS: Will the Minister of EXTERNAL AFFAIRS be pleased to
state:

tOriginal notice of the question was received in Hindi.
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(a) the number of refugee camps built for the people of Indian origin in Sri Lanka
alongwith the total number of people living in them;

(b) whether any Government team is working there to take care of them;

(c) whether Government of Sri Lanka and Non-Governmental organization are extending
help to them; and

(d) the time likely to be taken for their rehabilitation?

THE MINISTER OF EXTERNAL AFFAIRS (SHRI S.M. KRISHNA): (a) There are no refugee
camps specifically for the people of Indian origin in Sri Lanka, though camps have been set up
for the Tamil population that has been displaced as a result of the recently concluded military
conflict in Sri Lanka. There are estimated to be 279,208 Internally Displaced Persons
accommodated in 32 camps as per information by UN Resident Coordinator, Colombo as of 2
July, 2009.

(b) Government has deployed a 60-member Field Hospital in Menik Farm in Vavuniya,
Northern Sri Lanka to provide medical care to the internally displaced population. The hospital
has been functioning in Sri Lanka since mid-March, 2009. Government is also providing other
humanitarian assistance to IDPs in relief camps, including shelter material, family relief packs,
medical supplies etc.

(c) Government of Sri Lanka as well as NGOs, both international and local, are assisting
the IDP population.

(d) The Government of Sri Lanka have conveyed that they plan to dismantle the relief
camps and have outlined a 180-day plan to re-settle the bulk of IDPs to their original places of
habitation.

Arrangements for Hajis at Jeddah
2928. SHRI KALRAJ MISHRA: Will the Minister of EXTERNAL AFFAIRS be pleased to state:

(a) whether it is a fact that there is a sub-Committee of Central Haj Committee under the
existing Act to look after the arrangements for pilgrims at Jeddah during the Haj;

(b) whether it is a fact that Hajis have been complaining against the lodging and
transportation arrangements made for them at Jeddah; and

(c) the steps that have been taken by the Central Haj Committee to resolve the
complaints of the Hajis ?

THE MINISTER OF EXTERNAL AFFAIRS (SHRI S.M. KRISHNA): (a) No.

(b) There have indeed been some complaints regarding lodging and transportation
arrangements in Jeddah.

(c) Ministry has taken up with all concerned to ensure that the pilgrims in the next Haj are
not inconvenienced. The hiring of accommodation is proceeding satisfactorily and other logistical
arrangements for Haj 2009 are being fine-tuned for making the pilgrimage a rewarding
experience.
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Port Construction by China

12929. SHRI PYARELAL KHANDELWAL: Will the Minister of EXTERNAL AFFAIRS be
pleased to state:

(a) whether Government is aware of the fact that China is secretly engaged in the
construction of a port near one of the busiest sea ways of the world, Hanbantota, situated off
the southern coast of Sri Lanka;

(b) if so, the details thereof;

(c) whether Government has approached Government of Sri Lanka with regard to this
constitution; and

(d) if so, the outcome thereof and details thereof?

THE MINISTER OF EXTERNAL AFFAIRS (SHRI S.M. KRISHNA): (a) and (b) The
Government is aware of the development of Hanbantota Port being undertaken in Southern Sri
Lanka with Chinese assistance, the contract for which was finalised in March, 2007.

(c) No.
(d) Does not arise.
Indian policy towards Pakistan

2930. MS.MABEL REBELLO:
DR. T. SUBBARAMI REDDY:

Will the Minister of EXTERNAL AFFAIRS be pleased to state:

(a) whether Pakistan’s President admitted Pak nurtured terrorism and has admitted that
Islamabad made tactical use of militancy against India;

(b) if so, whether Pakistan even now accused India for not cooperating with
26/11 inquiry report on terrorism;

(c) whether in spite of this India and Pakistan have set a stage for fresh engagement;

(d) if so, whether a new strategy has been adopted by Prime Minister to deal with
Pakistan so that its territory is not used against India and further negotiations continue between
two countries;

(e) if so, whether there is a change of policy towards Pakistan; and
(f) if so, the details thereof ?

THE MINISTER OF EXTERNAL AFFAIRS (SHRI S.M. KRISHNA): (a) Government has seen
reports in which the President of Pakistan has said that militants and extremists were deliberately
created and nurtured by Pakistan as a policy to achieve some short-term tactical objectives
while talking to a gathering of former civil servants in Islamabad on 07 July, 2009.

tOriginal notice of the question was received in Hindi.
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(b) Pakistan handed over a dossier giving an update of the investigation conducted by
them on 11th July, 2009. PM met the Prime Minister of Pakistan in Sharm-El-Sheikh on 16th July,
2009 where the Prime Minister of Pakistan assured that Pakistan will do everything in its power to
bring the perpetrators of the Mumbai attack to justice.

(c) PM conveyed to the Prime Minister of Pakistan in the said meeting on 16th July, 2009
that sustained, effective and credible action needs to be taken not only to bring the perpetrators
of the Mumbai attack to justice, but also to shut down the operations of terrorist groups to
prevent any future attacks. Both leaders agreed to work to create an atmosphere of mutual trust
and confidence.

(d) to (f) It has been and remains our consistent position that the starting point of any
meaningful dialogue with Pakistan is a fulfilment of their commitment, in letter and spirit, not to
allow their territory to be used in any manner for terrorist activities against India.

Poverty alleviation

2931. SHRIMATI T. RATNA BAI: Will the Minister of HOUSING AND URBAN POVERTY
ALLEVIATION be pleased to state:

(a) the poverty alleviation made during the last four years compared to Andhra Pradesh,
State-wise;

(b) the amount allocated and spent in Andhra Pradesh, year-wise; and

(c) the funding of Asian Development Bank (ADB) and World Bank in Andhra Pradesh
for the last five years?

THE MINISTER OF HOUSING AND URBAN POVERTY ALLEVIATION (KUMARI SELJA):
(a) Ministry of Housing Urban Poverty Alleviation is implementing an employment oriented
Urban Poverty Alleviation Centrally sponsored scheme named Swarna Jayanti Shahari
Rozgar Yojana (SJSRY), on all India basis, with effect from 1.12.1997. The scheme strives
to provide gainful employment to the urban unemployed and under employed poor, through
encouraging the setting up of self employment ventures by the urban poor living below the
poverty line, and also through providing wage employment by utilizing their labour for
construction of socially and economically useful public assets. The scheme of Swarna
Jayanti Shahari Rozgar Yojana (SJSRY) has been comprehensively revamped with effect
from 2009-2010.

The number of beneficiaries under the Swarna Jayanti Shahari Rozgar Yojana (SJSRY)
during the last four years (i.e. 2005-06 to 2008-09, cumulative), State-wise, including the State
of Andhra Pradesh are at Statement-I (See below).

(b) Under Swarna Jayanti Shahari Rozgar Yojana (SJSRY), Central funds released
to Andhra Pradesh and expenditure reported by the State Government of Andhra Pradesh
through Quarterly Progress Reports (QPRs) since inception of the scheme year-wise is as

under:—
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(Rs. in lakhs)

Year Central funds released Expenditure
Opening balance 1178.50 —
1997-1998 839.66 2018.15
1998-1999 1364.28 1364.28
1999-2000 1398.08 1398.08
2000-2001 1417.04 1417.04
2001-2002 331.51 331.51
2002-2003 904.15 904.15
2003-2004 1390.19 1390.19
2004-2005 1116.41 1116.41
2005-2006 1626.17 15626.17
2006-2007 2295.94 2295.94
2007-2008 2058.41 2058.42
2008-2009 4327.22 1773.79
TOTAL: 20147.56 17594.13

(c) As reported by the Ministry of Finance, Department of Economic Affairs (Aid

Accounts and Audit Division), the details of authorization and utilization of Government Loans of

Poverty Alleviation Projects in Andhra Pradesh during the last five years (/'.e. 2004-05 to 2008~

09) in respect of Indian Development Association (IDA) projects is at Statement-Il (See below).

There was no Authorization and Utilization of Government Loans/Grant in respect of Asian
Development Bank (ADB) and International Bank for Reconstruction and Development (IBRD),

during the last five years.

Statement-/

State-wise cumulative number of beneficiaries under the Swarna Jayanti Shahari Rozgar Yojana
(SJSRY) during last four years (i.e. 2005-2006 to 2008-2009)

SI. State/UTS No. of Urban No. of Urban No. of mandays of
No. poor assisted to poor imparted work generated
set up individual/ skill training under Wage
group micro- Employment
enterprises Programme
(in lakhs)
1 2 3 4 5
1. Andhra Pradesh 53674 89526 14.00
2. Arunachal Pradesh 59 103 2.66
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1 2 3 4 5
3. Assam 1814 2607 6.21
4. Bihar 9662 2346 26.1
5. Chhattisgarh 10401 11961 2.18
6. Goa 655 1570 1.96
7. Guijarat 29946 22269 2.73
8. Haryana 10892 26574 2.52
9. Himachal Pradesh 747 1798 0.06
10. Jammu and Kashmir 2095 9869 1.52
1. Jharkhand 0 0 0.00
12. Karnataka 42301 31269 23.43
13. Kerala 15519 17049 1.90
14. Madhya Pradesh 41702 89416 9.27
15. Maharashtra 133885 185101 14.12
16.  Manipur 13 2621 3.94
17. Meghalaya 243 1743 0.76
18. Mizoram 48 5401 26.69
19. Nagaland 1051 616 1.19
20. Orissa 26859 18447 2.02
21. Punjab 400 3097 0.48
22. Rajasthan 29609 18058 3.21
23. Sikkim 594 1946 3.90
24. Tamil Nadu 65692 113900 29.52
25. Tripura 2791 12123 1.13
26. Uttaranchal 736 1414 5.00
27. Uttar Pradesh 84051 165923 29.01
28. West Bengal 24366 8677 8.22
29. Andaman and Nicobar Islands 109 1 0.63
30. Chandigarh 697 7935 0.00
31. Dadra and Nagar Haveli 67 219 0.94
32. Daman and Diu 68 0 0.04
33. Delhi 2303 1580 0.00
34. Puducherry 3656 5960 3.17
TOTAL: 596705 861119 228.51
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Statement-1/

Details of authorization and utilization of Government Loans of Poverty Alleviation Projects during the last five years i.e.
2004-05 to 2008-09 in respect of Indian Development Association (IDA) projects

1. Authorisation of Government Loan from 2004-2005 to 2008-2009

Agreement amounts (in thousands)

Donor, State, Sector, Loan Loan Agreement Loan 2004-05 2005-06 2006-07 2007-08 2008-09
currency* date amount
Andhra Pradesh
3732-1-IN Adaditional Financing XDR 25.01.2008 42,700.00 0.00 0.00 0.00 42,700.00 0.00
for Andhra Pradesh Rural
Poverty Reduction Project
1. Utilization of Government Loan from 2004-2005 to 2008-2009

Andhra Pradesh
3332-IN Andhra Pradesh District XDOR 12.05.2000 82,097.59 12.667.17 1,828.59 12,613.49 166.40 0.00
Poverty Initiatives Project
3732-IN Andhra Pradesh Rural XDR 03.04.2003 114,000.00 26,455.69 36,828.41 20,119.13 11,836.15 4,043.70
Poverty Reduction Project
3732-1-IN Adaditional Financing XDR 25.01.2008 42,700,00 0.00 0.00 0.00 3,671.75 19,850.36
for Andhra Pradesh Rural
Poverty Reduction Project

*XDR-International Monetary Fund — Special Drawing Rights.

101



Housing shortage

2932. SHRI MOHD. ALl KHAN : Will the Minister of HOUSING AND URBAN POVERTY
ALLEVIATION be pleased to state:

(a) whether most of the housing shortage in the region originates from the low income

segment of the population;

(b) if so, the details thereof particularly for the people of minority especially in Andhra

Pradesh, State-wise;

(c) the project taken up for all including minority people in Andhra Pradesh with the
assistance of Andhra Pradesh; and

(d) the role of World Bank and Asian Development Bank (ADB) in housing sector?

THE MINISTER OF HOUSING AND URBAN POVERTY ALLEVIATION (KUMARI SELJA):
(a) and (b) According to the estimates made by the Technical Group constituted by the Ministry
for assessment of the urban housing shortage at the end of the Tenth Five Year Plan, the total
housing shortage in the country is 24.71 million. The Group had further indicated the housing

shortage amongst various income groups as under:—

Income Category Housing shortage in millions at the
end of the Tenth Five Year Plan

Economically Weaker Sections (EWS) 21.78
Low Income Group (LIG) 2.89
Middle Income Group (MIG) 0.04

High Income Group (HIG)

State-wise details of housing shortage estimated by the Technical Group including for
Andhra Pradesh is given in the Statement (See below).

(c) ‘Land” and ‘Colonisation” being State subjects, it is primarily the responsibility of
State Governments to provide for adequate Shelter at affordable prices and taking such

measures as may be essential for facilitation thereof.

However, the Jawaharlal Nehru National Urban Renewal Mission (JNNURM), launched by
the Government in the year 2005 for 7-year mission period, caters to provision of housing and
basic services to urban poor, including in 65 specified cities under the Sub-Mission Basic
Services to the Urban Poor (BSUP) and in other cities and towns under the Integrated Housing
and Slum Development Programme (IHSDP). Houses at Affordable costs for slum
dwellers/urban poor/Economically Weaker Sections (EWS)/Low Income Group (LIG)
categories is one of the admissible components under these schemes.

A total of 36 projects under Basic Services to the Urban Poor (BSUP) and 77 projects
under Integrated Housing and Slum Development Programme (IHSDP) have been approved in
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the state of Andhra Pradesh so far envisaging construction/upgradation of 134694 and 47896

dwelling units respectively.

(d) There is no ongoing project being implemented by the Ministry in housing sector with
assistance from the World Bank or the Asian Development Bank at present.

Statement

State-wise details of Urban Housing Shortage at the end of the
Tenth Five Year Plan
(awelling units in million)

State/UTs Housing Shortage
1 2
Andhra Pradesh 1.95
Arunachal Pradesh 0.02
Assam 0.31
Bihar 0.59
Chhattisgarh 0.36
Goa 0.07
Guijarat 1.66
Haryana 0.52
Himachal Pradesh 0.06
Jammu and Kashmir 0.18
Jharkhand 0.47
Karnataka 1.63
Kerala 0.76
Madhya Pradesh 1.29
Maharashtra 3.72
Manipur 0.05
Meghalaya 0.04
Mizoram 0.04
Nagaland 0.03
Orissa 0.50
Punjab 0.69
Rajasthan 1.00
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Sikkim 0.01
Tamil Nadu 2.82
Tripura 0.06
Uttranchal 0.18
Uttar Pradesh 2.38
West Bengal 2.04
Andaman and Nicobar Islands 0.01
Chandigarh 0.08
Dadra and Nagar Haveli 0.01
Daman and Diu 0.01
Delhi 1.13
Lakshadweep 0.00
Puducherry 0.06
ALL INDIA 24.71

State/UT-wise breakup of shortage in terms of different income groups is not available.
Houses in small towns of Karnataka

2933. SHRI RAJEEV CHANDRASEKHAR: Will the Minister of HOUSING AND URBAN
POVERTY ALLEVIATION be pleased to state:

(a) the names of small towns in Karnataka identified for the construction
of residential units for weaker sections of the society during 2008-09, 2009-10 and
2010-11;

(b) the number of units constructed/proposed to be constructed, year-wise and the
funds sanctioned/proposed to be made available for the purpose, year-wise; and

(c) the conditions under which the houses are proposed to be allotted to the eligible
persons ?

THE MINISTER OF HOUSING AND URBAN POVERTY ALLEVIATION (KUMARI SELJA):
(a) to (¢) The names of small towns in Karnataka for which-residential units for weaker section
of the society have been approved for construction is given in the Statement (See below). 34
projects with total project cost Rs. 379.66 crores nave so far been approved under Integrated
housing and Slum Development Programme (IHSDP) component of the Jawaharlal Nehru
National Urban Renewal Mission (JNNURM) in the State of Karnataka for construction/up-
gradation of 17237 houses. Year-wise details are as under:—
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2006-07 2007-08 2008-09

No. of projects approved 5 20 9
Total project cost approved 68.46 171.81 139.38
Central Share approved 41.90 103,86 76.93
Number of Dwelling Units 4070 8983 4184

Details of projects approved for construction/up-gradation of dwelling units in small towns

of Karnataka are annexed. The States are required to allot houses to beneficiaries identified
under each project on completion.

Statement

Details of projects approved for construction of dwelling units in
small towns of Karnataka

Integrated Housing and Slums Development Programme (IHSDP)
total projects approved

Status as on 15.07.2009
Rs. in crores

Sl. Name of the No. oftowns/ Total Total Total Total Total Total
No. State ULBs No. of proect  numberof Centre  Share ACA
projects cost dweling  Share approved released
approved approved  units  approved byM/o
approved Finance
(New +
Upgrdation
1 2 3 4 5 6 7 8 9
1. Karnataka Bagaklakote 1 9.01 240 4.78 4.22 2.39
2. Karnataka Basavakalya 1 2.37 170 1.68 0.69 0.84
3. Karnataka Belgaum 1 2.69 138 1.79 0.90 0.89
4. Karnataka Bellary 1 8.66 520 5.37 3.30 2.68
5. Karnataka Betagiri 1 25.20 738 13.13 12.07 6.57
6. Karnataka Bhalki 1 3.04 150 2.03 1.01 1.01
7. Karnataka Chincholi 1 3.54 200 2.33 1.22 116
8. Karnataka Chinthamani 1 20.68 798 10.58 10.10 5.29
9. Karnataka Doddaballapura 1 8.99 648 6.37 2.62 3.18
10. Karnataka Gajendragada 1 6.42 500 4.54 1.87 2.27
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1 2 3 4 5 6 7 8 9
1. Karnataka Gowribidanur 1 1.94 0 1.44 0.50 0.72
12. Karnataka Gulbarga 1 13.88 786 9.12 4i76 4.56
13. Karnataka Hassan 1 12.90 1000 9.17 3.73 4.59
14. Karnataka Hiriyur town 1 3.93 123 2.16 1.77 1.08
15. Karnataka Hotenarsipura 1 12.90 1000 9.17 3.73 4.59
16. Karnataka Hubli 1 16.00 600 7.41 8.59 3.70
17. Karnataka Hubli Ph-lIl 1 14.86 430 7.81 7.05 3.91
18. Karnataka Hubli Ph-lI 1 3.50 109 1.84 1.65 0.92
19. Karnataka Kadur 1 13.43 500 6.65 6.78 3.32
20. Karnataka Kanakapura 1 22.33 727 11.23 11.09 5.62
21. Karnataka Koppal 1 4.07 265 2.68 1.39 1.34
22. Karnataka Mandya 1 13.95 558 7.92 6.03 3.96
23. Karnataka Mulubagilu 1 1042 600 6.36 4.06 3.18
24. Karnataka Nagamangala 1 5.60 420 3.92 1.69 1.96
25. Karnataka Nanjangud 1 6.91 540 4-90 2.02 2.45
26. Karnataka pavagada 1 19,97 508 11.62 8.35 5.81
27. Karnataka Ramangagram 1 27/16 1800 16.54 10.62 8.27
28. Karnataka Saundatti 1 2.56 145 1.59 0.96 0.80
29. Karnataka Shahapur 1 3.71 207 2.44 127 1.22
30. Karnataka Shikaripura 1 12,65 330 7.22 5.43 3.61
31. Karnataka Shimoga 1 23.05 600 13.17 9.89 6.58
32. Karnataka Sidlagatta 1 3.60 200 2.37 1.23 1.19
33. Karnataka Sindhnaur 1 19.66 1005 12.04 7.62 6.02
34. Karnataka Sira 1 20.07 682 11.32 8.75 5.66
TOTAL: 32 34 379.66 17237  222.69 156.97 111.34

Medical insurance for students in Australia

2934. SHRIMATI SHOBHANA BHARTIA:
SHRI VIJAY JAWAHARLAL DARDA:

Will the Minister of OVERSEAS INDIAN AFFAIRS be pleased to state:
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(a) whether Government has asked Australian Government to put in place a compulsory

medical insurance cover for Indian nationals studying there;
(b) if so, the response of Australian Government in this regard;

(c) whether a nine members delegation from Australia has recently visited here and the

details of discussions held with the visiting delegates; and
(d) to what extent Government feels that the Indian students in Australia are now safe?

THE MINISTER OF OVERSEAS INDIAN AFFAIRS (SHRI VAYALAR RAVI): (a) to (c)
Students going to Australia for studies are required to buy Overseas Student Health Cover
(OSHC) and maintain the insurance cover for the duration of their stay as student in Australia.
Instances have been reported where the Indian students, in a bid to save money, did not renew
OSHC insurance and faced difficulties when an emergency requiring medical assistance arose.
The question of working out a way to ensure that Indian students have medical insurance cover
throughout the period of their stay in Australia was taken up with the visiting Australian Secretary
in Department of Education, Employment and Workplace Relations, as also with the delegation

of Australian Educational Providers that visited India recently.

The Australian side agreed to consider factoring-in an appropriate element of insurance
cover into the tuition fee-structure to address the problem. Details of discussions held during the

visit of the 9-member delegation from Australia are given in the Statement (See below).

(d) The Government of Australia has taken a series of steps to ensure safety and security
of Indian students in Australia. It is hoped that these steps would result in addressing the

problem.
Statement
Details of discussions hold during the visit of the delegation from Australia

Call on Secretary, MOIA by a delegation of Australian Educational
Service Providers on 6th July, 2009

A nine-member Australian delegation led by Mr. Colin Walters, Group Manager (Intl),
Department of Education, Employment and Workplace Relations, Government of Australia,
called on Secretary, MOIA at 10.30 a.m. on 6th July, 2009 to brief him and the Indian side on the
potential for higher education in Australia, as also to address our concerns the recent incidents
of attacks on Indian students in Australia. Secretary, MOIA added that while the Government of
India is willing to play its legitimate role in medium and long-term strategies drawn up in this
behalf, it would perhaps be the exclusive prerogative of the Australian Government to stem the
violence and curb such incidents of attacks on Indian students through stern and rigorous police

actions, followed by quick and expeditious prosecution of the persons accused. He also said
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that in the medium term, the Government of India is willing to partake in the joint efforts with the
Australian  Government through pre-departure orientation programmes and legislation
specifically providing for stringent punishments under the proposed ‘Emigration Management
Act’, for Education Agents who exploit innocent students with false and exaggerated
promises.

2. The Australian side stated that their Government is taking rigorous action to bring the
situation under control. There was no evidence to suggest that the recent attacks on Indian
students were racially motivated. The Victorian police has acted with due promptitude and made
quite a few arrests following these attacks and that the accused will be presented in courts and
prosecuted by following the due process of law in Australia. The Government of Australia would
do everything in their powers to address the situation expeditiously. He then listed the other
initiatives by both the Federal and State Governments and the action taken in the recent past,
including the 10-point Action plan drawn-up by Universities Australia, setting of special Task
Force, Community Liaison Groups, Student Roundtable etc.

3. The Australian side welcomed and agreed to consider favourably the suggestions made by
the Indian side to provide for a comprehensive medical insurance cover for Indian students by
factoring-in an appropriate element into the tuition fee-structure, devising mechanisms to
ensure the quality of education-especially at private education providers in the field of Vocational
Education and Training (cookery and haircutting came-in for special mention), bringing in
legislative measures to regulate and control Education Agents, mandatory provision of on-
campus accommodation and employment to Indian students, etc.

4. The meeting ended with the Australian side readily accepting Secretary’s suggestions to
form a Joint Working Group to consider the regulation of Employment Agents and organize pre-
departure orientation programme and make appropriate recommendations to the two
Governments.

Report on Emigrant workers

2935. SHRI TARINI KANTA ROY':
SHRI TAPAN KUMAR SEN:

Will the Minister of OVERSEAS INDIAN AFFAIRS be pleased to state:

(a) the recommendations of Standing Committee of External Affairs in its report No. 14
regarding Emigrant workers;

(b) whether the recommendations have been implemented;
(c) if so, the details thereof; and
(d) if not, the reasons therefor?

THE MINISTER OF OVERSEAS INDIAN AFFAIRS (SHRI VAYALAR RAVI): (a) to (d) The
recommendations and the actions taken thereon are given in the Statement.
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Statement

The Status of action taken on the recommendations of the Standing Committee

with regard to emigrant workers in Report No. 14

Sl.

No.

Para
No.

2.13

2.14

Recommendations/Observations
action taken

3

The Committee observe that the
Overseas Indian workers are estimated at
about 4-5 million and their remittances into
$12-15 billion

annually. The Committee also observe that

India are estimated at

most of them belong to unskilled and semi-
skilled category and there has been a
steady increase, to the tune of 1 million a
year, in the number of persons emigrating
for employment abroad. Taking note of the
fact that the Ministry propose to undertake
skill upgradation and pre-departure training
programme for potential emigrant workers,
the Committee recommend that the training
programmes undertaken must keep in
view the changing nature of manpower
requirement of countries around the
world through the Indian Missions. The
information regarding the training so
imparted and the database of manpower
availability should also be available with our
Missions abroad. The Committee further
recommend that the proposals received
from Tamil Nadu, Andhra Pradesh and
Kerala for starting emigrant workers training
programmes should be followed up with the
States and the

programmes for emigrant workers started

concerned training

expeditiously.

The Committee are concerned to note that

Overseas Indian workers are facing

numerous problems regarding non-

payment/delayed payment of wages,

Action taken

4

Ministry of Overseas Indian
Affairs has undertaken a scheme
for the Skill upgradation and Pre-
departure Orientation training of
potential migrant workers. The
scheme is implemented in
partnership with select State
Governments, Ministry of Micro,
Small and Medium Enterprises
(MSME) and apex Industry
Associations like the CII and
ASSOCHAM. The

aimed to upgrade the skills of our

training is

workers, after taking into
account the skills requirements
abroad. Information about the
training has been disseminated

to all concerned.

After its creation in 2004, the

Ministry of Overseas Indian
Affairs has made concerted
efforts to enter into bilateral
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2.15

unilateral changes in the contract of
workers, changing the jobs arbitrarily etc. In
certain cases, the workers are not given
any employment and are left in the lurch in
the foreign

country. The Committee,

therefore, recommend that the Ministry
should focus on the need to safeguard the
interests of Indian workers abroad, by
into Dbilateral

entering agreement  with

countries where there are substantial
number of Indian workers. The Committee
appreciate that a beginning has since been
made by the Ministry for entering into
bilateral agreements with Kuwait, Qatar,
Oman and Malaysia. The Committee desire
that the discussion/negotiation for bilateral
agreement with these countries be
expedited to ensure that the workers
interests are protected and that they are no
longer exploited by the unscrupulous
agents in India and by their employers

abroad.

The Committee welcome the proposal of
the Government to have an award called
“Pravasi Bhartiya Shramik Puruskar™ that
will consist a citation and 1 lakh rupees in
cash with the objective of recognizing the
outstanding contribution made by Overseas
Indian workers. The Committee note that
there will be 10 such awards every year and
the first series of such Awards conferred on
January 9, 2007 during the valedictory
session of Pravasi Bhartiya Divas 2007. The
Committee are happy that Government is
instituting this award in recognition of the
huge contribution these workers make
through their remittances to the national
economy.

4

Memorandum of Understanding
(MoU) with all the
receiving Countries for protecting

major

the interests and welfare of our
MoUs have
UAE in
December, 2006, with Kuwait in
20.07,
November 2008, with Malaysia in

migrant workers.
been signed with

April with  Oman in

January 2009 and with Bahrain in
June, 2009.

The scheme of instituting a
separate Pravasi Bhartiya
Shramik Puruskar was
examined. However, it was

decided that
separate scheme of awards,

instead of a

the criteria for nomination for
the existing Pravasi Bhartiya
Samman may be suitably
modified to incorporate the
category of workers in the

existing award scheme.
Subsequently, the provision has
been made for conferring Pravasi
Bhartiya Samman Award on
overseas Indian workers in the

revised guidelines.
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2.24

2.29

3

During their study visit to some of the
offices of POEs during November 2006, the
Committee observed that the office
accommodation was too small, remotely
located, unkempt and without proper
infrastructure in place. The Committee,
therefore, desire that the POE submit a
detailed
all the regional offices of POE indicating
office-wise staff strength, the number of
applications received, space requirement
and actually available, suitability of the

report within three months on

office location in terms of accessibility and
the infrastructure needed to make the
offices efficient and user friendly. For the
convenience of applicants, the Committee,
recommend that the POE office may also
open ‘May | help you’ counters, so that
applicants are not exploited by soliciting
spurious agents.

Taking note of the large scale exploitation
and harassment of prospective emigrants
by spurious Recruiting Agents (RAs), the
Committee recommend that the Emigration
Act 1983 be amended expeditiously by
inserting provisions so that deterrent
punishment is inflicted on spurious RAs and
the RAs duping the emigrant workers. In
order to curb the incidents of illegal
emigration for which spurious RAs are
responsible, the  Committee  further
recommend that respective POE offices
should hold regular meeting with the
Police Department of the concerned
States to follow up on the cases registered
and to chalk out ways and means for
dealing with spurious recruiting agencies.
like the

The Committee would also

4

To provide better work envi-
ronment to the staff and better
facilities to the emigrants, the
Ministry  initiated  programme
of modernization of 8 POE
Offices. The office of POE,
Delhi, Chandigarh, Chennai and
Cochin have been modernized.
The modernization work in
POE, Kolkata, Trivandrum is
underway. The office of POE,
Hyderabad is under shifting
to a new premises and the
work  will  be
shifting is
renovation/

modernization
undertaken  after
taken place. The
modernization work of the office
of POE, Mumbai is underway.
The office of POE, Cochin has

shifted to new office with big

office  space with  modern
facilities.
The Ministry is proposing to

replace the existing Emigration
Act  with a
legislation. The new law is aimed

comprehensive

at transforming Emigration into a
simple, transparent and humane
economic facilitate
legal illegal
migration and human smuggling,
enable ethical

process,
migration, prevent

recruitment
practices and enhance the
protection and welfare of
emigrants. The Government has
already amended the emigration
rules w.e.f 9th July, 2009 to
increase the Bank Guarantee for
Recruiting Agents from Rs. 10

lakhs to Rs. 20 lakhs,
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2.34

Government to widely publicise the
blacklisted agents (both foreign and Indian)
to preclude duping of unsuspecting workers

seeking emigration.

The Committee  observe that the

proposal to introduce smart card was
initiated way back in March, 2005, but
despite considerable lapse of time no
significant headway has been made. The
explanation submitted by the Ministry for
the delay in introduction of smart card in the
field offices and at the Headquarters of POE
is found untenable by the Committee as
India is acclaimed to be one of the high-
tech capital of the world. The Committee,
therefore, see no reason as to why the
introduction of smart card should be
delayed so inordinately. The Committee,
therefore, recommend that the Government
should expedite full computerization of all
the Offices of POE, and impart necessary

training to the staff so that the introduction

4

application fee from Rs. 5,000 to
Rs. 25,000 and the maximum
service charge permissible to be
collected by the Recruiting
Agents from Rs. 10,000 to a
20,000 or
equivalent to 45 days wages. The

maximum of Rs.

recruiting agents as well as the
foreign employers have been
entrusted with additional duties
and responsibilities to enhance
protection of emigrants from the
exploitation. Information about
RAs whose registration has been
cancelled or suspended and

Foreign Employers who are
blacklisted are put on the
Ministry’s website to give wide
publicity and to create awareness
among prospective emigrants to

avoid such fraudulent agencies.

All the eight POE Offices have
been computerized and con-
nected with the PGE’s Office.
Further, a
E-Governance

comprehensive

project in
emigration has been undertaken
by the Ministry with the
objective to enhance the quality
of services and making the
emigration process user-friendly,
trans-parent and efficient
functioning on real time basis The
proposal for introduction of the
Card for

workers abroad

Smart the migrant
is also under

consideration.
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2.44

3

smart card is facilitated without any

operational difficulty.

The Committee are happy to note that the
Government has introduced the Pravasi
Bhartiya Bima Yojana (PBBY), 2003 in an
effort to safeguard the interests of the
emigrant workers. The Committee also note
that the PBBY, 2003 has now been
upgraded as the PBBY, 2006 and emigrant
workers will now get a minimum cover of
Rs. & lakhs, instead of Rs. 2 lakhs. The
Committee, however, note that as on date
11.07 lakhs policies have issued, but the
number of policies issued vis-a-vis the
number of emigrant workers is still far less.
The Committee feel that there are many
more potential workers in need of insurance
and, therefore, recommend that the Ministry
must sensitise the workers on benefits of
getting insured. The Committee also desire
that the subscription premium should be
reviewed so as to consider the scope to
further reduce it.

A compulsory Insurance Scheme
known as Pravasi Bhartiya Bima
Yojana (PBBY) 2003 which was
notified on 13.11.2003 came into
the 25th day of
December, 2003. The scheme

force on

was later revised on 25.1.06 with
amendment coming into force
w.e.f. 1.2.06.

Subscription to the insur-
PBBY is
intending

ance cover under
mandatory for all
emigrant workers, who apply for
and obtain emigration clearance
from the Protector of Emigrants
(POE) as required under the
Emigration Act, 1983 (31 of
1983). Emigration is not granted
by the POE unless the emigrant
worker  subscribes to  the
insurance cover under PBBY.
Since 25.12.03, till June, 2009,
clearance has been granted by
the POEs to
41.52 lakh persons going for
abroad, and

number  of

approximately

employment
therefore the
policies issued under the PBBY
till June, 2009 is 41.52 lakh
approximately.

The issue relating to

review of the subscription
amount alongwith add on
benefits to the emigrant workers
PBBY, is

consideration in consultation with

under the under

the insurance companies.
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2936.

Protection for women workers

SHRI TARINI KANTA ROY:
SHRI TAPAN KUMAR SEN:

Will the Minister of OVERSEAS INDIAN AFFAIRS be pleased to state the steps Government
has taken to protect women emigrants working in different countries ?

THE MINISTER OF OVERSEAS INDIAN AFFAIRS (SHRI VAYALAR RAVI): The Government
has taken various measures for protecting the safety and welfare of women migrant workers in

different countries. These include:—

®

)

(iin)

)

)

Vi)

Age restriction of 30 years has been made mandatory in respect of all women
emigrants emigrating on ECR passports to ECR countries, irrespective of the
nature/category of employment.

The employment contract must be duly attested by the Indian Missions
in respect of all women holding ECR passports and emigrating to ECR countries.

Women household workers must be paid a minimum wage in the range of US $ 300-
350, as fixed by the Indian Missions in the ECR countries, with due regard to the
market wage. A pre-paid mobile facility must be provided by the employer to every
woman Household Service Worker. If the Foreign Employer recruits the worker
directly, he is required to deposit a security of $2500 in the form of a Bank Guarantee
with the Mission.

The Ministry has set up the Overseas Workers Resource Centre (OWRC) with a 24 x
7 Helpline to enable emigrant workers/prospective emigrants including women to
obtain information on all emigration related matters and seek redressal of their
complaints against Recruiting Agents/Foreign Employers.

The Missions abroad are setting up Indian Workers Resource Centre (IWRC) in the
host countries to provide information and assistance to emigrants including women
emigrants.

The Ministry has also launched a vigorous Awareness — cum — Publicity Campaign
through the print and electronic media to sensitize potential emigrant workers
including women emigrants about legal emigration process and hazards of illegal
emigration.

Institute for overseas Indians

12937. SHRI SHREEGOPAL VYAS: Will the Minister of OVERSEAS INDIAN AFFAIRS be
pleased to state:

@

whether any institute has been established for overseas Indians so that they could

contribute to developmental activities in India;

(®)

whether they would have to contribute through this medium alone;

tOriginal notice of the question was received in Hindi.
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(c) whether presently they make remittance directly to concerned individuals or via any
Government agency; and

(d) the current status and details thereof?
THE MINISTER OF OVERSEAS INDIAN AFFAIRS (SHRI VAYALAR RAVI): (a) Yes, Sir.

The focus of the Ministry is to establish an institutional framework to enable Overseas
Indians to engage with India in the economic, social and cultural spheres. Towards this end the
Ministry has established:—

(i)  The Overseas Indian Facilitation Center (OIFC) a not-for-profit-trust, in partnership
with Confederation of Indian Industry (CII). The Center covers two broad areas viz:
Investment Facilitation and Knowledge Networking.

(i)  The India Development Foundation of Overseas Indians (IDF) a not-for-profit trust to
provide a credible window for Overseas Indian Philanthropy in India’s Social
development.

The Ministry has also launched a new initiative to develop a Diaspora Knowledge Network
called — Global Indian Network of Knowledge (Global INK). The Global INK, an electronic
platform will connect people of Indian Origin from a variety of disciplines recognized as leaders in
their respective fields, not just in their country of residence but globally as well, with knowledge
users at the national and sub national levels in India.

(b) No, Sir.

(c) Remittances are in the nature of private transfers and are sent directly to individuals
concerned.

(d) The OIFC is fully functional whereas IDF and Global INK are in the nascent stage.
Workers in Malaysia

2938. SHRI SHYAMAL CHAKRABORTY: Will the Minister of OVERSEAS INDIAN AFFAIRS
be pleased to state:

(a) the total number of immigrant Indian workers in Malaysia;
(b) whether they are living in depressed conditions; and
(c) the remedial measures undertaken by Government?

THE MINISTER OF OVERSEAS INDIAN AFFAIRS (SHRI VAYALAR RAVI): (a) It is
estimated that there are over 1,50,000 documented Indian workers and about 45,000
undocumented workers in Malaysia.

(b) According to the Indian Mission in Malaysia, they receive complaints from workers
relating to non-payment, arbitrary reduction or delay in payment of wages, longer working hours
and lack of proper accommodation, food and medical facilities, etc. Complaints of contracts
entered into at the time of recruitment being replaced by the employers with the terms and
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conditions unfavourable to the workers after they reach Malaysia are also received. In all such
cases the High Commission takes prompt action and outstanding dues are settled with the
intervention of the Malaysian authorities.

(c) India and Malaysia have signed a Memorandum of Understanding (MoU) on
employment of workers on 3rd January 2009. The MoU provides an institutional framework for
addressing various issues pertaining to the welfare of Indian workers in Malaysia and redressal of
their grievances.

The Malaysian Government has also initiated a scheme of Pre-departure Orientation under
which all workers going for employment to Malaysia will undergo ten days Induction Course
which will provide exposure to the culture of Malaysia, language (English or I\/Ialay) and
knowledge of labour laws.

A Joint Working Group has been constituted under the bilateral MOU to resolve problems
relating to migration of the workers arising from time to time.

Minimum sittings of Parliament

2939. SHRI RAHUL BAJAJ:
SHRI RAJKUMAR DHOOT:

Will the Minister of PARLIAMENTARY AFFAIRS be pleased to state whether there is a
constitutional requirement of minimum number of days of sitting for the Parliament and if not
what would be required to be done to have such a stipulation?

THE MINISTER OF STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS
(SHRI PRITHVIRAJ CHAVAN): No, Sir, the Constitution would required to be amended to have
a minimum number of days of sittings for the Parliament.

Women in Government jobs

12940. SHRI SHIVANAND TIWARI:
SHRI RAVI SHANKAR PRASAD:

Will the PRIME MINISTER be pleased to state:

(a) whether it is a fact that out of the total number of employees in Central Government
only 7.53 per cent are women;

(b) if not, the facts in this regard;

(c) the percentage of women employees in Central Government at present, group-wise;
and

(d) their expected number at the end of eleventh five year plan?

THE MINISTER OF STATE IN THE MINISTRY OF PERSONNEL, PUBLIC GRIEVANCES AND
PENSIONS (SHRI PRITHVIRAJ CHAVAN): (a) to (c) As per the census of Central Government
employees conducted by the Directorate General of Employment and Training, Ministry of
Labour and Employment in 2004, 9.68 per cent of Central Government employees were women.

tOriginal notice of the question was received in Hindi.
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The percentage of women employees in Central Government at present, group-wise is not
available.

(d) No forecast of the number of women employees at the end of eleventh five year plan
is available. However, their number is expected to increase as a result of women friendly policies
of the Government.

Annual appraisal of members of IAS
2941. SHRI P.R. RAJAN: Will the PRIME MINISTER be pleased to state:

(a) whether Government is mulling over changing the annual appraisal for members of
the Indian Administrative Services; and

(b) if so, the reasons for Government changing the two-year old numerical grading
system which is being used at present?

THE MINISTER OF STATE IN THE MINISTRY OF PERSONNEL, PUBLIC GRIEVANCES AND
PENSIONS (SHRI PRITHVIRAJ CHAVAN): (&) No, Sir.

(b) Does not arise.
Need for intellectuals and experts

12942. SHRI RAM JETHMALANI:
SHRI RAVI SHANKAR PRASAD:

Will the PRIME MINISTER be pleased to state:

(a) whether itis a fact that the need for additional intellectuals and experts for running the
administration of the country is being felt;

(b) if so, the facts in this regard;

(c) whether Government has formulated any action plan keeping in view the above felt
need; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF PERSONNEL, PUBLIC GRIEVANCES AND
PENSIONS (SHRI PRITHVIRAJ CHAVAN): (a) and (b) The Second Administrative Reforms
Commission in its Tenth report titled “Refurbishing of Personnel Administration — Scaling
New Heights” presented on 27.11.2008 has mentioned that “there is almost universal
acknowledgment of the need to induct outstanding skills and talent from outside the Government
to staff some positions in Government departments”. Accordingly the Commission has
recommended that for positions at the HAG level and above positions could be earmarked for
which outside talent would be desirable. Applications to fill up these posts would be invited from
interested and eligible persons from the open market and also, from serving eligible officers.

(c) and (d) The Government is examining the recommendation.

tOriginal notice of the question was received in Hindi.
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Directive for RTI

2943. SHRI JESUDASU SEELAM:
DR. T. SUBBARAMI REDDY:

Will the PRIME MINISTER be pleased to state:

(a) whether Government’s directive that Information Commission set up under RTI could
take decisions on complaints and appeals from the public collectively and not individually has
been seriously opposed by RTI activists;

(b) whether RTI activists strongly objected and launched an internet campaign to get it
rescinded and have pointed out that directive further weaken institution of RTl and lead to piling
up of complaints and appeals before the commission causing degeneration of the institution; and

(c) if so, to what extent Government has considered their views and by what time final
decision in this regard is likely to be taken?

THE MINISTER OF STATE IN THE MINISTRY OF PERSONNEL, PUBLIC GRIEVANCES AND
PENSIONS (SHRI PRITHVIRAJ CHAVAN): (a) and (b) Representations have been received
against the advice given by the Government to the Central Information Commission that in
absence of any provision in the Right to Information Act, 2005 regarding constitution of benches,
the decisions on appeals and complaints should be taken by the Commission and not by its
benches.

(c) The advice is in line with the provisions of the law.
Proposals from Karnataka

2944. SHRI RAJEEV CHANDRASEKHAR: Wil the PRIME MINISTER be pleased to
state:

(a) whether it is a fact that two proposals of the State Government of Karnataka for the
sanctioning and release of funds under Centrally Sponsored Scheme (CSS) of the Central
Government on strengthening capacity building and awareness generation for effective
implementation of RTI Act, 2005 are pending with the Central Government for approval and
release of funds; and

(b) if so, the status of the proposals and by when they are likely to be cleared and funds
released?

THE MINISTER OF STATE IN THE MINISTRY OF PERSONNEL, PUBLIC GRIEVANCES AND
PENSIONS (SHRI PRITHVIRAJ CHAVAN): (a) and (b) The Karnataka State Information
Commission has sent a proposal for sanctioning of funds for IT enablement and propagation of
RTIl under the Centrally Sponsored Scheme. First instalments for both the components have
already been released.

Tribal backlog

2945. SHRI PRAVEEN RASHTRAPAL: Wil the PRIME MINISTER be pleased to
state:
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(a) whether the Ministry is aware about tribal backlog in various Departments of Central
Government and services of Public Sector Undertakings;

(b) the action that are proposed by the Ministry to improve representations of Tribal
employees in view of Constitutional reservations; and

(c) whois responsible for the backlog?

THE MINISTER OF STATE IN THE MINISTRY OF PERSONNEL, PUBLIC GRIEVANCES AND
PENSIONS (SHRI PRITHVIRAJ CHAVAN): (a) Yes, Sir.

(b) A special recruitment drive has been launched to fill up the backlog reserved
vacancies.

(c) Some vacancies reserved for the Scheduled Tribes remain unfilled for the reasons
like non-availability of suitable candidates, gap between arising of a vacancy and its filing up
etc.

Drive against corruption

2946. SHRI N.R. GOVINDARAJAR: Will the PRIME MINISTER be pleased to state:

(a) whether CBI in a nation-wide drive against corruption and alleged irregularities by
public functionaries and also various recruitment boards has filed number of cases recently;

(b) if so, the details thereof alongwith the action taken thereon; and

(c) the concrete steps taken by Government to make CBI more effective and also to
expand its organizational set up ?

THE MINISTER OF STATE IN THE MINISTRY OF PERSONNEL, PUBLIC GRIEVANCES AND
PENSIONS (SHRI PRITHVIRAJ CHAVAN): (a) and (b) Yes, Sir. CBI, in a nation-wide drive
against corruption in June 2009, has registered 70 cases of corruption and alleged irregularities
by public functionaries.

(c) A number of measures have already been taken by the Government to strengthen the
CBI which inter-alia, include modernization and upgradation of infrastructure and capacity
building of officers and staff of the CBI.

Poor, illiterate and malnourished people
2947. DR. K. MALAISAMY : Will the PRIME MINISTER be pleased to state:

(a) whether it is a fact that the country has the largest number of poor, iliterate and
malnourished people in the world and nearly 25 crore people go to bed hungry every night;

(b) whether it is not a sorry state-of-affairs despite the fact of our independence long
back of over 60 years; and

(c) whether something concrete would be done to uplift these sectors and a time frame
for it by giving top priority ?

tOriginal notice of the question was received in Hindi.
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THE MINISTER OF STATE IN THE MINISTRY OF PLANNING (SHRI V. NARAYANASAMY):
(a) As per the ‘Global Economic Prospects-2009°, published by the World Bank, India had
about 455.8 million people living on less than US $ 1.25 per day in the year 2005. As per the
Census 2001, the numbers of illiterates in the country were around 304 million in the age group
seven years and higher. As indicated in the Report of National Sample Survey Organisation
(NSSO), titled ‘Perceived Adequacy of Food Consumption in Indian Households 2004-2005",
the percentage of households not getting enough food every day was 0.4% for rural areas and
0.1% for urban areas respectively in the year 2004-05.

(b) The country has shown significant improvements with respect to poverty, illiteracy
and hunger over time. The percentage of people living below poverty line declined from 54.9 per
cent in 1973-74 to 27.5 per cent in 2004-05. Literacy rate improved from 18.3 per cent (for age
group 5+) in 1951 to 64.8 per cent in 2001 (for age group 7+). Proportion of people not getting
enough food every day declined from 2.4 percent in 1983 to 0.4 percent in 2004-05 in the rural
areas and from 0.8 percent in 1983 to 0.1 percent in 2004-05 in the urban areas.

(c) The Eleventh Five year Plan (2007-12) envisages reduction in the headcount ratio of
consumption poverty by 10 percentage points. Similarly the Eleventh Five Year Plan aims at
increasing the literacy rate for persons of age 7 years or more to 85% by 2011-12. The
Government is implementing a number of poverty alleviation programmes such as: National
Rural Employment Guarantee Scheme (NREGS), Swarnjayanti Gram Swarojgar Yojana
(SGSY), Indira Awaas Yojana (IAY), Pradhan Mantri Gram Sadak Yojana (PMGSY), Swarna
Jayanti Shahri Rozgar Yojana (SJSRY), Integrated Child Development Services (ICDS),
Mid-day Meal Scheme, Targeted Public Distribution System (TPDS), Antyodaya Anna Yojana
(AAY), Jawaharlal Nehru National Urban Renewal Mission (JNNURM), National Rural Health
Mission (NRHM), etc. For improving literacy rate the Government is implementing the
Sarva-shiksha Abhiyan and the Mid-day meal Scheme.

Number of poor people in country

12948. SHRI SHIVANAND TIWARI:
SHRI RAM JETHMALANI:

Will the PRIME MINISTER be pleased to state:

(a) whether it is a fact that according to member of Planning Commission Shri Abhijit Sen
the number of poor people in the country could be 80 per cent in villages and 64 per cent in
cities;

(b) if so, whether it is also a fact that according to report of World Bank the number of
poor people in India is about 45 crore and as per the report of the Committee nominated by the
Rural Development Ministry it is 40 crore;

tOriginal notice of the question was received in Hindi.
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(c) if not, whether Government has taken any step to get the correct information thereto;
and

(d) if so, the details thereof ?

THE MINISTER OF STATE IN THE MINISTRY OF PLANNING (SHRI V. NARAYANASAMY):
(a) No, Sir. However, according to Prof. Abhijit Sen, Member, Planning Commission, he had
confirmed to a question from a press person that nearly 80 per cent of persons in rural areas and
nearly 64 per cent of persons in the urban areas had per capita calorie intake of less than 2400
kcal and less than 2100 kcal in rural areas and urban areas respectively in the year 2004-05. This
is calculated on the basis of information available from 61st Round of National Sample Survey
Organisation (NSSO).

(b) As per the World Bank Report entitled ‘Global Economic Prospects for 2009°, the
number of poor people in India living on less than $1.25 a day is around 455.8 millions. The
Ministry of Rural Development has not constituted or nominated any committee to estimate
poverty in the country.

(c) and (d) The various estimates on poverty are strictly not comparable as they follow
different assumptions and criteria for calculating the number of persons below poverty line.

Mid-term review of Eleventh Plan

2949. DR.T.SUBBARAMI REDDY:
SHRI RAJEEV SHUKLA:

Will the PRIME MINISTER be pleased to state:

(a) whether newly constituted Planning Commission met and had a mid-term review of
growth targets of Eleventh Five Year Plan;

(b) if so, whether a new plan was launched on globally melt down and was fully
discussed;

(c) if so, whether Eleventh Five Year Plan was projected for target of 9 per cent growth
and in the second quarter of 2009 agriculture growth plunged to 2.8 per cent;

(d)  whether in view of this Planning Commission has to revise growth rate; and

(e) if so, the outcome of the discussions held and to what extent changes have been
incorporated to meet targets as per present situation?

THE MINISTER OF STATE IN THE MINISTRY OF PLANNING (SHRI V. NARAYANASAMY):
(a) No, Sir.

(b) Does not arise.

(c) The Eleventh Five Year Plan (2007-12) had fixed an annual average growth target of
9 per cent. As per the information available from the Revised Estimates of Annual National

Income, 2008-09 released on 29th May, 2009 by the Central Statistical Organization (CSO),
Ministry of Statistics and Programme Implementation, the growth rate of Agriculture and Allied
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Sector was 2.7 per cent in the second quarter of 2008-09 over the corresponding quarter of the

previous year.
(d) No decision has been taken by the Planning Commission to revise the growth target.
(e) Does not arise.
Steps to reduce poverty level

2950. SHRI VIJAY JAWAHARLAL DARDA: Wil the PRIME MINISTER be pleased to

state:

(a) whether it is a fact that there are around 260 million poor people in the country whose

income is less than Rs. 356.30 a month in villages and Rs. 638.60 a month in cities;

(b) if so, the steps that are proposed to be taken during the Eleventh Plan period
(2007-12) to reduce the poverty level;

(c) the perspective planning till 2020 in this regard when the country hopes to become a

developed country; and

(d) the long-term measures that are being adopted to remove poverty from India in a

foreseeable future?

THE MINISTER OF STATE IN THE MINISTRY OF PLANNING (SHRI V. NARAYANASAMY):
(a) As per the latest estimates of the Planning Commission, the number of persons whose
consumption level is less than Rs. 356.30 per capita per month in rural areas and Rs. 538.60 per
capita per month in urban areas is estimated to be 301.7 million in the country for the year

2004-05 accounting for 27.5% of the population.

(b) The Eleventh Five Year Plan (2007-12) envisages reduction in the headcount ratio of
consumption poverty by 10 percentage points. The Government is implementing a number of
poverty alleviation programmes such as: National Rural Employment Guarantee Scheme
(NREGS), Swarnjayanti Gram Swarozgar Yojana (SGSY), Indira Awaas Yojana (IAY), Pradhan
Mantri Gram Sadak Yojana (PMGSY), Swarna Jayanti Shahri Rozgar Yojana (SJSRY),
Integrated Child Development Services (ICDS), Mid-day Meal Scheme, Targeted Public
Distribution System (TPDS), Antyodaya Anna Yojana (AAY), Jawaharlal Nehru National Urban
Renewal Mission (JNNURM), National Rural Health Mission (NRHM), etc.

(c) As per the document ‘India Vision 2020” brought out by the Planning Commission in
2002, achievement of GDP growth rate of 8.5 to 9 per cent over the next 20 years would result in

almost eliminating the incidence of poverty in the country.

(d) The strategy of the Government in reducing poverty includes asset generation
programmes and increasing wage employment in order to raise the income levels of the poor. In
addition, a number of anti-poverty programmes that have a direct impact on poverty reduction

are being implemented.
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Methodology to measurae poverty
2951. SHRIMATI JAYA BACHCHAN:: Will the PRIME MINISTER be pleased to state:

(a) whether it is a fact that a high powered Committee headed by Prime Minister’s
economic advisory council chairman has finalized a new methodology for measuring poverty
based on a basket of goods consumed by people in rural and urban areas;

(b) if s0, the details in this regard; and
(c) whether Government has accepted this methodology ?

THE MINISTER OF STATE IN THE MINISTRY OF PLANNING (SHRI V. NARAYANASAMY):
(a) The Planning Commission constituted an Expert Group to review the methodology for
estimation of poverty under the chairmanship of Prof. Suresh D. Tendulkar, who is currently the
Chairman of Economic Advisory Council to Prime Minister. The committee has not submitted its

report.
(b) and (c) In view of (a) above, do not arise.
Private agencies for Plan review
2952. SHRIMATI T. RATNA BAI: Will the PRIME MINISTER be pleased to state:

(a) whether Government has any proposal to rope in the private agencies for Plan

review;
(b) if s0, the details thereof;
(c) the exact need to engage the private agencies; and
(d) the responsibility they would take if something goes awry?

THE MINISTER OF STATE IN THE MINISTRY OF PLANNING (SHRI V. NARAYANASAMY):
(a) to (d) Planning Commission has initiated Mid Term Appraisal of the Eleventh Five Year Plan.
As part of this exercise, it has been decided to take inputs from independent reputed research
institutions regarding the performance of the Plan. Based on these inputs, Planning Commission
would make a comprehensive Mid-Term Review of the performance of the Eleventh Five Year
Plan in terms of major achievements/shortfalls and make necessary recommendations for mid
course correction.

Funds for infrastructure development
2953. SHRI RAMDAS AGARWAL : Will the PRIME MINISTER be pleased to state:

(a) the details of economic and infrastructure development schemes/projects for
which the Union Government has allocated funds during last three years and the current year,

State-wise;

(b) the amount of funds allocated during the above period, scheme-wise,

year-wise and State-wise;
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(c) the amount of funds utilized, scheme-wise, year-wise and State-wise; and
(d) the details of unutilized funds returned to the Union Government, State-wise ?

THE MINISTER OF STATE IN THE MINISTRY OF PLANNING (SHRI V. NARAYANASAMY):
(a) and (b) The details of economic and infrastructure development schemes/projects for
which the Union Government has allocated funds during the last three years and the current year
are available in the Budget Documents of the respective years. Allocations for Plan Schemes are
made by Planning Commission to the Union Ministries. The State-wise allocations of these
amounts are made by the administrative Ministries responsible for implementation of these
schemes/projects.

(c) and (d) Details of the amount of funds utilized, scheme-wise, year-wise and state-
wise, and of unutilized funds returned to die Union Government State-wise, are also available
with the administrative Ministry concerned. Time series data on this is not being maintained at a
central place by a single agency.

Estimate of poverty and BPL

2954. SHRIMATI SYEDA ANWARA TAIMUR:
SHRI VIJAY JAWAHARLAL DARDA:

Will the PRIME MINISTER be pleased to state:

(a) whether factors like access to education, health, infrastructure, clean environment
and benefits for women and child are taken into consideration while National Sample Survey
Organisation and National Accounts Statistics estimate the poverty and below poverty level of
our population;

(b) if so, the percentage of poor and below poverty line poor during 2006 and 2007;
and

(c) the perspective planning and the number of five-year plans that are required to wipe

it out completely?

THE MINISTER OF STATE IN THE MINISTRY OF PLANNING (SHRI V. NARAYANASAMY):
(a) The National Sample Survey Organisation (NSSO) and National Accounts Statistics (NAS)
do not estimate the level of poverty and population living below poverty line. The Planning
Commission estimates the number and proportion of persons living below the poverty line at the
national and state level from the large sample survey on household consumer expenditure
conducted by the NSSO at an interval of approximately five years following the methodology
contained in the report of the Expert Group on Estimation of Proportion and Number of Poor
(Lakdawala Committee). The survey on household consumer expenditure includes expenditure
on education and health.

(b) As per the latest estimates, the numbers of persons living below poverty line (BPL) for
the year 2004-05 is estimated to be 301.7 million accounting for 27.5% of the total population.
As such, no official estimates of poverty are available for the years 2006 and 2007.
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The Eleventh Five Year Plan (2007-12) envisages reduction in the headcount ratio of

consumption poverty by 10 percentage points. As per the document ‘India Vision 2020’

brought out by the Planning Commission in 2002, achievement of GDP growth rate of 8.5 to

9 per cent over the next 20 years would result in almost eliminating the incidence of poverty in the

country.

2955.
()
(b)
©

attractive?

Rebound in infrastructure sector
SHRI MOHD. ALI KHAN: Will the PRIME MINISTER be pleased to state:
whether the infrastructure sector has rebounded, recently;
if so, the details thereof, comparatively, during the last five years; and

the steps being taken for the current year in Andhra Pradesh to make it

THE MINISTER OF STATE IN THE MINISTRY OF PLANNING (SHRI V. NARAYANASAMY):

(a) After the global recession the Indian economy is slowly recovering and it is too early to state

about the trends, which is being closely watched.

(b) Total investment in infrastructure during past five years is as under:—
Year Rs (crore)
2003-04 (Actual) 1,44,372
2004-05 (Actual) 1,61,453
2005-06 (Actual/RE) 1,94,909
2006-07 (BE/RE) 2,25,246
2007-08 (Anticipated) 2,70,273

BE: Budget Estimate RE: Revised Estimate

©

Government of Andhra Pradesh has informed that the steps taken by them to make

investment in infrastructure attractive are:—

0)

(i

(iii)

Effective implementation of provisions of Andhra Pradesh. Infrastructure
Development Enabling Act, 2001 (APIDEA Act, 2001) for ensuring speedy project

clearances.

Provision of fiscal incentives like exemption of stamp duty, seigniorage charges, VAT

exemptions on all inputs for infrastructure projects costing more than Rs. 100 crore.

State support agreements for Port and Airport Projects to meet the expenditure
of land cost and provide external infrastructure like water, power and road

connectivity.
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Implementation of schemes by private and public sector

1t2956. SHRI RAVI SHANKAR PRASAD: Will the PRIME MINISTER be pleased to
state:

(a) whether it is a fact that the system regarding implementation of Government’s
development schemes by the joint enterprises of private sector and public sector may be the first
step towards privatisation;

(b) if so, the reaction of Government thereto;

(c) whether Government has decided to implement the said system throughout the

country; and

(d) if so, the facts thereof and the benefits of implementing this system comprising
private sector and public sector in the country?

THE MINISTER OF STATE IN THE MINISTRY OF PLANNING (SHRI V. NARAYANASAMY):
(a) No, Sir. There is no such system.

(b) to (d) In view of (a) above, question does not arise.

Mitigation of regional inequalities
2957. SHRI RAJIV PRATAP RUDY : Will the PRIME MINISTER be pleased to state:
(a) the steps for mitigating backwardness and regional inequalities;

(b) whether Prime Minister had committed for mitigating backwardness and regional

inequalities;
(c) ifso, what is being considered in this regard; and

(d) what prevents the Central Government from considering Bihar’s claim for
rehabilitation following the devastating Kosi floods ?

THE MINISTER OF STATE IN THE MINISTRY OF PLANNING (SHRI V. NARAYANASAMY):
(a) to (¢) Reducing backwardness and regional inequalities has been one of the objectives of
planning since its inception. Although, planning and development of an area and allocation of
funds is primarily the responsibility of the State Governments, Central Government is committed
to supplement the efforts of the State Governments for mitigating regional inequalities. The
Government of India introduced the Backward Regions Grant Fund (BRGF) in 2006-07 designed
to address this issue and aiming at catalyzing development in backward areas by (a) providing
infrastructure, (b) promoting good governance and agrarian reforms, and (c) converging,
through supplementary infrastructure and capacity building, the substantial existing development
inflows into the identified districts. The programme has two components, namely, the Special
Plans for Bihar and the Kalahandi-Bolangir-Koraput (KBK) Districts of Orissa and the Districts
Component covering 250 backward districts. An annual allocation of Rs. 5800 crore is being

tOriginal notice of the question was received in Hindi.
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made for this programme during the Eleventh Five Year Plan period. The Government has also
introduced many flagship programmes and other schemes in the recent past for accelerating
growth and development of different sectors such as National Rural Employment Guarantee Act
(NREGA), National Rural Health Mission (NRHM), Pradhan Mantri Gram Sadak Yojana
(PMGSY), Bharat Nirman launched as a time bound business plan for rural infrastructure, etc.

These schemes would help in mitigating regional inequalities.

(d) Financial assistance in the wake of natural calamities is provided to the States from
the Scheme of Calamity Relief Fund (CRF), which is supplemented by the National Calamity
Contingency Fund (NCCF) in the wake of calamities of severe nature for immediate relief

operations.

State of Bihar has been allocated an amount of Rs. 162.48 crore in the CRF for the year
2008-09 comprising Rs. 121.86 crore as Central Share and Rs. 40.62 crore as State share. Entire

Central share of CRF had been released to the State.

Further, as per laid down procedure for additional assistance from National Calamity
Contingency Fund (NCCF), the High Level Committee (HLC), approved (i) Rs. 497.35 crore
for management of Kosi flood from National Calamity Contingency Fund (NCCF) subject to the
adjustment of 75% balance available in the CRF account of the State for the instant calamity,

(i) The actual cost of deployment of IAF charges for airdropping of essential supplies.

In addition, an amount of Rs. 117.21 crore has been recommended by HLC as additional
requirement over and above the extant norms for providing assistance to the families in dire need
of immediate sustenance as well as operation of relief camps for the period over and above
specified in the CRF norms. Action has been initiated to provide the recommended amount of

Rs. 117.21 crore to the State Government.

In addition to above, additional assistance of the order of Rs. 2273.15 crore approximately,
has been approved by other Central Ministries for rehabilitation and reconstruction measures in
the context of Kosi flood of 2008.

Growth targets and expectations

2958. SHRI RAJEEV CHANDRASEKHAR: Will the PRIME MINISTER be pleased to state
the details of growth targets/expectations, sector-wise over the next five years set by

Government?

THE MINISTER OF STATE IN THE MINISTRY OF PLANNING (SHRI V. NARAYANASAMY):
The growth target of different sectors for the next five years are not available. However, the
Eleventh Five Year Plan (2007-12) aims at achieving an average growth rate of 9 percent per
annum (expressed in terms of gross domestic product at factor cost). The target growth rate is
4 percent per year in agriculture sector, 10 to 11 per cent per year in the industrial sector and 9 to

11 per cent per annum in the services sector for the five year period of the Eleventh Plan.
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Scientific temperament

2959. SHRIMATI T. RATNA BAI: Will the Minister of SCIENCE AND TECHNOLOGY be

pleased to state:

(a) whether Government is taking any steps for emphasizing the need for inculcating a
scientific temperament among the youth for creating a better tomorrow especially for SC/ST

people;
(b) if so, the details thereof; and
(c) ifnot, the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF SCIENCE AND TECHNOLOGY (SHRI
PRITHVIRAJ CHAVAN): (a) to (c) Yes, Sir. The Government has implemented several
initiatives for inculcating scientific temperament among the youth, including SC/ST communities.
Countrywide science communication campaigns, exhibitions and competitions, folk forms, radio
and television programmes are creatively utilized to reduce the impact of myths and superstitions
and encourage rational approach amongst masses. Issues of water, sanitation and hygiene form
the core of annual campaigns in selected areas. Community radio has been harnessed to
address needs of SC/ST groups with special programmes in about 20 locations.

Indian economic structure

2960. SHRIMATI T. RATNA BAI: Will the Minister of SCIENCE AND TECHNOLOGY be

pleased to state:

(a) whether it is a fact that science and technology has been in the forefront of
transforming the Indian economic structure, helping the country to evolve as a globally
competitive economic powerhouse;

(b) if so, the details thereof; and

(c) the steps being taken by Government in this direction in the Eleventh Five Year
Plan?

THE MINISTER OF STATE OF THE MINISTRY OF SCIENCE AND TECHNOLOGY (SHRI
PRITHVIRAJ CHAVAN): (a) and (b) The Indian economy has undergone a structural change
over the last decade, with shares of agriculture, manufacturing services in the gross domestic
product (GDP) changing from 28.52%, 24.37% and 47.11% respectively in 1997-98 to
20.83% and 52.39% respectively in 2007-08. The share of merchandise trade in GDP increased
from 20.28% to 38.61% over the same and India’s share in world exports increased from 0.5%
in 1990 to 1.1% in 2006.

Science and Technology has played an important role in bringing about this transformation
in Indian economy, which is showing from a predominantly agriculture based economy to
manufacturing and services based economy and is now increasingly integrated the world
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economy to become globally competitive, as demonstrated by its increasing share in world
exports. Government S&T departments and agencies have undertaken or promoted research
and development to provide innovative and contemporary technology to industry and India’s
recent growth has been driven by rapid expansion in export-oriented, skill intensive
manufacturing and, skill intensive services. India is increasingly becoming a top global innovation
player in bio-technology, pharmaceuticals, automatic and assembly, information technology
(IT), software and IT-enabled services (ITES) and has already become the world’s fourth-lane
economy on purchasing power parity (PPP) basis.

(c) Eleventh Five Year Plan approach to S&T has emphasized the following:—

Setting up a national-level mechanism for evolving policies and providing direction to

basic research;

Enlarging the pool of scientific manpower, strengthening the S&T infrastructure and
attracting and retaining young people to career science;

Implementing selected National Flagship Programmes which have direct bearing on
the technological competitiveness of the commission mode;

Establishing globally competitive research facilities and centres of excellence;

Kindling an innovative spirit among scientists to translate R&D leads into scalable
technologies;

Developing new models of public private partnerships (PPPs) in higher education,
particularly for research in universities and high technology areas;

Identifying ways and means of catalyzing industry-academia collaborations; and

Promoting strong linkages with advanced countries, including participation in mega
international science initiatives.

The Eleventh Plan Outlay for S&T sector comprising of Department of Science and
Technology, Department of Scientific and Industries Research and Department of Biotechnology
the three Departments under the Ministry of Science and Technology, Ministry of Earth
Sciences, Departments of Space and Atomic Energy has been raised to Rs. 75,304 crore, which

is approximately three times the Plan Outlay.
Technology for removal of arsenic/ iron from ground water

2961. SHRIMATI JAYA BACHCHAN: Will the Minister of SCIENCE AND TECHNOLOGY be
pleased to state:

(a) whether it is a fact that a technology has been developed by a CSIR laboratory for
removal of arsenic/iron from ground water by using ceramic membranes and another technology

comprising of microbial cum adsorbent route;

(b) if so, the details thereof;
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(c) whether the technology has been used in areas having ground water affected with
arsenic and leading to a number of health problems; and

(d) if not, the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF SCIENCE AND TECHNOLOGY
(SHRI PRITHVIRAJ CHAVAN): (a) and (b) Yes Sir. A technology for removal of arsenic and/or
iron from ground water using ceramic membrane module has been developed by Central Glass
and Ceramics Research Institute (CGCRI), a CSIR laboratory in Kolkata for community
application. CSIR has not developed any technology based on microbial cum adsorbent route
for production of high quality drinking water from contaminated ground water.

The technology for arsenic and iron removal is essentially a hybrid type comprising of two
steps:—

(i)  Adsorption of arsenic by the colloidal media particles suspended in water, and

(ii) Application of membrane based separation technique for solid-liquid separation

using ceramic micro-filtration membrane modules.
The advantages are:—

(i)  The level of purification achieved is as per WHO recommended limits for arsenic
(<0.01 ppm) and iron (<0.3 ppm) in Drinking Water.

(i)  Simultaneous removal of Arsenic and Iron from contaminated ground water makes

the technology more superior.

(i) The technology is capable of treating ground water containing higher concentrations
of arsenic (up to 2.7 ppm) and iron (up to 13 ppm).

Patents:—

The technology is patented in USA (US Patent No. 7014771, dated March 21, 2006),
Bangladesh (BD5912002, dated 28.03.2002), Chile (CL605-2002 dated 28.03.2002) and
Taiwan (TW91106287 dated 29.3.2002). The patent has been filed in India (NF/235/2001)

(c) CGCRI/CSIR’s technology for arsenic removal has been used for purification of
ground water in some of the arsenic/iron affected areas including West Bengal. There are 6
beneficiaries in West Bengal and 15 beneficiaries in North-East States. The technology is also
available for societal/commercial exploitation.

(d) Does not arise.
Progress in S&T

12962. SHRI RAJIV PRATAP RUDY: Will the Minister of SCIENCE AND TECHNOLOGY be
pleased to state:

(a) whether itis a fact that our progress in Science and Technology is slow;

tOriginal notice of the question was received in Hindi.

130



(b) if so, the reasons therefor;

(c) whether Government is considering to increase investment in order to speed up the

pace of development in this sector; and
(d) the details thereof ?

THE MINISTER OF STATE OF THE MINISTRY OF SCIENCE AND TECHNOLOGY (SHRI
PRITHVIRAJ CHAVAN): (a) and (b) No Sir. The number of research papers published by Indian
scientists has increased from 20,514 in 1996 to 40,062 in 2006 as per the Scopus International
Database. The growth rate of research papers published during this period is 7.0%, which is
higher than the world average of 4.1%. The number of applications filed for Indian patents by
scientists/institutions/entities working in India has also increased from 3,218 in 2003-04 to 6,040
in 2007-08.

(c) and (d) Yes Sir. The Government have enhanced the Eleventh Plan allocation for
Scientific Departments to Rs. 75,304.00 Crores from Rs. 25,301.35 Crores during Tenth Plan.

Melting of Himalayan glaciers

2963. SHRIMATI SHOBHANA BHARTIA:
PROF. ALKA BALRAM KSHATRIYA:

Will the Minister of SCIENCE AND TECHNOLOGY be pleased to state:
(a) whether Government is aware that Himalayan glaciers are melting even in winters;

(b) whether such disturbing trends have been revealed by the scientists and is a matter

of serious concern;

(c) whether the Indian rivers are likely to be affected by melting of glaciers;

and
(d) if so, the corrective steps taken by Government in this regard?

THE MINISTER OF STATE OF THE MINISTRY OF SCIENCE AND TECHNOLOGY
(SHRI PRITHVIRAJ CHAVAN): (a) to (d) Glacier recession takes place due to a combination of
factors such as sub-normal precipitation (snow fall) in the catchment, higher average summer
temperature and less severe winter. The studies conducted by various research organizations
and the Geological Survey of India indicate recession of glaciers in the Himalaya maybe
comparable to those in other parts of the world. Presently the world is in the interglacial period
during which the recession of glaciers is a natural process. The glacier melting may enhance
sediment mass wasting and debris production and also bring about changes in the river flow,
especially in the lean season. Under the Mission on Sustaining the Himalayan Ecosystem of the
National Action Plan on Climate Change, the Government plans to institutionalize and network
knowledge institutions for long term glacier studies and data generation, with a view to

understand the process of glacier recession for appropriate scientific intervention/s.
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2964.

Social security schemes

DR. E.M. SUDARSANA NATCHIAPPAN:
SHRI SANTOSH BAGRODIA:

Will the Minister of SOCIAL JUSTICE AND EMPOWERMENT be pleased to state:

()

whether it is a fact that an adequate social security cover is still not provided for more

than 500 million people in the country; and

®)

whether Government plans to introduce schemes for these millions of people left with

no social security cover?

THE MINISTER OF STATE IN THE MINISTRY OF SOCIAL JUSTICE AND EMPOWERMENT

(SHRI D.

NAPOLEON): (a) and (b) The Government is already implementing a variety of

schemes for providing social security to the people in the country such as:—

Q)
@

®

)

®

©

@
®

Swarna Jayanti Shahari Rozgar Yojana (SJSRY).

National Social assistance Programme (NSAP) which comprises of
(i) Indira Gandhi National Old Age Pension Scheme (IGNOAPS)
(i) National Family Benefit Scheme (NFBS)

(i) Annapurna

(iv) Indira Gandhi National Widow Pension Scheme (IGNWPS)
(v) Indira Gandhi National Disability Pension Scheme (IGNDPS)

Provision of Provident Fund Benefits, Pension and Monetary Assistance

under the Employees’ Provident Funds and miscellaneous Provisions Act, 1952.

Provision of health care and cash benefit payments in the case of sickness, maternity

and employment injury under the Employees’ State Insurance Act, 1948.

Welfare funds for certain occupational groups of unorganised sector workers for
providing health and medical care, housing assistance, scholarship to the children of

beneficiaries and recreation.

Schemes for rural poor including landless labourers such as Swarnjayanti Gram
Swarojgar Yojana, Sampoorna Grameen Rojgar Yojana and Pradhan Mantri Gram

Sadak Yojana.
Employment guarantee under National Rural Employment Guarantee Act, 2005.

Provisions for different sections of unorganized workers on matters relating to (a) life
and disability cover, (b) health and maternity benefit, (c) old age protection under

the Unorganized Workers’ Social Security Act, 2008.
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2. In addition, there are schemes for providing various facilities to older persons and persons
with disabilities as well as rehabilitation of victims of substance (Drugs) abuse.

Post-matric scholarships

2965. SHRI SHARAD ANANTRAO JOSHI: Will the Minister of SOCIAL JUSTICE AND
EMPOWERMENT be pleased to state:

(a) whether it is a fact that proposal submitted by the State Government of Maharashtra
for assistance under the post matric scholarships for the OBC have been pending in his Ministry
since the year 2004;

(b) whether he is aware of the hardship caused to the students by this delay; and
(c) by when all these pending claims would be finalized ?

THE MINISTER OF STATE IN THE MINISTRY OF SOCIAL JUSTICE AND EMPOWERMENT
(SHRI D. NAPOLEON): () to (¢) Government of Maharashtra had sent a proposal for grant of
Rs. 200 crores under the Post-matric Scholarship Scheme for OBC students for the year 2004-
05. However, because of non-receipt of utilization certificate in the prescribed proforma for Rs.
4.39 crore released in 2001-02 along with details of corresponding physical and financial
achievements as well as physical target for 2004-05, no funds could be released to the State
Government of Maharashtra during the year. Proposals of State Governments for central
assistance under the Scheme are received and considered on year-to-year basis, depending
upon availability of funds. A total assistance of Rs. 43.07 crore has been released during the
period 2005-06 to 2008-09 to the State Government of Maharashtra. As regards the year 2009-
10, complete proposal is awaited from the State Government.

Funds for scholarships

12966. SHRI RAGHUNANDAN SHARMA : Will the Minister of SOCIAL JUSTICE AND
EMPOWERMENT be pleased to state:

(a) by when Central Government would provide 50 per cent amount to States to enhance
their limited financial provisions since the rates of State scholarships up to secondary level are
very low;

(b) whether, under post-matric scholarship scheme, annual income limit for students of
Scheduled Castes has been fixed to be Rs. 1 lakh by the Central Government, leaving many
students of middle income group deprived of scholarships;

(c) the measures taken therefor; and
(d) the details thereof ?

THE MINISTER OF STATE IN THE MINISTRY OF SOCIAL JUSTICE AND EMPOWERMENT
(SHRI D. NAPOLEON): (a) Under the scheme of “Pre-matric scholarship for children of those

tOriginal notice of the question was received in Hindi.
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engaged in unclean occupation,” the quantum of central assistance has been enhanced from
50% to 100% to all State Governments/UTs over and above their committed liability with effect
from 1.4.08. Under the scheme of “Pre-matric scholarship for OBC students”, the proposals
from State Governments/UTs are received and funds are released as per their notional allocation
after examining the utilisation certificate and provision in the State budget.

(b) to (d) Under the “Post-matric scholarship scheme for SC students” the annual
income-limit of Rs. 1 lakh was fixed w.e.f. 1.4.2003. A need was felt to increase the income
ceiling and scholarship rates as well as revise other norms applicable under this scheme.
Accordingly, the revision of this scheme is under consideration.

Funds for welfare of the Dalits

12967. SHRI PRAKASH JAVADEKAR:
SHRI PRABHAT JHA:

Will the Minister of SOCIAL JUSTICE AND EMPOWERMENT be pleased to state:

(a) whether Government has failed to release allocated funds for the welfare of the Dalits
(Scheduled Castes);

(b) if so, the details thereof including the allocated and provided funds during last five
years;

(c) the provisions that are available regarding providing funds for the Dalit welfare
schemes, whether Government has been able to literally follow these provisions;

(d) if so, the details thereof; and
(e) ifnot, the clarification of Government in this regard ?

THE MINISTER OF STATE IN THE MINISTRY OF SOCIAL JUSTICE AND EMPOWERMENT
(SHRI D. NAPOLEON): (a) No, Sir.

(b) During the last five years Rs. 6592.57 crores was allocated and an amount of Rs.
6944.83 crore was released for schemes pertaining to Scheduled Castes.

(c) to (e) Funds are provided as per the provisions of the various schemes.
Welfare of senior citizens

2968. SHRI BHAGAT SINGH KOSHYARI : Will the Minister of SOCIAL JUSTICE AND
EMPOWERMENT be pleased to state:

(a) whether Government has incorporated the term ‘welfare’ in the title of the
Maintenance and Welfare of Parents and Senior Citizens Bill, 2007 but have not defined the term
in Clause 2 of the Bill;

(b) if so, the corrective action taken by Government in this regard; and

(c) the details of the welfare activities formulated for senior citizens?

tOriginal notice of the question was received in Hindi.
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THE MINISTER OF STATE IN THE MINISTRY OF SOCIAL JUSTICE AND EMPOWERMENT
(SHRI D. NAPOLEON): (a) Yes, Sir.

(b) The term ‘welfare’ has been incorporated in section 2(k) of the Maintenance and
Welfare of Parents and Senior Citizens Act, 2007.

(c) The Government is implementing The Scheme of Integrated Programme for Older
Persons’ under which financial assistance is provided to suitable NGOs for running various
projects for the welfare of the senior citizens. Some of these include maintenance of old age
homes; maintenance of respite care homes and continuous care homes for older persons; multi
service centres; Mobile Medicare Units; day care centres for Alzheimer/Dementia patients;
physiotherapy clinics for older persons; help lines and counseling centres etc.

Industrial training to SCs and STs

1t2969. DR. PRABHA THAKUR : Will the Minister of SOCIAL JUSTICE AND
EMPOWERMENT be pleased to state:

(a) whether Government has any scheme to provide various types of industrial training to
the people of Scheduled Castes and Scheduled Tribes in the country to make them economically

self-dependent;
(b) if so, the details thereof; and
(c) ifnot, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF SOCIAL JUSTICE AND EMPOWERMENT
(SHRI D. NAPOLEON): (a) Yes, Sir.

(b) The schemes which contain components to upgrade skill of SCs/STs for income and
employment generation are Scheme of “Vocational Training in Tribal areas’, Scheme of ‘Grant-
in-aid to Voluntary Organizations working for SCs’ and the scheme of special Central Assistance
to Scheduled Castes sub plan. In addition National Scheduled Castes Financial Development
Corporation and National Safai Karamcharis Finance and Development Corporation provide skill
development training to SCs for industrial training in various trades.

(c) Does not arise.
Employment of disabled persons

2970. SHRI LALIT KISHORE CHATURVEDI:
DR. GYAN PRAKASH PILANIA:

Will the Minister of SOCIAL JUSTICE AND EMPOWERMENT be pleased to state:

(a) whether Budget Speech, February 2008, promised to employ one lakh disabled
persons in private sector in 2008-09;

(b) if so, the outcome thereof;

tOriginal notice of the question was received in Hindi.
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(c) whether Government proposes legislation whereby the disabled persons could get

reservation in private sector; and

(d) the number of adult disabled persons in the country and how many are employed in
State/Public/Private Sector?

THE MINISTER OF STATE IN THE MINISTRY OF SOCIAL JUSTICE AND EMPOWERMENT
(SHRI D. NAPOLEON): (a) and (b) In the Budget Speech for the year 2007-08 the Finance
Minister had announced a Scheme for reimbursing the employers’ share of Employees Provident
Fund and Employees State Insurance for a period of three years for physically challenged
employees in the organized sector, with a salary limit of Rs. 25,000 per month. Government
would provide this incentive to support the creation of 100,000 jobs every year in the organized

sector for physically challenged persons.

As an outcome of this Budget statement, a Scheme “Incentives to Employers in the Private
Sector for Providing Employment to Persons with Disabilities” is being implemented w.e.f.
01.04.2008.

(c¢) No,Sir.

(d) According to Census 2001, the population of persons with disabilities in the age
group of 20 years and above was 142 lakh. The number of workers with disabilities is 75.6 lakh.

Disaggregated data of workers in the State/Public/Private Sector is not available.
Percentage of reservation

2971. SHRI PRAVEEN RASHTRAPAL: Will the Minister of SOCIAL JUSTICE AND
EMPOWERMENT be pleased to state:

(a) why the percentage for reservation of SCs in Union services has not been increased

inspite of increase in the Population as per Census 2001;
(b) the efforts made by his Ministry with D.O.P.T. on this subject;
(c) ifnot, who is responsible for this default; and
(d) the action proposed to give constitutional justice to SCs and STs?

THE MINISTER OF STATE IN THE MINISTRY OF SOCIAL JUSTICE AND EMPOWERMENT
(SHRI D. NAPOLEON): (a) to (d) The quantum of reservation for SCs, STs and OBCs in case
of direct recruitment to Group C and D posts, normally attracting candidates from a locality or

region has been revised, in July, 2005 keeping in view, the figures of the 2001 census.
Disability certificates

2972. SHRIMATI SYEDA ANWARA TAIMUR:
SHRI VIJAY JAWAHARLAL DARDA:

Will the Minister of SOCIAL JUSTICE AND EMPOWERMENT be pleased to state:
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(a) whether any window of hope has been launched by Mayurbhanj District which
offers a single window system with decentralization of service delivery at block level and has
re-engineered complex procedures/processes to suit the needs of physically challenged people

to get the prescribed disabilities certificates on the camp site, free of cost; and

(b) if so, whether Government would study this system and replicate its application
throughout the country to enable 100 per cent issuance of disabilities certificates, so that a

suitable database could be created for such persons at district, State and national level ?

THE MINISTER OF STATE IN THE MINISTRY OF SOCIAL JUSTICE AND EMPOWERMENT
(SHRI D. NAPOLEON): (a) and (b) ‘Window of Hope™ was a special mission launched in
2006-07 in Mayurbhanj District, Orissa. Under this mission, single window camps were
organized at the block level to provide various services to physically challenged persons free of
cost, including issue of disability certificates. Similar services were provided at the block level all
over the State of Orissa in 2007-08 and 2008-09. The system can be adapted suitably by other
States.

Safai Karamcharis

1t2973. SHRI AJAY SINGH CHAUTALA: Will the Minister of SOCIAL JUSTICE AND
EMPOWERMENT be pleased to state:

(a) whether it is a fact that a lot of efforts have been made to bring the Safai Karamcharis

into the mainstream to abolish untouchability in the country;

(b) whether it is also a fact that the workers of this category are not provided
proper facilities due to which they suffer from several diseases and they die a sudden death;

and

(c) whether Government proposes to make any plan to give compensation to them and

for the welfare of such employees?

THE MINISTER OF STATE IN THE MINISTRY OF SOCIAL JUSTICE AND EMPOWERMENT
(SHRI D. NAPOLEON): (a) With a view to effectively implement the provisions of the Protection
of Civil Rights Act, 1955 and the Scheduled Castes and the Scheduled Tribes (Prevention of
Atrocities), Act, 1989, to check instances of untouchability and atrocity, Central assistance is
provided to State Governments and Union Territory Administrations for strengthening of the
administrative, enforcement and judicial machinery, inter caste marriages, awareness

generation, and relief and rehabilitation of the persons affected.

In addition, Government has taken following steps to bring the Safai Karamcharis into

mainstream of the society :—

(HSetting up of the National Commission for Safai Karamcharis.
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(i) Setting up of a separate National Safai Karamcharis Finance and Development
Corporation (NSKFDC).

(iit) Implementation of Self Employment Scheme for Rehabilitation of Manual Scavengers
(SRMS).

(iv) Implementation of the Centrally Sponsored Scheme of Pre Matric Scholarship to the
children of those engaged in unclean occupations, including manual scavengers and
those engaged in cleaning of manholes and open drains.

(b) Sanitation, including solid waste management is a State subject and it is the
responsibility of the State Government/Urban Local Bodies(ULBs) to plan, design, implement,
operate and maintain the sanitation systems in the urban areas of the country. The Ministry of
Urban Development is facilitating the State Governments and ULBs in implementing sanitation
schemes in their cities and towns by way of providing guidelines in the form of ‘Manuals on
Sewerage and Sewage Treatment” and ‘Municipal Solid Waste Management’.

These guidelines inter-alia stipulate that the local body should provide adequate protective
clothing and health check up of the staff engaged in solid waste management, and also
delineate the procedure for sewer cleaning, protection and safety measures during cleaning etc.

(c) The Rashtriya Swasthya Bima Yojana was launched on 1.10.07 for providing smart
card based cashless health insurance cover of Rs. 30,000 per annum to BPL families in the
unorganised sector, including safai karamcharis.

Constitutional status for NCSK

1t2974. SHRI KRISHAN LAL BALMIKI: Will the Minister of SOCIAL JUSTICE AND
EMPOWERMENT be pleased to state:

(a) whether the Government is considering to give constitutional status to National
Commission for Safai Karamcharis also, similar to National Minorities Commission;

(b) whether Government feels that Balmiki, Safai Karamcharis are still a neglected lot of
society in the country; and

(c) whether Government has no sympathy for their plight?

THE MINISTER OF STATE IN THE MINISTRY OF SOCIAL JUSTICE AND EMPOWERMENT
(SHRI D. NAPOLEON): (a) No, Sir.

(b) and (c) In view of special needs of Safai Karamcharis including manual scavengers, the
Government has taken the following specific steps:—

(i) Constitution of a National Commission for Safai Karamcharis;

(ii) Setting up of a separate National Safai Karamcharis Finance and Development
Corporation;
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(i) Implementation of Centrally Sponsored Scheme of Pre-Matric Scholarship to children
of those engaged in unclean occupations, including manual scavengers and those
engaged in cleaning of manholes and open drains; and

(iv) Implementation of Self Employment Scheme for Rehabilitation of Manual Scavengers.
Reservation of OBC

2975. SHRI MATILAL SARKAR: Wil the Minister of SOCIAL JUSTICE AND
EMPOWERMENT be pleased to state:

(a) the names of the States where the Governments are unable to provide reservation for
OBC in the State level services;

(b) the reasons therefor;

(c) whether it is a fact that OBC people of Tripura about 25 per cent of the population in
the State, can not enjoy reservation in the State services because the reservation for SCs and
STs has gone upto 48 per cent; and

(d) whether Government is going to make suitable amendment in the constitution to
overcome such extra-ordinary hurdles faced by the State Governments ?

THE MINISTER OF STATE IN THE MINISTRY OF SOCIAL JUSTICE AND EMPOWERMENT
(SHRI D. NAPOLEON): (a) to (d) Information is being collected and will be laid on the Table of
the House.

Neglect of old citizens

2976. SHRI ISHWAR SINGH: Will the Minister of SOCIAL JUSTICE AND EMPOWERMENT
be pleased to state:

(a) whether Government is aware that the old citizens in the country are neglected by
their children;

(b) whether Government proposes to bring any legislation to enforce children to look
after their parents compulsorily; and

(c) if so, the further reaction of Government thereto?

THE MINISTER OF STATE IN THE MINISTRY OF SOCIAL JUSTICE AND EMPOWERMENT
(SHRI D. NAPOLEON): (a) to (c) In view of the concerns pertaining to the care and protection
of senior citizens, the Government has already enacted the [IMaintenance and Welfare of Parents
and Senior Citizens Act, 20070, The Act has to be brought into force through notification as
provided under section 1(3) of the Act by individual State Governments. The Act inter-alia
provides for the maintenance, health care, shelter and protection of life and property of the
senior citizens.

Lifting area restriction in matter of extending SC/ST status

2977. SHRI SILVIUS CONDPAN: Wil the Minister of SOCIAL JUSTICE AND
EMPOWERMENT be pleased to state whether Government could examine the problem of lifting
area restriction in the matter of extending Scheduled Tribes/Scheduled Castes status to those
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whose counterparts are already enjoying the Constitutional facility in their respective home
States and thereby redeem them from alleged Constitutional discrimination?

THE MINISTER OF STATE IN THE MINISTRY OF SOCIAL JUSTICE AND EMPOWERMENT
(SHRI D. NAPOLEON): In accordance with the provisions of Article 341 and 342 of the
Constitution, specification of a community as a Scheduled Caste and a Scheduled Tribe,
respectively, is in relation to a State or Union Territory.

UFO
2978. SHRI RAJKUMAR DHOOT : Will the PRIME MINISTER be pleased to state:

(a) whether it is a fact that Romanian Government has claimed that their planes have
been attacked at least four times by UFO and their pilot was injured;

(b) if so, the details thereof;
(c) whether there is now an imminent danger of star wars; and
(d) if so, how far we are prepared for the same?

THE MINISTER OF STATE IN THE PRIME MINISTER'S OFFICE (SHRI PRITHVIRAJ
CHAVAN): (a) No, Sir. ISRO does not have any information on the Romanian Government’s
claim.

(b) to (d) Does not arise.
Special incentives to foreign tourists

2979.  SHRIMATI MOHSINA KIDWAI:
SHRIMATI SHOBHANA BHARTIA:
SHRIN.K. SINGH:

Will the Minister of TOURISM be pleased to state:

(a) whether Government has announced a special bonanza for foreign tourists visiting
India;

(b) if so, the details thereof;

(c) whether the Union Government is seriously considering to provide infrastructure
status for tourism sector in the country; and

(d) if so, the details thereof?

THE MINISTER OF TOURISM (KUMARI SELJA): (a) and (b) A [Visit India 20090 Scheme
has been announced by the Ministry of Tourism, in collaboration with all stakeholders including
airlines, hotels, tour operators and State Governments for incentivising travel from overseas to
India. The incentives being offered by the stakeholders include complimentary air tickets, hotel
rooms, local tours, etc.

(c) and (d) The hotel industry has been requesting for the grant of infrastructure status
which entails benefits under the Income Tax Act which is within the purview of the Ministry
of Finance. On the request of the Ministry of Tourism, the Ministry of Finance had announced a
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5 year Tax Holiday in the budget of 2007-08, for new hotels of 2, 3 and 4 star category coming
up between 1.4.2007 to 31.3.2010 in the National Capital Territory of Delhi and the districts of
Faridabad, Gurgaon, Gautam Budh Nagar and Ghaziabad. A five year Tax Holiday was also
announced in the budget of 2008-09 for hotels of 2, 3 and 4 star category located in all UNESCO
declared World Heritage sites (except Mumbai and Delhi) which start operating w.e.f.
01.04.2008 to 31.3.2013.

Trained manpower for tourism industry
2980. SHRI MANOHAR JOSHI: Will the Minister of TOURISM be pleased to state:
(a) whether itis a fact that there is a shortage of trained manpower in tourism industry;

(b) whether it is also a fact that Government is considering to train the unemployed youth
under SJRY scheme;

(c) if so, the details thereof; and
(d) by when the scheme would be implemented ?

THE MINISTER OF TOURISM (KUMARI SELJA): (a) to (d) It is a fact that there is a
shortage of trained manpower in hospitality industry. Under the component Skill Training for
Employment Promotion amongst Urban Poor (STEP-UP) of the Swarna Jayanti Shahari Rojgar
Yojana (SJSRY), assistance is provided to the States/Union Territories for skill training. STEP-
UP intends to provide training to the urban poor in a variety of service, business and
manufacturing activities as well as in local skills and local crafts. The Ministry of Tourism has
launched a special programme to create employable skills amongst youth. The programme is
open to a person who is at least eighth pass and in the age group of 18 to 25 years. The
programme is offering two courses: one of 6 weeks duration in Food and Beverage Service and
the other of 8 weeks duration in Food Production.

Project proposals from Chhattisgarh
12981. SHRI SHREEGOPAL VYAS: Will the Minister of TOURISM be pleased to state:

(a) the projects for which proposals to get Centre’s share have been received from
Chhattisgarh alongwith the time thereof;

(b) the number of those approved out of these with amount sanctioned thereof;
and

(c) whether information regarding the remaining ones is still to come, if so, the details
thereof?

THE MINISTER OF TOURISM (KUMARI SELJA): (a) to (c) Development and promotion of

tourism is primarily the responsibility of State Governments/Union Territory Administrations.
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However, Ministry of Tourism, Government of India extends Central Financial Assistance for
tourism projects based on the proposals received from them complete in all respects as per the
scheme guidelines, /inter-se priority and subject to availability of funds.

The following infrastructure projects have been sanctioned in Chhattisgarh in the 11 Plan so
far by the Ministry of Tourism:—

(Rs. in lakh)
Sl. Name of the project Amount sanctioned
No.
2007-08
1. Destination Development of Ratanpur 249.57
2. Destination Development of Dongargarh 316.97
3. Tourist Circuit of Raipur-Mukthangan-Champaran-Kodar 665.50
4. Development of Rural Tourism at Village Odh District 42.0.5
Raipur (for hardware dev.)
20.00
(Capacity Building for
Service Providers)
2008-09
1. Development of Jagdalpur-Chitrakote-Barsur-Dantewada- 1133.82

Tirathgarh Mega Circuit

Shrabani Mela at Baidyanath temple

2982. SHRI JAI PRAKASH NARAYAN SINGH: Will the Minister of TOURISM be pleased to
state:

(a) whether it is a fact that the adobe of Baidyanath Jyotirlingam is a very ancient sacred

place of worship in India, which is attracting lakhs of devotees/pilgrims from across the country;
(b) if so, the facts thereof;

(c) whether Government is considering recognizing Shrabani Mela held at Baba
Baidyanath temple, Deoghar, Jharkhand during the month of Shrawan as a national event;
and

(d) ifnot, the reasons therefor?

THE MINISTER OF TOURISM (KUMARI SELJA): (a) to (d) Development and promotion of
tourism is primarily the responsibility of State Governments/Union Territory Administrations.
However, Ministry of Tourism, Government of India extends Central Financial Assistance for
tourism projects including fairs/festivals and events based on the proposals received from them.
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A proposal requesting for central grant for organizing festival Baba Baidyanath Vishwa
Mahotsawa has been received from the State Government of Jharkhand. Sanction of the project
is subject to adherence to the scheme guidelines, inter-se priority and availability of funds.

Tourist spots in Haryana
12983. SHRI AJAY SINGH CHAUTALA: Will the Minister of TOURISM be pleased to state:
(a) the details of the constructions and maintenance of existing tourist spots;

(b) the details of the tourist spots developed and built in Haryana during the last five
years, place-wise; and

(c) whether Government proposes to make any special plan to boost the tourist spots in
Haryana?

THE MINISTER OF TOURISM (KUMARI SELJA): (a) to (c) Development and promotion of
tourism and maintenance of tourist spots is primarily the responsibility of State
Governments/Union Territory Administrations. However, Ministry of Tourism, Government of
India extends Central Financial Assistance for tourism projects based on the proposals received
from them complete in all respects as per the scheme guidelines, inter-se priority and subject to
availability of funds.

The details of central financial assistance provided by the Ministry of Tourism for
construction projects in Haryana during the last five years (2004-05 to 2008-09) is given in the
Statement.

Statement

The list of construction projects for Tourism sanctioned to Haryana with Central Financial
Assistance during the last five years (2004-05 to 2008-09)

(Rs. in lakh)
Year Name of the Project Amount
1 2 3
2004-05 Construction of Multipurpose Hall at Kingfisher Tourist complex 27.44
at Ambala
Integrated Development of Surajkund as a Tourist Destination 81.37
Preservation and Restoration of old Monuments at Yadavindra 403.69
Gardens, Pinjore
Government of India UNDP Endogenous Project at village 20.00
Jyotisar, Kurukshetra
2005-06 Development of Karna Lake at Uchana 159.00
Development of Tilyar Tourist Complex at Rohtak 441.00
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1 2 3

2006-07 Integrated Development of Panipat-Kurukshetra-Pinjore- 1630.03
Circuit as Mega Project

Development of Badkhal Lake Tourist Complex as a tourist 181.13
Destination
2007-08 Development of Eco Tourism in Morni Pinjore Hill at 329.00

Sultanpur National Park

Development of Surajkund as a Tourist Destination 367.25
Development of Morni Hills Tikkar Taal in Haryana 474.50
Development of Hodal Tourist Complex as a Tourist 365.02
Destination

Development of Dharuhera Tourist Complex as a Tourist

Destination 360.66
Development of Eco-tourism in Kalesar 319.00
2008-09 Development of Wayside amenities at Rai, Sultanpur and 374.06

Barbet Sohna as a tourist Destination

Development of Damdama as a Tourist Destination 290.24
Development of Hisar as a Tourist Destination 240.97
Institute of Hotel Management, Rohtak 1000.00
Programme of broad basing of hospitality education in 200.00
ITI, Karnal

Programme of broad basing of hospitality education in 200.00
ITI, Rohtak

Programme of broad basing of hospitality education in 200.00
ITI, Toshan

Development of tourist village
2984. SHRIMATI BRINDA KARAT : Will the Minister of TOURISM be pleased to state:

(a) whether Government has received any representation for project for the development
of tourist village and Ziyarat Sharief Hazrat Sayeed Moosa at village Banimulla (Kulgam); and

(b) if so, the status of the same?
THE MINISTER OF TOURISM (KUMARI SELJA): (a) and (b) Yes, Sir.

Sanction of the projects received from various State Governments/Union Territory
Administrations is subject to the adherence to the scheme guidelines, inter-se priority and
availability of funds.
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Hospitality courses
12985. MISS ANUSUIYA UIKEY : Will the Minister of TOURISM be pleased to state:

(a) whether Central Government has received a proposal from Madhya Pradesh to
introduce a three-year diploma course in management, travel and tourism, respectively in
polytechnic colleges of the State for starting a diploma syllabus in hospitality sector;

(b) if so, since when the proposal has been received and the action being taken thereon
by the Central Government; and

(c) the time by when approval to this endeavour of development of tourism in Madhya
Pradesh would be accorded?

THE MINISTER OF TOURISM (KUMARI SELJA): (a) to (c¢) The Ministry of Tourism had
received, in June, 2009, four proposals from the Government of Madhya Pradesh seeking
Central financial assistance for four polytechnic institutes for starting three year diploma courses
as indicated against each:—

I. Government Women’s Polytechnic College, Jabalpur, Madhya Pradesh — Travel and
Tourism

Il. Jija Bai Government Polytechnic College, Burhanpur — Travel and Tourism

lll.  Indore Women’s Polytechnic College, Indore — Hotel Management and Catering
Technology

IV. Dr. B.R. Ambedkar Polytechnic College, Gwalior — Hotel Management and Catering
Technology

The Ministry of Tourism have cleared these proposals in-principle.
Tourism projects in Tirupati, etc.
2986. SHRI MOHD. ALI KHAN: Will the Minister of TOURISM be pleased to state:

(a) the steps taken during the last five years for the tourism projects in Tirupati,
Hyderabad and Ajmer;

(b) the funds allocated and spent during the last five years, year-wise; and
(c) the plan prepared for the current Five Year Plan?

THE MINISTER OF TOURISM (KUMARI SELJA): (a) to (¢) Projects for development and
promotion of tourism are primarily undertaken by the State Governments/Union Territory
Administrations. Ministry of Tourism, however, provides financial assistance for the tourism
projects based on proposals received from them subject to availability of funds and inter-se
priority.

The details of projects and amounts sanctioned for Tirupati, Hyderabad and Ajmer during
the last five years are given in the Statement.
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Statement

Details of projects sanctioned by Ministry of Tourism during the last

five years for Hyderabad, Tirupati and Aimer

(Rs. in lakhs)

SI.  Year City Projects Sanctioned
No. Amount
1. 2004-05 Hyderabad Taramati Baradari Cultural Complex- 5.00
Feasibility report
2. -do- Integrated Development of tourism 797.47
circuit Hyderabad-Nalgonda-Khammam
3. -do- Setting up of Taramati Baradari Cultural 62.50
Complex
4. 2005-06 Destination Development of Night Bazaar, 500.00
Shilparamam
5. -do- Celebration of Hyderabad Carnival and 20.00
Kalinga festival
6. 2006-07 Development of Golconda Qutub Shahi
Tomb-Hakimpet-Shaiokpet Sarai-K.B.
Museum-Premavathi Mosque circuit 500.00
7. 2007-08 Development of Charminar Area 994.75
8. 2008-09 Tirupati Development of Heritage Circuit at
Tirupati as a mega circuit 4652.49
9. 2007-08 Ajmer Development of floodlighting of monuments
in Rajasthan including Ajmer 800.00
10. 2008-09 Development of Ajmer-Pushkar as mega 1069.68

project

2987. MS. SUSHILA TIRIYA: Will the Minister of TOURISM be pleased to state:

Crunch in tourism sector

(a) whether it is a fact that the tourism sector in the country is at present facing serious

crunch;

(b) if s0, the reasons therefor; and

(c) the major steps Government has taken to boost this sector?

THE MINISTER OF STATE IN THE MINISTRY OF TOURISM (SHRI SULTAN AHMED): (a)
and (b) The estimated number of foreign tourist arrivals (FTAs) in India during January-June,
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2009 declined by 9.3% over the corresponding figure of January-June 2008. This decline
in FTAs may be due to various reasons including global financial meltdown and terrorist

activities.

(c) To give a boost to the tourism sector, the Ministry of Tourism, through its India
tourism offices overseas is undertaking a series of promotional activities. These activities
include, advertising, participation in travel fairs, exhibitions, road shows, India evenings,
seminars and workshops, Indian food and cultural festivals, publication of brochures, inviting
media personalities, tour operators and opinion makers to visit the country under the Hospitality
Programme of the Ministry.

In addition, a “Visit India 2009” Scheme has been announced by the Ministry of Tourism, in
collaboration with all stakeholders including airlines, hotels, tour operators, State Governments
for incentivising travel to India during the current year.

Further, the Marketing Development Assistance (MDA) Scheme of the Ministry of Tourism
has been expanded so as to provide financial assistance to service providers for the promotion
of Medical, Convention and Conference and Domestic Tourism in the country.

Development of tourist places in Himachal Pradesh

2988. SHRIMATI VIPLOVE THAKUR: Wil the Minister of TOURISM be pleased to
state:

(a) the number of foreign tourists who arrived in the country during the year 2008-09;

(b) the States where maximum number of foreign tourists visited during the year 2008-09
and the earnings from them to Government exchequer during the said period;

(c) whether there are many places in Himachal Pradesh (HP) which could be developed
as tourist destinations;

(d) if so, whether Government proposes to allocate funds to the State Government to
develop those places as tourist destinations; and

(e) if so, the details thereof and by when the funds are likely to be allocated and if not,
the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF TOURISM (SHRI SULTAN AHMED): (a)
The estimated number of foreign tourist arrivals (FTAs) in India during 2008 and January-June,
2009 are 5.37 million and 2.47 million respectively.

(b) The top 5 States/UTs in India in terms of foreign tourist visits in 2008 are Delhi,
Maharashtra, Tamil Nadu, Uttar Pradesh and Rajasthan. Ministry of Tourism does not compile
State-wise estimates of earnings from tourism. However, the estimated foreign exchange
earning from tourism in India during 2008 and January-June, 2009 are US $ 11747 million and US
$ 5007 million respectively.

(c) to (e) Identification and development of tourist places is primarily the responsibility of
the State Governments/UT Administrations. However, the Ministry of Tourism extends Central
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Financial Assistance (CFA) to State Governments/UT Administrations for tourism projects under
the scheme of Product/Infrastructure Development for Destinations and Circuits on the basis of
proposals received from them which are complete in all respect as per the scheme guidelines,
inter-se priority and subject to availability of funds.

During 2008-09, Ministry of Tourism has sanctioned Rs. 2977.66 lakh for 9 tourism projects
to the Government of Himachal Pradesh.

JNNURM in Jharkhand

2989. SHRI S.S. AHLUWALIA: Will the Minister of URBAN DEVELOPMENT be pleased to
state:

(a) the details of proposals received, if any, for implementation under the Jawaharlal
Nehru National Urban Renewal Mission (JNNURM) in Jharkhand;

(b) the details of the projects approved for implementation indicating volume of funds
allocated in respective cases;

(c) the status of implementation thereof; and

(d) the details of proposals rejected, if any, indicating reasons therefor in respective
cases?

THE MINISTER OF STATE IN THE MINISTRY OF URBAN DEVELOPMENT (SHRI SAUGATA
RAY): (a) to (d) Under Urban Infrastructure and Governance (UIG) component of Jawaharlal
Nehru National Urban Renewal Mission (JNNURM), 6 Detailed Project Reports (DPRs) were
received from the State of Jharkhand, out of which 4 projects have been approved with
approved cost of Rs. 76149.48 lakh and Additional Central Assistance (ACA) admissible of Rs.
48,268.31 lakhs. ACA released so far is Rs. 12,067.12 lakhs. List containing details of approved
projects is annexed as Statement (See below). The work on approved projects has not started.
The two remaining proposals viz. Transport Master Plan and DPR for Priority Roads for the city
of Ranchi were returned to the State Government for modification/in the DPR as per the
observations of the Technical Agencies.

Statement

The details of the projects approved in Jharkhand
(Rs. in lakh)

Sl. Name of the Project Approved Additional Additional
No. cost Central Central
Assistance Assistance
(ACA) (ACA)
committed released
1 2 3 4 5
1. Water Supply Scheme, Ranchi 28839.15 23071.32 5767.83

148



1 2 3 4 5

2. Solid Waste Management, Ranchi 5139.43 4111.54 1027.89

3. Water Supply Scheme, Dhanbad 36585.00 18292.65 4573.16

4, Solid Waste Management, Dhanbad 5585.90 2792.95 698.24
TOTAL: 76149.48 48268.31 12067.12

Schemes in Goa

2990. SHRI SHANTARAM LAXMAN NAIK: Will the Minister of URBAN DEVELOPMENT be
pleased to state:

(a) whether any schemes of his Ministry are in force in Goa;
(b) the names of those schemes;
(c) the essential features of the schemes;

(d) the financial allotments made to the State Government of Goa under each of those

schemes since the time of the implementation of the schemes in the State; and

(e) the activities undertakes and targets achieved in the case of each of the

schemes?

THE MINISTER OF STATE IN THE MINISTRY OF URBAN DEVELOPMENT (SHRI SAUGATA
RAY): (a) Yes, Sir.

(b) to (e) The schemes of the Ministry in force in Goa are as under:—
() National Urban Information System (NUIS) Scheme:—

National Urban Information System (NUIS) Scheme has been launched in March
2006 to develop Geographic Information System (GIS) Database in two scales
i.e. 110,000 and 1:2000 for 152 towns and utility mapping at 1:1000 Scale for
24 towns with the cost of Rs. 66.28 crore with matching share of Centre and State
in the ratio of 75:25. Five towns namely Cuncolim, Curchorem Cacora, Mapusa,
Margao and Mormugao have been selected under the Scheme from the State of
Goa. The essential features of the scheme in particular to Goa State are as

under:—

Mapping at 1:10,000 and 1:2000 scales for the above stated 5 towns and Utility

Mapping proposed at 1:1000 Scale for 1 town of Goa /.e. Mormugao.

i. Under the scheme following financial allotments have been made to the State

Government :i—
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(Rs. in lakh)

Mapping * HW-Sw * * NUDB & I** Total
Year Alotment Released  Alotment Released  Alotment  Released  Allotment  Released
2005-2006 4648 23.24 28.80 8.25 83.53 23.24
2006-2007
2007-2008 14.40 4125 18.525
2008-2009
ToTAL: 4648 23.24 28.80 14.40 8.25 4125 83.53 2765

HW-SW:— Hardware-Software

NUDB & |:— National Urban Data Bank and Indicators

*released to Survey of India for mapping

**released to State Nodal Agency /.e. Town and Country Planning Department, Government of

Goa.

Under the Schemes following Activities are undertaken and targets achieved :—

(iD)

(iii)

Satellite data has been acquired for all the above stated five towns in

Goa.

Aerial photography is under process for these towns by National Remote Sensing
Agency (NRSA)/Survey of India (SOI).

Attribute data collection is under process for these towns by State Nodal Agency.

Procurement of HW/SW for State Nodal Agency and for the 5 Urban Local Bodies
(ULBs) are under process by State Nodal Agency.

Urban Infrastructure and Governance (UIG) component of Jawaharlal Nehru National
Urban Renewal Mission (JNNURM) and Urban Infrastructure Development Scheme
For Small And Medium Towns (UIDSSMT):— Panaji is an identified mission city for
UIG. Further, under UIDSSMT all cities/towns as per Census 2001, excluding those
covered under UIG component of JNNURM are covered, including towns/cities of
Goa. The State has, however, not initiated any action for accessing funds under UIG
or UIDSSMT so far. No fund has been released to the state under the schemes till

date.

Procurement of buses under JNNURM:—As a part of second stimulus package, in
January 2009, the Government has decided to fund purchase of buses for the
Mission cities under JNNURM, and till March 2009, purchase of 50 buses for Goa has
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been sanctioned at a cost of Rs. 7.70 crore of which permitted Admissible Central
Assistance (ACA) is Rs. 6.16 crore and Rs. 3.08 crore has been released till March,
2009.

(iv) Schemes of Urban Transport Planning:—The Ministry of Urban Development
provides central financial assistance upto 80% of the total cost of traffic and
transportation studies, feasibility studies, preparation of DPRs (limited upto 50%)
etc. as Grant to States/UTs on case to case basis. The Scheme covers wide gamut
of urban transport matters for promoting comprehensive and integrated urban
transport planning, integrating land-use, Comprehensive Mobility Plan (CMP),
preparation of DPR, clean development studies, Intelligent Transport System studies
etc. No financial assistance under the scheme has been provided to Goa so far, as
no proposal under the scheme, has been received from that state.

Houses in Sainik Farm area

12991. DR. PRABHA THAKUR: Will the Minister of URBAN DEVELOPMENT be pleased to
state:

(a) the number of houses built up in Sainik Farm area of Delhi at present and their details
thereof;

(b) whether Government has any plan to regularize houses in some areas of this colony
to provide basic amenities to hundreds of residents of this area; and

(c) if so, the details thereof and if not, the reasons therefor ?

THE MINISTER OF STATE IN THE MINISTRY OF URBAN DEVELOPMENT (SHRI SAUGATA
RAY): (a) to (c) The Municipal Corporation of Delhi (MCD) has informed that no such survey
has been conducted in this regard. The Government of National Capital Territory of Delhi
(GNCTD) has informed that no such information is maintained/available. Committees have been
constituted by the GNCTD for the purpose of survey of affluent unauthorised colonies of each
district of Delhi under the chairmanship of Deputy Commissioner (Revenue). The MCD has also
informed that the name of Sainik Farm is not among the list of unauthorized colonies to be
considered for regularization, prepared by GNCTD. The revised Guidelines — 2007 for
regularisation of unauthorized colonies in Delhi and the Regulations for Regularization of
Unauthorized Colonies in Delhi dated 24th March, 2008, notified by Delhi Development Authority,
do not relate to unauthorized colonies inhabited by affluent sections on public and private
land.

Sewerage cleaning

12992. SHRI KRISHAN LAL BALMIKI: Will the Minister of URBAN DEVELOPMENT be
pleased to state:

tOriginal notice of the question was received in Hindi.

151



(a) whether any training is provided to employees for cleaning the sewerage and the
number of employees who have been trained till date;

(b) whether they are provided with life saving kits for cleaning; and
(c) the benefit given to those who die in sewer line due to poisonous gas?

THE MINISTER OF STATE IN THE MINISTRY OF URBAN DEVELOPMENT (SHRI SAUGATA
RAY): (a) to (c) This Ministry is not directly imparting training to employees involved in cleaning
of sewerage systems or providing life saving kits which are a part of routine Operation and
Maintenance of sewers and a subject matter being dealt with by respective Municipal
Corporations/Municipalities across the country. However, this Ministry has brought out IManual
on Sewerage and Sewage Treatmentl second edition, wherein Chapter-8, Para 8.10.3 and 8.11
specifically deals with infections of sewage workers and safety equipments. The various safety
equipments that are normally required in sewer maintenance work are gas masks, oxygen
breathing apparatus, portable air blowers, safety belts, inhalators and diver’s suit. The Manual
has been uploaded in the Ministry’s website www.urbanindia.nic.in for wide publicity and
guidance to Municipal Corporation/Municipalities. Further, this Ministry sponsors a number of
training programmes to field engineers working in urban water supply and sanitation sector and
the following courses are related to sewerage schemes:—

(i) Sewage Works Supervisors Course.

(i) Sewer Cleaning and Maintenance.
(i) Operation and Maintenance of water supply and sanitation projects.
(iv) Positive preventive maintenance of water supply and sewerage system.

The above courses are useful for working field engineers to appropriately guide sanitary
workers while cleaning sewers. As regards, the benefit given to those who die in sewer line due
to poisonous gas, it is the responsibility of concerned State Governments/Urban Local Bodies
(ULBs).

Urban infrastructure development

2993. SHRI KAMAL AKHTAR:
SHRI NAND KISHORE YADAV:

Will the Minister of URBAN DEVELOPMENT be pleased to state:

(a) the target of spending on the urban infrastructure development in each city like
Amroha, Moradabad, Azamgarh and Mau in Uttar Pradesh during 2009;

(b) the details thereof, State-wise;

(c) the amount spent in the current five year plan with particular reference to UP, MP,

Andhra Pradesh and Bihar, State-wise; and
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(d) the preference being given to SC/ST, OBC and Minority colonies in Uttar Pradesh
with particular reference to Amroha, Moradabad, Azamgarh and Mau in UP, district-wise?

THE MINISTER OF STATE IN THE MINISTRY OF URBAN DEVELOPMENT (SHRI SAUGATA
RAY): (a) to (c) Under Urban Infrastructure Development Scheme for Small and Medium
Towns (UIDSSMT), city/town-wise allocation is not made. The scheme is in operation since
December 2005. Allocation of Rs. 6400 crore was provided to the scheme for the 7 year Mission
period of 2005-2012. This allocation has been distributed amongst the States/UTs based on their
urban population. The details of State-wise allocation made by the Planning Commission, funds
committed and funds released from December, 2005 to 15-07-2009 are given in Statement-|
(See below). Details of projects approved and funds released for the towns in
Uttar Pradesh so far, including Moradabad, Azamgarh and Mau, are given in Statement-I|
(Seebelow).

(d) Under UIDSSMT, the State Level Sanctioning Committee (SLSC) of the respective
State sanctions the projects to benefit all communities covering the entire population of the
towns/cities.

Statement-/

State-wise Status of allocation provided, committment made and funds
released so far from December, 2005

Sl. Name of States Allocation for Total Total ACA
No. the Mission Committment released by
made so far M/o Finance/
MHA so far
1 2 3 4 5
1. Andhra Pradesh 49031.00 198361.55 129865.18
2. Arunachal Pradesh 746.00 3542.38 1771.19
3. Assam 10129.00 18953.14 9955.95
4. Bihar 25478.00 21119.94 10674.38
5. Chhattisgarh 13478.00 13472.82 6736.46
6. Goa 2211.00 0.00 0.00
7. Gujarat 35182.00 35195.58 23295.49
8. Haryana 19559.00 13277 .69 6714.57
9. Himachal Pradesh 1744.00 1642.98 835.03
10.  Jammu and Kashmir 35645.00 28252.70 14333.19
1. Jharkhand 11452.00 7861.94 4003.32
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1 2 3 4 5
12.  Karnataka 44314.00 55116.01 29199.04
13.  Kerala 23282.00 34532.14 17340.72
14.  Madhya Pradesh 43843.00 61232.28 31392.69
15.  Maharashtra 66476.00 216603.57 110211.51
16.  Manipur 1260.00 5670.09 2845.44
17.  Meghalaya 719.00 1289.93 644.97
18.  Mizoram 824.00 1399.54 699.77
19.  Nagaland 1028.00 0.00 0.00
20.  Orissa 18179.00 17990.83 9079.86
21.  Punjab 22660.00 31785.23 15954.24
22. Rajasthan 40143.00 49063.07 28421.99
23.  Sikkim 120.00 3617.25 1820.48
24. Tamil Nadu 70597.00 70618.38 51893:68
25.  Tripura 1376.00 7100.13 35682.38
26.  Uttar Pradesh 94792.00 94447 .49 49691.09
27.  Uttaranchal 4670.00 4938.60 2469.30
28. West Bengal 31525.00 31199.57 20777.78
29. Delhi 112.00 0.00 0.00
30.  Puducherry 557.00 3134.40 1567.20
31. Andaman and Nicobar 448.00 0.00 0.00
Islands
32. Chandigarh 0.00 0.00 0.00
33. Dadra and Nagar Haveli 193.00 1491.78 26.00
34. Lakshadweep 104.00 0.00 0.00
35.  Daman and Diu 220.00 753.90 31.00
TOTAL: 639997.00 1033665.00 585833.90
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Statement-1/

Details of projects approved and funds released for the towns in Uttar Pradesh
Urban Infrastructure Development Scheme for Small and Medium Towns (UIDSSMT)
Project-wise status (as on 15.07.09)

Overall Allocation (Rs. in crore) 947.92
Total ACA committed so far (including incentive) (Rs. in crore) 944.48
Release so far (Rs. in crore) 496.91
(Rs. in lakhs)
Sl. Name of Scheme/ Cost Total st Incentive st Balance/ st st st 2nd Total
No.  towns/ Name of approved eligible  instalment @ 1.5% instalment instalment instalment instalment instalment release
cities component by SLSC central of the for DPR of ACA of ACA of ACA of ACA of ACA
share eligible preparation released released released released  released
(80%) Central during during during during
Share 2006-07 2007-08 2008-09  2009-10
(50%)
1 2 3 4 5 6 7 8 9 10 1 12 13
Uttar Pradesh
1. Aligarh Solid Waste 1606.81 1285.45 642.72 24.10 666.82 0.00 0.00 666.82
Management
2. Badaun Solid Waste 578.45 462.76 231.38 8.68 240.057 0.00 0.00 240.06
Management
3. Bala Solid Waste 681.66 545.33 272.66 10.22 282.88 0.00 0.00 282.88
Management
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1 2 3 4 5 o) 7 8 9 10 " 12 13

4. Water Supply 804.23 643.38 321.69 12.06 307.17 26.59 0.00 333.76

5. Sewerage 4472.31  3577.85 1788.92 67.08 1708.16 147.85 0.00 1856.01

6. Basti Road 2376.94  1901.55 950.78 0.00 0 0.00 950.78 950.78

7. Water Supply 973.26 778.61 389.31 14.59 403.90 0.00 0.00 389.30 793.20

8. Solid Waste 586.11 468.89 234.44 8.79 243.23 0.00 000 243.23
Management

9. Bulandshahr  Water Supply 1937.86  15650.29 775.14 29.07 0.00 804.21 0.00 775.15 15679.36

10. Etah Water Supply 962.48 769.98 384.99 14.44 367.61 31.82 0.00 399.43

1. Etawah Solid Waste 582.10 465.68 232.84 8.73 0.00 241.57 0.00 241.57
Management

2. Water Supply 1570.04  1256.03 628.02 23.55 651.57 0.00 0.00 628.01 1279.58

13. Fatehpur Solid Waste 937.93 750.34 375.17 0.00 0.00 0.00 375.17 375.17
Management

14. Firozabad Sewerage 8691.66  6953.33 3476.66 130.37 3319.70 287.34 0.00 3607.04

15. Solid Waste 713.50 570.80 285.4 10.70 272.51 23.59 0.00 296.10
Manag Supply 2638.88  2111.10 1055.55 39.58 1095.13 0.00 0.00 1095.13

17. Ghaziabad Roads and 9087.67  7270.15  3635.07 136.31 3771.38 0.00 0.00 3771.38
Flyover

8. Water Supply 3108.12  2486.50 1243.25 0.00 0.00 0.00 0.00 1243.25 1243.25
(Pt-1)
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20.

21.

22.

23.

24.
25.
26.

27.

28.
29.

30.

31.

32.

Gonda

Gorakhpur

Jhansi

Kannauj

Mainpuri

Moradabad

Muzaffarnagar

Raibareilly

Rampur

Water Supply

Solid Waste
Management

Water Supply

Solid Waste
Management

Solid Waste
Management

Water Supply
Sewerage

Solid Waste
Management

Solid Waste
Management

Water Supply

Solid Waste
Management

Water Supply

Solid Waste
Management

Roads and
Flyover

985.71
1563.60

1598.85
1216.00

462.30

885.26
4874.18

428.40

13156.70

3719.24

657.50

3214.33

878.00

8958.00

788.57

1250.88

1279.08

972.80

369.84

708.21
3899.34

342.72

1062.56

2975.39

526.00

2571.46

702.40

7166.40

394.28

625.44

639.54

486.4

184.92

354.10
1949.67

171.36

526.28

1487.70

263.00

1285.73

351.2

3583.2

14.79

23.45

0.00

18.24

6.93

0:00
73.11

6.43

19.74

0.00
9.86

0.00

13.17

134.37

0.00
0.00

0.00
504.64

191.85

0.00
2022.78

0.00

0.00

0.00

251.12

0.00
0.00

3717.57

409.07

648.89

639.54

0.00

0.00

0.00
0.00

177.79

546.02

0.00

21.74

0.00

364.37

0.00

0.00
0.00

0.00
0.00

0.00

354.11
0.00
0.00

0.00

1487.70

0.00

1285.732

0.00

0.00

409.07

648.89

639.54

504.64

191.85

354.11
2022.78

177.79

546.02

1487.70

272.86

1285.73

364.37

3717.57
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1 2 3 4 5 6 7 8 9 10 12 13
33. Sambhal Water Supply 1201.29 961.03 480.52 0.00 0.00 0.00 480.52 480.52
34. Solid Waste 655.09 524.07 262.04 9.82 271.86 0.00 0.00 271.86
Management
35. Siddharthnagar Water Supply 203.36 162.69 81.34 3.05 84.39 0.00 0.00 81.34 165.73
36. Unnao Water Supply 385.09 308.07 154.04 5.77 1569.81 0.00 0.00 154.03 313.84
37. Loni Sewerage 7341.24  5872.99 2936.50 0.00 0.00 2936.50 0.00 2936.50
38. Solid Waste 1181.28 945.02 472.51 0.00 0.00 0.00 472.51 472.51
Management
39. Water Supply 4983.63  3986.90 1993.45 0.00 0.00 1993.45 0.00 1993.45
40. Baruasagar Water Supply 718.62 574.90 287.45 0.00 0.00 287.45 0.00 287.45
41. Faizabad Water Supply 1880.82  1504.66 752.33 0.00 0.00 752.33 0.00 752.33
42. Gazipur Water Supply 681.50 545.20 272.60 0.00 0.00 0.00 272.60 272.60
43. Bagpat Water Supply 318.15 254.52 127.26 0.00 0.00 0.00 127.26 127.26
44. Mirzapur Solid Waste 1100.87 880.70 440.35 0.00 0.00 0.00 440.35 440.35
Management
45. Hapur Water Supply 2848.96  2279.17 1139.58 0.00 0.00 0.00 1139.58 1139.58
46. Modinagar Water Supply 2339.17  1871.34 935.67 0.00 0.00 0.00 935.67 935.67
47. Nanpara Water Supply 237.78 190.22 95.1 0.00 0.00 0.00 95.11 95.11
48. Laharpur Water Supply 178.25 142.60 71.30 0.00 0.00 0.00 71.30 71.30
(Sitapur)
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49. Jaunpur Solid Waste 1220.39 976.31 488.16 0.00 0.00 0.00 488.16 488.16
Management
50 Barabanki Solid Waste 537.43 429.94 214.97 0.00 0.00 0.00 214.97 214.97
Management
51. Khurza Water Supply 1243.81 995.05 497.52 0.00 0.00 0.00 497.52 497.52
52. Severage 3463.00 2770.40  1385.20 0.00 0.00 0.00 1385.20 1385.20
53. Vrindavan Drainage 2195.16  1756.13 878.06 0.00 0.00 0.00 878.06 878.06
54. Balrampur Water Supply 616.29 493.03 246.52 0.00 0.00 0.00 246.52 246.52
55. Bijnor Water Supply 1036.94  829.55 414.78 0.00 0.00 0.00 414.78 414.78
56. Badaun Water Supply 1118.74 894.99 447.50 0.00 0.00 0.00 447.50 447.50
57. Mau Water Supply 555.93 444.74 222.37 0.00 0.00 0.00 223.37 223.37
58. Deoria Water Supply 1104.06 883.25 441.62 0.00 0.00 0.00 441.62 441.62
59. Lakhimpur Water Supply 1190.31 9562.25 476.12 0.00 0.00 0.00 476.12 476.12
60. Ramnagar Water Supply 591.93 473.54 236.77 0.00 0.00 0.00 236.77 236.77
61. Padrauna Water Supply 615.25 492.20 246.10 0.00 0.00 0.00 0.00 246.10 246.10
62. Azamgarh Water Supply 458.34  366.67 183.34 0.00 0.00 0.00 0.00 183.34 183.34
63. Sandila Water Supply 693.58 5564.86 277.43 0.00 0.00 0.00 0.00 277.43 277.43
64. Shahajanpur  Water Supply 999.77 799.82 399.91 0.00 0.00 0.00 399.91 399.91
TOTAL: 46 64 116963.11 93570.49  46785.23 877.00 20534.14  10340.12  14838.88  1950.12 2027.83 49691.09
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DDA Housing Scheme

2994. SHRIMATI JAYA BACHCHAN: Will the Minister of URBAN DEVELOPMENT be

pleased to state:

(a) whether the inquiries instituted in the New Housing Scheme of DDA for which draw
was held in December 2008 has been completed;

(b) the names of agencies inquiring into the matter and the reasons for delay;

(c) whether it is also a fact that these investigations have not only denied allotment to
successful applicants, they are also being made to pay additional interest amount to banks from
which they had borrowed; and

(d) by when these investigations would be completed and allotments made ?

THE MINISTER OF STATE IN THE MINISTRY OF URBAN DEVELOPMENT (SHRI SAUGATA
RAY): (a) and (b) No, Sir. The Internal Committee constituted by DDA has completed its
findings and submitted its report on 19.2.2009. The Committee inter alia concluded that the
whole process of scrutiny of applications, randomization as well as result of the draw does not
suffer from any aberration and that the process is absolutely foolproof. No lapses have been
found by the Committee in the whole process.

Apart, from the above, the Economic Offences Wing (EOW), Crime Branch, Delhi Police is
also investigating into the matter and its report is still awaited.

(c) and (d) The payment of additional interest on the amount borrowed is the subject
matter of respective banks and borrowers.

The EOW has stated that investigation of the case is being conducted on a day-to-day
basis and expert opinion on some exhibits sent for analysis is awaited. It has further stated that
efforts are being made by them to complete the investigation expeditiously.

Appropriate decision on issuing demand-cum-allotment letters will be taken only upon

receipt of the report.
Water logging in Guwahati

2995. SHRI BIRENDRA PRASAD BAISHYA: Will the Minister of URBAN DEVELOPMENT be
pleased to state:

(a) whether his Ministry has received any proposal from the State Government of Assam
for practical solution of water logging due to frequent downpours in Guwahati city causing

stopping of traffic and other movements;
(b) if so, the present status and detailed action plan; and

(c) if not, immediate measures taken up by the Central and the State Government for
this recurring problem faced by the local people and tourists in a place like Guwahati which is the
hub of North-Eastern States?
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THE MINISTER OF STATE IN THE MINISTRY OF URBAN DEVELOPMENT (SHRI SAUGATA
RAY): (a) to (c) State Government of Assam had forwarded a Detailed Project Report (DPR)
for Storm Water Drainage for Bahini and Noonmati Basin at Guwahati for consideration under
Jawaharlal Nehru National Urban Renewal Mission (JNNURM). The project has been technically
approved at an estimated cost of Rs. 125.36 crore and shall be taken up for consideration as per
guidelines of INNURM.

Proposals for Metro Rail

12996. SHRI LALIT KISHORE CHATURVEDI: Will the Minister of URBAN DEVELOPMENT be

pleased to state:

(a) whether proposals from any cities/metropolitan cities have been received for starting
Metro Rail transport services based Island on Build-Operate-Transfer (BOT) system;

(b) whether action is being taken or proposed to be taken to start the project in
pursuance of the proposals received;

(c) whether proposal for Metro Rail has been received for any city of Rajasthan; and
(d) if so, the details thereof ?

THE MINISTER OF STATE IN THE MINISTRY OF URBAN DEVELOPMENT (SHRI SAUGATA
RAY): (a) Yes, Sir. The Central Government have received proposal for taking up Metro Rall
Project on Build-Operate-Transfer (BoT) System for Hyderabad (Andhra Pradesh) and Mumbai
(Maharashtra).

(b) Yes,Sir.

(c) No, Sir. No detailed project report has been received for metro rail for any city of

Rajasthan.
(d) Does not arise.
Shortage of drinking water in cities

2997. SHRI T.T.V. DHINAKARAN: Will the Minister of URBAN DEVELOPMENT be pleased

to state:
(a) whether there is any acute shortage of drinking water in metropolitan cities;
(b) whether it is proposed to take steps to provide safe water in metropolitan cities;
(c) if so, the details thereof; and
(d) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF URBAN DEVELOPMENT (SHRI SAUGATA

RAY): (a) to (d) As per the information collected from various State Level Agencies/Urban

tOriginal notice of the question was received in Hindi.
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Local Bodies (ULBSs) in respect of 35 metropolitan cities, the per capita water supply is less than
the national norm of 150 litres per capita (head) per day in 23 metro cities, whereas it is in
excess of national norm in 12 metro cities. The requisite details in this regard are given in the

Statement (See below ).

In order to supplement the efforts of State Governments and ULBs in implementation of
infrastructure schemes, Government of India has launched the Jawaharlal Nehru National Urban
Renewal Mission (JNNURM) in December, 2005 which provides for reform linked financial

assistance for projects related to water supply amongst others.

So far, the Ministry has accorded approval for 114 water supply projects for 31 (out of 35)
Metropolitan cities under JNNURM at an estimated cost of Rs. 156339.66 crore. It is expected
that after the successful implementation of these water supply projects, the Mission cities will be

able to provide water supply service meeting the national norms.
Statement

Details of per capita water supply in all metro cities received from

various State Water Supply Agencies

Sl. Urban Agglomeration/ Per capita Water Water Supply % shortfall
No. City Supply (Ipcd) as of norm as per

As per 2001 Census November, 2003 Manual, LPCD
1 2 3 4 5
1. Greater Mumbai 268 150 Excess
2. Kolkata 173 150 Excess
3. Delhi 218 150 Excess
4. Chennai 106 150 29
5. Bangalore 141 150 6
6. Hyderabad 164 150 Excess
7. Ahmedabad 139 150 7
8. Pune 283 150 Excess
9. Surat 139 150 7
10.  Kanpur 124 150 17
1. Jaipur 170 150 Excess
12.  Lucknow 164 150 Excess
13.  Nagpur 176 150 Excess
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14. Patna 107 150 29
15.  Indore 149 150 1
16.  Vadodara 169 150 Excess
17.  Bhopal 180 150 Excess
18.  Coimbatore 108 150 28
19.  Ludhiana 117 150 22
20.  Kochi 124 150 17
21.  Vishakhapatnam 131 150 13
22.  Agra 134 150 1
23. Varanasi 191 150 Excess
24. Madurai 88 150 4
25.  Meerut 185 150 Excess
26.  Nashik 140 150 7
27. Jabalpur 95 150 37
28. Jamshedpur Q0 150 40
29.  Asansol 120 150 20
30. Dhanbad 70 150 53
31.  Faridabad 120 150 20
32. Allahabad m 150 26
33.  Amritsar 135 150 10
34. Vijayawada 137 150 9
35.  Rajkot 88 150 1

World Bank loan

2998. SHRI B.K. HARIPRASAD: Will the Minister of URBAN DEVELOPMENT be pleased to
state:

(a) whether Government has successfully negotiated a US Dollar five billion World Bank
loan for urban development;

(b) whether this loan package will be used for urban development programmes and
urban transport; and

163



(c) ifso, the details thereof ?

THE MINISTER OF STATE IN THE MINISTRY OF URBAN DEVELOPMENT (SHRI SAUGATA
RAY): (a) to (c) Ministry of Urban Development has sent a proposal to Department of
Economic Affairs, Ministry of Finance to seek external assistance of 5.3 billion US Dollars from
the World Bank for development of Urban Infrastructure, Urban Water and Sanitation and Urban
Transport for urban development under Jawaharlal Nehru National Urban Renewal Mission
(UNNURM).

Proposals under JNNURM

12999. SHRI Y.P. TRIVEDI: Will the Minister of URBAN DEVELOPMENT be pleased to

state:

(a) whether the State Government of Maharashtra had submitted the proposals to

Central Government under Jawaharlal Nehru National Urban Renewal Mission (JNNURM);
(b) if so, the number thereof and when they were submitted;

(c) the number of said proposals approved by Central Government and when they were

approved; and
(d) the current status of remaining proposals?

THE MINISTER OF STATE IN THE MINISTRY OF URBAN DEVELOPMENT
(SHRI SAUGATA RAY): (a) to (c) Yes, Sir. 162 Detailed Project Reports (DPRs) have
been received from State Government of Maharashtra under Urban Infrastructure and
Governance (UIG) component of Jawaharlal Nehru National Urban Renewal Mission
(JNNURM). Out of this, 77 projects have since been approved. The details are annexed as

Statement (See below).

(d) DPRs which are submitted by states and are in conformity, the City Development
Plans (CDPs) are eligible for funding subject to their technical clearance and availability of

funds.

tOriginal notice of the question was received in Hindi.
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Statement

Details of proposals submitted by Government of Maharashtra to Central Government

Sl. City Sector Project Name Estimated Date of Data of
No Cost Receipt of approval
(Rs. in lakhs) DPR at
Ministry
1 2 3 4 5 6 7
1. Greater Mumbai Drainage/ Action Plan for development and protection of Mithi 70637.00 13-Feb.-06
Storm Water river and its surroundings
Drains
2.  Greater Mumbai Water Supply Middle Vaitarna Water Supply Project for Mumbai-IV 132950.00 13-Feb.-06 22-Feb.-07
3.  Greater Mumbai Sewerage Sewerage Disposal Project 668400 13-Feb.-06
4.  Greater Mumbai Other Urban Bandra Worli Sea Link Project 130625 4-Apr.-06
Transport
5.  Greater Mumbai Mass Rapid MRTS for Thane — Thane Metro 85100 13-Apr.-06
Transport
System
6.  Greater Mumbai Sewerage Mumbai Sewage Disposal Project Stage-Il priority works 36447.00 21-Jul.-06 8-Sep-06
7. Greater Mumbai Mass Rapid Mumbai Metro-Versova-Andheri-Ghatkopar Corridor 236500 3-Mar.-06
Transport
System
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8.  Greater Mumbai Mass Rapid Mumbai Metro-Coloba-Badra-Charkop Corridor 508500 3-Mar.-06
Transport
System

9.  Greater Mumbai Roads/ Flyover on Western Express Highway at Kherwadi — 3122 9-Nov.-06
Flyovers/RoB MUIP

10. Greater Mumbai Roads/ Flyover on Western Express Highway at Domestic 3692 9-Nov.-06

Flyovers/RoB Airport — MUIP

11.  Greater Mumbai Roads/ Flyover on Western Express Highway at Dindoshi- 1282 9-Nov.-06
Flyovers/RoB GMLR — MUIP

12. Greater Mumbai Roads/ Flyover on Western Express Highway at Times of 2133 9-Nov.-06
Flyovers/RoB India — MUIP

13. Greater Mumbai Roads/ Flyover on Western Express Highway at Thakur 2791 9-Nov.-06
Flyovers/RoB Complex — MUIP

14. Greater Mumbai Roads/ Flyover on Eastern Express Highway at Sion duplication 5041 9-Nov.-06
Flyovers/RoB — MUIP

15. Greater Mumbai Roads/ Flyover on Eastern Express Highway at Suman Nagar 1955 9-Nov.-06
Flyovers/RoB — MUIP

16. Greater Mumbai Roads/ Flyover on Eastern Express Highway at Navghar 1075 9-Nov.-06
Flyovers/RoB junction — MUIP

17. Greater Mumbai Roads/ Eastern Freeway from Prince of Wales Museum to 51966 9-Nov.-06 25-Oct.-06
Flyovers/RoB APLR — MUIP
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18. Greater Mumbai Roads/ Elevated road on Sahar road — MUIP 16513.34 9-Nov.-06 25-0Oct.-06
Flyovers/RoB
19. Greater Mumbai Roads/ LBS Marg (Sion-Mulund) — MUIP 9419 9-Nov.-06
Flyovers/RoB
20. Greater Mumbai Roads/ S.V. Road (Bandra-Dahisar) — MUIP 9483 9-Nov.-06
Flyovers/RoB
21.  Greater Mumbai Sewerage DPR for collection system of Kalwa and Ghodbunder 10350 7-Nov.-06
road upto Manpada Junction and Extension of sewer
network in slums in THANE
22. Greater Mumbai Water Supply DPR for additional 110 MLD Water supply scheme 7118.00 7-Nov.-06 8-Jan.-07
of THANE
23. Greater Mumbai Drainage/Storm Integrated Nalla Development Project Phase Il for
Water Drains THANE 11659.00 7-Nov.-06 22-Jan.-07
24. Greater Mumbai Drainage/Storm Integrated Nalla Development Phase | for THANE 9239.00 7-Nov.-06 8-Jan.-07
Water Drains
25. Greater Mumbai Sewerage Sewerage Treatment Plant at Kopari (THANE) 3376 7-Nov.-06
26. Greater Mumbai Sewerage DPR for construction of pumping stations and its 8976 7-Nov.-06
collection system
27. Greater Mumbai Other Urban Thane Railway System Area Traffic Improvement 2325.00 7-Nov.-06 8-Dec.-06
Transport Scheme (SATIS)
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28. Greater Mumbai Roads/ Flyovers on Dr. B.R. Ambedkar Road MUIP 30100 8-Nov.-06
Flyovers/RoB
29. Greater Mumbai Water Supply Replacement and Rehabilitation of various pipe lines 25347 11-Jan.-07
in Mumbai
30. Greater Mumbai Water Supply Underground Tunnel from Veravali Hill Reservoir to 15740 16-Jan.-07
Aadarsh Nagar Yari Road (6.5 kms)
31.  Greater Mumbai Water Supply Underground Tunnel from Malabar Hill Reservoir to
Cross Maidan (3.6 kms) 9398.79 16-Jan.-07 20-Jul.-07
32. Greater Mumbai Water Supply Underground Tunnel from Maroshi to Ruparel College 29486.76 16-Jan.-07 7-Sep.-07
(12 kms.)
33. Greater Mumbai Solid Waste Solid Waste Management 17879.00 19-Jdan.-07 23-Nov.-07
Management
34. Greater Mumbai Sewerage Underground Sewerage Scheme Phase | for THANE 14956.79 16-Apr.-07 20-Apr.-07
35. Greater Mumbai Roads/ Construction of RCC pipe culvert by pushing method 668 14-Aug.-07
Flyovers/RoB between MIRA Road and Bhayandar (4 Nos)
36. Greater Mumbai Roads/ Construction of subway at Jessal Park Bhayandar 827 14-Aug.-07
Flyovers/RoB
37. Greater Mumbai Sewerage Mira Bhayander Underground Sewerage project based 33142.27 14-Aug.-07 6-Dec.-07
on decentralised system (4 Vol.)
38. Greater Mumbai Water Supply Navi Mumbai Laying Pure Water Transmission Main 20731 6-Sep.-07

from Kalamboli to Dighe and Allied Works for 24 x 7
supply in NMMC Area
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39.

40.

41.

42.

43.

44.

45.

46.

47.

48.

49.

50.

Greater Mumbai

Greater Mumbai

Greater Mumbai

Greater Mumbai

Greater Mumbai

Greater Mumbai

Greater Mumbai

Greater Mumbai

Greater Mumbai

Greater Mumbai

Greater Mumbai

Greater Mumbai

Water Supply

Sewerage

Roads/
Flyovers/RoB

Water Supply

Sewerage

Drainage/Storm
Water Drains

Preservation of
Water Bodies

Water Supply
Sewerage
Sewerage

Roads/
Flyovers/RoB

Sewerage

Navi Mumbai Improvement of Water Distribution
Network in NMMC Area

Navi Mumbai Reconstruction of STP in NMMC Area

Construction of 45mt and 30mt wide ring road
joining kalyan and Dombivali city

Project of 150MLD Water Supply Scheme for Kalyan
Dombivali Municipal Corporation

Kalyan Dombivali Underground sewerage for Part of
KDMC Area

Kalyan Dombivali Storm Water Drainage for Part of
KDMC Area

Thane Integrated lake conservation and beautification

Ulhasnagar Water Supply Distribution System
Thane Sewerage Project (Phase II)
Thane Sewerage Project Phase I

Ulhasnagar Widening and improvement of roads

Mumbai Sewerage Disposal Project Stage Il (Priority
Works) Component Il

9608

20231

14832.00

10681.49

16963.35

5540.26

2084

12765.23

14009.00

4181.00

15477.78

61900

6-Sep.-07

6-Sep.-07

10-Dec.-07

26-Dec.-07

25-Jan.-08

25-Jan.-08

25-Jan.-08

25-Jan.-08
31-Jan.-08
31-Jan.-08

5-Feb.-08

4-Mar.-08

14-Oct.-08

18-Jul.-08

18-Jul.-08

19-Dec.-08

22-Feb.-08

22-Feb.-08
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51.  Greater Mumbai Water Supply Kalyan-Dombivali Water Metering project 3022 28-Aug.-08
52. Greater Mumbai Drainage/Storm  Thane-Integrated Nalla Development Project-Phase Il 5789.27 2-Sep.-08 21-Nov.-08

Water Drains
53. Greater Mumbai Preservation of Kalyan-Dombivali Lake conservation and beautification 2464 15-Sep.-08

Water Bodies
54. Greater Mumbai Water Supply Navi Mumbai -Augmentation of Water Supply 23052.03 16-Sep.-08 30-Oct.-08
55. Greater Mumbai Drainage DPR for replacement of Twin Tansa Drains and 194500 20-Sep.-08

Gondavalai Bahandup tunnel

56. Greater Mumbai Sewerage Kulgaon Badlapur — Underground Sewerage 15146.18 21-Oct.-08 29-Dec.-08
57. Greater Mumbai Roads/ Improvement Plan for Palm Beach Road, Navi Mumbai 45887 29-Jan.-09

Flyovers/RoB alongwith City Mobility Plan
58. Greater Mumbai Sewerage Underground sewerage system Improvement — 25722 21-Nov.-08

Ulhasnagar

59. Greater Mumbai Solid Waste Thane-Integrated Solid Waste Management 8862.00 7-Jan.-09

Management
60. Greater Mumbai Solid Waste Kalyan Dombivali-Integrated Solid Waste Management 9114.00 12-Jan.-09

Management
61.  Greater Mumbai Solid Waste Mira-Bhayandar-Integrated Solid Waste Management 7136.00 7-Jan.-09

Management
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62.

63.

64.

65.

66.

67.

68.

69.

70.

71.

72.

Greater Mumbai
Greater Mumbai

Greater Mumbai

Greater Mumbai

Greater Mumba

Greater Mumba

Greater Mumba

Greater Mumba

Nagpur

Nagpur

Nagpur

Sewerage
Drainage

Solid Waste

Management

Roads/
Flyovers/RoB

Drainage

Water Supply

Others

Roads/
Flyovers/RoB

Roads/
Flyovers/RoB

Water Supply

Roads/
Flyovers/RoB

Navi-Mumbai- Augmentation of Sewerage system
Navi-Mumbai-Implementation of Storm Water Drainage

Navi-Mumbai-Implementation of Solid Waste

Management

Thane-Renewal of City Roads

Mira-Bhayandar-Storm Water Drainage

Kalyan Dombivali-Augmentation of Existing Water

Supply
Kalyan Dombivali-Providing and improving street lighting

Kalyan-Dombivali-Construction of Roads

Road Widening/improvements

Lifting water from Pench Reservoir and conveying upto
Mahadulla by mortor lined MS pipeline in lieu of

canal

Road Over Bridges (ROBs)

35366.52

43749.00

6200.00

27570.00

28966

25363.48

2854

20746

1947

14463.70

8628.00

7-Jan.-09

7-Jan.-09

7-Jan.-09

7-Jan.-09

13-Jan.-09

14-Jan.-09

19-Jan.-09

21-Jan.-09

13-Feb.-06

3-Mar.-06

6-Mar.-06

22-Jan.-09

6-Feb.-09

8-Sep.-06

21-Mar.-06
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73 Nagpur Roads/ Outer ring Roads 9453 9-Mar-06

Flyovers/RoB
74 Nagpur Roads/ Bridges over rivers 760 9-Mar-06

Flyovers/RoB
75  Nagpur Other Urban Traffic Improvement and Management 460 9-Mar-06

Transport
76 Nagpur Water Supply Expansion and upgradation of water supply distribution 3793.00 10-Mar-06 21-Mar-06

network in Nagpur city

77 Nagpur Water Supply Energy Audit Projects for Water Supply 2503.62 10-Mar-06 21-Mar-06
78  Nagpur Solid Waste Development and Upgradation of Sanitary Land Fill

Management Site at Bhandewadi-SWM 2500 14-Mar-06
79  Nagpur Water Supply Water Sector (Leak Detection) 329.77 14-Mar-06 21-Mar-06
80 Nagpur Water Supply Water Audit Projects 2500.00 14-Mar-06 21-Mar-06
81  Nagpur Water Supply Water Supply Pench IV (Part 2) 6196.00 8-Nov-06 28-Dec-06
82  Nagpur Water Supply Water Supply Pench IV (Part 3) 8059.27 8-Nov-06 28-Dec-06
83  Nagpur Water Supply Water Supply Pench IV (Part 4) 10460.68 8-Nov-06 28-Dec-06
84  Nagpur Water Supply Kanhan Augmentation Scheme 8217.00 8-Nov-06 22-Dec-06
85 Nagpur Water Supply Recycle and Reuse of Waste Water 13130 8-Nov-06 22-Dec-06
86  Nagpur Roads/ Construction of Road under Bridge near Anand Talkies 1828.65 20-Nov-06 22-Jan-07

Flyovers/RoB
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87

88

89

90

91

92

93

94

95

96

97

98

Nagpur

Nagpur

Nagpur

Nagpur

Nagpur

Nagpur

Nagpur

Nagpur

Nagpur
Nagpur
Nagpur

Nartded

Roads/
Flyovers/RoB

Roads/
Flyovers/RoB

Roads/
Flyovers/RoB

Roads/
Flyovers/RoB

Roads/
Flyovers/RoB

Roads/
Flyovers/RoB

Roads/
Flyovers/RoB

Roads/
Flyovers/RoB

Water Supply
Sewerage
Water Supply

Preservation of
Water Bodies

Construction of Road under Bridge at Maskasath

Construction of Road Over Bridge at Itwari

Construction of Road under Bridge at Railway on

Nagpur Raipur Section (Near Mominpura)

Flyover on Residency Road

RoB near Manalwari

Bridge over Nag River

Bridge over Hatti Nalla

Bridge over Juni Shukrawari

Water Supply System Teritary Distribution in 46 clusters
North Sewerage Zone
24 x 7 Water Supply project

Construction of reservoirs for pious bathing on
Godavari river — Amdura reservoir, Wajegaon reservoir

253.00

900.80

1123

3754

849.14

318

328

372

29639.55

47318

38786.00

2301

20-Nov.-06

7-Dec.-06

18-Sep.-07

7-Feb.-08

7-Feb.-08

7-Feb.-08

7-Feb.-08

7-Feb.-08

21-Oct.-08
13-dan.-09

21-Oct.-08

11-Jul.-06

22-Jan.-07

22-Jan.-07

19-Sep.-08

19-Sep.-08

13-Feb.-09

13-Feb.-09
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99. Nanded Development of River Front Development 2026 11-Jul.-06
Heritage Areas
100. Nanded Development of Construction of pathways 2676 11-Jul.-06
Heritage Areas
101. Nanded Preservation of Construction of Ghat on r/s bank 2359 11-Jdul.-06
Water Bodies
102.  Nanded Preservation of Construction of Ghat on I/s bank 2783 11-Jul.-06
Water Bodies
103.  Nanded Roads/ Improvement to City Roads in Nanded (Package ) 6108.55 11-Jul.-06 25-Oct.-06
Flyovers/RoB
104. Nanded Preservation of Construction of reservoirs for pious bathing on Asna 499 11-Jul.-06
Water Bodies river, Trikut reservoir
105.  Nanded Water Supply Improvement to water supply in North Nanded 9087.00 11-Jul.-06 31-Jul.-06
106.  Nanded Sewerage Sewerage System in North Nanded-Zone-| 4025.00 21-Jul.-06 31-Jul.-06
107.  Nanded Sewerage Sewerage System in Nanded North-Zone-l| 4889.00 21-Jul.-06 31-Jul.-06
108.  Nanded Sewerage Sewerage System in Nanded North-Zone-lll 3931.00 21-Jul.-06 31-Jul.-06
109.  Nanded Water Supply Water Supply for Nanded (South) 4945.00 14-Aug.-06  25-Aug.-06
110. Nanded Sewerage Undergrounds Sewerage and Sewage Treatment 4955 14-Aug.-06 25-Aug.-06

(Nanded-South)
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1.

12.

13.

4.

1.

1e.

n7z.

18.

19.

120.

121.

Nanded

Nanded

Nanded

Nanded

Nashik

Nashik

Nashik

Nashik

Nashik

Nashik

Nashik

Roads/
Flyovers/RoB

Roads/
Flyovers/RoB

Development of

Heritage Areas

Drainage/Storm

Water Drains
Sewerage

Other Urban

Transport
Water Supply

Solid Waste
Management

Drainage/Storm

Water Drains

Roads/
Flyovers/RoB

Urban Renewal

Improvement to Movements Network in Nanded

Package Il lll and IlIB Roads

Improvement to Movement Network in Nanded Package

[IIB Structures

River Front Development North Bank Zone 3

Storm Water Disposal and Management (Revised DPR)

Underground Sewerage Project for Nashik City Phase |

Traffic and Transportation Planning

Ongoing works of Water Supply Projects

Solid Waste Management for Nashik

Storm Water Drainage

Improvements to Urban Transport System (Roads
Network)

Godavari River Front Development (Ghat Improvement
and Beautification for Nashik)

4093.00

21497.33

5815.49

4573.08

14846.00

6665

5052.00

5999.23

31031.00

32007

5805.00

18-Oct.-06

18-Oct.-06

19-Dec.-06

31.12.08

11-Jul.-06

11-Jul.-06

11-Jul.-06

5-Oct.-06

27-Jun.-07

27-Jun.-07

7-Mar.-08

25-Oct.-06

22-Feb.-07

9-Feb.-07

26-Feb.-09

22-Dec.-06

10-Nov.-06

22-Dec.-06

6-Dec.-07

29-Dec.-08
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122. Pune Mass Rapid BRT Pilot project for Pune city (Katraj Swargate 10313.50 13-Feb.-06 11-Aug.-06
Transport Hadapsar Route 13.6 Km)
System
123.  Pune Drainage/Storm Augmentation and Upgradation of Sewage Treatment
Water Drains Plants and Pumping Station 8613.00 13-Feb.-06 10-May-06
124.  Pune Drainage/Storm Construction and Improvement of Drains to prevent 9996.00 17-Mar.-06 8-Sep.-06
Water Drains contamination of natural water bodies and development
of Heritage sites along in Pune (Environental
Restoration/Preservation of Mula Mutha River Ecos
125. Pune Drainage/Storm Renewal and Management of Sewerage and Drainage 9778.00 17-Mar.-06 8-Sep.-06
Water Drains Disposal System in Pune (Augmentation of Weris,
Restoration of Lakes Bio-remediation and Landscaping
of Nalla and Rivers)
126. Pune Drainage/Storm Drainage System Proposal No. 1 — Pimpri-Chinchwad 7408 11-Jul.-06
Water Drains
127. Pune Drainage/Storm Drainage System Proposal No. 2 — Pimpri-Chinchwad 4937 11-Jul.-06
Water Drains
128. Pune Water Supply Water Supply Proposal No. 1 — Pimpri-Chinchwad 9092 11-Jul.-06
129. Pune Water Supply Water Supply Proposal No. 2 — Pimpri-Chinchwad Q791 11-Jul.-06
130. Pune Water Supply Water Supply Proposal No. 3 -Pimpri-Chinchwad 8609 11-Jul.-06
131. Pune Water Supply Water Supply Proposal No. 4 -Pimpri-Chinchwad 8818 11-Jul.-06
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132.

133.

134.

135.

136.

137.

138.

139.

140.

141.

142.

Pune

Pune

Pune

Pune

Pune

Pune

Pune

Pune

Pune

Pune

Pune

Solid Waste
Management

Solid Waste
Management

Other Urban
Transport

Other Urban
Transport

Other Urban
Transport

Other Urban
Transport

Other Urban
Transport

Other Urban
Transport

Mass Rapid
Transport System

Sewerage

Mass Rapid
Transport
System

Solid Waste Management — Pimpri-Chinchwad

Hazardous Waste Management — Pimpri-Chinchwad

Road Network and Urban Transport-I — Pimpri-
Chinchwad

Road Network and Urban Transport-Il — Pimpri-
Chinchwad

Road Network and Urban Transport-Ill — Pimpri-
Chinchwad

Road Network and Urban Transport-IV — Pimpri-
Chinchwad

Road Network and Urban Transport-V — Pimpri-
Chinchwad

Road Network and Urban Transport-VI — Pimpri-
Chinchwad

Bus Rapid Transport system (Development of
Infrastructure for Commonwealth Youth Games, 2008)

Sewerage proposals for Pimpri Chinchwad

Bus Rapid Transit (Phase 1) for Pune city

7044.81

2830

9451

9382

7635

6443

30046

6815

43422.00

11938.88

47662.20

11-Jul.-06

11-Jul.-06

11-Jul.-06

11-Jul.-06

11-Jul.-06

11-Jul.-06

11-Jul.-06

11-Jul.-06

18-Oct.-06

17-Oct.-06

10-Oct.-06

22-Dec.-06

5-Mar.-07

25-Oct.-06

25-Oct.-06
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143. Pune Water Supply Water Supply proposals (4 Nos.) for Pimpri Chinchwad 35862.00 25-Jul.-06 22-Dec.-06
144.  Pune Mass Rapid BRTS Corridor for Mumbai Pune Highway (8.5 Kms) 31214.00 21-Nov.-06  28-Dec.-07
Transport and Audh Rawet Road (14.5 Kms) Total (23 Kms)
System
145. Pune Development River Front development of Pavana river in Pimpri 37799.5 28-Dec.-06
of Heritage Chinchwad
Areas
146.  Pune Roads/ Improvement in City Traffic Movement Construction 21200 3-Aug.-07
Flyovers/RoB of Flyovers Tunnels and Junctions
147.  Pune Drainage/Storm Storm Water Drainage System in PCMC (Pune) 11630.24 26-0ct.-07 14-Jan.-09
Water Drains
148.  Pune Water Supply Pimpri Chinchwad Water Supply (Phase 2) 14008.81 31-Jan.-08 14-Jan.-09
149.  Pune Sewerage Pimpri Chinchwad Sewerage System (Phase 2) 12070.45 31-Jan.-08 19-Aug.-08
150.  Pune Drainage/Storm Pimpri Chinchwad Storm Water Drainage Phase |l 41685 31-Jan.-08
Water Drains
151. Pune Roads/ Improvement of Alandi Road 3703.00 . 31-Jan.-08 19-Aug.-08
Flyovers/RoB
152.  Pune Roads/ Construction of Subways (5 Nos.) on Nagar Road 661.00 31-Jan.-08 22-Feb.-08
Flyovers/RoB
153. Pune Roads/ Subways on Baner Road 726.00 31-Jan.-08 22-Feb.-06
Flyovers/RoB
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154.

165.

156.

157.

168.

159.

160.

161.

162.

Pune

Pune

Pune

Pune

Pune

Pune

Pune

Pune

Pune

Roads/
Flyovers/RoB

Sewerage

Sewerage

Mass Rapid
Transport
System

Solid Waste
Management

Mass Rapid
Transport
System

Mass Rapid
Transport
System

Drainage

Sewerage

Approach Road to Sangamwadi

Conveyance Treatment and Recycle of Sewage

Additional cost of approved projects of augmentation and
upgradation of sTPs and SPSs

Additional cost of 3 BRT projects

PCMC — Revised DPR on SWM (already approved
project)

Pimpri Chinchwad-Kalewadi-KSB Chowk to Dehu-Alandi
Road (Trunk Route 7 of CMP)

Pimpri Chinchwad-Nashik Phata to Wakad (Trunk Route
9 of CMP)

Storm Water Drainage of Pune

DPR for recycling of treated effluent with energy saving
System in PCMC area

782.00

23235

7204

52876

6007

21920.00

20682.00

39967.18

3591

31-Jan.-08

31-Jan.-08

11-Feb.-08

11-Feb.-08

1-Oct.-08

10-Nov.-08

10-Nov.-08

13-Jan.-09

25-Mar.-09

22-Feb.-08

21-Nov.-08

21-Nov.-08

30-Jan.-09
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Repair work in CPWD colony

3000. SHRI MANGALA KISAN: Will the Minister of URBAN DEVELOPMENT be pleased to
state:

(a) the reasons for not repairing the broken staircase of Type Il blocks of CPWD colony,
Vasant Vihar, New Delhi;

(b) the reasons of not repairing the walls of Type-Ill blocks of this colony which are
damaged by water seepage; and

(c) by when quarters of Type-lll would be provided with front iron grill doors and the
above works at (a) and (b) would be taken up?

THE MINISTER OF STATE IN THE MINISTRY OF URBAN DEVELOPMENT (SHRI SAUGATA
RAY): (a) and (b) Staircase of 8 blocks of Type IIl houses were repaired in 2005-2006. Walls of
20 blocks of Type Ill houses were repaired in 2005-06 and 2006-07. Repair works of walls of 10
more blocks is in progress. The repair works in remaining houses could not be undertaken due
to paucity of funds.

(c) Action has been initiated and the work will be executed in phased manner, subject to
availability of funds.

Accident deaths at DMRC sites

3001. SHRI RAJEEV CHANDRASEKHAR: Will the Minister of URBAN DEVELOPMENT be
pleased to state:

(a) the number of persons /.e. engineers, labourers, and others, who lost their lives due
to accidents on construction sites of the DMRC since inception including those who died on the
12th and 13th July 2009, category-wise;

(b) the number out of them whose dependents have so far been provided employment
by the DMRC or by the contractors and those likely to be provided employment shortly; and

(c) the cases in which no employment has been given nor is proposed to be given and
the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF URBAN DEVELOPMENT (SHRI SAUGATA
RAY): (a) As reported by the Delhi Metro Rail Corporation (DMRC) Ltd., the number of
persons who lost their lives till 26th July, 2009 due to accidents on construction sites of the
DMRC since inception including those who died on the 12th July, 2009 accident, category-wise,
are as follows:—

Engineers - 1
Labourers - 93
Others - 8
TOTAL: 102

No person died due to the accident on 13th July, 2009.
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(b) and (c) DMRC has no policy to provide employment to the dependents of the persons
who die due to accidents at its construction sites. There is no such practice followed by

contractors also.
Financial assistance to Metro Rail projects

3002. SHRI SYED AZEEZ PASHA: Will the Minister of URBAN DEVELOPMENT be pleased

to state:

(a) whether Government of Andhra Pradesh has sought financial assistance from Union

Government for construction of proposed Metro Rail network in Hyderabad;
(b) if so, the details thereof including the quantum of assistance sought;
(c) whether Government has examined the proposal of the State Government;
(d) if so, the amount of financial assistance to be provided to the State;

(e) whether any policy/guidelines have been formulated in this regard for extending

financial assistance to similar Metro Rail projects; and
(f) ifso, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF URBAN DEVELOPMENT (SHRI SAUGATA
RAY): (a) Yes, Sir.

(b) to (d) The Proposal of Government of Andhra Pradesh for Hyderabad Metro Rail
(MF%TS) project was granted in principle, approval for grant of Viability Gap Funding of Rs.
2362.88 crore for a total project cost of Rs. 11,814 crore under the Scheme for Financial Support
to Public Private Partnerships (PPPs) in Infrastructure on 30th July, 2008. The Financial Bid was
opened by Government of Andhra Pradesh and the lowest bidder offered payments during
different stages of Concession Period and did not seek any Grant. There would be 10% negative
grant on the Project cost and the project is not entitled to the Viability Gap Funding (VGF)
support. Government of Andhra Pradesh awarded the project to lowest bidder.

(e) and (f) Government of India is at present running two schemes which can support

taking up of Metro Projects on Public Private Partnership (PPP):—

(1) India Infrastructure Project Development Fund (IIPDF) : The scheme is available for

financial support for developing metro PPP projects; and

(2) Scheme for Financial Support to Public Private Partnerships in infrastructure —
Viability Gap Funding (Plan) : The scheme is to provide financial support as Viability
Gap Funding for enhancing viability of the project.

Quality of urban life

3003. SHRI MOHD. ALI KHAN: Will the Minister of URBAN DEVELOPMENT be pleased to

state:
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(a) whether Government is facing any challenge in enhancing the quality of urban life
without compromising existing values of the historic cities in each State especially in Andhra

Pradesh like Hyderabad and Secunderabad cities which have rice heritage and culture;
(b) if so, the details thereof; and
(c) the funds allocated and utilized for each city, State-wise?

THE MINISTER OF STATE IN THE MINISTRY OF URBAN DEVELOPMENT (SHRI SAUGATA
RAY): (a) to (c) No, Sir. The Government has launched Jawaharlal Nehru National Urban
Renewal Mission (JNNURM) in order to provide reforms linked central assistance for
development of infrastructure in a time bound manner in selected cities including Hyderabad,
Secunderabad forms a part of Hyderabad.

Cities can prepare Detailed Project Reports (DPRS) for funding in the eligible
sectors/component, which include Urban Renewal, Water Supply including Desalination Plants,
Sewerage and Solid Waste Management, Construction/improvement of Drains/Storm Water
Drains, Urban Transport including roads/highways/Expressways/MRTS/Metro Projects, Parking
lots on Public Private Partnership (PPP) basis, prevention and rehabilitation of soil erosion/land
slides, preservation of water bodies and development of heritage area.

Projects have been approved for provision of infrastructure and services as also for urban
renewal and development of heritage areas. Additional Central Assistance (ACA) committed
and released to cities for projects under Urban Infrastructure and Governance (UIG) component
of INNURM is given in the Statement.

Statement

City-wise details of projects sanctioned and funds released under UIG

(Rs. in lakh)
Sl. City Number of Projects Gol Share ACA released
No. Sanctioned Commitment
1 2 3 4 5
1. Agartala 1 7043.40 1760.85
2. Agra 3 6758.25 1959.81
3. Ahmedabad 25 81073.22 33415.83
4. Aizawl 1 1513.62 378.41
5.  Ajmer-Pushkar 5 41570.84 21715.91
6. Allahabad 4 31921.24 8695.19
7.  Amritsar 4 21911.00 11083.26
8. Asansol 5 10649.12 4743.09
9. Bangalore 40 97938.24 31251.79
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1 2 3 4 5

10. Bhopal 7 51552.90 17744.63
1. Bhubaneshwar 3 45860.53 11465.13
12. Bodhgaya 2 10360.04 2590.01
13. Chandigarh 2 4558.88 1950.12
14. Chennai 39 140483.49 39281.56
15. Cochin 5 24356.00 6725.03
16. Coimbatore 4 32310.27 8801.39
17. Delhi 2 17472.30 2220.58
18. Dehradun 4 14296.56 3573.89
19. Dhanbad 2 21085.60 5271.40
20. Faridabad 4 35225.35 11785.18
21. Gangtok 1 2152.81 1076.40
22. Greater Mumbai 24 182913.33 60842.09
23. Guwahati 2 28449.64 7112.41
24. Haridwar 3 6768.76 1611.87
25. Hyderabad 22 89026.13 43398.44
26. Imphal 2 4630.98 157.75
27. Indore 9 31758.50 16323.03
28. ltanagar 3 16243.38 6067.79
29. Jabalpur 3 8144.00 2035.75
30. Jaipur 9 36171.66 16191.93
31. Jammu I 11630.70 2907.68
32. Kanpur 6 59843.13 14960.79
33. Kohima 1 2273.04 568.26
34. Kolkata 34 115101.69 34105.61
35. Lucknow 7 80807.44 27199.81
36. Ludhiana 1 12069.50 3017.37
37. Madurai 8 41925.59 10351.82
38. Mathura 2 7769.28 1593.32
39. Meerut 2 14779.70 3977.49

183



1 2 3 4 5

40. Mysore 6 59009.35 20347.66
41. Nagpur 17 75209.60 24737.68
42. Nainital 2 2007.60 501.90
43. Nanded 1 58622.02 37386.72
44. Nashik 5 31366.61 12460.11
45. Patna 6 29115.69 7268.93
46. Puducherry 2 20244.80 5061.20
47. Pune 20 156753.75 86031.17
48. Puri 2 17852.00 4463.00
49. Raipur 2 34291.20 12145.60
50. Rajkot 5 15225.87 8048.33
51. Ranchi 2 27182.86 5795.72
52. Shillong 2 19616.15 4904.04
53. Shimla 3 7879.25 1969.81
54. Srinagar 3 35316.10 8829.03
55. Surat 25 91780.37 39745.94
56. Thiruvananthapuram 5 39093.60 7350.40
57. Ujjain 1 5349.15 1337.28
58. Vadodara 1 28722.80 12157.00
59. Varanasi 5 37326.87 9946.47
60. Vijayawada 13 38986.51 13905.51
61. Vishakhapatnam 13 73480.74 25352.43
TOTAL: 463 2354832.99 830658.60

Revival of water bodies

3004. SHRI T.T.V. DHINAKARAN: Will the Minister of WATER RESOURCES be pleased to
state:

(a) whether itis proposed to revive water bodies in consultation with State Governments;
(b) if so, the details thereof;

(c) the funds allocated during the last three years; and
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(d) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF WATER RESOURCES (SHRI VINCENT
PALA): (a) to (d) The Government of India approved a pilot scheme for Repair, Renovation and
Restoration (RRR) of Water Bodies during Tenth Plan with an outlay of Rs. 300 crore. The
Government has further approved a programme for Repair, Renovation and Restoration of Water
Bodies with an outlay of Rs. 10,000 crore for Eleventh Plan. The programme covers all States of
the country. An amount of Rs. 291.93 crore has been released to different States during the last
three years under the above scheme.

Central Ground Water Authority (CGWA)

3005. SHRI SYED AZEEZ PASHA:
SHRIR.C. SINGH:

Will the Minister of WATER RESOURCES be pleased to state:

(a) whether CGWA had received complaints under the Environment (Protection) Act,
1986 against the illegal abstraction of ground water for sale and supply, in C-Block, Sangam
Vihar in South Delhi, from C-Block Sudhar Samithi and Sangam Vihar Avasiya Kalyan
Mahasangh, Sangam Vihar on 14.06.2005 and 25.10.2005 respectively;

(b) whether CGWA has passed orders to Deputy Commissioner (South) vide
No. 27-1/CGWA/Compl. (64)/05-802 dated 2 August, 2005 and No. 27-1/CGWA/Compl.
(83)/05-1425 dated 21 November 2005 to file complaint under section 19A in authorized/
appropriate court against alleged illegal driling activities/construction of tubewell, bore well by
Pani Mafia;

(c) ifso, the action thereon; and
(d) ifnot, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF WATER RESOURCES (SHRI VINCENT
PALA): (a) to (d) Central Ground Water Authority have reported that they had received
complaints against illegal abstraction of ground water for sale and supply in C-Block, Sangam
Vihar in South Delhi, from the C-Block Sudhar Samithi and Sangam Vihar Avasiya Kalyan
Mahasangh in 2005 and also that the complaints were forwarded to the Deputy Commissioner
(South), NCT Delhi for investigation and necessary action. CGWA has also reported that no
action taken report has been received in the matter.

Survey of tube wells/bore wells

3006. SHRI SYED AZEEZ PASHA: Will the Minister of WATER RESOURCES be pleased to
state:

(a) whether the Central Ground Water Authority (CGWA) had conducted any survey of
the tube wells/bore wells illegally abstracting ground water for sale and supply in C-Block,
Sangam Vihar in violation of Environment Protection Act 1986;

(b) if so, whether CGWA has any action plan/proposal to stop further illegal Island
abstraction of ground water by Pani Mafia in C-Block, Sangam Vihar and also in whole Sangam
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Vihar in order to save the environment and to prevent further depletion of water level in Sangam
Vihar; and

(c) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF WATER RESOURCES (SHRI VINCENT
PALA): (a) Based on the reports regarding availability and the stage of abstraction of ground
water, the Central Ground Water Authority (CGWA) vide it’s Public Notice No. 25/2001 had
banned abstraction of ground water for sale and supply by private agencies/persons from
the notified areas of South and South West districts of NCT, Delhi except Yamuna flood plain
area.

(b) and (c) CGWA has notified Deputy Commissioner (South District) and Deputy
Commissioner (South-West District) of NCT Delhi “as authorized officers” with effect
from 5th October 2007 for the purpose of regulation of groundwater development and
management.

Indo-Bhutan Joint River Commission

3007. SHRI TAPAN KUMAR SEN:
SHRI TARINI KANTA ROY:

Will the Minister of WATER RESOURCES be pleased to state:

(a) whether it is known to Government that rivers and streams originating in Bhutan are
causing flood in North Bengal every year; and

(b) the decisions taken so far in the Indo-Bhutan Joint River Commission?

THE MINISTER OF STATE IN THE MINISTRY OF WATER RESOURCES (SHRI VINCENT
PALA): (a) Some of the rivers originating in Bhutan cause recurring floods in North Bengal in
some of the years.

(b) There is no Indo-Bhutan Joint River Commission. However, a Joint Group of Experts
(JGE) on Flood Management has been constituted between India and Bhutan to discuss and
assess the probable causes and effects of the recurring floods and erosion in the southern
foothills of Bhutan and adjoining plains in India and recommend to both Governments
appropriate and mutually acceptable remedial measures. Two meetings of JGE have been held
so far.

In the first meeting of JGE held in Bhutan from 1st to 5th November, 2004 it was decided to
constitute a Joint Technical Team (JTT) to undertake site visits of the affected areas and make a
detailed assessment of the problem.

In the second meeting of JGE held on February 26-27, 2008 at New Delhi the issues related
to bilateral cooperation in management of floods on rivers originating from Bhutan including the
preliminary report of JTT was discussed. It was decided to reconstitute the JTT with the modified
Term of Reference (ToR) to include some rivers/streams to be identified by JTT based on their
field visit, flowing from Bhutan into Assam, for further studies/recommendations for remedial
measures. It was also recommended that the JTT should recommend specific studies required
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for qualitative and quantitative sediment assessment for rivers. Further during the meeting it was
decided to undertake another joint visit by India and Bhutan Expert Teams to landslide dam
(Tsatichu) site in 2008. In the meeting it was also recommended that the JGE should meet twice
avyear.

Indira Lift Irrigation Project

3008. SHRI RAMDAS AGARWAL:
SHRI DARA SINGH:

Will the Minister of WATER RESOURCES be pleased to state:

(a) whether a proposal for Indira Lift Irrigation Project from the State Government of
Rajasthan is pending with Government;

(b) if so, the details thereof and the reasons therefor;
(c) the time by which the project is likely to be approved by Government; and

(d) how many such proposals of lift irrigation of Orissa, Madhya Pradesh, Gujarat and
Uttar Pradesh are pending?

THE MINISTER OF STATE IN THE MINISTRY OF WATER RESOURCES (SHRl VINCENT
PALA): (a) Yes, Sir.

(b) On the project proposal of Indira Lift Irrigation Project of Rajasthan, comments of the
central appraising agencies on Canal design, cost, Irrigation Planning, Inter-State matters,
Financial and Hydrology aspects were sent to the State Government during March, 2004 to April,
2006. The compliance of the State Government is awaited.

(c) The time taken for completion of appraisal process of the project depends on
submission of satisfactory compliance to the observations of the Central Appraising Agencies
(CAA) and production of environmental and forest clearance from Ministry of Environment and
Forest by the State Government.

(d)  Umarhut Pump canal Phase-Il project of Uttar Pradesh is under appraisal with CAA
awaiting compliances of the State Government on observations of CAA. Increasing capacity of
Bhupali Canal project of Uttar Pradesh had been accepted by the Advisory Committee of the
Ministry of Water Resources on Irrigation, Flood Control and Multipurpose projects in its 79th
meeting held on 24.5.2002 subject to compliance of observations of CAA by the State
Government. No lift irrigation project of Madhya Pradesh, Gujarat and Orissa is pending for
appraisal with CAA.

Irrigation Infrastructure

3009. DR. GYAN PRAKASH PILANIA: Will the Minister of WATER RESOURCES be pleased
to state:

(a) whether any mapping of water-resources in Rajasthan has been undertaken to
ascertain existing irrigation infrastructure vis-a-vis the demand of farmers;

(b) if so, salient findings thereof;
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(c) ifnot, the reasons therefor;

(d) whether any projects for expansion of irrigation network have been undertaken in
rainfall deficit Rajasthan since 2004;

(e) if so, the details thereof; and
(f) ifnot, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF WATER RESOURCES (SHRI VINCENT
PALA): (a) and (b) Government of Rajasthan constituted a Committee in April 2004 to ensure
integrated development of water resources of the State. The report of the committee brought out
in June 2005, inter-alia, maps the water availability, the present status and future projections
about water development for various purposes including irrigation. The report, inter-alia,
addresses the related matters i.e., () irrigation management and reforms, (b) the policy and
technology issues, (c) irrigation management and people’s participation, and (d) economic
issues.

(c) Does not arise.

(d) and (e) Government of Rajasthan have informed that 62 irrigation projects have been
sanctioned since 2004. The details of these projects are annexed as Statement (See below).

(f)  Does not arise.
Statement

Details of irrigation projects in Rajasthan sanctioned since 2004

SI. Name of Project District Type of Estimated CCAin Status of
No. Project cost Hect. projects
(Rs.in lacs)

1 2 3 4 5 6 7

Year 2004

1 Ratan Sagar Ajmer Minor 165.60 135 Completed
Devaria

2 B.B.S.C.Km.8.0 Banswara Minor 2616.00 1922 Ongoing
t020.11

3 B.B.S.C.Km.20.1 Banswara Minor 3094.00 1955 Ongoing
t0 32.20

4  Kanwara Jhalawar Minor 1426.68 1710 Ongoing

Year 2005

5  Salkhera Jhalawar Minor 140.92 136 Completed

6 Junapani Jhalawar Minor 105.50 119 Completed

7 Banskheri Jhalawar Minor 155.00 189 Completed
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1 2 3 4 5 6 7
8. Madhvi Jhalawar Minor 139.30 198 Completed
9. Kondra Dausa Minor 121.54 167 Completed
10. Surajpura Dausa Minor 173.40 221 Completed
11. Surwal Dam S. Madhopur Minor 718.30 718 Completed
12. Dev Narain Bhilwara Minor 210.50 202 Completed

Sagar Samelia
13. Baniawas Pali Minor 245.00 900 Completed
14. Dobra Jhalawar Minor 102.91 119 Ongoing
15. Challia Jhalawar Minor 429.61 408 Ongoing
16. Prithvipura Jhalawar Minor 147.47 110 Ongoing
17. Rewa Jhalawar Minor 2155.38 1708 Ongoing
18. Narain Khera Baran Minor 613.60 900 Ongoing
19. Hindlot Baran Minor 3097.72 1973 Ongoing
20. Jal Sagar Chittorgarh Minor 308.34 271 Ongoing
21. Parwati Sagar Bhilwara Minor 122.20 73 Ongoing
22. Kagdi River Banswara Minor 732.20 0 Completed
23. Lordi Ajmer Minor 175.20 1156 Completed
24. Ajgra Ajmer Minor 67.60 486 Completed
Year 2006
25. Piplad Jhalawar Medium 3364.00 4688 Ongoing
26. Takli Kota Medium 5181.00 7386 Ongoing
27. Gagrin Jhalawar Medium 8012.00 7943 Ongoing
28. Rest. of Nawara Sirohi Minor 86.03 0 Ongoing
29. Rest. of Barloot Sirohi Minor 373.94 0 Ongoing
30. Bhimani Jhalawar Minor 2201.45 1948 Ongoing
31. Gap Sagar Dungar Minor 30.57 0 Ongoing
32. Borka Bhatra Dungarpur Minor 275.93 134 Ongoing
33. B.B.S.C. Banswara Minor 1861.00 1964 Ongoing

Km. 32.20 to

37.20
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34. B.B.S.C. Banswara Minor 3080.00 1995 Ongoing
Km. 37.20 to
51.06
35. B.B.S.C. Banswara Minor 3150.00 1984 Ongoing
Km. 51.06 to
67.89
36. B.B.S.C. Banswara Minor 2216.00 1998 Ongoing
Km. 67.89 to
78.88
Year 2007
37. Lhasi Baran Medium 4473.00 5755 Ongoing
38. Devanchali Dausa Minor 380.00 363 Ongoing
39. Pharaswali Dhani Sikar Minor 268.00 345 Ongoing
40. Laxmanpura Sikar Minor 87.79 188 Ongoing
41. Panch Pahari Jajpur Minor 245.50 208 Ongoing
42. Khoh Karoli Minor 1468.40 1371 Ongoing
43. Resto. of Kot Palli Minor 259.42 527 Ongoing
44. Dhani Palli Minor 181.13 223 Ongoing
45. Ahmedi Baran Minor 1897.00 635 Ongoing
46. Khiriya Baran Minor 215.00 172 Ongoing
47. Bagdari Chittorgarh Minor 195.00 161 Ongoing
48. Pind Chittorgarh Minor 966.99 809 Ongoing
49. Singhpur Chittorgarh Minor 621.00 200 Ongoing
50. Oboda Khoj Udaipur Minor 1544.00 425 Ongoing
51. Liki Fidder Rajsamand Minor 213.95 110 Ongoing
52. Agaria feeder Rajsamand Minor 142.30 71 Ongoing
Year 2008
53. Samr Srovar Alwar Minor 362.00 379 Ongoing
54. Ext.of Amar Bharatpur Minor 277.95 1998 Ongoing
Sagar
55. Ext. of Lakhan Bharatpur Minor 511.08 1989 Ongoing

Ka Minor
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56. Takha Minor Bharatpur Minor 196.02 977 Ongoing

57. Semali Phatak Baran Minor 494.44 447 Ongoing

58. Karnisingh Disty Sriganganagar Minor 759.21 1403 Ongoing
of Bhakra Canal
System

59. Raising of Pali Minor 214.79 566 Ongoing
Phootia Dam

60 Raising of Pali Minor 88.71 124 Ongoing
Boki ka Bala

61 Rest. of Ajmer Minor 492.22 419 Ongoing
Ambapura

62 Guradia Jhalawar Minor 1806.85 1509 Ongoing

Accelerated Irrigation Benefits Programme

3010. SHRI RAMDAS AGARWAL : Will the Minister of WATER RESOURCES be pleased to
state:

(a) the amount allocated by the Planning Commission under the Accelerated Irrigation
Benefits Programme (AIBP) during the last three years including current year;

(b) whether the Central Water Commission has released less amount against the
allocations made for the year 2008-09;

(c) if so, the details thereof and the reasons therefor;

(d) whether some State Governments including Rajasthan have requested to increase
the Central assistance under AIBP; and

(e) ifso, the details thereof and the action taken by Government thereon till date?

THE MINISTER OF STATE IN THE MINISTRY OF WATER RESOURCES (SHRI VINCENT
PALA): (a) The budget allocations during 2006-07 to 2008-09 for AIBP were Rs. 2098 crore,
Rs. 3080 crore and Rs. 6600 crore respectively. The budget allocation for 2009-10 is of Rs. 8000
crore.

(b) NoSir.

(c) Against the budget allocation of Rs. 6600 crore for AIBP during 2008-09, the actual
amount released during the year was Rs. 7598.2213 crore.

(d) and (e) Liberalization of norms of AIBP is a continuous process taken up by the
Ministry of Water Resources in consultation with the State Government and other stake holders
from time to time. A Task Force constituted in the Planning Commission to look into the subject
of further liberalization of norms for AIBP has already met and given its recommendations.
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Declaration of Renuka Dam Project as a National Project

3011. SHRIMATI VIPLOVE THAKUR: Will the Minister of WATER RESOURCES be pleased to
state:

(a) whether it is a fact that Renuka Dam Project has been declared as a National

Project;
(b) whether it is also a fact that necessary approval have not been accorded so far;

(c) if so, the details thereof, and the current status of the said project alongwith the

formalities which are to be completed with the various I\/Iinistries/Departments;

(d) the steps taken by Government to expedite the process of getting these formalities

completed; and
(e) thetime by when this project is likely to be completed ?

THE MINISTER OF STATE IN THE MINISTRY OF WATER RESOURCES (SHRI VINCENT
PALA): (a) The Renuka Dam project has been included in the list of National Projects.

(b) and (c) The Project authorities have informed that they would submit a revised
estimate of the project to Central Water Commission (CWC) by middle of August, 2009. Central
Electricity Authority (CEA) has cleared the cost estimate of Electrical and Mechanical works and
has requested Project authorities to furnish Power potential studies. The environmental
clearance is under process. The proposal in this regard was considered by a committee in the
Ministry of Environment and Forests (MoEF) on 15.5.2009 and the requisite clarifications sought
therein have now been submitted by the project authorities. R&R clearance has been obtained

from the Ministry of Tribal Affairs.

After the completion of appraisal by CWC and CEA and receipt of Environmental clearance
from MoEF, the project proposal will be put to the Technical Advisory Committee of Ministry of
Water Resources for consideration for techno-economic clearance. After the techno-economic
clearance is accorded, the project would be submitted, by the State Government, to the

Planning Commission for investment clearance.

(d) In the 3rd mesting of Steering Committee of expedite Implementation of Storage
Projects in upper reaches of Yamuna, convened by the Secretary (WR) on 20th July, 2009 at
New Delhi, the status of clearances was reviewed. The project authorities were requested to
supply the needed inputs for early clearance and all the concerned departments were requested

to expedite the process of according clearance to the project.

(e) According to the project authorities, major civil works are likely to be awarded during
2009-10, provided all statutory clearances are available, and thereafter the project is likely to be

completed by 2016 subject to timely availability of funds.
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Cultivable land

3012. SHRIMATI BRINDA KARAT: Will the Minister of WATER RESOURCES be pleased to

state:
(a) thetotal cultivable land area which has access to irrigation facility;
(b) thetotal cultivable land area which has no access to irrigation facility; and

(c) the steps taken by Government to cover these areas by the irrigation facility keeping
in view of the growing demand of foodgrains in the country?

THE MINISTER OF STATE IN THE MINISTRY OF WATER RESOURCES (SHRI VINCENT
PALA): (a) and (b) As per information’s received from the Directorate of Economics and
Statistics, Ministry of Agriculture, the total cultivable land during 2006-07 was 182.2 million
hectares (Mha). The net sown area during the same year was 140.3 Mha and irrigated area was
60.9 Mha.

(c) Irrigation being a being state subject, irrigation projects are conceived, planned and
implemented by the respective State Governments as per their own priority. However,
Government of India provides central assistance to State Governments under various
programmes namely Accelerated Irrigation Benefit Programme (AIBP), Command Area
Development and Water Management (CAD and WM) and Repair, Renovation and Restoration
of Water Bodies. Due emphasis has been laid on irrigation development during Eleventh Plan.
The overall outlay for water resources during Eleventh Plan has been enhanced to Rs. 2,32,311
crore against the Tenth Plan outlay of Rs. 95,743 crore.

Plan to revive the water bodies

3013. SHRI MOHD. ALI KHAN:
SHRIMATI T. RATNA BAI:

Will the Minister of WATER RESOURCES be pleased to state:

(a) whether Government is preparing any action plan to revive the water bodies in the
States in consultation with the State Governments especially in Andhra Pradesh in rural areas;

(b) if so, the details thereof; and

(c) if not, the steps to be taken in this direction in a specific period for SC/ST people in
agency areas?

THE MINISTER OF STATE IN THE MINISTRY OF WATER RESOURCES (SHRI VINCENT
PALA): (a) to (c) The Government of India sanctioned a pilot scheme for Repair, Renovation
and Restoration (RRR) of 1098 water bodies in 26 Districts of 15 States with an outlay of Rs. 300
crore (Central Share of Rs. 225 crore) during Tenth Plan. The Government has further approved
a programme for Repair, Renovation and Restoration of Water Bodies with an outlay of
Rs. 10,000 crore (Central share of Rs. 2750 crore) for Eleventh Plan. The programme covers all
States of the country including Andhra Pradesh. Under the scheme, the World Bank Loan
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Agreement has been signed with Tamil Nadu for Rs. 2182 crore for restoration of 5763 water
bodies having a CCA of 4 lakh hectares, with Andhra Pradesh for Rs. 835 crore for restoration of
3000 water bodies with a CCA of 2.5 lakh hectares, with Karnataka for Rs. 268 crore for
restoration of 1225 water bodies having a CCA of 0.52 lakh hectare and with Orissa for Rs. 478
crore for restoration of 900 water bodies with CCA of 1.2 lakh hectare.

Conservation of water bodies in Kashmir

3014. PROF. SAIF-UD-DIN SOZ: Will the Minister of WATER RESOURCES be pleased to
state:

(a) whether conservation of water bodies in Kashmir is receiving any attention in the
Ministry; and

(b) if s0, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF WATER RESOURCES (SHRI VINCENT
PALA): (a) and (b) The Government of India approved restoration of 22 water bodies in
Kupwara district of Jammu and Kashmir (J&K) at the cost of Rs. 3.06 crore under the pilot
scheme for repair, renovation and restoration of water bodies during Tenth Plan period. The
Government has further approved a programme for Repair, Renovation and Restoration of Water
Bodies with an outlay of Rs. 10,000 crore for Eleventh Plan. The programme covers all States of
the country including Jammu and Kashmir.

Salinity and water logging

3015. DR. GYAN PRAKASH PILANIA: Will the Minister of WATER RESOURCES be pleased
to state:

(a) the magnitude of salinity and water logging (sem), in irrigated commands, State-
wise and percentage-wise;

(b) the reasons therefor and loss accrued to crop production, how serious is this threat;
and

(c) the corrective steps taken and their effectivity ?

THE MINISTER OF STATE IN THE MINISTRY OF WATER RESOURCES (SHRI VINCENT
PALA): (a) Central Water Commission has carried out a study on “Assessment of water
logging, saline and/or alkaline soils in the commands of all major and medium irrigation
commands in all the States of India and Union Territories, using satellite remote sensing”. The
State-wise data in the Statement (See below).

(b) With the start of the planned irrigation development in the post independence era,
farmers started using irrigation water (sometimes more than needed) in the irrigated
commands. In areas, where drainage was not adequate, this resulted in the rise of ground water
table. The seepage from unlined canals further contributed to the problem. The rise in ground
water table brought the excessive harmful salts on the land surface causing salinity under
waterlogged conditions. The germination of seeds does not take place properly and the root
developments are inadequate thereby affecting the health and production of crops under
waterlogged conditions. Also, waterlogging causes environmental and ecosystem damage.
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(c) Both preventive as well as ameliorative measures are being taken to check water
logging and salinity. The preventive measures include lining of canals in vulnerable reaches, on-
farm development works such as construction of lined field channels and drains, rotational
supply (Warabandi) of irrigation water to farmers, conjunctive use of surface and ground water,
propagation of improved methods of irrigation among farmers through training, adaptive trials
and demonstrations.

Ameliorative measures include construction of surface and sub-surface drains, vertical
drainage and bio-drainage for disposal of excess water and leaching of soil to flush out excess
salts from root zone of crops. All these measures put together in suitable combination at a
particular site effectively address waterlogging problem.

Statement

The State -wise magnitude of salinity and water logging in irrigated commands
of Major and Medlium Irrigation Projects in the States

(Area in 000 ha.)

Sl. Name of the Total Total Waterlogged Total Salt affected
No. State Command Area (Major and area (Major and

Area Medium Projects) Medium Projects)

(Major and
Medium) Area Percentage Area Percentage

1 2 3 4 5 6 7
1. Andhra Pradesh 11631.41 28.267 0.24 12.933 0.1
2. Bihar 5939.255 627.888 10.57 156.887 2.64
3. Chhattisgarh 2009.823 0.00 0.00 0.00 0.00
4. Goa 38.120 0.00 0.00 0.00 0.00
5. Guijarat 5334.172 265.260 4.97 307.320 5.76
6. Haryana 3868.356 16.459 0.43 19.393 0.50
7. Himachal Pradesh 35.83 0.261 0.73 0.00 0.00
8. Jammu and Kashmir 269.80 3.97 1.47 0.075 0.03
9. Jharkhand 399.477 0.00 0.00 0.00 0.00
10. Karnataka 4012.862 0.00 0.00 5.781 0.14
1. Kerala 935.20 12.33 1.32 3.997 0.43
12. Madhya Pradesh 4862.888 0.543 0.01 4.410 0.09
13 Maharashtra 7696.820 426.408 5.54 34.541 0.45
14. Orissa 2640.77 85.99 3.26 34.78 1.32
15. Punjab 4471.190 34.970 0.78 131.998 2.95
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1 2 3 4 5 6 7

16. Rajasthan 50561.890 8.409 0.17 2.053 0.04
17. Tamilnadu 2171.885 32.518 1.50 30.696 1.41
18. Uttarakhand 251.71 0.225 0.09 0.0134 0.01
19. Uttar Pradesh 23400.763 126.681 0.54 283.146 1.21
20. U.T. (Pudducherry) 11.50 0.047 0.41 0.053 0.17
21. West Bengal 3412.493 46.40 1.36 6.47 0.19
22. Arunachal Pradesh 0.00 0.00 0.00 0.00 0.00
23. Assam 326.02 2.092 0.64 0.00 0.00
24. Manipur 68.41 0486 0.71 0.00 0.00
25. Meghalaya 3.40 0.056 1.65 0.00 0.00
26. Mizoram 0.00 0.00 0.00 0.00 0.00
21. Nagaland 6.15 0.00 0.00 0.00 0.00
28. Sikkim 0.00 0.00 0.00 0.00 0.00
29. Tripura 25.76 0.023 0.09 0.00 0.00

INDIA: 88895.62 1719.279 1.93 1034.541 1.16

National Water Mission

3016. SHRI T.T.V. DHINAKARAN: Will the Minister of WATER RESOURCES be pleased to
state:

(a) whether it is proposed to launch a National Water Mission to provide drinking water to
all citizens of the country;

(b) if so, the details thereof; and
(c) ifnot, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF WATER RESOURCES
(SHRI VINCENT PALA) : (a) to (c) Government has decided to launch [National Water
Missionl] under National Plan on Climate Change. The objectives of the National Water Mission
are conservation of water, minimizing wastage and ensuring its more equitable distribution both
across and within States. Water is a State subject and State Governments are responsible to
provide drinking water to all citizens. To supplement the efforts of the States, financial
assistance is provided to the States through a centrally sponsored scheme, Accelerated Rural
Water Supply Programme (ARWSP) of the Department of Drinking Water Supply, Ministry of
Rural Development. The name of the programme has been changed to National Rural Drinking
Water Programme (NRDWP) with effect from 1.4.2009. Under this, the State Governments are
competent to plan, sanction and implement rural water supply schemes from the funds provided
under NRDWP.
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Water for paddy crops

1t3017. SHRI AJAY SINGH CHAUTALA: Will the Minister of WATER RESOURCES be
pleased to state:

(a) whether it is a fact that there has been an acute shortage of water and electricity this
year which has affected the farmers of Haryana;

(b) the measures taken by Government to provide adequate quantum of water for paddy
Crops;

(c) the quantum of electricity supplied to the farmers of Haryana; and

(d) the measures being taken by Government to accelerate water flow in the canals of
Haryana?

THE MINISTER OF STATE IN THE MINISTRY OF WATER RESOURCES (SHRI VINCENT
PALA): (a) There has been shortage of water in June and July, 2009 due to scanty rainfall. Also
there is an overall shortage of power in the country in all the States including Haryana both in
terms of energy and peaking power.

(b) Water being a state subject, the responsibility of planning, development, funding,
execution and management of all type of water resources projects to harness and manage the
water resources within the States rests with the concerned State Governments. The Government
of Haryana has taken measures to operate the channels of Western Yamuna Canal System in 5
Groups instead of 4 Groups last year to provide adequate water for paddy crops.

(C) Electricity is a concurrent subject. The distribution and supply of power in the State to
various categories of consumers including agriculture come under the purview of State
Government/State Power Utilities. The Central Government may supplement the efforts of the
State Government by setting up generating stations through Central Public Sector Undertakings.
In view of the dry weather and prevailing shortage of power in Haryana, additional assistance of
50 MW from the Central Generating Stations was given to Haryana on 9th July, 2009 which was
subsequently enhanced to 100 MW w.e.f 15th July, 2009. Presently Haryana has about 1418 MW
allocation from the Central Generating stations.

(d) Haryana Irrigation Department is in constant touch with Bhakra-Beas
Management Board Authorities to get maximum water supply during this period. All the channels
have been got cleared to accelerate water flow in the canal system of Haryana.

Irrigation projects for Andhra Pradesh

3018. SHRI GIREESH KUMAR SANGHI: Will the Minister of WATER RESOURCES be
pleased to state:

(a) whether Government of Andhra Pradesh proposed to Centre to take up certain
irrigation projects in State as national projects;

(b) the details thereof;

(c) the policy of Centre in such matters;

tOriginal notice of the question was received in Hindi.
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(d) the possibility of accepting State’s request; and
(e) by when a decision is likely to be taken in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF WATER RESOURCES (SHRI VINCENT
PALA): (a) to (e) The Union Government on 7th February, 2008 declared 14 projects as
national projects. Thereafter, the Ministry of Water Resources on 26th February, 2009 issued
guidelines for implementation of scheme of national projects inter-alia containing procedure to
be followed for inclusion of a new project (apart from 14 projects already declared as national
projects) in the list of national projects. In accordance with the procedure prescribed in the
guidelines for implementation of the scheme of national projects, proposal for inclusion of
Polavaram project in the list of national projects have been received from the Government of
Andhra Pradesh. A new project to be included in the list of 14 already declared national project
requires clearance from Expenditure Finance Committee/Project Investment Board, High
Powered Steering Committee of Ministry of Water Resources for implementation of National
Projects and finally by the Union Cabinet.

Ministry of Water Resources takes action on such proposals as per guidelines for
implementation of scheme of national projects and no definite time frame could be fixed on the
issue.

Policy on use of underground water

13019. SHRI PRABHAT JHA: Will the Minister of WATER RESOURCES be pleased to
state:

(a) whether Government has any national policy regarding use of underground water;
(b) if so, the details thereof;

(c) if not, whether Government is going to formulate any national policy in this regard;
and

(d) whether Government is considering private partnership in underground water right?

THE MINISTER OF STATE IN THE MINISTRY OF WATER RESOURCES
(SHRI VINCENT PALA): (a) Ministry of Water Resources has not formulated any specific
National Policy regarding use of underground water. However, issues relating to ground water
are duly addressed in the National Water Policy. Relevant paras from National Water Policy are

as under:—

. There should” be a periodical reassessment of the ground water potential on a
scientific basis, taking into consideration the quality of the water available and
economic viability of its extraction.

. Exploitation of ground water resources should be so regulated as not to exceed the
recharging possibilities, as also to ensure social equity. The detrimental
environmental consequences of over-exploitation of ground water need to be
effectively prevented by the Central and State Governments.

. Integrated and coordination development of surface water and ground water
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resources and their conjunctive use, should be envisaged right from the project
planning stage and should form an integral part of the project implementation.

. Over-exploitation of ground water should be avoided especially near the coast to
prevent ingress of seawater into sweet aquifers.

. Improvements in existing strategies, innovation of new techniques resting on a strong
science and technology base are needed to eliminate the pollution of surface and
ground water resources, to improve water quality.

. Private sector participation should be encouraged in planning, development and
management of water resources projects for diverse uses, wherever feasible. Private
sector participation may help in introducing innovative ideas, generating financial
resources and introducing corporate management and improving service efficiency
and accountability to users.

(b) to (d) Do not arise.
Quantity of fluoride in water

13020. SHRI PYARELAL KHANDELWAL: Will the Minister of WATER RESOURCES be
pleased to state:

(a) whether Government has fixed any norms regarding the quantity of fluoride in water;
(b) if s0, the details thereof;

(c) whether Government has conducted any survey in various cities of the country with a
view to ascertain fluoride contents in water; and

(d) if so, the details thereof ?

THE MINISTER OF STATE IN THE MINISTRY OF WATER RESOURCES
(SHRI VINCENT PALA): (a) and (b) The Bureau of Indian Standards (BIS) has published a
Standard named “BIS 10500:1991 Drinking Water — Specification”, which prescribes the
essential and desirable characteristics required to be tested for ascertaining the suitability of
water for drinking purposes. The Standard in respect of Fluoride prescribes the desirable limit as
1.0 milligram per litre (mg/l), and permissible limit in the absence of alternate source as 1.5mg/I.

(c) and (d) Central Ground Water Board monitors the ground water quality, once in a year
on regional basis, through a network of 15640 observation wells located throughout the country.
The fluoride content in the ground water samples collected from observation wells is found to be
below 1.0 mg/l in most part of the country. At some locations, the fluoride content in ground
water is found to exceed 1.5 mg/I.

Medium Irrigation Projects
3021. SHRI R.C. SINGH: Will the Minister of WATER RESOURCES be pleased to state:

(a) the details of medium irrigation projects, out of the total 221 (as per the Tenth Plan)
projects, undertaken in the State of West Bengal in the Tenth Plan;

tOriginal notice of the question was received in Hindi.
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(b) the details of medium irrigation projects proposed to undertake in the Eleventh Plan;

(c) the amount that has been allotted and released for the above projects in the Tenth
Plan and the Eleventh Plan;

(d) whether it is not a fact that many medium projects are delayed due to non-release of
money by his Ministry; and

(e) if so, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF WATER RESOURCES (SHRI VINCENT
PALA): (a) As per the Report of the Working Group on Water Resources for the Eleventh Five
year Plan (2007-2012), there were 5 medium ongoing projects in the Tenth Plan in the State of
West Bengal. As per information available, these projects were the following :—

1 Golamarajore
2 Moutorejore
3 Beko
4 Khaira Bera
5 Futiary

(b) to (e) Irrigation is a state subject and planning, execution and funding of the irrigation
projects is within the purview of the concerned State Governments as per their own priority.
Central Government provides financial assistance to the State Governments under Accelerated
Irrigation Benefits Programme for expeditious completion of ongoing irrigation projects on the
basis of proposals received from State Governments in accordance with the guidelines of the

programme. No central assistance has been provided to above projects under AIBP during
Tenth and Eleventh Plan.

Assistance to West Bengal
3022. SHRI R.C. SINGH: Will the Minister of WATER RESOURCES be pleased to state:

(a) the details of assistance provided to the State of West Bengal under the Accelerated
Irrigation Benefits Programme (AIBP) in the last 10 years, year-wise;

(b) whether it is not a fact that assistance to West Bengal under AIBP is coming down;
and

(c) if so, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF WATER RESOURCES (SHRI VINCENT
PALA): (a) Year wise details of the Central Assistance provided to the State of West Bengal
under Accelerated Irrigation Benefits Programme (AIBP) during 1999-2000 to 2009-10 are given
in the Statement (See below).

(b) and (c) The release of Central Assistance under AIBP depends on submission of AIBP
release proposal by the State Government as per guidelines of the programme and budget
provision available for AIBP during the year.
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Statement

Year-wise details of Central Assistance ( CA)/gram‘ released under AIBP during 1999-2000 fo 2009-10 to West Bengal

Amount (Rs. in crore)

SI. Name of State/Project 1999- 2000~ 2001- 2002~ 2003~ 2004~ 2005- 2006~ 2007~ 2008- 2009-10  Grand
No. (Started in Plan) 2000 2001 2002 2003 2004 2005 2006 2007 2008 2009 Total
since
inclusion
of projects
in AIBP
Major, Medium and Minor Irrigation Protects
WEST BENGAL
1. Teesta Barrage (V)* 19.0000 20.0000 23.2830 16.5380  2.9890  13.1840 6.0000  0.0000  21.9300 0.0000 152.9240
2. Kangsabati (II) (C) 6.0000  5.0000  11.7100 0.0000 0.0000  0.0000  26.7100
3. Mod. of Barrage and Irrg. 0.0000 0.0000 0.0000  0.0000 1.0000
System of DVC (VI)(C) 0.0000  0.0000  0.0000
4. Tatko (V) 0.6250 0.2670 0.3200  0.4200 0.6200  0.0000  2.2520
5. Patloi (V) 0.7000  0.7650 0.1280 0.3200  0.4100 0.2600 0.9144  3.4974
6. Hanumata (VII) 0.5000  0.8000  0.0900 0.1550  0.1490  0.0287  0.0600  0.0000 0.0000  0.0000 1.7827
7. Subernarekha Barrage (VII)+ 2.0500  11.2380 0.0000 0.0000  0.0000  13.2880
32 New MI Schemes 8.1200 0.0000  0.0000 8.1200
in 2007-08
(W.B.)-TOTAL: 25.0000 26.8250 38.6080 28.1330  3.1440 13.4610 0.0287 6.7000 8.9500 22.8100 0.9144 209.5741

Note: Out of Rs. 11.238 crore CLA released during 2002-03 to Subernarekha project, Rs. 10.25 crore transferred to Teesta Barrage project in 2003-04
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Revised scales in N.P.C.C.

13023. SHRI BHAGWATI SINGH: Will the Minister of WATER RESOURCES be pleased to
state:

(a) whether it is a fact that the Public Sector Undertakings have been revamped by
Government during the last year 2008;

(b) if so, whether in the name of revamping Government would issue any guidelines
regarding the revised scales of the workers of N.P.C.C. Limited which is pending from 1992; and

(c) ifso, the details thereof ?

THE MINISTER OF STATE IN THE MINISTRY OF WATER RESOURCES (SHRI VINCENT
PALA): (a) The Government has approved a revival package for NPCC Limited which in turn
aims of enabling the Corporation to engage in various development programmes in the
country.

(b) and (c) While Conveying Government’s decision on revival package for the NPCC Ltd.,
the Government has not issued any guidelines regarding the revised scales of the workers of
NPCC Ltd. However, NPCC has sanctioned Interim Relief to all its workers with effect from
1.1.2007 after arriving at a negotiated agreement with the representatives of its various Unions,
pending final settlement of wage revision through negotiations with the Unions.

Commercialisation of water supply

13024. SHRI RAVI SHANKAR PRASAD: Wil the Minister of WATER RESOURCES be
pleased to state:

(a) whether it is a fact that water supply has been given a commercialised form by many
industrialists in the country;

(b) if so, the names of the big companies engaged in this business at present;
(c) the percentage of water being used commercially in the country;

(d) whether it is also a fact that more and more underground water is extracted because
of its commercial utilization; and

(e) if so, the reaction of Government thereto?

THE MINISTER OF STATE IN THE MINISTRY OF WATER RESOURCES (SHRI VINCENT
PALA): (a) to (&) There are several reports about marketing of drinking water by some of the
industries. However, detailed information in this regard is not maintained by Ministry of Water
Resources.

Contaminated water

13025. DR. PRABHA THAKUR: Will the Minister of WATER RESOURCES be pleased to
state:

tOriginal notice of the question was received in Hindi.
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(a) whether there are possibilities of several kind of diseases due to drinking of
contaminated or fluoride mixed water;

(b) if so, the names of the diseases likely to be caused due to this, the details
thereof;

(c) the plan formulated to provide non-contaminated pure and potable water to common
people in each village; and

(d) whether pure and potable water is available to people in each village; the details
thereof?

THE MINISTER OF STATE IN THE MINISTRY OF WATER RESOURCES
(SHRIVINCENT PALA): (a) and (b) As per the information received from Directorate General of
Health Services, Ministry of Health and Family Welfare, excess intake of Fluoride through
drinking water/food products/industrial pollutants over a long period, can cause major health
diseases like dental fluorosis, skeletal fluorosis and non-skeletal fluorosis.

(c) and (d) As per the information received from Department Drinking Water
Supply, Ministry of Rural Development, assistance is provided to the States in their endeavour to
provide potable water to rural habitations, under the Centrally Sponsored National Rural Drinking
Water Programme (NRDWP). Also that, as on 24/07/2009, out of 6.03 lakh problem
habitations, 4.63 lakh rural habitations have been covered with safe drinking water in the country
and in remaining habitations the projects have been sanctioned.

Water Harvesting Programme

13026. SHRI AMIR ALAM KHAN: Will the Minister of WATER RESOURCES be pleased to
state:

(a) whether Government proposes to make law for the implementation of water
harvesting programmes in urban and rural areas keeping in view of the falling level of under
ground water day by day;

(b) if so, the time by when it is likely to be implemented; and
(c) the sources through which funds are likely to be raised for this programme ?

THE MINISTER OF STATE IN THE MINISTRY OF WATER RESOURCES (SHRI VINCENT
PALA): (a) and (b) Central Government has circulated to the States/UTs the Model Bill to
facilitate regulation and control of ground water development, which also includes provision for
rain water harvesting. So far, 18 States and 4 UTs have made rain water harvesting mandatory
under building bye-laws.

(c) Ministry of Water Resources has approved schemes for promotion of rain water
harvesting and ground water recharge, artificial recharge of ground water through dugwells and

tOriginal notice of the question was received in Hindi.
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repair, renovation and restoration of water bodies. Activities relating to water conservation and
water harvesting are also funded under National Rural Employment Guarantee Scheme
(NREGS).

Gyspa Hydro electric project

3027. SHRIMATI VIPLOVE THAKUR : Will the Minister of WATER RESOURCES be pleased
to state:

(a) whether it is a fact that Gyspa Hydro-electric project on Chenab basin in Lahaul and
Spiti of Himachal Pradesh has been declared a project of National Importance by Government;

(b) whether it is also a fact that it was decided that Central Water Commission and
Government of Himachal Pradesh would jointly prepare DPRs for Gyspa Project and State
Government would provide manpower and CWC would provide funds;

(c) if so, the details thereof;

(d) whether despite many request from Government of Himachal Pradesh, required fund
of Rs. 35 crore have not been released by CWC so far; and

(e) ifso, reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF WATER RESOURCES (SHRI VINCENT
PALA): (a) The project has been included as a National Project.

(b) and (c) In a meeting between officials of the Central and State Governments, a
decision was taken that Central Water Commission (CWC) and Government of Himachal
Pradesh would work out the details of investigation and preparation of Detailed Project Report
(DPR) of Gyspa hydroelectric storage project and the funding would however be made by
CWC.

(d) and (e) CWC made a suggestion to the State Government to the above effect further
indicating that joint working would be cost effective and within the funds sanctioned to CWC for
investigation and preparation of DPR. Himachal Pradesh State Electricity Board (HPSEB) has
however conveyed its view to engage some reputed international consultants/firms to prepare
the DPR of the project. HPSEB has further indicated that the total estimated amount (Rs. 32.50
crore) for preparation of DPR would not be required in single instalment but would be phased
out and submitted to CWC. However, the requisite source for such funding of preparation DPR
is not available with CWC.

Consumable sea water

13028. SHRI RAJ MOHINDER SINGH MAJITHA:
SHRI SHIVANAND TIWARI:

Will the Minister of WATER RESOURCES be pleased to state:

tOriginal notice of the question was received in Hindi.
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(a) whether it is a fact that a Government institute situated in Chennai has achieved

success in making sea water consumable;

(b) if so, the details thereof;

(c) whether after this success, Government has prepared any scheme at national level to
extend the said scheme; and

(d) if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF EARTH SCIENCES (SHRI PRITHVIRAJ
CHAVAN): (a) Yes, Sir.

(b) The National Institute of Ocean Technology (NIOT) an autonomous body of the
Ministry of Earth Sciences has indigenously designed developed and demonstrated the
desalination technology for conversion of sea water into potable water based on Low
Temperature Thermal Desalination System (LTTD). The LTTD is a process under which the
warm surface sea water is flash evaporated at low pressure and the vapour is condensed with
cold deep sea water. An LTTD plant with a capacity of 1 lakh liter per day production of fresh
water was developed and installed in May 2005, at Kavaratti, Lakshadweep Island. Since then
the plant has been effectively working since then and catering significantly to the needs of the
local population. The plant has so far produced over 120 million liter of fresh water. The
Lakshadweep Islands have the advantage of ocean depth (~500 m) available within few
hundred meters from the coast and hence, land based plants are possible. NIOT is in the
process of setting of 3 more plants in the islands of Lakshadweep of 1-lakh liter per day
capacity, one each in Agatti, Androth, and Minicoy which are in the advance stage of
commissioning. The target for completion of one of the plants at Agatti is September 2009 and
for the other two plants is December 2009. Another LTTD Plant of 1-lakh litre per day capacity
was also established at Northern Chennai Thermal Power Station, Chennai in March 2009, which
uses the waste heat discharge from the power plant. Besides, NIOT has also demonstrated an
offshore barge mounted 10-lakh liter per day capacity plant about 40 kms off Chennai in April
2007, as a part of scaling up plants for the coastal region of India. The initial estimated cost of
production of Kavaratti Plant was 10 paise per litre depending on the charges of
power/electricity. Besides, the technology is environmental friendly and the bi-products
associated with LTTD technology would also benefit the coastal community. The estimated cost

of production of demonstration plant is inclusive of capital and other fixed costs.
(c) VYes,Sir.

(d) A scheme is also being formulated for large scale desalination plants in the coastal
areas including at the coastal power plants. Currently efforts are underway to take up the project
of designing of a 10 MLD plant which will be an offshore plant primarily to cater to the needs
coastal mainland India. A Public Private Partnership is being solicited for commercialization of

the technology.

205



Sea Water

1t3029. DR. PRABHA THAKUR: Will the Minister of EARTH SCIENCES be pleased to
state:

(a) whether sea water can be made potable by purifying the same;
(b) if so, the cost of purification of one litre sea water for making potable;
(c) the details thereof;

(d) whether sea water is being converted into potable water at any where in India;
and

(e) ifnot, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF WATER RESOURCES (SHRI VINCENT
PALA): (a) Yes, Madam.

(b) and (c) The cost of converting sea water into potable water depends upon various
factors including the technology used and plant capacities for desalination. Ministry of Urban
Development has informed that the cost of Reverse Osmosis plant based on brackish water
developed by Central Salt and Marine Chemical Research Institute (CSMCRI) is as under:—

Description RO Plant Capacity Product Water (Litres/hr)

1000 2000 4000

Capital cost (Rs. In lakhs) 8.5 11.8 18.0
Operating cost (Paise/litre) 5.0 4.0 3.0

Ministry of Earth Sciences has informed that National Institute of Ocean Technology (NIOT)
has indigenously designed developed and demonstrated the desalination technology for
conversion of sea water into potable water based on Low Temperature Thermal Desalination
System (LTTD). The initial estimated cost of production of Kavaratti Plant was about 10 paise
per litre, which has come down to 7 to 9 paise per litre.

(d) As per the information provided by Ministry of Urban Development, desalination plant
have been installed at many locations including Kalpakkam, Jodhpur, Banner, Kutch, Mumbai,
Trombay, Kudan Kulam, Andaman and Nicobar etc.

(e) Does not arise.
Bill to include sports in concurrent list

13030. SHRI PRABHAT JHA:
SHRI PRAKASH JAVADEKAR:

Will the Minister of YOUTH AFFAIRS AND SPORTS be pleased to state:

tOriginal notice of the question was received in Hindi.
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(a) whether it is a fact that Government has withdrawn the bill to include sports in the

concurrent list of the Constitution;
(b) if so, the details thereof;
(c) the reasons for the failures of the bill;
(d)  whether Government would reconsider in future in this regard; and
(e) ifso, by when?

THE MINISTER OF STATE IN THE MINISTRY OF YOUTH AFFAIRS AND SPORTS
(SHRI PRATIK PRAKASHBAPU PATIL): (a) to (e) The Government has decided to withdraw
the Constitution (Sixty-First Amendment) Bill introduced in Rajya Sabha on 24.11.1988
proposing transfer of ‘sports’ from the State List to the Concurrent List of the Constitution of

India.

Since the proposal involved transfer of ‘Sports’ from the State List to the Concurrent List, it
required to be ratified by the legislature of not less than half of the States by resolution to that
effect passed by those legislatures before the Bill seeking provision for such amendment is

presented to the President of India for assent.

The proposal was discussed in the Conference of State Sports Ministers in September 1983
and at the All Political Parties’ Meetings in 1996, 1997, 1998 and 1999. The Ministry had also
written to all the Chief Ministers seeking their support, but the required support could not be

obtained.

The primary reason for proposing the transfer of ‘Sports’ from the State List to the
Concurrent List was to cater to the need of regulating the activities and functioning of National
Sports Federations/Associations. As per the opinion of the Attorney General of India, the
Parliament is competent to make law on the subject, under powers conferred upon it under
Entry 97 of List | read with Article 248 of the Constitution of India as no State has the powers to
enact laws for the efficient conduct of sporting events that involve Multi-State activities, or All
India sporting events; and/or international sports activities. If at all, a need is felt at any point in
time for enacting a National Sports Law, the Central Government would be competent to take it
up under the Residuary Powers available under Entry 97 in the Union List of the Seventh
Schedule of the Constitution of India. As regards the objective of broad-basing sports, it has
been largely addressed by the recently launched Panchayat Yuva Krida aur Khel Abhiyan
(PYKKA), which aims at providing all panchayats with basic sports infrastructure and access to
organized competitions.

Encouraging sports in Hilly areas

13031. SHRI SAMAN PATHAK: Will the Minister of YOUTH AFFAIRS AND SPORTS be

pleased to state:

tOriginal notice of the question was received in Hindi.
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(a) whether Central Government has any plan to give financial assistance to the youths
from rural, backward areas and hilly areas to encourage them in sports;

(b) if so, the details thereof; and

(c) whether Central Government is contemplating about building sports infrastructure
including small stadium in rural, backward areas and hilly areas such as Darjeeling, North East,
Himalayan region and Uttarakhand?

THE MINISTER OF STATE IN THE MINISTRY OF YOUTH AFFAIRS AND SPORTS
(SHRI PRATIK PRAKASHBAPU PATIL): (a) to (c¢) There is no specific scheme for providing
financial assistance to the youth from rural, backward areas and hilly areas to encourage them in
sports but all schemes of the Ministry of Youth Affairs and Sports and Sports Authority of
India are open to all youth of the country including those from rural, backward areas and hilly
areas.

The Government has, for the first time, introduced a centrally sponsored scheme,
Panchayat Yuva Krida aur Knhel Abhiyan (PYKKA) with national coverage for the promotion of
basic sports infrastructure and sports competitions in all vilage and block panchayats of the
country including rural, backward and hilly areas. The Eleventh Five Year Plan outlay for this
scheme, which was launched in the financial year 2008-09, is Rs. 1500 crore. The scheme
envisages to cover around 2.50 lakh village panchayats and 6,400 block panchayats (including
their equivalent units) in a phased manner over a period of 10 years at an annual coverage of
10% . The scheme is implemented through the State Governments/UTs.

Cricket world cup-2011

13032. SHRI Y.P. TRIVEDI: Will the Minister of YOUTH AFFAIRS AND SPORTS be pleased
to state:

(a) whether there is a doubt over organizing the World Cup for cricket in 2011 to be
hosted by India, Sri Lanka and Pakistan in the wake of deadly attack on Sri Lankan cricketers in
Pakistan, in March, 2009;

(b) if so, Government’s policy in this regard; and
(c) thelikely loss resulting therefrom, if India losses the right to host it ?

THE MINISTER OF STATE IN THE MINISTRY OF YOUTH AFFAIRS AND SPORTS
(SHRI PRATIK PRAKASHBAPU PATIL): (a) to (c) As per information provided by The Board of
Control for Cricket in India, the ICC World Cup-2011 will be held as per schedule and will be
hosted jointly by India, Sri Lanka and Bangladesh. The matches which were earlier slated for
Pakistan, have now been rescheduled to be held in India, Sri Lanka and Bangladesh.

World University Games

3033. SHRI BHARATKUMAR RAUT : Will the Minister of YOUTH AFFAIRS AND SPORTS be
pleased to state:

tOriginal notice of the question was received in Hindi.

208



(a) whether Government had decided not to participate in the World University Games
held recently in Belgrade from 1st to 12th July, 2009;

(b) if so, the reasons therefor;

(c) whether it is a fact that the selection trials at University level were organized for

shooting and archery also and many players were qualified for said games; and

(d) the number of colleges in India that have sports management departments and the

number of qualified persons at Director level who are being deputed there?

THE MINISTER OF STATE IN THE MINISTRY OF YOUTH AFFAIRS AND SPORTS
(SHRI PRATIK PRAKASHBAPU PATIL): (a) and (b) No proposal was received from
Association of Indian Universities (AIU) for participation in the World University Games held in
Belgrade from 1st to 12th July, 2009.

(c) AlU has informed that no selection trials were conducted by them for participation in the

World University Games in Shooting and Archery.

(d) Lakshmibai National University of Physical Education (LNUPE), Gwalior (M.P.)
which is under this Ministry have their own management department. At present, one qualified

person at Director level is in position.
Responsibilities of agencies for Commonwealth Games

3034. SHRI AMIR ALAM KHAN: Will the Minister of YOUTH AFFAIRS AND SPORTS be

pleased to state:

(a) the details of responsibilites assigned to different agencies namely Delhi
Development Authority (DDA), Central Public Works Department (CPWD), Municipal
Corporation of Delhi (MCD), New Delhi Municipal Corporation (NDMC), Ministry of Tourism and
Culture, Urban Development and Delhi Police etc. for 2010 Commonwealth Games in Delhi;

(b) the steps taken by Government so far to complete various tourism infrastructure
projects especially the hotel room capacity and beautification of Delhi before the Commonwealth

Games; and

(c) the details of concession and incentives provided to different agencies for completion

of various infrastructure projects on time?

THE MINISTER OF STATE IN THE MINISTRY OF YOUTH AFFAIRS AND SPORTS
(SHRI PRATIK PRAKASHBAPU PATIL): (&) Details of responsibilities assigned to different
agencies including Delhi Development Authority (DDA), Central Public Works Department
(CPWD), Municipal Corporation of Delhi (MCD), New Delhi Municipal Corporation (NDMC),
Ministry of Tourism and Culture, Urban Development and Delhi Police, for 2010 Commonwealth

Games in Delhi, have been indicated in the Statement (See below).
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(b) Arrangements are being made to augment appropriately the existing availability of
hotel rooms in Delhi by 30,000 hotel rooms for expected 1.00 lakh visitors of Commonwealth
Games. For the visiting contingents of various countries, Games Village is being constructed by
the Delhi Development Authority (DDA) with in-house facilities of Board and Lodging etc.
Keeping in view the need for developing adequate tourist accommodation in readiness for the
large expected influx of visitors for the Commonwealth Games, an inter-Ministerial Task Force
has been set up under the Ministry of Tourism (MoT) for monitoring and coordinating further
action in this regard by all the agencies concerned. In addition to these arrangements at the
Central level, there is a Committee under the Chief Minister of Delhi to take decisions in respect
of all matters pertaining to infrastructure and other preparations for the Games within the
jurisdiction of the Government of NCT of Delhi. An amount of Rs. 1770 crore has been allocated
by the Planning Commission to the Government, of NCT of Delhi for improvement in the city
infrastructure which, inter-alia, includes substantial amount for beautification of Delhi. In addition
to these, NDMC and MCD will also spend considerable amount from their own resources for

sports and civic infrastructure, Power, Water etc.

(c) DDA is providing incentives for early completion of the CWG projects in the nature of
bonus to contractor which is, inter-alia, mentioned in the agreement itself. CPWD is also
providing similar incentives/concessions to the contractors involved in execution of the CWG

projects.
Statement
Details of responsibilities assigned to different agencies for 2010
Commonwealth Games
Sl. Agency Role assigned to the Agency
No.
1 2 3
1.  Sports Authority of India(SAl)/ Development and upgradation/ renovation of
Central Public Works Department sports infrastructure projects — 05 SAl Stadia
(CPWD) viz. Jawahar Lal Nehru Stadium, Major Dhyan
Chand National Stadium, Indira Gandhi Stadium,
Dr. SPM Swimming Pool Complex and Dr. Kami
Singh Shooting Range.
2. University of Delhi Development and upgradation/ronovation  of
Competition and Training Venues
3. Jamia Millia Islamia University Construction/Upgradation of training venues
4. All India Tennis Association Development and upgradation/ronovation  of

Competition Venue for Lawn Tennis RK Khanna
Stadium
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3

5. Central Reserve Police Force/ Development and upgradation/renovation of
CPWD Competition Venue for Big Bore Shooting Event
Kadarpur Shooting Range, Gurgaon
6. Delhi Public School/CWPD Training venue for Lawn Bowls, RK Puram, New
Delhi
7. Ministry of Urban Development/ Games Village/Competition and Training venues
Delhi Development Authority
8. Ministry of Tourism To make necessary arrangements for augmenta-
tion of Hotel accommodation etc. in Delhi.
9.  Ministry of Culture Refurbishment of Monuments of Delhi
10.. Government of NCT of Delhi Competition and Training venues. Besides these,
City Infrastructure and beautification of Delhi for
Commonwealth Games
11. New Delhi Municipal Committee Competition and Training venues
12. Municipal Corporation of Delhi Beautification of Delhi, Improvement of Sewerage
(MCD) System etc.
13. Delhi Police Security arrangements

ICC ranking of cricketers

3035. SHRI RAJKUMAR DHOOT: Will the Minister of YOUTH AFFAIRS AND SPORTS be
pleased to state:

(a) whether it is a fact that ICC ranking of cricketers has been found biased against

Asian Continent including India as players scoring over 10,000 runs do not figure among first

ten;

(b) if so, the details thereof;

(c) whether Government or its agency would lodge its protest against the ranking;

and
(d) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF YOUTH AFFAIRS AND SPORTS
(SHRI PRATIK PRAKASHBAPU PATIL): (a) to (d) As per information provided by the Board
of Control for Cricket in India, (BCCI) the ranking is done by ICC and BCCI has no role in it.
There is no proposal for the Government to take up this matter with ICC, as the sport is self-
regulated.
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12.00 NooN

[MR. DEPUTY CHAIRMAN in the Chair]
PAPERS LAID ON THE TABLE
Report and Accounts (2007-08) of LBDB, Kavaratti and related papers.

THE MINISTER OF HOUSING AND URBAN POVERTY ALL EVIATION AND THE MINISTER
OF TOURISM (KUMARI SELJA): Sir, | lay on the Table, a copy each (in English and Hindi) of
the following papers:—

(a) Annual Report and Accounts of the Lakshadweep Building Development Board
(LBDB), Kavaratti, for the year 2007-08, together with the Auditor’s Report on the
Accounts.

(b) Review by Government on the working of the above Board.
(c) Statement giving reasons for the delay in laying the papers mentioned at (a) above.
[Placed in Library. See No. L.T. 589/15/09]

Report and Accounts (2007-08) of the Brahmaputra Board,
Guwahati and related papers.

THE MINISTER OF PARLIAMENTARY AFFAIRS AND THE MINISTER OF WATER
RESOURCES (SHRI PAWAN KUMAR BANSAL): Sir, | lay on the Table:—

I. A copy each (in English and Hindi) of the following papers, under Section 21 of the
Brahmaputra Board Act, 1980:—

(a) Annual Report and Accounts of the Branmaputra Board, Guwahati, for the year
2007-08, together with the Auditor’s Report on the Accounts.

(b) Review by Government on the working of the above Board.

(c) Statement (in English and Hindi) giving reasons for the delay in laying the papers
mentioned at (1) above.

[Placed in Library. See No. L.T. 553/15/09]
I.  Notifications of the Ministry of Personnel, Public Grievances and Pensions.

Il. Reports and Accounts (2007-08) of the Sree Chitra Tirunal Institute for Medical Sciences
and Technology, Thiruvananthapuram and related papers.

lll. The Outcome Budget (2009-10) of the Ministry of Earth Sciences.

THE MINISTER OF STATE OF THE MINISTRY OF SCIENCE AND TECHNOLOGY; THE
MINISTER OF STATE OF THE MINISTRY OF EARTH SCIENCES; THE MINISTER OF STATE IN
THE PRIME MINISTER’S OFFICE; THE MINISTER OF STATE IN THE MINISTRY OF
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS; AND THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS (SHRI PRITHVIRAJ CHAVAN): Sir, | lay on the
Table:—
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I. A copy each (in English and Hindi) of the following Notifications of the Ministry of
Personnel, Public Grievances and Pensions (Department of Personnel and Training)
under sub-section (2) of Section 3 of the All India Services Act, 1951:—

M

@

©)

4

®)

©

™

(®

@

(10)

W)

(12)

G.S.R. 496 (E), dated the 7th July, 2009, publishing the Indian Police Service
(Fixation of Cadre Strength) Fourth Amendment Regulations, 2009.

G.S.R. 497 (E), dated the 7th July, 2009, publishing the Indian Police Service
(Pay) Third Amendment Rules, 2009.

G.S.R. 498 (E), dated the 7th July, 2009, publishing the Indian Forest Service
(Fixation of Cadre Strength) Third Amendment Regulations, 2009.

G.S.R. 499 (E), dated the 7th July, 2009, publishing the Indian Forest Service
(Pay) Second Amendment Rules, 2009.

G.S.R. 500 (E), dated the 7th July, 2009, publishing the Indian Forest Service
(Fixation of Cadre Strength) Sixth Amendment Regulations, 2009.

G.S.R. 501 (E), dated the 7th July, 2009, publishing the Indian Forest Service
(Pay) Fifth Amendment Rules, 2009.

G.S.R. 502 (E), dated the 7th July, 2009, publishing the Indian Forest Service
(Fixation of Cadre Strength) Fifth Amendment Regulations, 2009.

G.S.R. 503 (E), dated the 7th July, 2009, publishing the Indian Forest Service
(Pay) Fourth Amendment Rules, 2009.

G.S.R. 504 (E), dated the 7th July, 2009, publishing the Indian Forest Service
(Fixation of Cadre Strength) Seventh Amendment Regulations, 2009.

G.S.R. 505 (E), dated the 7th July, 2009, publishing the Indian Forest Service
(Pay) Sixth Amendment Rules, 2009.

G.S.R. 506 (E), dated the 7th July, 2009, publishing the Indian Forest Service
(Fixation of Cadre Strength) Fourth Amendment Regulations, 2009.

G.S.R. 507 (E), dated the 7th July, 2009, publishing the Indian Forest Service
(Pay) Third Amendment Rules, 2009.

[Placed in Library. See No. L.T. 557/15/09]

Il. A copy each (in English and Hindi) of the following papers:

(i) (&) Annual Report and Accounts of the Sree Chitra Tirunal Institute for Medical

Sciences and Technology, Thiruvananthapuram, for the year 2007-08,
together with the Auditor’s Report on the Accounts.

(b) Statement by Government accepting the above Report.

(c) Statement giving reasons for the delay in laying the papers mentioned at (a)
above.

[Placed in Library. See No. L.T. 555/15/09]
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(i) Memorandum of Understanding between the Government of India (Ministry of Science
and Technology, Department of Biotechnology) and the Bharat Immunologicals and
Biologicals Corporation Limited (BIBCOL), for the year 2009-10.

[Placed in Library. See No. L.T. 556/15/09]

lll. A copy (in English and Hindi) of the Outcome Budget for the year 2009-10 in respect of
the Ministry of Earth Sciences.

[Placed in Library. SeeNo. L.T. 554/15/09]

Annual Reports and Accounts (2007-08) of various Society, Samiti, Institute, Sangrahalaya and
related papers.

THE MINISTER OF STATE IN THE MINISTRY OF PLANNING AND THE MINISTER OF
STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS (SHRI'V. NARAYANASAMY): Sir, | lay
on the Table, a copy each (in English and Hindi) of the following papers:—

(i) (a) Annual Report and Accounts of the Asiatic Society, Kolkata, for the year 2007-08,
together with the Auditors Report on the Accounts.

(b) Review by Government on the working of the above Society.

(c) Statement giving reasons for the delay in laying the papers mentioned at (a)
above.

[Placed in Library. See No. L.T. 565/15/09]

(i) (a) Annual Report of the Gandhi Smriti and Darshan Samiti, New Delhi, for the year
2007-08.

(b) Annual Accounts of the Gandhi Smriti and Darshan Samiti, New Delhi, for the year
2007-08, and the Audit Report thereon.

(c) Review by Government on the working of the above Samiti.

(d) Statement giving reasons for the delay in laying the papers mentioned at (a) and
(b) above.

[Placed in Library. See No. L.T. 567/15/09]

(i) (a) Annual Report and Accounts of the Maulana Abul Kalam Azad Institute of
Asian Studies, Kolkata, for the year 2007-08, and the Audit Report on the
Accounts.

(b) Review by Government on the working of the above Institute.

(c) Statement giving reasons for the delay in laying the papers mentioned at (a)
above.

[Placed in Library. See No. L.T. 566/15/09]
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(iv) (a) Annual Report and Accounts of the Indira Gandhi Rashtriya Manav Sangrahalaya,
Bhopal, for the year 2007-08, together with the Auditor’'s Report on the
Accounts.

(b) Review by Government on the working of the above Sangrahalaya.

(c) Statement giving reasons for the delay in laying the papers mentioned at (a)
above.

[Placed in Library. See No. L.T. 564/15/09]
I. Notification of the Ministry of Communications and Information Technology.

1. Memorandum of Understanding between the Government of India and the Mahanagar
Telephone Nigam Limited.

THE MINISTER OF STATE IN THE MINISTRY OF COMMUNICATIONS AND INFORMATION
TECHNOLOGY (SHRI GURUDAS KAMAT): Sir, | lay on the Table:—

l. A copy (in English and Hindi) of the Ministry of Communications and Information
Technology (Department of Posts) Notification G.S.R. 86 (E), dated the 10th
February, 2009, publishing the Indian Post Office (Amendment) Rules, 2009, under
sub-section 4 of the Section 74 of the Indian Post Office Act, 1898; together with delay
statement.

[Placed in Library. See No. L.T. 532/15/09]

Il. A copy (in English and Hindi) of the Memorandum of Understanding between the
Government of India (Ministry of Communications and Information Technology,
Department of Telecommunications) and the Mahanagar Telephone Nigam Limited
(MTNL), for the year 2009-10.

[Placed in Library. See No. L.T. 533/15/09]

I. Report and Accounts (2007-08) of the Sports Authority of India, New
Delhi and related papers.

Il. Report and Accounts (2007-08) of the LNUPE Gwalior and related papers

THE MINISTER OF STATE IN THE MINISTRY OF YOUTH AFFAIRS AND SPORTS
(SHRI PRATIK PRAKASHBAPU PATIL): Sir, | lay on the Table, a copy each (in English and
Hindi) of the following papers:—

(i) (a) Annual Report and Accounts of the Sports Authority of India (SAI), New Delhi, for
the year 2007-08, together with the Auditor’s Report on the Accounts.

(b) Review by Government on the working of the above Authority.

(c) Statement giving reasons for the delay in laying the papers mentioned at (a)
above.

[Placed in Library. See No. L.T. 546/15/09]
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(i) (a) Annual Report and Accounts of the Lakshmibai National University of Physical
Education (LNUPE), Gwalior, for the year 2007-08, together with the Auditor’s
Report on the Accounts.

(b) Review by Government on the working of the above Authority.

(c) Statement giving reasons for the delay in laying the papers mentioned at (a)
above.
[Placed in Library. See No. L.T. 547/15/09]

MOTION FOR ELECTION TO THE COUNCIL ESTABLISHED UNDER SECTION 31(1) OF THE
INSTITUTES OF TECHNOLOGY ACT, 1961

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRI KAPIL SIBAL): Sir, | move
the following Motion:—

That in pursuance of clause (k) of sub-section (2) of Section 31 read with sub-section (1)
of Section 32 of the Institutes of Technology Act, 1961 (No. 59 of 1961), this House do
proceed to elect, in such manner as the Chairman may direct, one Member from amongst
the Members of the House to be a member of the Council established under sub-section
(1) of Section 31 of the said Act.

The question was put and the motion was adopted.
GOVERNMENT BILL
The Constitution (One Hundred and Ninth Amendment) Bill, 2009

THE MINISTER OF LAW AND JUSTICE (SHRI M. VEERAPPA l\/IOILY): Sir, | beg to move
for leave to introduce a Bill further to amend the Constitution of India.

The question was put and the motion was adopted.
SHRI M. VEERAPPA MOILY: Sir, | introduce the Bill.
MR. DEPUTY CHAIRMAN: Now, Zero Hour. Smt. Brinda Karat. ...(Interruptions)...

DR. T. SUBBARAMI REDDY (Andhra Pradesh): Sir, | want to raise one important issue
concerning....(Interruptions)...

SHRI KUMAR DEEPAK DAS (Assam): Sir, | have to raise a serious matter
regarding...(Interruptions)...

MR. DEPUTY CHAIRMAN: What is this? ...(Interruptions)... Mr. Reddy, what is this?
...(Interruptions)... No, no; this is not proper. ...(Interruptions)... What is this?
...(Interruptions)... What is the point you want to raise?...(Interruptions)... What do you mean
by that? ...(Interruptions)... Mr. Reddy, why are you raising this? ...(Interruptions)... Under
what rule?...(Interruptions)... Under what rule?...(Interruptions)... Please sit down.
...(Interruptions)... What is this? ...(Interruptions)... No, no; you cannot do that.
...(/nterrupz‘/'ons)... Mr. Reddy, you are such a senior Member and you are raising something
which is irrelevant !
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SHRI KUMAR DEEPAK DAS: Sir, here is an important issue which is relating to the
....(Interruptions)...

MR. DEPUTY CHAIRMAN: Please sit down. ...(Interruptions)... Please sit down.
...(Interruptions)... Please sit down.

SHRI KUMAR DEEPAK DAS: Sir, | have given a notice.

MR. DEPUTY CHAIRMAN: You cannot do this, please. ...(Interruptions)...
SHRI KUMAR DEEPAK DAS: | have given a notice, Sir. ...(Interruptions)...
SHRI BIRENDRA PRASAD BAISHYA (Assam): He has given a notice, Sir.

MR. DEPUTY CHAIRMAN: But this does not mean that he can raise it. It should be
accepted by the Chairman. ...(Interruptions)...

SHRI KUMAR DEEPAK DAS: *
SHRI BIRENDRA PRASAD BAISHYA: *

MR. DEPUTY CHAIRMAN: No, no; nothing will go on record. ...(Interruptions)... Nothing
will go on record.

SHRI KUMAR DEEPAK DAS: *

SHRI BIRENDRA PRASAD BAISHYA: *

MR. DEPUTY CHAIRMAN : Nothing will go on record.
SHRI BIRENDRA PRASAD BAISHYA: *

SHRI KUMAR DEEPAK DAS: *

MR. DEPUTY CHAIRMAN: Please sit down. ...(Interruptions)... Please sit down.
...(Interruptions)...

SHRI KUMAR DEEPAK DAS: *

MR. DEPUTY CHAIRMAN: No, no; this is not going on record. ...(/m‘errupt/ons)...
Mr. Baishya, you, please, sit down. ...(Interruptions)...

SHRI BIRENDRA PRASAD BAISHYA: Sir, he has given a notice. It is a very important issue.
Kindly allow him.

MR. DEPUTY CHAIRMAN: You see, the notice is given. Once you give a notice, this does
not mean that you can raise it. It has to be accepted by the Chairman. And this notice you have
given. ...(Interruptions)...

SHRI KUMAR DEEPAK DAS: *
MR. DEPUTY CHAIRMAN: Shrimati Brinda Karat. ...(Interruptions)... You go ahead.

SHRIMATI BRINDA KARAT (West Bengal): Sir, how can | speak when they are shouting?
...(Interruptions)...

* Not recorded.
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MR. DEPUTY CHAIRMAN: What can | do? ...(Interruptions)... If they are shouting, what
can | do? ...(Interruptions)... Please go ahead. ...(Interruptions)...

SHRIMATI BRINDA KARAT: Sir, how can | speak? ... (Interruptions)...

SHRI VIKRAM VERMA (Madhya Pradesh): Kindly allow him to speak for one minute only.
...(Interruptions). ..

SHRI PRAKASH JAVADEKAR (Maharashtra): Sir, please allow him to speak for a minute.

MR. DEPUTY CHAIRMAN: No, no; please don’t plead. ...(Interruptions)... Please don’t
plead.  ...(Interruptions)... No, no. ...(Interruptions)... Please don’t plead.
...(/nterrupﬁons)... Please don’t plead. Let them approach the Chairman. Please let us not
break the rules. Just because you are shouting, | can’t allow you. ... (Interruptions)... Please sit
down. ...(Interruptions)... | request you to sit down. ... (Interruptions)...

Y BRI 1T (SLIAT): AR, IE Sl FE IR E ...(AM)...
it Sugumafar: <R, grfor Sft, 3 fohdt &t RIw1Rer 71 HIRT ...(aaem)... 319 98 98U

..(FaYM)... No, no. Just because you are shouting in the House, it can’t be allowed.
...(Interruptions). ..

SHRI BIRENDRA PRASAD BAISHYA: *

MR. DEPUTY CHAIRMAN: Nothing is going on record. ...(Interruptions)... Nothing is
going on record. ...(Interruptions)... You are wasting the time of the House.
...(Interruptions)... You are wasting the time of the House. ...(Interruptions)... Please sit
down. ...(Interruptions)... There is a procedure for raising the issues. ...(Interruptions)...
There is a procedure. ... (Interruptions)... Please sit down.

SHRI KUMAR DEEPAK DAS: *

MR. DEPUTY CHAIRMAN: Mr. Kumar Deepak Das, please sit down. ...(Interruptions)...
There is a procedure for raising the issues. ... (Interruptions)...

SHRI KUMAR DEEPAK DAS: *

MR. DEPUTY CHAIRMAN: There are several issues. ...(Interruptions)... Please sit down.
...(Interruptions)... Please sit down. ...(Interruptions)... Probably, this way will not help you.
...(Interruptions)... This will not help you ... (Interruptions)... because it is not going on record,
whatever you say. ...(Interruptions)... | can’t take up your notice because it has not been
admitted. ...(Interruptions)... | can’t take it up. ... (Interruptions)...

SHRIMATI BRINDA KARAT: Sir, can | go ahead?

MR. DEPUTY CHAIRMAN: It is left to you. ... (Interruptions)...
SHRI BISWAJIT DAIMARY (Assam): *

ot SgguTafa: <RU, 3T FvTH 9d HIRTT ...(aem™)...

SHRI KUMAR DEEPAK DAS: *

*Not recorded.
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2ft BT STESHY: IR, ITH b IR G 3R I $E I8 ©, d M7 SRT T B
SRS EARIESIRREAIEY

Y SuuTafr: § FET BR TET §, A S ALT YSIRY bR &1 § b 37 aXich A I el eIl
PUESSES WY AR SB! RPpHs B %\', T9 T there is a procedure. | am requesting them to
follow the procedure. ... (Interruptions)...

SHRI BISWAJIT DAIMARY : *
SHRI KUMAR DEEPAK DAS: *

it SuTafay: g9 foTT 31y srerfaer 91d BIRTY, oife et 3y 33 ..(=aem)... Rav,
I8 e T8 § ...(AAYM)... I8 [AeHel Ae! 8] © ...(AIM)... AT ST ...(FFEM).... AT I3
SV ...(FGHTH)... Mr. Kumar Deepak Das, please sit down.

SHRI KUMAR DEEPAK DAS: *
MR. DEPUTY CHAIRMAN: Nothing is going on record. ...(Interruptions).....
7 .G, SR (STRWS): 31 &% H A1 I8 AU q1d B o] ...(HGLTH)..

MR. DEPUTY CHAIRMAN: Ahluwaligji, please don’t tell Chair to do this or that.
...(Interruptions)... We are following the Zero Hour rules. ...(Interruptions)... Everybody is
praising us, the Press is praising us, for the systematic way we are conducting. What | am
requesting them is that if they have a genuine issue, they can go and meet the Chairman and we
can take it up tomorrow. ...(Interruptions)... Suppose | take it up now, then | am breaking the
rules, the Chair himself is breaking the rules.

SHRI DEEPAK KUMAR DAS: Sir, we have given notice in time.

MR. DEPUTY CHAIRMAN: | am telling you that you discuss with the Chairman.
...(Interruptions)... You discuss with the Chairman. ...(Interruptions)... My only request is that
just because some two or three Members are raising an issue let us not break the well-accepted
convention of this House. The whole system is going on well. ...(Interruptions)... You have
every right to go and approach the Chairman saying the reason why it has to be accepted.
Definitely, it will be considered. ... (Interruptions). ..

SHRI S.S. AHLUWALIA: Sir, only one thing. While considering such notices, one should
take into account that they are from the North-East and that they want to ventilate their views.
Some injustice is being done in the North-East. They want to raise those issues. We can'’t
alienate the North-East from the rest of India. ...(Interruptions)... We should give them an
opportunity. ...(Interruptions). ..

MR. DEPUTY CHAIRMAN: No. This is not correct. ...(Interruptions)... This is not correct.
...(Interruptions)... This is not correct. ...(Interruptions)... This is a charge against the
Chair. ...(Interruptions)... This is a charge against the Chair. ...(Interruptions)... | will not
accept this. ... (Interruptions)... | will not accept this. ... (Interruptions)... This is not alienation.

*Not recorded.
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...(Interruptions)... This is not alienation. ...(Interruptions)... A notice has been given and that
notice has been considered. ...(Interruptions)... It is not that the Chairman has rejected it. The
Chairman has taken that notice into consideration and they have been asked to take up it
through a Special Mention. ... (Interruptions)...

SHRI S. S. AHLUWALIA: We should encourage them to raise their issues here.
...(Interruptions)...

MR. DEPUTY CHAIRMAN: Pardon.

SHRI S.S. AHLUWALIA: The point is that we should encourage them to raise their issues
here. ...(Interruptions)... Where will they go? ... (Interruptions)...

MR. DEPUTY CHAIRMAN: Who is discouraging? ...(Interruptions)... Who is
discouraging? ... (Interruptions)...

SHRI'S.S. AHLUWALIA: Sir, they have given... (Interruptions)...

MR. DEPUTY CHAIRMAN: What is this? Mr. Ahluwalia, are you trying to say that the Chair
is not encouraging them? How? ... (Interruptions)... Who is alienating? ... (Interruptions). ..

SHRI S.S. AHLUWALIA: This is not fair, Sir. The point is vvhenever...(/nterrupt/ons)... Sir,
Assam is a State. The Prime Minister represents Assam. ... (Interruptions)...

SHRI KUMAR DEEPAK DAS: Sir,... (Interruptions). ..
SHRI BIRENDRA PRASAD BAISHYA: Sir, we are not being allowed. ... (Interruptions)...

MR. DEPUTY CHAIRMAN: Nothing will go on record. ...(Interruptions)...Nothing is going
on record. ...(Interruptions)... It is wrong. | am sorry. Mr. Ahluwalia, here it is not the
Government. The notices are accepted by the Chairman. Now you are saying that Assam is not
heard. It will never happen. ...(Interruptions)... My request is, don’t do it just to encourage
them. You are party to this well-established convention.

SHRI BIRENDRA PRASAD BAISHYA: *
SHRI KUMAR DEEPAK DAS: *

MR. DEPUTY CHAIRMAN: Why are you raising that? You give notice. If you have anything
for the Minister of Parliamentary Affairs, you raise it. But why are you....(/nterrupt/ons)... No,
Mr. Ahluwalia, | request you to sit down. ...(Interruptions)... Please sit down. Mr. Baishya,
whatever you say, | am not going to take up because this is unruly. This is unruly. Please go to
your seat and allow the proceedings to go on. If you have any problem, please come and
discuss. ...(Interruptions)...

SHRI BIRENDRA PRASAD BAISHYA: If you are not allowing me, we stage a
walkout.

*Not recorded.
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(At this stage some hon. Members left the Chamber)
MR. DEPUTY CHAIRMAN : Thank you. Now Shrimati Brinda Karat. ...(/nz‘errupﬂons)...

THE LEADER OF THE OPPOSITION (SHRI ARUN JAITLEY): Sir, let them raise it tomorrow.

...(Interruptions)...
SHRI'S. S. AHLUWALIA: Sir,... (Interruptions)....
MR. DEPUTY CHAIRMAN: Please don’t plead. ...(Interruptions)...

it TH.04. 31?@'411%1’&1: N, journalists AR S 38 %\;, Qﬂ'@ﬁsﬂé Ea enquiry proper BRI
B 2, I ISM H AMURT RT2? .. (FTETT). .

it SgUTAfer: P9 BE BT 7, A4 SSRN? Mr. Ahluwalia, who is saying not to raise it ? This
is strange. This is very strange.

MATTERS RAISED WITH PERMISSION OF CHAIR

Reported shifting of Government’s stand on agriculture, NAMA and

other issues in WTO

SHRIMATI BRINDA KARAT (West Bengal): Mr. Deputy Chairman, Sir, while expressing my
solidarity with the Members from Assam on the issue they have raised, | would like to draw the
attention of the House to the commitment made by the Government of India to host a meeting of
over 20 Trade Ministers from selected WTO member countries on 3rd and 4th September, 2009
in New Delhi. The stated agenda is to move the Doha Round of talks forward. The key WTO
officials, including the Director-General, Pascal Lamy, will attend this meeting. The background
to this is the proactive role being played by India in getting the failed talks started. | apprehend,
Sir, that this is a case of shooting ourselves in the leg. The question arises why is India playing
such a leading role in this? What does India hope to gain from restarting the failed Doha Round
of talks? In June, the Cairns Group, in their statement, in response to the Indian initiative, had
expressed a note of caution. This group of countries is known as the Cairns Group. The
Commerce Minister had, specifically, gone to Bali as an invitee guest to explain the reasons why
it is essential to restart the Doha Round of talks. This is also unprecedented. They said in their
note, “The recent reintroduction by the EU and the US of export subsidies on a particular
commodity has deepened the risk.” What is the risk they were referring to? “The unfair trade
practices or protectionism by the developed countries.” Sir, as you know, there are three basic
and major issues on which the Doha Round of Talks had failed. Firstly, it concerns continuing
high export subsidies given by developed countries, while refusing to reduce those subsidies,
at the same time, insisting that developing countries should stop domestic subsidies for their

farmers. This affects the agriculture sector, and, particularly, Indian farmers. The second, of
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course, is the Special Safeguard Mechanism; and, the third is the cuts in tariffs in non-
agricultural goods, that is, NAMA. On all these three, India is very, very deeply going to be
affected. So, what we want to know from the Government of India is that when Shri Anand
Sharma, the new Commerce Minister, goes to the United States of America, and makes a
statement saying that we have succeeded in breaking the impasse, — like what has happened
in the past, a new Chapter begins now — what the basis for the new Chapter and the basis of
this claim that the impasse is being broken is...

MR. DEPUTY CHAIRMAN: Your time is over. Shri Rajniti Prasad...(Interruptions)... HIg®
3T 1 7T ...(AH).... AT ST &1 1. (G ). ..

THE LEADER OF THE OPPOSITION (SHRI ARUN JAITLEY) : Sir, | associate myself with it.

SHRI VIKRAM VERMA (Madhya Pradesh): Sir, | also associate myself with it.

SHRI MATILAL SARKAR (Tripura): Sir, | also associate myself with it.

SHRI MOHAMMED AMIN (West Bengal): Sir, | also associate myself with it.

SHRI RAHUL BAJAJ (Maharashtra): Sir, | also associate myself with it.

Torture of small children due to superstition in various
parts of the country

it it e (9ER): R, Y0 o1 7 § Us 9gd Hecaqul A1cl ®1 ST aTedl g ik
I8 I ¢ o AfMETg & U el H 911 Bl Ue & T fAeTaT ST 8 311R I 81 Bl 3R &Y
I W AR [hd Tl Sl 81 T8 T Ha-Hd |i-31 91 gedi & A1 §s §l Ig "l
AffrerTg & faegyRe el # g3 21 O3 g1 I8 9l & [ Us qui 9 31 40 BIc & $aTs
{1 ThepT ST B SR 1< F1e) H SHD! ATl ST &1 A g1 I8 & fab S 9241 disabled
g, I U-Y & {7 a=all 3§ TS T S 21 98 T eI Red 8, <lfdh 3! cure & 4
R STHI | T ST 81 9R, ART o1 I8 & [ Sl RIS <a1feiehT agw 3 il aeal /el el
2, 599 8199 ¥ I9 W <Idl-fewoh gt g1 97 S erieTe ger vl €, Y41 el % 981 gferd
& oft, afews gfer @ Aise # it wATe Te w9t €1 &9 I81 gedi & R | e oi)
PIIA T &, Sfery # =Ted § fob Uit "reall &1 a1 31 91 iR f3797 gfer srhaR & |m
U} g1 9el 8, 99 R BRATs 81 A13Y| I8 984 &l TR AT 51 84 39 IR 9T  [JaR
EaglClIEN!

SHRIMATI KANIMOZH! (Tamil Nadu): Sir, | associate myself with it.

ST, JHT BTN (ISR : TR, H 9 A9 & A1 10+ D] Helg PRaHl gl
SOME HON. MEMBERS: Sir, we associate ourselves with it.
MR. DEPUTY CHAIRMAN: The whole House associates itself with it.

Disappearance of 403 Pakistani Nationals from Uttar Pradesh

St W R (e veen): STRHIRT Sff, Hehel 1 Hvem | Uit AR g
311 3R Mg 81 7| U BT IR Y=l H Y 403 YTl AR T4 8 3R TH T AR 3
A PO AN B 3D WS & olQ Alege & R IR BT B Iz © I1 B 5 7 fordt amreiant
ST 9§ A < T I8 BEA1 FAR T BT 919 TOIRIE! BT 81 I H ATl gl B e
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SR G171 37T & AR SR Uit o 89 -9 R 37Tiah! HRaTga af Srail ol Iai!
&1 SUUTRT ST, 403 T ARSI BT @ I BI1, STHT GG JATD! WS A 81 G
ST BT SATD! AISY b [T BT HRAT, I8 (Bl s 3MTcid! ge1 B ATe f&ar W81 SR8
Fg &1 G AT 8 3R I8 P75 WRPR DI ATbM] Bl W ST &1 H81ed, H S0 =18 g
& 2 ITag urep AR <21 H e &1 A %8 %8 &, B9 @l & 3R Bl IS b Yoie I 81 &,
HET I T YOI & ST 1 T2l 872 ST 3161 &1 8, I o Ahdg J <9 7 78 W8 € 3iR
AT Bl TR 81 T, FAT NI 81 MY? 59 BRI S GOl DI 3RieT oY b 57 qrep
ARTR®T B! 3f1ciep! IR 7 Herarar &, A1 a1 89RY STid USRIl ] HIRaTs BT SaoTR
PR B! ol [ ATidpara! HRATs B AR 79 89 I8 Udbs ? HRT [T I § [ DT &b d1asie
ff ARHR BT W T &R FI 01 872 VDR 31X i GOl &1 Tl RATS 9 AT TR Pl
T TR ST Wbl &1 MThdTa | Jo! Gl 1R TRl R ARSR $I I8 & ard f&odl 3
CIGE]

Ay, § GRPR I8 3TUeT B g b TRBR Al Tl H&H 31U 3R <21 H fou
S U1 AR B §6, TIPS AR I7h RIaTh B dRdTs B, o {6 a7 et foeh 0
SN DT SR DI BT ST Hb |

7t HeRTeT st (STR USTN): AEIG Y, H 37U P! $79 YHIRITE Sl gl

7 ST ST (e U e0): HE16 Y, § 37U JATYh! 719 THITITE HRel gl

sfterelt gar wnferet (- - v, # ot aroe st 3 TARiE ARl €

Y sfiiraTel @ (S<hTg): HEIed, § 37+ 31TUd! $719 THIRIYE Hal gl
Police firing in Mau (Uttar Pradesh)

3t 75 fHeR Fea (STR U<): SUFIIRT 816, § SR ol & 7S SIS H &
gferd BrRIRT & §RTAR Y IR ARl & IR 3 ..(Fq8T)..

37 R Rig (STR U=90): TR, I8 Ua¥ TRBR & ...(FILM)...

Y STFHTIR: 3T G <HIRTI ..(ae™)...

it IR Rg: oFR WT &1 8% 51 Io™ & 1Y Y .. (FaEH)...

7t ST|UTAfY: 39 G A1 Y| TR 7 Aifew e 2 ..(aaem)...

#} 75 fFeIR T1Ea: YS! YeT SOM |1, §HH PO Told a8l 2 ...(FAYH)... 8ol J al
Al ..(cagm)...

ot STUTIfY : 3y ISV ...(FFL).... 3T ST It ST ... (FGT)...
it AR Rig : IS g7 N 721 81 S 319 SR U< § 17 ..(FaU™)...

7} FOT91 YIS (IR T9): U8 AT ...(FAL)...

7} T AR (JTR U)W, I8 Tl 91 2 ..(FFEH)...

off STUafy : 31g 33Ul IRIT, ¥R F1 15 © fh 98 S BT I8 © ... (HAHM).... 3T
afeul...caum)...

it IR Rig: oifhH, 8% T &7 ASTIfIHR T ...(aE ). .
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it STFH: 39 WY 7T BIY, I 9 TE] PRI TR 579 §Y W dleld 8, Afeq a4 &
1S SleTd 21 3R ol 3T Aifed < 3R 3Mudh Iy & Bis 59 avg W 9ol d 1MUB! $4aT |
..(FGHM)... 3179 3fST

£} R R7E: A PR B ToId 914 ...(FaEH)...

MR. DEPUTY CHAIRMAN: You are not supposed to intervene. ... (Interruptions)...
it < fHeIR A1ea: |-, -1 99 319 9§ Yo BN

7t STRUTIRT: STHT GHI SITRT Y BT

3t 9% fHFeR A1Ea: AR, 7 SIS JIARYS 95l SIS © R TR] ArS! BT TG4
TST F7 2l 3R fHdl SR A 7S SIS H S7erifer UST Bkl 2 I SHBT AR [ IR IS 3
RSKIE]

TR, I8 Bl bl U ] 81 Bl Udb W A ST b IMSTHIG SIS H 7S o9 H Hd9T
PR BT UT| ITSHIE R HS SIUS B Sl AT 2, G981 IR 7S SiuS Bl gferd off, IFT b
SIEdR B B &1, IFT ¢ b BT B (A1l IHH Yferd d1ai 1 $o f$dis 31, I
..(TGLT)...

sft AR Rre: W=, I d=ars €1 813 981 9 w7 ... (=IYH). .

oft STGUIIRY: 3T T<aTs F IR H el dlel 39 BT BId 872 ...(FdIH)... 37 33T
...(FYT).... 31T 4fST, T8 HE! 91 21 &l ...(AFLTH). ..

i} T TROT: A mislead FR IE Bl ...(TILT)...
2} STFHTIRT: I8 FE! 91 81 &, e el Ted a1d &1 39 AT AT HRA 8

) =g felR F1ea: IR, S 918 99 P gISaR 7 31 Yford a1ali &I g G BT B
| gfera arall 71 $o IR fedTs @1, b Sea ...(agM). .

ofY T =T ; *

MR. DEPUTY CHAIRMAN: Nothing will go on record. ...(Interruptions)... 34 proceeding
R 3B Bl ...(FAIH)... I el 981 5, AT 48 15T ..(FGLH). .

ot die frg - +

7} 7 AR *

7 HATA IR ([T Y<T) = *

At 75 P9 F1ea - o9 g4 G &1 YAl .. (Far)...

7 HATA IR : *

MIR R *

Y T AR 0T : *

£} ITUTART : 39 ST ..(FGHF)... 3T 1= FHR YR BT DI ...(FGHH)... Please

sit down. ... (Interruptions)...

*Not recorded.
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ot T fPeIR A1ea: IR, 9P 918 Tb YT 1 ....(FTLTH)...

Y PBoRToT 8T (SR U< : ITAHRT ST, WE A # S geAr gl 8, o AR Y E,
IS IR H ...(IHH)...

oft ISTAUTAR ; AT HEAT1 & P 3 Y HeR T, MuR! ff g6 ® fhul issue BT IS BT
...(TATH)...

CIER KRG

7t STRUTIFT: TRT BTSH G DI TR 8, AT A FiJ 81 ...(FFEH)...
i} goTeT UTS: *

st = fRINR IeT: IR, =TT SIRT ...(aem)...

S} STFHTIRT : Teb HaR FAT IR 8BTS DI P Gl & ...(FALYM)...

7} FoTeT UTea | *

S} STFHTIRT : AT I1 AT Gri 2 MY AT PE © 1o J Tl © 2 MY BI 8KI & IS bal
qret {6 3 S 8 B €, 98 7Told 21 9 I IS8T 32 €, IE IWHR &1 B & [ 98 < & g8 w9
T 7 TEI SHPT IIRAT AEd 7 Al BT &6 QAT 7, NMUB! I IUb BT 8P T8l ©
...(TALT)...

it gor91 U ®: *
off STAUTTFY: 39 I V6 B © ....(HIHM). .
i} o191 UTe®: *

it SUHHTIRY: SRIY, 319 IS STST ...(FGYM)... 3MYD! fhd- If¥HR &1 8, I8 Bt &l
foF 9 9 %8 I8 €, T8 TTold 2| MBI fohedl 7 MfIpR 721 fuT 81 3R 39 aRE 4 8199 fowed

BT \El, then the Chair has to take a serious note of the hon. Members who are disturbing the

House.

TS fHeR AET : AR, SHD 918 ¢b Bl IsaR o b Bl of ST 1 el BT g RydTel
T & WO ¥ ¢ TIT AR I HfIT &1 BT GE1 <7 HT T (651 {6 39 & U= 21y A
ST B3N & 3MIR T TSl | W1 T 5| Wafdd &7 b Yforsd aTel 981 311 Y| ST ¢ob bl grsdr T,
T8 GaRT AT 3R 399 b SITIAT3IT BT TRAT qAT 3 AT B9 b P 19l 3R A Y| P 9%
T&T B ST, 7S STHUS D] ST AT F 3 TS 3R Ash UR 1T TS| I87 &b T UG Iq B
I, AT BT AT B o1, I GlsaR Bl FH I o1 §9 W Yo 1 Ugdl dArordrs (ol
P 915 I WY ST BT T IR 7% § grgAiRe B 6 99 SaTel B 8, 9
TR Y 7 BIIRAT SR BT B4 (AT 3R 5 AR B A ...(FGLH)... SR T2 H 1 Bl
eI g9 M. ... (aeT). ..

SHRI GANGA CHARAN: *

MR. DEPUTY CHAIRMAN: Please sit down. ...(Interruptions)... Please sit down.
...(Interruptions)... 39 fSY ...(FAEM)... PR I oA 94 § X8 & aF 3y Mfdersr e
SIRTY, MTIP! §F 21 3R PIs HaR 8IS B TTd HE &1 7, Al AT I8 APR & & a1
Difers Aifed <, o Aifed €Y, 8199 & feved #d S|

*Not recorded.
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3t 9= freR Fea: W, gferd o BRI H 5 Al @ HId g3, fer 3 a8 W
URCHICH &1 RET & ...(aE™)...

oY STl 319 31T AT BT, TSB! SIERT <Igd foar T Bl

2ft v fhel} A1ea: SHP STcldr ST 7 ol THR BY F T 81 TV &, STh] §RT VB
o T 21 gfer IR B Y8 "el IR 8l 81 & — dalell H 4 AN bl AR BT B
fopar, 7% H 5 AN 1 AR BT B4 {611 IR Yol dI §ferd MR 81 718 8, PR Bl 54
TR Bg FRIF0T TET &1 H ATID AEIH | b5 ARBR I A PR &1 g [ 59 ARl § 98 gwie
B IR IR T3 DI Yol il ARG B TS 8, ISP MBI B BT B B

SHRI SANTOSH BAGRODIA (Rajasthan): Sir, | associate myself with this subject.
...(Interruptions). ..

MR. DEPUTY CHAIRMAN: You just associate yourself with it. Don’t speak on it.
...(Interruptions)... Please don’t speak. ... (Interruptions)...

SHRI KAMAL AKHTAR: Sir, | associate myself with it. ... (Interruptions)...
i} T TROT: STFHTART SHY, 3T TIBROT S BT AIHT S ..(Haems). .

ft SUUTIT: FEIBHRT 7 BT HIBT T8 7, ©Ood § 78] 8 ...(;YM)... 49 $&T 8 fb 3y
e AT ...(FaEmM)...

Shortage of pulses in the country

37 HeRToT st ([TR <wn): SUFHHT 57, § g3 & He@yul fIva R J8i I8 ue Ia1 a1
T 39 qHY ST WR H SUHRDT IIG3T P T TSI ol &b WY I¢ 8, [RIVHR W= agaii &
S 9¢ &, Aeoll & G I ST B ol &1 STl Uh-al AKITE Ugl S8l 78 BUY fhall AT 80
BT farel off, 31T a8 100 TN el 81 71 §1 Sl 95 Aecayqul dioi &1 4 31TS &, i 8 ol
AT I B TS 8, ST PG §GXIE b RISRYR i &b o1 e # a7l He 78 of
3R e AT J BRI I AT U8l AT 2007 H 15 ARG S g1l AT TS offl 981 9
T 3 Y TS 3R ST o1 ST & §1S 9 | 981 US! &1, 981 BIs T8l TAT| 981 STl sl <&,
SR RT 9 99 i Wz, Wifd 981 9 <1 SOT8 T8l T8 @ 991 32 o I% Sfferi 7 de S|
et WY 70T 81 718 foh R IR 7 STl &1 79T, S99 WRGR A, 39 fa9FT 3 98 &9 <
BI BIs ATTLIHAT 78| A DI b TET AR 3 STl BT AT (AT AT &, BIBT AT 4 a1
T © 3R BT G STV, SHD] ITSTR H AT STV, 3TH SYHRHT BT SYALT DHRIAT STV, THD!
a1 21 1 5| 39 BTd U U1 81 1Y o 519 8 UABR G101 1Y, A1 AR bl o T b agi
PV 81 Y81 2| 981 IR AN Y| 981 ITeT 39 YHR A Ri & 1< ysar 949 73 o, s T8 ot 8fiR
I O & BRI S+ FSiE BT X2 oY {6 a8l iR A6 Bl TG ST STl SHD! S@ & 919
I BT T @ b U R R? 19 Wiel B <@ T, 1 gl o & T8 STl 81 T8 ST 2007
H HTS TS off| 3R 39 UBR BT WRIId ST 91 81 3R 39 &7 I B1H HR+ & 3
FerdT Y&, A1 Ffead S & 1 SUHRHT AR 31 MMSH DI S 9T Hal ST Y&l 8, 31H 3MEH! Bl
S Ed S &I 91 Pal ol I8! 7, Tg had * 8, T8 had HeararRar € iR I8 31 smeH! &t
el & |1 * B B AT T X 81 e gRT a1 K 1Rt & gR1 39 dkE &1
BEHA DI TS &, ORI PHIROT TS HEITE AMHA B ol 2, T AN & oG a1 Tl HRAS
I TRy, wifh SN AT SERIFAT 8! axel 8, dfcth S8 Uit SerRfiedar ax<l 8, St

*Not recorded.
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&Ry T8 B1 S RIATh dehldl BIRATS BIHT AoV 3R S dehlcl 8T <A1 ATVl H8Ied,
S | A 3 B 7 8| gRIarg|

S1. (3Tl 9T Q. e (JTSRYT): Heled, | AU 3MUd] 59 ey Ieeid & A1
g B gl
Sl wrn Ry (Feg veen): Heled, H U ! 59 IRy Ieeikd & A1 Wg $HRdl

gl

Y SR AIfdT (STHAT): FRIGY, H STUN U] 9 IR Seeid & 1 Ty HRaT gl

Inappropriate air fare being charged on Delhi-Dharmashala sector

Sl faga SR (3omae uaw): Weiey, # 39 e & "IedH § GReR Bl & U 31
HeqqU! v B iR {1 are< g1 A1y, feet F gwermel (fFamad uaen) S 3R o &
forQ Paet fHheR TIRETTH U= a1 Y&TH HRal &1 AR U Tolrse faeell A gweme
STl ® 3iR g8 Felge gHeen ¥ feeel Sl 81 7eled, |l Sid € b eeied g wies
TeTed & SR [RHTEe b ARTl b AT -1 SR1-TeeT 4 371 aTel wied Wi g1 UAReTSH &I Ha
T B 2l T H Paot T &) Fellse 819 & HRUT AN bl 1! W 8Idl ©, i STH
TS & GHRITEAT & foTY Ueh FATge 811 & BRI I8 YIRS ATAI [PR1AT Il Bl 8, by
IR 9D [HITAT M3 TR 3R A1 TR BT b Ugd Sl 51 Ga8, TG, A 317 AT B
JoTT H GRS T fRTaT 984 AfD Bl 2| oot -eriemer faeell Faey uR fBIfhIR ¥ &l
AT g1 g &1 AR GRPR W AGRIY & b U QRIS I AFTIel 3R AT a1 1fdrepar
BT T U WRBR GHATAT & ol TE TIRATS Bl Al STeal I STeal introduce B, dTib
IR A S fhRmar &1 ager S Wb AR 1T BT b~y (] BI AT A geHR et
BEARRCIC

Denial of rice allocation to Kerala for festival season

SHRI P. RAJEEVE (Kerala): Sir, | would like to draw the attention of the House to the step-
motherly approach of the Central Government to the State of Kerala and the attack of the Central
Government to dismantle the Public Distribution System. The Government of Kerala has
submitted a memorandum for the allocation of rice under the special quota for Onam festival
season. As all of us are aware, Onam is a national festival for Malayalees and the State
Government has taken steps to control the price during the festival season. But the approach of
the Central Government is totally negative. The Government of India denied the additional
allocation beyond the present level of APL allocations. The letter from the Ministry of Consumer
Affairs, Food and Public Distribution stated that additional allocation beyond the present level of
APL allocation to the State can be made at MSP based issue price of Rs. 10,800 per tonne for
wheat and at applicable economic cost for rice. Hence the request for additional allocation of
rice and wheat to Kerala on account of Onam festival requirement can be made only at the above
price and not at the APL price. This is the letter from the Central Government. Then they can
purchase it from FCI godowns at the economic cost of rice, which means Rs. 17.80 per kilogram
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as compared to Rs. 8.90 per kilogram for APL. This would create a serious problem in Kerala.
Kerala is the State where statutory rationing system was introduced with the consent of the
Central Government in 1967 but the Centre has tried continuously to limit this system. Up to
2006, the allocation of rice to the APL cardholders is 1,13,420 tonnes, which has now been
reduced to 17,056 tonnes only. The reduction is to the tune of 96,364 tonnes. This anti people
move has been questioned by the State Government. The Chief Minister, the Ministers, and the
MLAs were compelled to conduct a march to Parliament here. After the formation of the new
Ministry, the Minister of State for Agriculture, Prof. K.V. Thomas, gave an assurance for
reestablishing the rice quota but it remained only on paper. Now, the Government has courage
to deny rice for Onam season. | urge the Minister of Consumer Affairs, Food and Public
Distribution to reconsider this decision and allocate sufficient rice at APL price to Kerala during
Onam season. ...(Interruptions)...

SOME HON. MEMBERS: Sir, we associate ourselves with the issue raised by the hon.
Member.

MR. DEPUTY CHAIRMAN: Okay, you just associate yourselves. ...(/m‘errupt/ons)... There
is no rider in association. ... (Interruptions)...

Naxal attack in Orissa

3 SEARTT qIfdT (SSIAT): HEIGd, ISIT H &l 2 Yeb gHIAYYl e gl 21 $90dh
IR 3 H TP A1eH A G&d DI GAMT 18 g 15 ISR 3 Keonjhar FTET, i1 &9 3§ WRQR 2,
SARY AT & S FTeIviidTd di 8199 ©, 981 & Ud SiRRc e dagwdacy, il f& dic ared 3
AR BRI &, 3R IS9P AedRN U Hiede SIF1 Bl el § AR B SAD] Tl BIT {1
AT ST Q. Q9.3MTs. §9 guiaqul g1 &1 RIeR gl ST 14 JReller afqan 81 for dve
A TP BT DI TS, SAD IR H H MU A g 7 B 8T 1 34 STAS & Hel I,
IH! AT arHaTe AT Tve f9 TRIgiEeT wedr ff R four & S 81 ®1 3! udr € b
IS H &R AT 39 YR &l weAl "l 81 ¥l a9-9RE 37 ugdl gaxire el & PIgs]
AT & U Yoy S¥aex AT a8 &l WY U B dREdl | FRT 111 98 e < & oy
RTSRB AT Y | YA e BT T8TGY IR ATEH BT 76 BT AR oY IS BIMI  519 arfu
3T T & A1 I DI 50 ART A I TR o1, AT 9eie & 1 3= IR LR AARE 7 |
377 50 AT <1 371 & 1 ©R foran a1 S7ep! SAfoT ael= = aaran i 57 4 # &1 arcper gforaa
g 3IR 911 3= IR SN A1 AERYN ANRS &1 A1 39 AIER IR AARD1 D1 B far 137 iR
T a1 o STy AR AT 7271 357 B WRAHR ST {6 A1 &, 6 SHBT Tl H Y
R UEE B 59 TR A Yl il Bl SRS 9911 71 YeT 21 Heled, 9+ g1 81T & 5
o gl BRIRTTG H 36 Yol Bl AR {37 11 3R 89 SHa! JAf aHdTal SUdTE el
Al AT B, IR BT W AT P 7S T T§ e a7y A7 b aREH | M ARSI 3R
YT a1 1 A1RT SY1 $AIAY 3R $HSD! BIg HIAAIG Hadl & d 59 AT HI 1 9 & T
ISTAT ST AT HE IS, ART ST e & [ ISNT, BIRIG, ATeTe 3R IS i 7 8,
B WM R I8 Sl Acihare, SUAIE 8l I8 &, 39 Ui b5 gvd &1 @, AR faRIvaR &
IS H 518t IR I 3R awe fiegre &% 81 78 B
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R T8 fTel ShrTet & Ifean a1 & [ARGE a3 NREGA &1 &1 gaex # fham S 381
o1, 739 3 foran 51 @1 1 ..(Fg B €. I T’ IeTd AR &1 ML, . ([aE). .. 37a:
H 3 A17el B A1Ld1L3ATS. A SfiE B /I BT gl (FGL)....

st Suwumfa: g d9a N9, Mg 98 -Vl ..(F@g™).. 8 T, 8 I
Shrimati Kanimozhi. ...(cdd€T)... 379 BT | ...(FIHYT)... Mike is not working. SW%GW%QI

it ehen faRan (S IR, H 31U 31Tud] $H9 FFelg el gl

sft STUTAR: Nothing will go on record. 31T 98 W8T Shrimati Kanimozhi.

Plight of Indian workers in Jeddah

SHRIMATI KANIMOZHI (Tamil Nadu): Thank you, Sir. | would like to bring to the notice of
this House the plight of 400 Indian workers stranded in Jeddah, Saudi Arabia. As we all know,
there are workers who have been taken from India, from different States of the country to other
countries and these workers actually have to sell their last assets to pay the money to the agents
and go there, and when they go there, they find that the promised jobs are not given. Now,
because of recession, a lot of them have been thrown out of jobs. So, over 400 workers are now
stranded in Jeddah and they are living under the bridges. There are a lot of women among them.
They have no money to even buy food. They have been under this bridge for nearly over a month
and they have tried to approach the Embassy and they have not got much response or any help
from them also. The Ministry has actually said that there is a fund called the Indian Welfare
Workers Fund. This fund can be used to provide them with food and send them back. This kind
of help also has not been given to them. There has been actually no help from the side of the
High Commission. We should think of actually putting up redressel centres like many other
countries do for their own workers. When our Indian workers approach the Embassy for help,
actually no officer or no organisation or anything is there to really reach out to these people to
help them. That has to be taken care of and these 400 workers have to be sent back. We have

to take action to help them out.
ALL HON. MEMBERS: Sir, we associate ourselves with this. ...(Interruptions)...

PROF. P.J. KURIEN (Kerala): Sir, everybody associated with this. The Minister can react
to this. Why can’t he react? ... (Interruptions)...

MR. DEPUTY CHAIRMAN: Prof. Kurien,...

THE MINISTER OF EXTERNAL AFFAIRS (SHRI S. M. KRISHNA): Mr. Deputy Chairman,
Sir, | understand the magnitude of the problem, particularly the workers who are stuck there. My
attention has been drawn to this situation. We will certainly get in touch with the Embassy and

see that adequate arrangements are made.

MR. DEPUTY CHAIRMAN: Now we will take up the Discussion on the working of Ministry of
External Affairs. Shri Ashwani Kumar to raise the discussion on the working of the Ministry. Now,

we will adjourn for lunch only after Mr. Ashwani Kumar’s speech concludes.
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DISCUSSION ON WORKING OF MINISTRY OF EXTERNAL AFFAIRS

SHRI ASHWANI KUMAR (Punjab): Thank you, Mr. Deputy Chairman, Sir, for giving me the
opportunity to speak in this august House, on the functioning of the Ministry of External Affairs.
Sir, this House has heard in the past many eminent speakers on what our Ministry of External
Affairs has been able to do in aid of over-arching national interest through the pursuit of
purposes and constructive diplomacy but, today’s debate, Sir, | dare say, will need to be
structured in the context of a fundamentally transformed world. The touchstone on which this
august House, the highest forum of democracy, will judge for itself the functioning of a critical
department of the Government, will be the challenges that we face in the new environment with
which we are faced. Today, the inescapable reality is that no country is insulated from the
externalities with which it must confront. No country can claim to say that it would, at its will,
determine the course of events that positively or negatively impact the well-being of its people.
That is why, today as well, what the architect of modern India, Pandit Jawaharlal Nehuru, said
many years ago carries its resonance. Sir, Pandit Nehru, in reference to the aims and objectives
of our Foreign Policy, had said and | quote, “We may talk about international goodwill and mean
what we say. We may talk about peace and freedom and earnestly mean what we say. But, in
the ultimate analysis, a Government functions for the good of the country it governs and no
Government dare do anything which, in the short or long run, is manifestly to the disadvantage
of that country.” Sir, | would like to set the tone of this debate by quoting this great son of India
who, by all accounts, remains the architect of our Foreign Policy. In Pandit Nehru’s vision of
internationalism, peace, security, development and democracy were the four pillars and these
pillars continue to be the edifice on which our endeavours, on which our diplomacy is anchored.
We will, therefore, have, now, to see, whether in our functioning, whether in the pursuit of our
diplomacy, we have been able to advance in a transformed world which has given rise to various
new challenges which will not for us to confront in the past, has delivered or not. | would, Sir,
very briefly, without elaborating on them, indicate 12 or 13 critical challenges that we, as a

nation, face.

Of course, Sir, the first is the inescapable reality of globalisation and what it means.
Somebody said, ‘globalisation has ensured the territorial determinance of strategy and security is
no longer relevance’, as | said in my opening. We are not insulated from what happens abroad.
Neither can, in the formulation of our diplomatic initiatives, we ignore what the rest of the country

feels on certain subjects.

Sir, the other most important and inescapabile reality of today’s world — it is something that
we must be proud of — is that the world looks to India as a Nation State that carries influence
beyond its borders. Therefore, consistent with our new status, we also have to share global
burdens. And, therefore, our attitude to Foreign Policy, our attitude to how we deal with other

countries and, more particularly, how we deal with our neighbours is also a function of how we
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and the world perceive us. And, therefore, this is a vital component of our Foreign Policy

perspective.

There has been a redistribution of power in the international system. Many years ago, Paul
Kennedy, in a seminal work, said that the centre of economic and political power has shifted to
Asia. He has been proved to be right. And, in Asia, India, along with China and Japan,
continues to be the most important power that the world looks at. Therefore, have we been true
to our new found status in the conduct of our diplomacy? Have we vindicated the faith of the
international community in our ability to engage with the world constructively? Have we
vindicated the expectations of our people in the pursuit of our overarching national interest
abroad and have we been able to enlist the support of other nations in the aid of our national
imperatives? So, there are 3 sets of nations or countries with which we have to deal. The first
one is friendly countries. Second is, neighbouring countries and the third one is countries

indifferent to us.

And, fourth, countries that are positively inimical to us. What would be the test of our
achievements on the Foreign Policy of our country? Have we been able to enlist the faith of our
neighbours? Have we been able to conduct our Foreign Policy which should be conducive to
peace in our neighbourhood? Have we been able to fortify our traditional friendly relationship
with countries which have been friends of India for long years? Have we been able to reach out
to those who are indifferent? Or, have we been able to at least neutralise those countries that
have been positively inimical to us? Sir, | dare say and | will make good my submission that our
Foreign Policy has performed exceptionally well on all these counts. Sir, we have engaged, as
the Annual Report of the Ministry of External Affairs would demonstrate convincingly, very pro-
actively and vigorously to building bridges and reinforcing our relationships with our neighbours,
whether it is Bangladesh, Pakistan, Maldives, Bhutan, Afghanistan — countries of the SAARC.
We have continued to give them the highest importance that they deserve as our neighbours. As
somebody said, Sir, “Men and ideas shape the world, but it is geography that determines
history.” We cannot choose, as the Prime Minister often says, our neighbours; we have to live
with them, and the only way forward is to live with them in peace and in tranquillity. We may not
always be able to achieve our objectives at will, because we are not the only actors in the game.
But, at least, on our part, we should not be found or be seem to be wanting in pursuing peace
and stability in our neighbourhood. India’s economic interests, India’s internal political
imperatives demand that our borders are peaceful and that we do not face threats of any kind
from our neighbours. Sir, we now have a new set of global challenges — pandemics, HIV AIDS,
climate change, international terrorism, human rights violations. All of these are challenges that

were not present in the past, but that confront us in the face today.

And India, as a responsible member of the international community, has always accepted

its responsibility to engage with the rest of the world in order that the succeeding generations on
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whose behalf we hold power in trust are not put to disadvantage by our non-action or ineffective
action or inaction. Sir, we continue to have our issues with China. China is a very strong and a
large neighbour. China is also our competitor for economic pre-eminence, for political power,
for pre-eminence in world affairs. But, today, it is in our interest to continue to improve our
relations with China, irrespective of the fact that there are certain boundary issues and these will
continue to be a challenge for our Foreign Policy. We have, Sir, imperatives of energy security,
of food security, the security of the sea-lanes, the security of many ships, etc. About 60,000
ships cross through this State of Malaka, carrying energy for us, carrying various goods of very
particular importance to our country. We, therefore, have to strengthen our Navy and, in that
connection, | would say that convergence of Foreign Policy with different strategy is a critical
component. The recent launching of the nuclear submarine by the Prime Minister in
Vishakapatnam, Sir, is a matter that the nation rejoices, because, today, we have ensured a
further milestone, which will underpin our Defence and Foreign Policy objectives. Sir, information
revolution is another thing given in today’s world which has, Sir, as somebody said, ensured a
growing horizontal bipolarity of common interests. What it really means, Sir, today, is that in a
seamless world, interests have so intertwined and merged between nation States that it is
impossible to look at any issue in isolation and, therefore, every country has to work with every
other country. Sir, the pursuit of universal disarmament, the 1988 historic plan of disarmament
unfolded by our late leader Shri Rajiv Gandhi, today, continues to inspire the world. And, even
while we talk of our historic achievements in the form of the Indo-Civil Nuclear Agreement, we

are not unmindful of the imperative of pursuing nuclear disarmament on a global basis.

Sir, fear of clash of faith and cultures, as vividly brought out in the seminal work on clash of
civilisations, is something that India with its civilization ethos is deeply concerned with. We have
believed in the confluence of civilizations, not in the clash of civilizations. Our civilizational ethos,
which gave us the philosophy of ‘Vasudhaiva Kutumbakam’, also told us that all faiths, beliefs,
cultures, religions ought to be respected and deferred to. And, therefore, today, Sir, | think,
India is called upon in the global fora to be in the vanguard of taking purposive steps in order to
ensure that this theory of conflict of civilizations doesn’t carry us to aggressiveness. These are,
Sir, changes that have really re-made the world. We have to accept that we live in a completely
transformed world, in a completely altered environment. But one fact remains constant. In the
conduct of Foreign Policy, if there is one ‘given’, it is the ‘given’ of a power syndrome. You
cannot conduct Foreign Policy from a position of weakness. As Margaret Thatcher had said
many years ago, ‘Peace is the dividend of power.” We have, therefore, to ensure that India’s soft
power, India’s strategic power, India’s military power, India’s economic power and India’s
diplomatic acumen are orchestrated on the global stage, with apology to none but with faith and
with confidence always ensuring, at the same time, that we use our might at every forum in the

advancement of our national interest.

232



1.00 p.m.

But how do we do that, Sir? In an age where nuclear powers are growing, in an age where
no country can win a war, the only way to pursue Foreign Policy is through dialogue; the only
way to pursue our objectives is by remaining in constant engagement with the principal actors
throughout the world. That is precisely what our Foreign Policy seeks to do and the proof of the

pudding is in its eating.

Let us see, Sir, what is it that we have been able to achieve. Over the last few years, we
have been able to achieve strategic partnerships with the United States, Russia, China, EU,
Japan, etc. We have been able to reinforce our relationship with Gulf countries. Sir, 75 billion
dollars of trade with the Gulf is no mean achievement. Five million Indians live in the Gulf and that
is why, Sir, you would have seen, this House would have seen, the Members would have
noticed that our engagement with the Gulf has increased over the years and rightly so. Today,
we have received support from Gulf countries in many of our diplomatic initiatives. Sir, our ‘Look
East Policy’ has been a singular success. We have continued to broaden our engagement with
the Asia Pacific and ASEAN. We have continued to reinvigorate our relationship with Africa and
Latin America. Sir, the India-Africa Forum Summit in Delhi which led to the Delhi Declaration and
the India-Africa Framework for Cooperation have defined the future roadmap for ties with Africa
with whom we have had strong traditional good relationship and we need African nations in

support of India’s global agenda, in support of our over-arching national interest.

Sir, we have not ignored other countries. Iran, Iraq, Cuba, extended engagement with
Brazil, South Africa, South Korea, Canada, Nigeria, Kenya, Saudi Arabia, Israel, Eurasia,
Singapore and member of the Western nations have been constantly in engagement with us on
matters that we share in Commonwealth. Sir, our deepening engagement with the United States
is a cause for celebration. | do not want to be apologetic for having strong relationship with the
United States. Whether we like it or not, the United States is today a Super Power in the world.
We do not accept a unipolar world; we want a multi-lateral world where power is diffused. That
has been India’s case for a long while. We want diffusion of global power. We, therefore,
support multilateralism. Therefore, we have supported many initiatives within the framework of
the United Nations. We continue to engage with all our other friends. We continue to engage

with all other countries. But so do we continue to engage with the United States.

Sir, the Indo-US Civil Nuclear Deal has been a historic achievement. It has been one of the
most complex undertakings in India’s diplomatic history. | would like to take this opportunity —
and, | am sure, the esteemed Members of this House would join me — to compliment our
foreign policy establishment in achieving and in concluding one of the most complex negotiations

ever undertaken.

Sir, | would like to add that other activities that have been carried out by our Minister of

External Affairs also signify a very major achievement for our foreign policy. Sir, our support for
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the Sri Lankan Tamils, support for religious and ethnic minorities in Bangladesh, in Fiji, Trinidad
and Tobago and Cambodia have carried forward our national priorities. Our support for
democratic movements is inevitably and inescapably an extension of our over-arching
commitment to strengthening democracy within our country and everywhere else in the world.
We have not abandoned NAM, Sir. NAM and the deliberations in the NAM have been, to us, a
reminder of our stoic independence in the conduct of foreign policy. When Pandit Nehru was
asked about NAM, he said, “NAM implies that India will judge each issue on its merit and take a
stand without being influenced by one bloc or the other during the Cold War years”. And, Mrs.
Indira Gandhi, our late leader, was asked a pointed question — if my memory doesn’t fail me —
by a reporter in New York. She was asked, ‘Which way does India tilt in reference to Russia —
USSR then — and the US? And she replied in her characteristic way, India stands upright. And
that is what inspires us today. India stands upright. India stands firm. India stands committed

irrevocably to the pursuit of an independent foreign policy.

Sir, the emerging relevance of India in contemporary global world is borne out by the fact of
the various global fora in which India’s voice is heard with respect. In fact, India’s voice is
solicited; India’s views are solicited. And | can only count, Sir: G-8, G-20, the ASEAN, East
Asian Summit, the GCC, the Shanghai Cooperation Organisation and the African Union, in
addition to India’s membership of IRC, BRIC, IBSA and ASAM. This really clinches the point | am
seeking to make that we are proud of where we have travelled since Independence. And, the
Ministry of External Affairs, our diplomats and all the bureaucrats who have helped the political

leadership in achieving our new status need to be complimented.

Sir, the Indian Navy today, as | said earlier, has achieved a cutting edge. And when | talk of
the synergy between foreign policy and defence strategy, | take into consideration India’s
nuclear capabilities as well. We always had the capability, but we have demonstrated to the
world that we will continue the peaceful utilisation of our nuclear capabilities rather than
becoming a nuclear threat to anyone. India, therefore, has emerged as a swing State in the
global balance of power. India can no longer be ignored by any country, and if any country does
S0, it does so at its own peril. That, Sir, is a lasting testimony to the exemplary performance of

the Ministry of External Affairs and of our diplomats.

Sir, there are four or five things that are normally missed out and | do not want to miss them
out, because that really speaks of a lot of work done behind the scenes. Talking of the Protocol
Division, Sir, 62 Heads of State or Vice-Presidents of Heads of Government, as Mr. Deputy
Chairman knows very well, visited India in a single year, 2008. Sir, | have had the honour of
accompanying the President on her various trips abroad and | have had the honour of having
been nominated as the accompanying Minister to various visiting Heads of State who visited

India. And | know, Sir, the exemplary efficiency with which our Protocol Division conducts these

234



visits abroad and at home. Sir, in the Visa Division, 53 lakh new passports have been issued, a
raise of 7.5 per cent over the last year. The Public Diplomacy Division of the Ministry of External
Affairs which assists the Indian Government in track-Il diplomacy has also done exceptionally
well. The ICCR, which projects India’s soft power abroad, must receive our wholehearted
compliments. As John Ice said, Sir — he was the Assistant Secretary of State with
Clinton — ‘the world is going to be determined by the soft power of nations and not by the hard

power’.

And India has everything to gain by projecting its soft power. The soft power of its values,
of its culture, of its civilisation, of its spirituality, of its commitment to the conference of
civilisation and of its irrevocable commitment to the institutions of liberal democracy are all
parts of India’s soft power which we must project in tandem with our other strategic
imperatives. Sir, the computerised kurra mechanism has enabled the haajis to be selected
transparently through lots. This is again, Sir, a very, very major achievement of our diplomacy.
Sir, may | add, and | think | cannot do better than just quoting what Mr. G.S. Bajpai, who is
one of the doyens of India’s diplomacy said, “We should never make the mistake of assuming
that the rightness of a cause can even eventually ensure its success.” As | said earlier, Sir,
international diplomacy and foreign policies anchored in one given. That is the reality of the
power of the nation State. And he said, “We should never make the mistake of assuming that
the rightness of a cause can even eventually ensure its success.” We live in a world of power.
Power exercise without regard to morality is a crime against humanity. But morality cannot
prevail without the backing of power. We have realised this and that is why we have
strengthened our Defence Forces in aid of diplomacy. War is never a substitute for diplomacy.
Diplomacy is intended to prevent conflict. That is why the Prime Minister said yesterday, Sir,
while replying to a debate in Lok Sabha that unless we want war with our neighbours, there is
no escape but to engage proactively in constructive dialogue. Sir, Thucydides, the great
philopspher reminded us that “the question of justice only arises when the equation of power
is equal; for the rest, the strong take what they can and the weak yield what they must.” Sir, |
have to share my very deeply felt conviction with this House and that is, Sir, this is what my
former professor wrote in a seminal book ‘How Nations Behave’ by Prof. Louis Henkin. He
reminded us that “the progress of civilisation is a movement away from force to diplomacy,
from diplomacy to law.” India has endeavoured to so anchor its foreign policy that it
strengthens the forces of diplomacy and of law. And, history, Sir, advances in disguises, it is
never contemporaneous with the present. That is why, Sir, when people say that history

repeats itself, | always beg to differ.

MR. DEPUTY CHAIRMAN : How much more time?

235



SHRI ASHWANI KUMAR: Two more minutes. All history, Sir, is contemporary history.
Therefore, in the light of the position today we have to determine whether they have performed
well or whether we have not. We cannot remain victims of the hypnosis of history. We cannot
say that because we had had a conflicting situation waging on our borders in the past, we will
continue to so conduct our dialogue with our neighbours or with other countries that perpetuates
conflict rather than promote peace. India’s foreign policy has to promote peace and India’s
foreign policy, Sir, | can assure you, as far as this Government is in power and | must say that all
Governments of India will have to ensure this, we will never be. The UPA leadership, the Prime
Minister, Mrs. Sonia Gandhi remain committed in ensuring that India’s voice is never a pliable
echo of somebody else’ sentiments. But, Sir, let me now conclude in the last two minutes that |
have for myself. Yesterday when the Prime Minister said that dialogue is the only way forward,
he repeated what has been our constant case. He has assured the Lok Sabha, he has assured
the nation that there will be no compromise with terror; there will be no dialogue without Pakistan
or other countries ensuring that acts of terror against Indians is put to complete stop. Sir, the
other point that was made about is Baluchistan. The Prime Minister has made it absolutely clear
that we have nothing to hide; we have no role to play in Baluchistan, but if Pakistan puts its
internal matters on the plate for us to comment on, all we have to say is, ‘look after your own

internal affairs; we have nothing to hide; our hands are clean’. That is the stated position.

What was the situation in the past? The situation in the past was that every time, we bought
equipment, we had to make a statement of the end-use requirements. Today, we have evolved
a statement that will become a part of all our purchase contracts. We will choose the time, the
place, the methodology and the need for inspection. We have re-asserted our sovereignty. We
have reasserted our autonomy. We have re-asserted our independence.

On the fourth issue, Sir, the G-8 Statement only refers to the ongoing negotiations and
NSG. As Mr. Prithviraj Chavan stated during Question Hour, we have concluded bilateral
agreements on nuclear civil co-operation with France, Russia and the U.S. Negotiations are on.
Sir, in fact, France, which was the host when the G-8 statement was issued, assured the Prime
Minister, and the Prime Minister shared that information in the Lok Sabha, that there would be
no deviation with what has been agreed to. That remains the stated position. That is the
position, Sir.

With these words, Sir, | only want to say, in one last sentence, that India in the conduct of
its foreign policy, our diplomats in the conduct of diplomacy, our leadership in the conduct of
politics, will not fail this country, will not fail the expectations of the billion-plus people of this
country which it has from them, and not fail the international community in meeting our
international obligations to the world.

MR. DEPUTY CHAIRMAN: The House is adjourned for one hour.

The House then adjourned for lunch at eleven minutes past one of the clock
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The House reassembled after lunch at thirteen minutes past two of the clock.
[MR. DEPUTY CHAIRMAN in the Chair.]
MR. DEPUTY CHAIRMAN: Now, Shri Arun Shourie.

SHRI ARUN SHOURIE (Uttar Pradesh): Mr. Deputy Chairman, Sir, as we would expect,
our good friend, Mr. Ashwani Kumar, has given us a very erudite tour of the horizon and he has
drawn our attention to, and, reminded us about the transformations in the world. He has recalled
a very important touchstone of Pandit ji that the way to assess what a Government does is

whether it does anything which will harm the country’s interest in the short run or the long run.

Thirdly, he has reminded us of a very important maxim of Shri Girija Shankar Bajpai, that is,

‘never assume that just because your cause is right, it shall prevail’.

Sir, | will take everything according to these parameters, and, | will come to some
suggestions about the Foreign Ministry, if there is time. My plea there would be that actually
speaking, now our interests are so multifarious that we must expand our foreign service
quadruple, and, similarly, our aid programmes must be quadruple. We can afford that — as
Bimal always keeps reminding us, money is not in shortage now — and we must do all those
things. Our alliance must not be dependent on one great super-power but there must be multi-

alliances with many types of countries and so on. | will come to that later on.

Sir, yesterday, hon. Prime Minister spelt out on foreign policy what he wanted the House to
believe as his vision of foreign policy. Ashwani has just now recalled most of those elements,
that the choice is either war or diplomacy. The Prime Minister said yesterday, “There is no
alternative but dialogue”. And, the Prime Minister, basing his policy now on his assessment on
his, what you call it is, belief that the current leadership in Pakistan has realised the error of its
ways and are now prepared to make a serious effort on terrorism. Then, what he said was on
‘trust but verified’. And, see the transmission of his vision is, the prism is, the Joint Statement
that has been issued by the two Prime Ministers because that is the context in which he spoke
and it is being projected as a great advance in Indo-Pak relations. So, | will use that as the
prism. Sir, you will recall we had met in this House in December last year in the wake of the
attacks in Mumbai. At that time, the Prime Minister had laid down two criteria. One, that the
perpetrators must be brought to book. Those who were behind the perpetrators must be
brought to book. And, secondly, that there must be demonstrable effective action in dismantling
the infrastructure for terrorism against India which Pakistan has set up. Then, when he took
over, Mr. S.M. Krishna said, | think, probably a day or two before we began the discussion on
the President’s Address, he reiterated these two criteria. And, by looking at what the Americans

were saying, | alerted the House specifically that you would see that in the coming weeks both
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these conditions will have to be given up by India and the dialogue will have to be resumed on
the terms dictated by others with no pre-conditions attached at all. Now, Sir, a great distinction
has been made. The Prime Minister says, everyone says, composite dialogue shall not be
resumed till we are satisfied. But, just see, what they have done; what they are already doing. In
the Joint Statement, they say, “The two Prime Ministers had a cordial and a constructive meting
for two hours”. He has already met the President of Pakistan. They consider the entire gamut of
bilateral relations. What is the composite dialogue going to do beyond this? Then, as The Hindu
pointed out, and then the Prime Minister confirmed, the head of the ISI, Ahmed Shuja Pasha,
had actually had meetings with the military attaches of India in our Islamabad Embassy. So, the
Prime Minister and the President have met; two Prime Ministers have met, the ISI chief and
Indian people have met. And, then, as you will see, the roadmap for further talks has been set
out in the Joint Statement. That says, Both Foreign Secretaries should meet as often as
necessary and report to the two Foreign Ministers who will be meeting on the sidelines of the
forthcoming UN General Assembly. So, without any of those two things having been done,
exactly as people like me had alerted the House, the composite dialogue has been resumed.
And just see, what are we now open to. Sir, the Statement says, “Prime Minister Singh said that
India was ready to discuss all issues with Pakistan including all outstanding issues”. That is a
codeword for Kashmir. Now, does this House know what is the solution on Kashmir that we are
tending towards ? Has anybody been taken into confidence? Has any political party or the heads
of the political parties been taken into confidence? Has the House ever been taken into
confidence in this? We do not know. Not only that, Sir, actually the last Resolution of Parliament
on Kashmir is that only the unfinished business regarding Kashmir is retaking and taking back

the Pakistan occupied Kashmir.

Does the Government stand by that unanimous resolution of Parliament or not? It has not
yet been revoked. Just see what they say in the “Vision in Action.” “Both Prime Ministers

recognised that dialogue is the only way forward.”

| will come to this because Ashwani has just now in his erudite speech repeated it and
the Prime Minister repeated this yesterday. It says, “Action on terrorism should not be linked
to the composite dialogue process and this should not be bracketed.” The Prime Minister
says that this means that they must take action on terrorism even if we don’t resume
composite dialogue. You read any statement of Gilani and others. In Pakistan, they say, ‘No,
this means India is committed itself to resuming composite dialogue whatever happens on

terrorism.’

Now the point here is that this is exactly the blunder which was committed in April 2005 in

which Prime Minister Manmohan Singh agreed in the Joint Statement with President Musharraf.
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One, that the ‘peace process’ is what he called ‘irreversible.” Two, the two leaders pledged that

‘they would not allow terrorism to impede the peace process.’

And what happened as a result of that? That Pakistan could continue its terrorist activities
and the onus of keeping the peace process alive fell on India. Exactly that is the thing that has
now been done. And you will see that the reference to infrastructure of terrorism, etc., has been
completely eliminated. Everything has now been narrowed down to one point and that is that

action will be taken on 26/11 perpetrators. It is very amazing.

In India, we have this eraser in our minds which is that every great assault wipes out all
memory of the previous assault. Now we are only narrowing it down to 26/11. In Mumbai itself, in
July, 2006, as you know, in the train blasts, 170 persons were killed. Nobody is saying that

perpetrators or organisers should be brought to book.

But in this very matter just see what the Prime Minister told in his statement of yesterday.
He says, “l said that it was not enough to say that Pakistan is itself a victim of terrorism.” This is
the phrase given out by us about Pakistan, quoting ourselves on a par with Pakistan. “They must
show the same political will and take the same strong and sustained action against terrorist
groups operating on their eastern border as they now seem to be taking against groups on their

western border.”

This is what the Prime Minister reported yesterday. But what did he say about what
Pakistani representative said. That is the next sentence. “Both President Zardari and Prime
Minister Gilani assured me that the Pakistan Government was serious and that effective action
would be taken.” But against what? ‘Against the perpetrators of the Mumbai carnage,” not

about ‘the infrastructure on the East.” And we have to be satisfied with that.

Not only that, Sir, actually speaking, if you see the Joint Statement, on that also they did

not say that we will take full action. They have put it very well.

Prime Minister Singh reiterated the need to bring the perpetrators of Mumbai attack to
justice, and ‘Prime Minister Gilani assured that Pakistan will do everything in its power in this
regard.” Now, Sir, as you know on 6th June 2009, the case of the JuD leaders came up in the
Lahore High Court. On the involvement of the leaders of the JuD in the Mumbai attacks,
the Lahore High Court recorded, ‘not a single document has been brought on record that
Dawa or the petitioners Saeed and others are involved in the said incident. There is no
evidence. Furthermore, that the petitioners have no links with Al-Qaeda or any other terrorist

movement.’

So, they say that. Not only that. They further went on to say, “The security and
anti-terrorist laws of Pakistan are silent on Al-Qaeda being a terrorist organisation.” So, Saeed

was let off. Then, when the case came up in the Supreme Court, Justice If tikhar Chaudhry also
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made oral remarks exactly on these lines saying, “Where is the evidence? There is no evidence.”
So, now, Pakistan can very conveniently say that what can we do; our courts have let them off.
The Prime Minister says, “l am convinced. | believe that the current rulers realise. They are
wanting to take effective action.” &I Zb_Q;, W, P Q?ﬂ T B T8T HAY %, Ig MY S Bl
TR fbe Y 31T ?@I’Q, on that very thing, Prime Minister Gilani said, “Pakistan has provided an
updated status dossier on the investigations of the Mumbai attacks and had sought additional

information/evidence.”

Our Prime Minister said that dossier is being reviewed. Now, Sir, this is a very wonderful
thing. As you would have seen in the newspapers today, what have they asked for? They want
foam samples from Kuber boat. SH®T ST foam 2T, S STETST UR, SAHT AU faT SV Then,
they say that the statement of the Magistrate who received the confession must be given. Under
our law, no Magistrate records the statement. They say, “No. That must be given to us.” Then,
they say, expert testimony of those persons who conducted the forensic examination of the GPS
device. Then, they want expert testimony to establish that the terrorists were in touch with the
handlers in Pakistan. You have given them transcripts. They say, “No. You must give them
testimony which is vetted by experts.” Then, interrogation reports of those persons who were
picked up. Sir, the list goes on. Sir, | had warned at that very time in this very House after
Mumbai that please don’t get into this business of giving evidence to the perpetrators. You are
putting them in the position of the judge and they will keep saying, “No. This does not satisfy our
courts.” But, exactly that thing has happened. Sir, the next point is about Ashwani’s fine
elucidation of the vision and Vajpayee’s test. Please see, what has been done now. It is said,
“Both leaders agreed that the two countries will share real time, credible and actionable

information on any future terrorist threats.” Sir, it is amazing. q PY P T&»\* %, IR Eﬁ YdT eiTd

%\’  weort STTE 314t U ST m, we should first give them real time actionable information.
Will they not alert the persons they are handling? What does this mean? Is it, at all, likely, given
the nexus between Army, ISI, Dawa and others that they will give us real time information? We
have actually a good proof on that. Sir, | can’t except use the word ‘foolhardiness’. In July,
2006, the Mumbai blasts occurred. 170 people were killed. Within two months, we reached out
to Pakistan and established as a great triumph a joint mechanism for fighting terrorism. Even as
those meetings were taking place, my friends, two terrorist groups were trained — one, as you
know, for the attack on the Kabul Embassy in July 2008 and there A 78] B, AR 98
WW#W%% ISI was involved in this. So much for the joint mechanism ! And that
is in July 2008. And, then, in November 2008, the joint mechanism working, they planned the

attacks on Mumbai.
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So, Sir, why don’t we see in this vision, and seeing Panditji’s criterion and seeing
Vajpayeeji’'s touchstone warning, that the LeT, JuD, ISI, Army are all a seamless web in

Pakistan? Why do we shy away from that?

Sir, the next item, which has bothered every body, and you will see the consequences of
this—is that Prime Minister Gilani mentioned: “Pakistan has some information on threats in
Balochistan and other areas.” Now, the justification is, “I78I BET that they have information on

threats.” They don’t say threats from India. If these are threats from Russia, why would they

mention it in a joint statement of India and Pakistan? ...(/nterrupt/ons)... E2IBCRCI ) H HRO

IBM w4 9 s e
2} T vieR g (9BR): 39+ 9o 1 81 S 2

i} sreur iY: S ALl 91 Bl Sir, since 2005, as you know, Balochistanis have been
suppressed so strongly, ever since Zulfikar Ali Bhutto bombed them, that there is a struggle
going on there. It is 40 per cent of the land area of Pakistan. They are not able to mange that
struggle in spite of the atrocities and recent killings by Bukti, the Nawab. The Prime Minister said
yesterday, at great length, that he categorically said to the Pakistan Prime Minister, “No, no; we
have nothing to do with this, etcetera, etcetera.” Then what is the problem in putting one
sentence there, saying that Prime Minister Gilani mentioned this about Balochistan and others?
When Prime Minister Manmohan Singh said this, then what is the problem in saying that? And
just see, “From the world’s point of view, it is not what we tell each other. It is the joint statement
which matters.” And Pakistan is claiming that we have brought the matters to Balochistan and
other areas, unspecified other areas! That is a pragmatic phrase. Sir, as you know, for the last
six months they have been holding India, and also, incidentally, the United States, responsible
for the troubles in Swat! They have, even, gone to the extent of an attack on the Lahore Police
Academy. They blamed India even for the attack on Sri Lankan cricketers! They blamed India.
So, he says, “We have some information on that.” And there is no record of the Prime Minister
having said something, in return! Just see, immediately, after the joint statement was issued,
what the Pakistan Prime Minister said to the Press. He said, “The joint statement underlines—I
am quoting, Sir,—our concerns over India’s interference in Baluchistan and other areas of
Pakistan.” General Tahiliani has said exactly the same thing on his visit to the United States. The
Pakistan Interior Minister has said the same thing in Islamabad. This is not a careless drafting !
Actually, | believe that this statement is a faithful drafting of the vision of the Government in
regard to foreign policy, which Mr. Ashwani Kumar was just articulating. Because the Prime
Minister said yesterday, today also, we were told that they said, “We have, for seven months,
use of bilateral and multilateral instruments.” Actually, all we have done are these meetings.

Absolutely, nothing else has been done. And the fact of the matter is that given the nature of
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Pakistan State and Society, till the punishment occurs, till you use instruments like water and
other things, they will never desist because, for them, it is a costliest enterprise, and this choice,
a binary choice, which is put by the Prime Minister yesterday, and by Mr. Ashwani Kumar, in his
articulate speech today, is that the only choice is either diplomacy or war. Why don’t we ask
ourselves how is Pakistan able to do something in-between diplomacy and war to which we are
never able to react? It is because they have built a capacity, but we have not built a capacity for
that intermediate thing. That is why when we keep saying that ULFA leaders are thriving in
Bangladesh, we cannot do anything. That is why when we say ‘Jaluluddin operates from

Muzaffarpur’, we are not able to do anything.

That is why about Dawood Ibrahim we only keep petitioning to Pakistan o uifere™ ’s’:f_cﬁ
?{, I 22 A T ﬁ(’, RS gF PR ?}f, 3T Y 981 B Bl It shows the failure to build up
the capacity and in the end we say that we are in a situation where there is no choice, except
diplomacy or war. It is a self-inflicted constraint on us. The Prime Minister then said and Mr.
Ashwani Kumar repeated it today, “No, no, channels must remain open”, and quoted Ex-US
President Ronald Reagan’s maxim of “trust but verify”. But all the verifications have already
shown that Pakistan is behind these things. They have acknowledged it. There was a statement
of President Musharraf where he said, “Jihad is an instrument of State policy”. Just now
President Zardari, his successor, said, “Yes, we have spawned terrorism”. So, what is the
verification that we are waiting for? Mr. Chidambaram said that they are sponsoring it. The Army
Chief has recently said that infiltration is continuing. But we have been fed with these homilies
about “trust and verify”, “channels to be kept open”, etc. Why? Because the Prime Minister
said — you see his speech of yesterday — that he had a belief now that the current leadership of
Pakistan understands the need to seriously address terrorism. Last time, it was, “the people of
India love you deeply” for President Bush. It was because of the deep love that we stomached

everything that was done under the nuclear deal. Now it is “belief in the current leadership”.

Sir, we have been hearing this “current leadership” for 25 years. You may remember, when
Mrs. Benazir Bhutto was the Prime Minister, it was said, “No, no, she was at Cambridge at the
same time when our Prime Minister was there. So, you can trust her”. Then, in the case of
Mr. Nawaz Sherief it was said, “No, no, he is a practical deal-maker. He is a businessman. You
can trust him”. Then, in the case of President Musharraf, it was said, “He is our best bet”. Now
it is Mr. Zardari and Mr. Gilani. They are our best bets. We have been persuaded to trust them.
At the same time, whenever something is done, an assault is launched on India, even in his
statement yesterday the Prime Minister said, they are non-State actors. Their leaders are
saying, “These are non-State actors outside our control”. We are accepting that and then saying

“trust the leader; | have faith in the leader”, when the leader himself is saying that he doesn’t

242



have any control over the situation. Who are the real rulers of Pakistan? We should see that.
What is that they are seriously prepared to do? They are seriously prepared to act on the
western frontier. They have done absolutely nothing in regard to the infrastructure they have built
up, financed, trained, motivated and organised for assaults on India. Therefore, my plea is, in
this great vision, please don’t look at personal trust of individual leaders who are transient birds
of passage. All of us will be gone; it is the text which will survive. Those who wrote the Shimla
Agreement are, unfortunately, all gone. But the fatal momentary mistake at that time, which Mr.
P.N. Dhar recorded later, — you may recall, he was part of the team of Mrs. Gandhi— that
there was a clause in which Mr. Bhutto had agreed — Mr. Shashi is there. Mr. Shashi has
written about it. He has a good memory of these matters — that the LoC should be recognised
as a permanent border. But Mr. Bhutto said, “Please trust me. | can’t sign this and go back. |
will do it in a few months”. But later, on that very matter, he told an Italian, Oriana Fallaci, in an
interview, “l am very skillful. | can take away the eggs from under the bird and she will not know
it”. She did not know it. So, this vision based on trust should not be the criterion. The hard-
headed criterion of Mr. Girja Shankar Bajpayi and others should be the one. | had warned and |
had alerted the House, at the time, that we will be made to give up these preconditions.
Unfortunately, that has already come true. | now would alert the House on three matters which
will come true in the coming months. Please, we should be alert to this. The first is that the only
outlet for Pakistan on this matter will be to deflect militancy back into India. The second is, the
US will do nothing in this regard because to manage Afghanistan they are dependent on
Pakistan. The third is, they will force us for that purpose to mollify Pakistan to do their work, they
will force us to make concessions first in regard to Siachen and then in regard to the socalled
autonomy for Kashmir. 39 JHI I ﬂﬁg BRIET A81 %, 31T | STRTAT EFI%QI Sir, this is just
one dimension of the problem. Much has been said. Ashwaniji has just said about this End-Use
Monitoring Agreement. Yesterday, the Prime Minister said and he also just now said that the
venue of the testing and the timing should be in our control. They give us a reactor. They want to
inspect. We say, “No, no, no, we will bring the reactor to India Gate, you can’t come to our
reactor.” They give us F-16 aircraft. We say, “You can’t come to the airbase, we will bring them
to the Indira Gandhi International Airport. We will take out the optical devices from there and
show you in the Rashtrapati Bhawan.” That is just not the case. This is a red herring by which we
are being fooled. As | had pointed out in the discussion on the 123 Agreement, Condoleezza
Rice and Nicholas Burns repeatedly assured the House Committees in the US that we will have
fall back safeguards, that is, in the event we are not satisfied with IAEA inspection, we will have

the right to inspect. We will ensure that.

243



MR. DEPUTY CHAIRMAN: Please conclude.

SHRI ARUN SHOURIE: | am just concluding. Unfortunately, all these things have come
true. Those things were built into the 123 Agreement. | showed that. All that was done was that
the word ‘inspectors’ was changed to ‘experts’. And India was obliged to ensure, to facilitate the
visit of those experts. This End-Use Monitoring Agreement now operationalises that clause of
the 123 Agreement. That is why, my good friend Ashwaniji, please read the statement of the
State Department of the US, made by a man called Philip Crowley, the Assistant Secretary of
State, who said that this is a fulfilment of the understanding which was arrived at during the

nuclear deal negotiations.

Similarly, full is not going to be full. Just see how the sentences are inserted. | had read out,
again and again, what Bush had said, what Condoleezza Rice had said, what everybody had
said that full shall not mean full civil nuclear cooperation. | had shown you the clauses. ‘No, no,
full shall mean full and these laws abroad do not apply to us. We are only bound by the 123
Agreement and that does not mention this.” Sir, now just see what the Prime Minister has — | do
not want to use the word ‘slipped in” — said. What has he now said? Those laws were not to
apply to us. Now he says, “At that time also there were attempts to make a distinction, but we
got a clean exemption which means that the Nuclear Suppliers Group, consisting of 45
countries, has agreed to transfer all technologies which are consistent with their national laws.”
What are the national laws? The 1954 Act, which prohibits the transfer, the Hide Act which
prohibits the transfer. Now on October 1st, 2008, they incorporated the 123 Agreement into their
Act and in Section 204 they say, “Reprocessing technology, spend fuel technology, etc., these
shall not be transferred. The US will work with other NSG countries to ensure that they also do

not transfer these.”

At that time, we were told, “No; no; there is a clause saying that the Agreement can be
amended.” The U.S. Congress said, “There is no need to amend this Agreement.” So, if it was
really the case, when the Prime Minister says, “We have technology for the full cycle”, then, why
is it that in Tarapur, the spent Uranium has been piled up, and we have not reprocessed it? Sir,
because of the pressures which are being put, — these are pressures which will be put on us to
sign NPT, CTBT, FMCT — we are getting tied into a net, while, we are fixated on Sach Ka

Saamna and quality of ads. on TV!

Sir, | do not want to take more of your time. | want to come to the suggestions. But | would
just make one final point. Pakistan, as | mentioned in the course of discussion on the President’s
Address, is the minor part of the problem. The real problem is going to be China. They are

continuing to do exactly the same things. They have taken the land at Spanduk; that is what |
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told you. The Government has not come up with any refutation. In fact, now, when you denied
things about Sikkim, you had to move heavy armours there; you had to move fresh deployments
in the North-East. And, you are continuing to keep the House and the people of India in

darkness about what is happening. This is exactly what happened between 1959 and 1962.

Sir, my final one minute will be on what | think are the conclusions and recommendations
which | would make to the Government. First, it is a treacherous situation. Secondly, in dealing
with that situation, we have become precariously dependent on the United States. We are,
therefore, for a partnership with the United States; but you are ensuring subservience to the
United States. We must aim for a much more diversified alliance system. For that, | believe,
under fine Foreign Secretaries and others — the size of our Foreign Service today, as Sushilji
knows, is that of a Scandinavian country; it is really that in numbers — we must quadruple our
aid programmes. If necessary, get better draftsmen. And, do not delude yourselves and our
country that because you can manage stories in the media, you have managed the situation on

the ground. Thank you very much.
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2004, when the United Progressive Alliance Government was formed, its National Common

Minimum Programme contained in its foreign policy section the following, and | quote, “The UPA
government will pursue an independent foreign policy keeping in mind its past traditions. This
policy will seek to promote multi-polarity in world relations and oppose all attempts at
unilateralism”. It is also significant that on relations with the United States, the National Common
Minimum Programme stated, “Even as it pursues closer engagement and relations with the
USA, the UPA Government will maintain the independence of India’s foreign policy position on all

regional and global issues”.
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Gt = S R TRGR B far o, 89 S H BIs T o) ot g9 a1 argd o fh I 99
f&d # 811 3 RIR ISTHR ST BT i WiRAY iR fheil & ame R Fabrsy |41 IR, g™
DI IPT 7 S $O AT, SF H 84 RICT, HUST g BT Bl B Tbellb e 81, I AL 8 b
deaR H ST BT AT ¥R, election & Ugel 9T IR 74T T b RacsRers o §& 7 fora=n
JUYT 8, g8 AIRT 8F I8 of S| IR AT g8 T Al SUT A ART HAA 8 &1 S, AR P&
e 2 Q1 31T A8 Y 31X 3N f&+7d 21 2 A1 I1-9<1 a1 g1 ¥ BII<T 8] ol

AR, 9 P 3reTaT fEgI @l faeer ifey # aga ARl awd o1 WY €1 WR, g aui 4 IHRSBT
BT ST g JBINRATT H IST S &1 AR, SBITRIT H ATAGT Bl b1 b ATH IR JHRDT
A U GARATD EaTs STaTol S Joll 2

§ SISl HH ST g, A% wHe 1 8l 3 6 g§ Dron’ w1 AN 87 91 W S
EererRY el A1 S|4 AT {6 “Dron’ &1 A1 I BIAT & b il AYHaRG] BT B BIT 8, I
AYAFEl BT ST male BIAT &, AT AYHRIT, Dron AT AYHFEN 98 TSI STe-iall &Il &l
BN F AN UR 3FRIBT SHT Dron A AT AYHGRET A TR-IR &Hel BT e8] 2 fhedl
ST 3ISJH 37T JifeaT H I1 AR Bl W HR ARBR B A% H Dls Ufirdre &1 fbar 1
21 I Bl BT AT 2 b AT Hiot JBIATEI A IT ST A a1ig Jerdt S ? el
|18 AR A1 ARN Bl 81 IHIS 1 {6 WIS 319 P& 8 aTell §, Fifd M w_Tdh gaT
3NETTS &, MY JHSHI, MY ST, cfhd & el gl Sl I1d 1S @ Bl 2, 98 I8 © (b
T BIRIST 1 921 &1 YIS IR AT, ST BIRAST 1 M DI W1 URTST 9101 & 3R T8 8
Finance Capital of America. I BTG & ey HHT oI ﬂ%ﬁwﬁ|mﬁaﬁa%,ﬁ;ﬁa%|
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S 8% Pl AHSIT 81 U AR a1l 3T 61 $9 ST &b 3SR 3, 39 et AR GA b 3faR A Ugre
BT g el 2, A STBIRAT 3§ &1 87 3d 9o $© A9l 4 8l AT FT S =
IHIMIRATT H RIS BIS Bl TGl B AT &, T_T 3R BIot woft 718 &, Afes gfram &
STETR 9TCT & o S 49 ST | T, 981 S|eh! el & TS 3R SIH Pbls e el &
T & ST B e Wl S JBAI H a7 S, Fiifd ITbT IGY $© ol 1-a1 el
gl

[SuwwTegs (. N9 FRIA) diorfi= gu]

S P8 3T AT Sl T R & [ g &1 @Rell uiferdl | 3l il 9ierg SiaRee
3R BRIC — BRIC I aiTofie, IR, £ sk ars=1 — o a8 <1 &1 a1+ ar<e far 81 §
SPT FHAT PR g1 I8 BRIC SN 2, T8 el g 21 Sfaror st #, et aifest s
BT I &, 981 uRac @) ga1 781 afcsd Ua o1iel T 381 81 ot <Rag, et a8t s -wedTe R
# 9fTSe @1 gTa 81 71 it ardel €1 URe STl oihel AT AT, 37 AT & I U],
gifetfan, feam & <@l A I8 Fed © P 3@ A q 9 b1 Al §, )
SRr0T SHRIDT, SFRIBT & PHeol W dTex el SIQ, AT 81 S 3R 6D A1 3R
SfeuT B € @1 I8 IS G ) 919 ©1 89 WEsK © [ Sfedr S9d ufeed jid W AR
(T B TEY).... 319 T SIFA B AT B FATI BISINIA H GG Pl DS ST
el el ..(aeT)...

THE VICE CHAIRMAN (PROF. P.J. KURIEN): There is one more Speaker. Shri Sitaram

Yechury. That’s why | am saying. Please conclude.
i} Argwg onfi: ¥R, <1 firel
THE VICE CHAIRMAN (PROF. P.J. KURIEN): One minute. ... (Interruptions)...
st Aiewe FfN: I BX Bls S @ b ST 399 Sdhrac STd Y&l Bl

IUAATIET: AP ISt & U AR B & ...(agH)... o A1 9 I S B
..(TT)...

oY WgwTe 3T § ST SRE 91 HE1 aTedT g1 89R var w1 it 71 12 el & Beh 9
S W THSH e 94T H | U WeHe 817 17 JalTs B urfdpeard & Ryafie 3 fa foras

I8 P81 & T it has been and remains our consistent position that the starting point of any

meaningful dialogue with Pakistan is a fulfilment of their commitment in letter and spirit. 12 &l
® EI'I—C{EW\_rﬁ WTHe S8 99 , GRHQ, ITH I8 HEd %\;ﬁ? | have said time and again and |

repeat it right now again that it is impossible for any government in India to work towards full

normalization of relations with Pakistan unless the government of Pakistan fulfils it in letter and
spirit. ... B HIY)... T ST 99 &1 {6 & 8 T 12 o1 & 3iex fhd drdhd = S919 STelT ©
o5 e w2t 7 319 ST 95 Rl 519 98 a9 <9 Al HERE! BRb 39 WRie &l WY S
31 379 H fOhR 3TUFT Uah TR GAAT DR ST BRI o1 ATel §—
N aYaTedl & TN & ITTHrA! F,
T FHNT T A TSI ¥ fa=v<t aretl,
g arvl a4l 7 811 el 41
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la U5y 81 S Lia (gl g e o (o ol i) Sk gus G o g )y Ul
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B Sy S
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ol Gy S ss S OIS S ode s e i (S e J
sple JBS OS5 S L8y Sl SEILI N Ggen gl SOV o
STl 22 Seabagh Lhaln ol ey S0 G e s
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i) T (o el ) 508 (S o o 52 O3 2004 Ul o B SleS Soanes 5
I PE PSS ) EL

“It is relevant to recall that, in 2004, when the United Progressive Alliance Government
was formed, its National Common Minimum Programme contained in its foreign policy
section the following, and | quote, “The UPA government will pursue an independent
foreign policy keeping in mind its past traditions. This policy will seek to promote multi-
polarity in world relations and oppose all attempts at unilateralism”. It is also significant
that on relations with the United States, the National Common Minimum Programme
stated, “Even as it pursues closer engagement and relations with the USA, the UPA
Government will maintain the independence of India’s foreign policy position on all
regional and global issues”.

Sl g g 3 U K By g pa LS (S 23S IS S gl g 3 )a-g.si
IS Sl g g Sl Giea fl e o omd (g Cuygm 9
ALPYRgTE
strategic allance Sl - -2 Ciiseg Sl Jgara (3 e dual ¢ e
- ;_5 u&ﬁ Sbjhkd g e o 53 e -~ strategic partnership =
Uity oS Sl 5 g (S D g amy S ity Sl G S o g LS
Sl ol e b o Bk S g S el gl S3 hae S i
S 8 (i e s BIS (S pal oS (pan Jlas 2 8 ) Sl S
Independent (s jla ¢ g § 2 (B 5 LS b Sl pliadly ) s ol ¢
IS (5 b g 3 g 1y I8 S ® 8 LS Foreign Policy
S S e L Joint Statement s sgils S0l )3l gl g sl
o s g - S S il (Sl ¢Sl 18l 8 3 S pal S 5
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N 58 g2 (558 il (SIS a0l 2 S 3! b e a5l Gl S
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THE VICE CHAIRMAN (PROF. P.J. KURIEN): There is one more Speaker. Shri Sitaram

Yechury. That’s why | am saying. Please conclude.

_L:L'MJJ(._)...» ;L'J._m';.\.mgli:_s

THE VICE CHAIRMAN (PROF. P.J. KURIEN): One minute. ... (Interruptions)...

c = Lo DB IS e Oul Ayl AS o Ula (35S 5 - Ol dana ilin
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ol lises (g pb o (alahaa) o g Sl 5 Sl S 5L (Sl - QA g ol

—(Cala e g (> 552
e 82 2y U Uila LS Gl s 3T ol e e m - () ana Gl
O3] Cripaigiaal S} - 53 e Lgae S I Cupditial g3 a3 53 Ssia12 S
thas (1S 2 US 5 0l e oo 1 e e S Gy S 52 17 5
been and remains our consistent position that the starting peint of any
meaningful dialogue with Pakistan is a fulfillment of their commitment in
e el ¢ g8y gl Cuisalial g JSamy Sy 3041y letter and spirit,
| have said time and again and | repeat it right now again S gu &Sy

that it is impossible for any government in India to work towards full

normalization of relations with Pakistan unless the government of

L JPOTS RPN L LS uﬂ;}j Pakistan fulfls it in letter and spirit
Liglcr‘a,_;_}iiaghj_}gﬁsgu'ﬂﬂjh:fc&]auﬂJ:G'ILSU_,&HQ '-HCS}"
G R g o2\ C gy gl S S (e i Sl gy Wdu gl
o lls U Cuad 5 ol S B pel SO e e

s S s ol S 88 Sk

(e el g 2 )3ie Sl 8

cuslly Qg o ) S3la Cua § Sgemanl

e Uiy (S ndgr S5 Yy e

7} goTuoT Rrar (STR U<3): SURIedel eIy, f[aas §3Ted &l Sigar Hifll uR g &l
&l 3iR 3¢l & SIRY 89 37+ g3 facer T & a3 g Al

HeIed, AR 1 Bl AT & Gt 6t <21 ) faesr iy &1 S g7 Apwre a1 & ey
BIT 8, 98 YREN MR <2 811 51 37 &1 & He¥ 4 &1 84 37U fq=er i &1 e H=
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IfEYI IRy, 3R &9 Yo W 39 fager ifty = efee Srefd € a1 84 98 o & {6 gar fage
T & 1 G AR 2 & — U [Tl AAT He iR G-I ST | il Afed1 #e 31
AT I8 & fob SI U STa18R lel 8% g1 & 9gd g 11 &1, AR fora- Y v #3401 g,
I I SIR-IR I FATRE foham 131, wReg Sl AR Fme] GaRIm off, I97e] 89 Golsil e
UTY, 98 AR BAICT 81 YT O UfSd Sft & STHT H & HIHR BT HHAT AT, IS BT AT
o1, FAID I THI A SI1 Al HGTH 1 b AT8d B &, R d S| A1l § Sofgl b I8 MY
3R DT DI TSN &1 P MR MY A & b 31T WY HIHR BT AT 8R RR R JaIR
T 3R TIfhea™ & Read & IR # &9 o1t | 7af ox 7= 21 S bR A S gorrd e €, S
R H H P aredl § o 1t 317y SRAY fUwell aR 89 |ART A SeIied H URAT] HRR UR ™
U1t B ARBR BT FHA fhar, S fh w1 omen § b fager N sdia weafy o ff g9t 2,
A RS o @ik S1mue TorTa e § SHGT ST foam| g9 facsT ifty &1 5t e ',
HE! el B TAY 919 I8 © P $eR |- Awiel & ofex Sl "eAr °uel 8, I U o’ d
HS R BART Held fqmbeldl g8 ik S & a1 &1 |qref e faRiemyri a3 a1y, S94
RIS ST H BHRT ST E918 g5l 31d H I Ixbl R & ST d18dl, Sl ATl a<h 2
ITT-9 F e T, ot g 92 Sft 9 WY ST SN Tl s el =edr fh fedt fiew b
A1, faRIVEHR Sl TSl <97 &, S 89 gg BRI B4 g 8] 18, ardi ared &, ik arEd 8,
IR+ I &1 g19e & IR 3 A1 SART AT A1 8141 A1feT & 59 WRd &7 dearT gan
3R YTFPAT 37T 31T Al UTfhiT & I dcdR Dl 89 | AT P12 CaR], Thall dCdRT
A 2, 98 TWIId dearT T8 o iR Tifdesa™ & Y, S xRy SirS 1Y, 9 9 Fdhelt & 3R
FAfTT g9R AT, 1. AIftdn 9 39 919 &) fasyaroh &) off f urfew™ &) S 991de 2,
IRt e il ST I1GC 8, P MYR TR J YhJC o] I8 Fdbd, 8 &b 1 U= AT I &
T R el I Bl e A 7 TR ORI ST Fehd, SRy I AR 19 1T & forg ded
BT 3R TIfha™ @Y S IRBR A, 98 TR $9F foIT WIRA BT St AR Srue et <9
ST, TR SHEI 37U MO B TS TSl 8T WH Mgl THFBR i, Sil fawrer &
fARIE 2, STHT 91 T A TS, I SRIGR ASTS TS & | TR b Agel qHa @i &, I W
T RIRIT &1 TTSTS A Sd I8 &

S Y2 & Sl AN 8, SP! d81 GUR FaR BT ANTRD AT ST 81 8H 3R 59 Sdhidhd B,
X TS DI AN 81 8, SbRI T8 &, dl UIfbec & e § gqRT & Afcr grfl, I8
W eI BN B9 A1 Ad ¥ P 3R & rue fawwr if @l Suret gorreie a9, o 84
VIR, UTTHRIT 3R &7l <27 Bl 1 IFH M B Al © IR U Slell-Slell HeTHe g1
ST T &, IR SHH GADhR q1d 8141 13T, et A1 81 =12y

ST o AT B A1 SN Tl 8 B, § A1 TG A3 Sff BT ASTIA B ARG BRAT g, d
IS SR &, I3 AIS &, I3 AR B, ofhd HHI-H¥ Sl ARPR BT R 81T 2, < BT -IdT sl
2, P! Igd WIgH el B AIRY, SHH 95 ASRRIAT a1 I ALY, IADI T & FHA
BT A BT AR, ST AT &, IHBT 1 81 A1 AR S 39 IR Tl s &, S TR
2006 H T4 T H FET #H3AT #11 A8 (98 @1 AccTeti Ui, 27 2R | ATl gs o,
ql I I & S U9 B de e P gHR) dRe uifhr i skidare 9d e B
ST 312 T AN ? ST 37 I 3N b &R SR WIfhIM &1, QI $T §HA U 8, S1
FHT 81 Y, I8 el sl
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S & |1 B A1 T S QIS A &1, IW SdhdIe AR FHI arl, §9 &l Bl
37T & feam § g8 7ar g 6 A v w3 St 51 = fae 9@ fQu, A sreur 3kt
ST S 99 Il & agal Sfa1q Ay, «ifded BIs it gum H3) Sft T FH1E DI 3R ITh IDT B
A & foly TR 981 81 919 W 991 fa<er Afva wed € fb “badly drafted” iR S5 o
#3190 U E, I HE © b “itis not a legal document,” I ST GIHI aTd 2ff, ST BHIg STATd Tl
EEISIEEEREDI

SUGHIEE HEIGd, TA%I 91 I8 & b Sl G-8 &1 Aiféw gs, 54 Hiféw & fora= ff Yfderx
AR U &, S78I Pl [& T8 CTBT 8l, AT NPT 81, SId 0 &4 99 IR SRIEd el Bl
qq TP I URANY] HaET R gAALNGT B Wl €, 9% 84 A8l . gl A Sl
G-8 P T P UG T, 98 A 89N RaclTh AT AR -3HRIe] IRATY BRR & 7 A d1a 41
B BTerd &1 Al e faeed wRa afrs o, srisT & ST arfrfoyd f&d I, 396 IR H S
BT, fISTell B9 | 979 N2 S1+ ORI H IR HeRTg a9 f4ea wfgdi o &1 9ra
FE!, S G 50,000 BRIS BUY HT AT AT, TR S8 I8 T8l g1 {6 I I8 HM $Hd A Yo
B, et fIsTell BT IeT Hd A Y 81, Hifh I AT TG AT ST 7 < DI L
fopam o o 32U iy e fstell frer i, areg 14T b 311sT Wgs 4t U Harel & Sfard d $al
ST YT T b A BT BIg MR ARBR 81 < 8! & b gAH febel1 ATel el — 10 AT, 15
AT, 20 AT S AT H 81 A € b I8 3 BT URT YFIe B [ISTell & S 30 29T Ak
e 81 S 1) 3741 9 H g ed] ST8TS Gorshkov &1 & a1 9¢ T1IT &1 ¥ I HH <2 Bl
Ig 1 g1 ATRY T T- B A operationalize BT % IR H PIs S ISl Hal (Fdh I8 B,
I I ARPR D A6 B! AM12T

HBIeY, Sdry URadT & R § Al DI, HRA &b Jhlael 20 A1 SATET 19 IAMAd
PRAT & AR S [TRia <21 €, 9 faeraeiiar <9 iR fes <@l iR g7 99791 918d © 6 &9
I IR ATHHSD b MY, B e o Fabel & 2 Ul Al D] 39 f[IH & 9 IR S &
1T 3 ST T 9T & fob SH TN BT SciSi 97, oifhT 89R $UR o & Ugd,
FRIPT 3R TN fad i <, J1ui 319 & Icqoid IR R oMY, T Al =IRIURE a1 S|
gafory § we aredm § ¥ 39 aR # IRd PR &1 1 WS 7, I8 I 7, faRIvey SR
JHET St F 918 § 6 9 39 WR b 2| AR, g™ 91 I8 © b Adpare & IR H W
AR A= - A= R &1 TR 21 3l ekl fdere onr off 3R S==iH weT fd urfdhe
freel A1, $¢ Wil ¥ 3MMddHars R FRIF0 U & oy <1 78 & I8T &1 374 5 sdddral
ST 9 HRBT I B, TS I8 TABIIS] 81 I Bl AR 81, ISP 7Y Al 98 31ig fawm 8 &R
foreq WR R SIS @1 914 BT 21 BH O acipara! Jel 3 difsd 2, S|l 98 =af T8l e
TTEdT ©1 98 B9 GallE <l § [ 3119 ardl HIY, IIadid HIfoY 3R SHT & g919 4, I B
HATE H SIS I Sl HYTh 9IT &, I8 TH IR} ST UM I8 SIET ATUES MY ¥ HAl? 3R
dPATE b RIATH FS1 8 AR SHMGR! A AT 8, Il 30D (oY G & AR BT TG A
BT A IS A1Vl T8 AR [erasiiar <1 8 a1 dIHad” <20 81 A1 I8 HHIR < 8,
ST BT e 391 TR ST a1fRg|
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AR, BRSO Terl 997 €, oSl S99 g4 Red S 71 &1 U9 & T2 H ofd 349
<0 ¥ FATSETET AT BT RTS o1, 99 89R Red 98 &1 J8a” U1 3771 T & 91 AR R
P T2 3 T H Albad 7, U T8 ARAaTa! ¥feh A1 Sl ARiaTe! e 8, 98 el WRd
Rl TR SR BT B 3191 SHG! dThd 9 TS &) Sl THR | 97 21 3177 997 7 7 fRufay
27 EH Al ded © b gaRI fa3er Y &1 S SR § dlde s, 31151 991 H I dAldha = al 8T 8
<&l 81 981 B Sl 71 Yl 2, T8 e gyl I ofct H &€ & 3R IqP HUR (6T b Il
Y81 81 Ush IR GHeHT TN STY 3R ORI IR AT BI BTN HR < AR AR H3A1 A7 891N
St wfirf=fY a8l S €, 98 U oIt W1, Bl a1 Tl BT d1ed &) $9 UHR 4 377l 9491 § I
BT IR 9 &1 21 AR, H a1 aredt g [ 7 Tordt <= & wrer off g9 Red $9 81, 359
R g Are A1feyl

AR, A T A4 fsel s |rell 9 i1 ff Je 4R ST JHa 9gar arel 8, S8 q&l
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THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Thank you Tiwariji. Now, Dr. Malaisamy.
You have seven minutes.

DR. K. MALAISAMY (Tamil Nadu): Mr. Vice-Chairman, Sir, | thank you not only for having
given me a chance to speak but also for your prospective patient hearing without causing any
hindrance. ...(Interruptions)... Sir, | am fully conscious that | should not take away the Chair’s
precious time unnecessarily, unless you are extra-considerate under special circumstances and

on merit.

Sir, now, | come to the subject. On seeing the outlay and the outcome, we are happy to
note that the allocations have been increased by about Rs. 1,300 crores this year over and above
the last few years allocations to achieve the objectives of the Ministry of External Affairs, namely,
to promote and to maintain the peaceful and stable external environment throughout the length
and breadth of the world, besides enhancing the socio-economic development of the country.
Besides, they have also to do some other things in terms of our international relations. Sir, to
achieve this objective, one should have an organisation, structure, manpower and operation.
Sir, the Ministry of External Affairs has got about 175 missions throughout the length and breadth
of the world and it has got its own headquarter, centre and sub-centres, and by means of their
bilateral, regional and international relations they are functioning throughout the world. So, this is
how we are given to understand. When | look at the Plan and the Non-Plan allocations, | find
that the Non-Plan allocations are much more than the Plan allocations. And, they have given a
sizeable chunk of the allocations for major projects in the neighbouring countries like
Afghanistan, Myanmar, Bhutan, etc.

Sir coming back to the point, ever since we attained Independence, we have been
maintaining a unique policy in the foreign affairs in terms of non-alignment, without joining either
this group or that group. | mean, we have been maintaining our own Non-alignment policy ever
since from the date of Pandit Nehruji. We have been one of very few countries which speak
against racial discrimination, undemocratic ways and against all other unethical things. In other
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words, a forward-looking, a revolutionary approach was being adopted by India since very
beginning. But, unfortunately, Sir, over a period of time, the policy followed by India earlier, like
the policy of Non-Alignment and other foreign policies like that, started becoming weak and
there was a decline and fall. They may try to give many other reasons for this. Sir, | am also
inclined to agree that globalisation and many other issues, namely, financial crisis, climate,
recession, terrorism, nuclear disarmament, etc., are responsible for macro-level and

international level problems.

Sir, | would also like to mention about energy and food security. Coming to very core area,
the major issue, which has a direct bearing on our foreign affairs relationship, is our relationship

with Pakistan and Sri Lanka.

Ever since Pakistan was born from India, | am sorry to say, it is an eyesore in every way.
Pakistan always happens to be troublemaker but India, unfortunately, could never become a
trouble-shooter. When there is a troublemaker, there should be a trouble-shooter.
Unfortunately, we could never become a trouble-shooter, and, with the result, what happened
was, from that day when Pakistan was born till date, India could not maintain a good relationship
with Pakistan. Sir, as a result of it, what happened was, in every way, whatever has been your
strategy, whatever has been the relationship, whatever manageability and manoeuvrability you
have, nothing was paid and the relationship remained as it ever was. | think, it is going from bad
to worse. | would like to mention here two major incidents. In Jammu and Kashmir, we have not
been able to control terrorism. The law and order situation has been bad there. There is also
outbreak of violence. As a result of all this, terrorism in our country is growing every day. Due to
terrorism, two major incidents that took place was Kabul incident and the Mumbai blasts on
26/11. These are the major incidents about which everyone is aware of and we are not able to

forget them. This is the way the Pakistan is taking its relationship.

Sir, my speech will never be complete unless | touch upon Sri Lanka. Sri Lanka is an
eyesore not only to Tamil Nadu but to the entire India. Sir, you are fully aware of it. You are from
the adjoining State of Tamil Nadu. You are fully aware of the problems which are there in Sri
Lanka. | have talked about this many times. | have expressed my views in several fora that the
approach of the Government of India always happens to be slack, slow, sluggish in handling the
Sri Lanka issue. Sri Lanka depends on India in so many ways. Sir, from the figures one can see
that India is the largest supporter of trade in terms of turnover. One-sixth of their total turnover
depends upon India. Secondly, Sir, we are given to understand that India is the fourth largest
investor in Sri Lanka. There are several MoUs which show that Sir Lanka depends on India in
various ways. But in spite of all the powers with us, in spite of the supremacy that India has, we
are not able to handle the Sri Lankan problem. On the other hand, the big genocide took place
and a large number of people killed. A large number of men and women of Srilankan Tamils were

killed. Hospitals were bombarded; schools were bombarded. What | am trying to say is, in spite
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of all that, the Government of India could not stand up and did nothing at all. On the other hand,
now they are trying to mention several other things. | will come to that later on. So, these are the

two major things which have arisen.
THE VICE-CHAIRMAN (PROF. P.J. KURIEN): You have to conclude.

DR. K. MALAISAMY: Sir, due to paucity of time, | am leaving the Ceylon issue, the Sri
Lankan issue here. | am coming to the fishermen problem. Mr. Vice-Chairman, you must be
aware that on 26.10.2008, a special envoy from Rajapakse was asked to come to Delhi and an
understanding was reached between India and Sri Lanka that if any fisherman happens to cross
the International Maritime Boundary Line, then on how it should be handled and how the
interests of the fisherman should be taken care of. But even today, what is happening?

...(Time-bell)... Sir, | have not yet touched the core issue. | am only halfway through.

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): You have made the most important point

already, about Sri Lanka. Your time is over.
DR. K. MALAISAMY: Sir, | thought | had ten minutes.

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): No, you had only seven minutes. You have

already taken eight minutes. You may take one more minute.
DR. K. MALAISAMY : Sir, you have been kind to me.
THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Then you can take one-and-a-half minutes !

DR. K. MALAISAMY: Sir, the core point that | wish to make is about the failures of our
foreign policy. The hon. Minister must take serious note of how we have failed in one after the
other issue. Instead of maintaining our unique place, we have failed miserably. The first issue is
about our failure with neighbours. Talking of Pakistan, we are not able to teach a lesson to
Pakistan. We did not know how to proceed in our talks with them. In my opinion, after having
come back to power with a big mandate, the Government can now afford to be a little stronger
and assertive and even aggressive; a tough language can be used. They must know how to deal
with Pakistan. It is 50 years and they are still learning. So, my first point is about how they have
failed with Pakistan. | am told — the hon. Minister should correct me if | am wrong — during the
time of Musharraf, it would have been done well, but unfortunately, in their quest to find a more

opportune moment, they delayed it.

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Don’t go into details; you have already said

DR. K. MALAISAMY: | have already talked about Sri Lanka. Sir, in Nepal, the Maoist regime
was not accepted. They failed in Myanmar because they did not know enough about the

fundamental issues in Myanmar.
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THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Leave some points for others too.
DR. K. MALAISAMY : Sir, the border issue is yet to be resolved with China.
THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Leave it for others.

DR. K. MALAISAMY: Sir, we have failed on all these issues. There is an impression that
they are under pressure from USA. Is it good? We are a rising power. How can the Government
give an impression that we are still under the control of some other country? Sir...
...(Interruptions)... there is lack of a proper anti-terror policy. They must give serious thought
about how to defend the country, how to make measures more effective, adequate and
manageable. The most important point, Sir, is that we have got regions, the South, North, East
and West. They must develop and strengthen regions so that these regions could fight for us.
That needs to be developed.

Lastly, Sir, the Indians living abroad are of the impression that they are not being taken care
of adequately by the embassies in the foreign countries. They should be taken care of.
Secondly, Malaysia, Singapore and Ceylon are places where lots of amilians reside. In such
places, Tamil-speaking, Tamil-knowing Ambassadors could be posted. These are my two major
requests.

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): But you did not speak in Tamil! Shri N.K.
Singh.

SHRI N.K. SINGH (Bihar): Mr. Vice-Chairman Sir, | would like to refer to an anecdote
here. When | joined the Indian Foreign Service as a Commissioner before moving over to the
Indian Administrative Service, | had jokingly enquired from many of my colleagues of what
diplomacy would mean for me...(/m‘errupﬁons)... and they said, it is not doing very much; it is
about alcohol, protocol and Jerry Tol! | think, obviously, many things have moved ahead of that
and | think that the new Minister of State for Foreign Affairs and the Foreign Affairs Minister would
be finding themselves perilously perched always between a cliche and an indiscretion. Now,
overlooking the fact that you would be embroiled in either of these cliches or indiscretion, in a
more serious vein, Henry Kissinger, writing on Essays in History, describes diplomacy as la
constant struggle to anticipate events and to remain ahead of the curve of historyD. The question
that | want to ask myself is, whether the present Ministry of External Affairs, in the way in which
they are organised, the way in which their institutions work, in which their research institutions
work and the way they function, is poised to remain ahead of the curve of history and to be able
to anticipate events?

The answer regrettably, Sir, is no. Therefore, in that spirit, | have a few suggestions to
make. First and foremost, the Ministry of External Affairs is perhaps the only unique Ministry in all
the Central Ministries which combines three or four different kinds of functions. First and
foremost, it is the principal organ for the formulation of foreign policy; it is also the arm for
implementing the policy; it also involves dynamics of implementing the policy and, at the same
time, they are themselves managing the huge manpower resource of the Ministry of External
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Affairs. It is managing 160 missions abroad, imparting training and fostering the kind of research
which is required for policy making. Sir, international analysts have said that this is a very poor
way of organising External Affairs Ministry. We have three Secretaries. But two Secretaries
always crane for meaningful work because the entire work of the Ministry of External Affairs —
the policy making work, implementation of the work and the conduct and diplomacy abroad —
is all concentrated in the hands of the Foreign Secretary, no matter, however, competent they
are. We have had a tremendous, stellar record of competent Foreign Secretaries including the
present one. Sir, the first thing that | urge the Minister is how that you are likely to have a
new Foreign Secretary in the next few days, would you consider re-organising the Ministry of
External Affairs so that the functions of policy making and policy formulation on one side,
manpower management, skill inculcation and research on the other side, are segregated into
entities which are reasonably autonomous and can function in a manner which makes them

efficient ?

Sir, my second point is, look at the kind of research organisations that we have. The two or
three research organisations which the External Affairs Ministry itself sponsors are strapped of
funds and strapped of talent and they need to be vastly rejuvenated. We do not have a single
world-class think-tank and research organisation to be able to give the kind of advice and policy
options which enables us to anticipate events and remain ahead of curve of history. Mr. Minister
have a look at the kind of research organisations, rejuvenate existing ones, renovate them,
reinvent others, seek the best collaboration and seek the best international benchmarking so
that India can have its own research organisations instead of being dependent on — as my great
friend, Arun Shourie, was doing to quote constantly — from research works done in
organisations elsewhere in the world with little or no contribution made from indigenously -based

research organisations.

Sir, my third point is the point which Arun Shourie has mentioned, but | would like to just
elaborate on it. Look at the kind of meagre resources and the paucity of funds with the External
Affairs Ministry. The present Foreign Secretary, who is likely to demit office in the next few days,
had taken upon his first commitment to double the resources of the Ministry of External Affairs.
The fact that the former Foreign Minister is now the Finance Minister should, in some way, melt
his heart. Let us look at some of the figures that we have. We have thirty times less resources
than, perhaps, many of the other developing countries, as a percentage of our Budget. The
MEA’s expenditure as a percentage of national Budget is just 0.75 per cent compared to 1 per
cent of Singapore, compared to 2 per cent of Scandinavian countries and compared to thirty
times which is there in some of the other countries. Please have a look at the paucity of funds
because you cannot run India as an important economic and political power with the kind of
paucity of resources. And, what is worse? The ratio of deployment between the headquarters

and between the embassies abroad is skewed up. It is one is to four. We cannot have such a
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skewed up ratio. First of all, the resources are poor and ratios are skewed up. Please have a
look at that.

Sir, unfortunately, when Hillary Clinton comes — she is the Secretary of State — there is
the huge stamp of the Foreign Office in the making of American policy and the making of global
policy. Compared to that, the centrality of the role of External Affairs Ministry in our policy-
making matrix is next to negligible. Nobody listen to them. The External Affairs Ministry has little
reach, for instance, in petroleum diplomacy, in economic affairs diplomacy and in commerce
diplomacy. Without taking over the functions of these Ministries which | will certainly not like to
advocate, a coordinated mechanism needs to be brought in which can assign to the Ministry of

External Affairs a centrality of role.

Now, my fourth point, and | will quickly go over this. As India increasingly becomes an
economic super power hopefully, and increasingly becomes more than more inter-dependent
with the world, the External Affairs Ministry has to serve many challenges. Is it the best way in
which we are serving the challenge of promoting India’s commercial interest, promoting the
brand image, seeking investment opportunities abroad, serving the interests of Indian
corporates as we compete with the Chinese say in seeking oil equities, in Africa in seeking coal
equities, in Australia, and seeking equities in Latin American countries? Not regrettably so. So,
how does the Ministry begin to induct more talent, induct professionals, induct people with
domain knowledge, maybe on a contractual basis, but to be able to strengthen itself to serve our
needs of investment, commerce and a brand creation? ...(ﬁme-be//)... So, in some ways, the

Ministry has to really re-invent itself.

Finally, Sir, the Ministry needs to have a rolling plan. ...(7Time-bell)... | will just take one or
two minutes and seek your indulgence, Sir. The Ministry needs to have a rolling plan on
acquisition of new properties, on upgrading its properties, and, hopefully, tweaking up the
entertainment allowance of Missions abroad which is largely spent on Members of Parliament like
us when we are travelling, and be able to have a kind of an entertainment allowance which
enables them to entertain people in the way in which entertainment is expected. Please, have a
rolling plan on some of these important supporting things which can strengthen the institution.
Institutional reform, Sir, is central. If you do not have institutional reform, you will be in trouble. |
will end only by saying what Lord Palmerston had said about foreign policy and diplomacy in
1784 that we have no eternal allies and we have no perpetual enemies. Our interests are eternal
and perpetual. And, it is our duty to serve these interests. | am afraid that the conduct of our
diplomacy, the institutions designed to conduct diplomacy, the process of decision making, the
delegation of authority, is not well designed to serve this interest eternally or perpetually. Archaic
institution will yield only poor drafts. We will then debate who is the author of the poor drafts and
how to assign responsibilities in one ...(Time-bellrings)... or the other. Reform the archaic

institution. Thank you, Sir.
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SHRI M.P. ACHUTHAN (Kerala): Sir, for many years, after independence, the one area,
where there was a national consensus, was foreign policy. Even though there were sharp
differences in our domestic policies between parties, in the matters of foreign policy, there was a
national consensus. But, during the last few years, especially, after early 90s, the processes
changed and there was a shift in foreign policy. Now, it has become a very controversial issue.
The reason is that the shift occurred in our internal policy. Generally, we used to say that the
foreign policy is the extension of domestic policy. And, in the domestic policy, the main change
was in the economic policy. The induction of the neo-liberal economic policy from early 90s has
affected our foreign policy thrust. It has culminated in the Indo-US nuclear deal. | have no time to
explain the details. Shri Ashwani Kumar has truthfully said that it is one of the biggest
achievements during the last many years. He has mentioned and appreciated the role played by
our diplomats, officials and politicians. But, he omitted one segment — the role played by the
corporate houses in India and in America. Recently, in the U.S. Senate, it was said that big

lobbying was done and some corporate firms in India had lobbied for Indo-US nuclear deal.

Why did they spend millions of dollars for the Indo-US nuclear deal? It is because of their
interests. That is what we are paying for it.

Hon. Arun Shourie ji spoke about the Hyde Act and said that the touchstone of all the
policies of America towards India now is this act. The abiding the American law, that is, Hyde
Act will affect. According to a provision in the Hyde Act, all the actions or policies of Government
of India must be in tune with the United States, and, must be in conformity with the interests of
the United States. So many examples are there. Take the latest case of Indo-Iran-Pakistan gas
pipeline. What is its fate? Occasionally, we say that it is there but, practically, we are out of the
project.

On climate change, even yesterday, hon. Prime Minister said that we do not agree with the
capping of the greenhouse gas emissions. But if you read the Major Economies Forum
statement on climate change and the G-8 statement together, then, you can say that we are
yielding to the pressure of the United States to put some cap on gas emissions because it is in
the interests of the United States. They are compelling us to do this because if India yields to the
pressure of the United States on this score, then, they can line up all other developing countries,
and, other developing countries will not be in a position to withstand the pressure of the United
States on this issue. That is the position. Now, the shift in the foreign policy of India is in favour
of the United States and is in favour of the multinational corporations and corporate houses in
India. ...(ﬁme-be//)... Sir, my next point is about our relationship with our neighbours

...(Interruptions). ..
THE VICE-CHAIRMAN (PROF. P.J. KURIEN): You have one minute more.

SHRI M.P. ACHUTHAN?: Sir, practically, our relationship with our neighbours is not so

good, but even on the issue of efforts to normalise our relations with Pakistan, | differ with what
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Shourie ji has said. We must make all efforts to improve relations with Pakistan.
...(Interruptions). ..

Sir, my last point is that in trying to improve our relations with our neighbours, we must not
compromise with our principles, especially, with Myanmar. It is a military dictatorship. We
cannot ignore the fighting people of Myanmar ...(Time-bellrings)... the democratic forces of
Myanmar. ...(Interruptions)...

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Okay, it is already seven minutes.
...(Interruptions)... What can | do? Instead of five minutes, he has taken seven minutes.
...(Interruptions)... | gave him two more minutes. ...(Interruptions)... No, no. It’s not that,
Raja ji. Instead of five minutes, he took seven minutes. That is why, | stopped him.
...(Interruptions)... That is your view.

SHRI SITARAM YECHURY (West Bengal): Sir, howsoever noble they may be, please don'’t
invoke the past generations by calling him ‘Raja ji. Call him, Mr. Raja, or, Shri Raja.
...(Interruptions). ..

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): It is our comrade Rajaji. Now, Shri Ram
Jethmalani. So, that is a ‘Ram’. Either Raja or Ram or Sita is coming.

SHRI SITARAM YECHURY : Sir, all are on this side.
THE VICE-CHAIRMAN (PROF. P.J. KURIEN): That’s true. Yes, Mr. Jethmalani.

SHRI RAM JETHMALANI (Nominated): Sir, may | first clear up the time factor? | have my
time. | have the time of the RJD party and | have the time of all the Independents who are not
participating.

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): | should clarify it. In case of Independents,
Others have 44 minutes and there are 13 names; Independent Nominated have nine minutes and
you are the only one. So, you will get full nine minutes.

SHRI RAM JETHMALANI: But, Sir, | should have nine minutes plus RJD time.
THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Okay. You please start.

SHRI RAM JETHMALANI: Sir, above all, | am told that in this House, maiden speeches are
entitled to some special indulgence. Mine is not a maiden speech; mine is a separation speech.
It’s a welfare speech and perhaps the last speech which | am making on the floor of the House.

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): No, no. We don’t agree.

SHRI RAM JETHMALANI: My term is coming to an end and | am not coming back.
THE VICE-CHAIRMAN (PROF. P.J. KURIEN): You are not a prophet.

SHRI RAM JETHMALANI: All right, Sir. So, at least, bear that in mind.

SHRI SITARAM YECHURY: Sir, one thing is very consistent about Shri Ram Jethmalani is,
he always keeps coming back.
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SHRI S.S. AHLUWALIA (Jharkhand): He always promises that he will not come, but he

comes back.

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): He does not come. Somebody brings him

here.

SHRI RAM JETHMALANI: Sir, | have heard with great attention the opening speech of my
friend, Ashwani, and then the next speech of my friend, Arun, on this side, and, of course, |
have heard all the other interesting speeches. There is one point with which | heartily agree in
Ashwani’s speech. What he said was that India must cultivate what is called ‘soft power’. But,
Sir, ‘soft power’” does not come from the pursuit of foreign policy. ‘Soft power” comes from the
presence of intellectuals in this country, our ancient civilization, our scientists, our free Press,
our journalists and our great democracy that we practise in this country. Whenever | go abroad, |
am looked upon as a citizen of the great Indian democracy. That brings me respect and attention
from every quarter where | go. And, Sir, after the last Elections, that took place in May,
admiration of the free world for India has risen sky high, particularly the respect for our Election
Commission. People ask me that what is this Election Commission that you have got which
manages this vast country containing more than a billion people and so many voters, so many

constituencies, so many ballot boxes and so on.

So, Sir, | am very happy that the people of this country have placed their destiny for the next
five years in the hands of this Government. But | do wish to tell this Government that people have
paid and shown gratitude for the qualities of the Prime Minister, and his highest quality is his
integrity. And, if any thing happens which dilutes that reputation, | am afraid, our democracy will
be in a bad shape and the ruling party of today will perhaps find it hard to maintain its power and

prestige.

Sir, | will talk of one or two subjects which deal with this aspect of the matter. But | do not
propose to deal with the whole spectrum of foreign policy. | wish to concentrate only on five

items. And | will devote a couple of minutes to each of these items.

Sir, the first item is our relations with Pakistan. We must understand Pakistan. We must
understand Pakistan’s difficulties. There is one point, which must be noticed, and which does
not seem to be noticed at all, is that we have had accentuated problems with Pakistan whenever
Pakistan’s democracy has been eclipsed and some military dictator has taken over. And
whenever democracy has returned — unfortunately, those periods are very, very brief — to
Pakistan our relations have eased up and we have always found ourselves in a position to sit

across the table and decide and find solutions to all our problems.

Sir, | do not wish to go into the past because of paucity of time. But let me talk of this vital
change that has taken place today in Pakistan. Have you ever heard in the history of Indo-Pak
relations a Prime Minister of Pakistan openly declaring in public that those persons who are

creating trouble for India and Kashmir are terrorists? No other Prime Minister of Pakistan has
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4.00 P.M.

ever said it. And what was our response to this statement of the Prime Minister of Pakistan? We
should have publically acknowledged the value of this statement. We should have held his hand.
And what is important is that the Pakistan Army should not leave its barracks and assume power

and the governance of the country in Pakistan.

The more we attack elected leaders of Pakistan and try to score brownie points over them
through verbal battles that are going on in this country, the more we weaken Pakistan’s
democracy and give its army an opportunity to leave barracks and gain into positions of power.
How have they sustained their military power whenever they have gained into the positions of the

power ?

Sir, they have done it only by setting up the bogey of India’s threat to their independence.
With that threat, they managed to deprive the Americans of the Soviet money, which the
Americans have poured into Pakistan. This whole ISI and Army combination has come into
existence only because they have succeeded in creating the bogey of India being a danger to

Pakistan.

Sir, my friend, Arun Shourie, and all others who are here who are making so much noise
and big argument about what the * Prime Minister of India said in Sharm el-Sheikh statement of

his. It is all fighting over words which do not matter.
THE VICE-CHAIRMAN (PROF. P.J. KURIEN): The word * is expunged.

SHRI RAM JETHMALANI: Sir, | address him as our distinguished Prime Minister and my

beloved Prime Minister. These certificates do not matter at all.
THE VICE-CHAIRMAN (PROF. P.J. KURIEN): But it is from an erudite lawyer.

SHRI RAM JETHMALANI: Sir, in my opinion, this statement has to be understood in the

context of some events about which | suspect hon. Members do not know.

Sir, in 2006, in India, our politicians and some of our people in power made statements
about Pakistan’s atrocities and its use of force to curb democratic dissent in the State of
Balochistan. Pakistan rudely retorted, ‘Please mind your own business, and don’t interfere in the

affairs of Balochistan. It is our internal problem.’

Sir, it is true that in a sense it is an internal problem of Pakistan. But modern international
law also recognises that the manner in which you deal with your own subjects and deny human
rights to your own subjects is no longer a subject of domestic jurisdiction, but is a matter of
international concern. But, Sir, these modern notions of international law are also not widely
known and we should have politely, and in a friendly manner, told Pakistan that we are only

giving you friendly advice that don’t curb dissent with atrocious force and violence and please

*Expunged as ordered by the Chair.
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deal with them more gently and on a more rational plane. But, Sir, unfortunately, our relations
have been such that nobody has taken it seriously and | am not surprised that the Prime Minister
of Pakistan told our Prime Minister that you have been attacking us on Balochistan, let us
discuss this Balochistan problem and that’s how Balochistan came to be included because of
the events of 2006. Sir, all that has been said is that we will deal with other problems, with all
other problems which bedevil our relations, but, we shall not merely make them contingent upon

the solution of the problem of terrorism.

Sir, the one question that the Ministry of External Affairs must consider is, terrorism is a
problem which we have to consider. Terrorism is a problem which, unfortunately, is backed by
religious considerations. This is a fact which also complicates the problem. But, what is the
solution of this problem? The solution of this problem is that we must first attack the ideological
foundations of the terrorist movement which is causing so much problem for us and problems

throughout the world today. The ideological foundation of terrorism is founded on religion.

Sir, when | talk of religion, | don’t mean to be disrespectful of the great religion of Islam. |
personally think that it is one of the greatest religions. | believe that the Prophet of Islam was one
of the greatest Prophets of the world. But, Sir, that Islam has to be explained and the greatest
responsibility, in my opinion, and | mean no disrespect to anybody, is on the shoulders of the
intellectuals who profess the religion of Islam, who know Islam better and whose words will carry
greater weight than my weight or the weight of Mr. Arun Shourie or the weight of the Foreign

Minister.

Sir, | am very happy that Darul Uloom called for a meeting where they had about 1000
clerics drawn from the world over and condemned terrorism as being wholly, wholly opposed to
the teachings of the Prophet of Islam. Sir, our great Bollywood actor, Shah Rukh Khan, the
other day, made a statement and said that unfortunate part of today’s current scene is that there
are two kinds of Islam — one is the original Islam of the Prophet of Islam and the other is
counterfeit Islam which is being talked about by some misguided Mullahs who are trying to
indoctrinate younger minds who are prepared to sacrifice their lives and kill others. Sir, the
ideological foundations of terrorism are that there is a duty, and a religious duty, of jehad created
by the Holy Koran. Sir, | am a student of the Holy Koran. | have read the Holy Koran from the first
word to the last word. The word fehad’ does not exist in the whole of Koran. There is a word
‘mujahideen’ which occurs in a different context altogether. But, has Koran ever said that jehad
be conducted, and particularly, the jehad of the kind, for example, which took place on 26th
November in Mumbai that you kill innocent people who are having their dinner, shoot them
down, shoot down children and women, shoot down people sleeping comfortably in their beds
and you are promised that you are going to heaven? And, in heaven, you will get the pleasures
of heaven which have been described by some people. Sir, | have been telling my friends, to

whomsoever | can speak to, that please understand the implications of this doctrine that is being
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briefed that you go there, you will get into the paradise and you will soon get the beauties of
paradise at your command. Sir, God is not running a brothel for the benefit of these terrorists.
...(Time-bell)... This is what they are doing to their God who has 99 names in the Holy Koran,
in the Muslim literature. Sir, therefore, you find and attack the doctrinal foundations of terrorism.
The Ministry of External Affairs will have to put their heads together, take the help of other
intellectuals and make them go round the world and put these terrorists to shame. Sir, therefore,
you don’t have to humiliate Pakistan by asking them for a confession. You confessed that
terrorists are coming from Pakistan. You confessed that these are Pakistanis. But these do not
serve any purpose at all. Tell the Pakistan Prime Minister as President Musharraf did on the 12th
of September, 2001. What he did was, he told the Mullahs that please close down these
madrasas, and in these, the education would have to be improved. Sir, instead of talking to
Pakistan about other things, you should tell the Prime Minister of Pakistan that we want to go
round and see that all those madrasas in which hate and hatred are being propagated and

‘Hindu India’ is told as the devil, which has to be incarcerated for all time....(Time Bell rings)...
SHRI RAJNITI PRASAD (Bihar): Sir, give a few minutes from my time.

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Rajniti Prasadii, you have no time, but you
are giving him time! How is that possible? ...(Interruptions)... Your name is not there. How

many more minutes will you take ?
SHRI RAM JETHMALANI: Sir, | will take three or four minutes more.
THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Okay. Fine.

SHRI RAM JETHMALANI: Sir, July 20 is the date on which 20 years expire, when one of the
greatest women of the world was put under house arrest in Burma. In my opinion, she is the icon
of modern democracy. She is the woman who has been fighting for the human rights of the
people of Myanmar, and, Sir, out of 20 years, she has passed 13 years under house arrest,, and
7 years, in the jail, in prison. In the prison, what is the charge against her? And, Sir, the verdict
is coming tomorrow. 31st July is the date for the delivery of the judgment against that poor
woman. What is the case against her? The case against her is, “You have broken your detention
rules by meeting an unidentified American.” Who that unidentified American is, nobody knows.
“He came to your house!” How did he come to her house? He came by swimming through a
river. By swimming through a river—because her house is so constructed that you cannot get in
unless you swim through a river—an unknown man met this woman, and it is on this false
charge that this woman is being detained, for the last seven years! Her verdict is coming
tomorrow. | want, Sir, that my Prime Minister—and this is his greatest achievement that he has
entered into a partnership with the Americans for the propagation of democracy, for the increase
in the area of democracy and for conferring the benefits of democracy on those people who are

willing to imbibe the benefits—should take an initiative. What have we done in execution of the
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object of this partnership, of spreading democracy? And you cannot speak for this woman who,
for 20 years, has suffered, whose husband died! She was told, “We are prepared to extern for
the rest of your life. You can go and talk to your children, and talk to your husband.” She said,
“No, | will not go on those terms. | will go as a free leader of freedom movement! And | want to
return to my country after seeing my husband !” She has not seen her husband, who died! She
has not seen her children. Sir, have we not picked up some self-respect that we can speak up in

favour of those who are fighting for democracy and human rights ?

And, Sir, one minute more. Sir, | have a lot to say about Iran because my friend Ashwani
Kumar said that we must develop our relations with Iran. | want to make it clear that it is not in
the interest of this country that Iran should become a nuclear power, a country which openly
nurtures finances and gives hug and harbours the Hezbollah. The Hezbollah is the holy the
creation of Iran. It is the terrorist organisation which is playing havoc. On one side are the Sunni
terrorists. These are the Shia terrorists. And these terrorists are as great a danger, if not a
greater danger than others, as others are. It is not in the interest of India that any terrorist-
favouring country should acquire nuclear arms. Kindly read the book, written many, many years
ago, called “The Fifth Horseman” where a terrorist group, a gang, acquired a nuclear weapon
and how they could put the whole world, the whole of New York, the whole of Washington and
the whole of the United States in a state of terror and panic, and cause consternation. It is the
greatest duty of this Government to see that no terrorist organisation acquires a nuclear weapon.
We will be just nowhere. We will be subject to threats, panic, coercion of all kinds and we will
have to give up everything that we hold here. | don’t want the Government to make any kind of
allowances for Iran. To build a pipeline through the territory of Iran and through the territory of
Pakistan is the most foolish venture that you can think of. It can’t be done until conditions of
perfect trust, confidence and friendship are established between these two countries. That is all |

have to say. | have a lot more to say but | have to submit myself to your ruling. Thank you.

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Thank you. Shri Rajeev Chandrasekhar. He
is not here. Shri Sabir Ali. He is not here. Shri Bharatkumar Raut. He is not here. Sardar

Tarlochan Singh. You have five minutes.

SARDAR TARLOCHAN SINGH (Haryana): Okay, Sir. ST << @IT =il TTQ, S+aT 73
q31 & fiyer

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): No. There are 13 more names. That is the

problem.

WRER ararad RE: R, 3191 29 ¥ Foreign Ministry Eil working X 3TY-37Y 9T < 72
%lﬁ%mmeﬁ@%,w%rqﬁﬁﬁwiﬁaﬁwwmmé, which concerns my
community.W,ng%ﬁﬁﬁwﬁwwmmrewgni% Eﬁ?ﬂ%,?ﬁ
I8 B9 1 89 SISUT P flag bearer &1 HE] BIs YS! dTel o ATAT &, Tl T B & [ SfSTT
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ST BT 8 %‘TEWS’%‘, R TS H =) %R elect %"I{, W%@Wﬁ@ Prime Minister
elect o, Rt # faetiy R diy &1 wiferamic &1 ggel AvaR g=7a1, AR 7 1 uiferamic
P HR & 3R A4 FEIATAYR P election H &I ARGR S &, <lfhd HRA AXPR B MEA B
PT IATT BRA 52 AR, 1984 H Blue Star AT AT, Tfeh 37T HRA IRBR Bl U &b [olRe
BT 21 d R fT81 1984 W demonstration Y, I SREAT 8T o1 Webdl 21 AT I7ebT T da
P IET &l You are creating enmity. 98 NRI NTeIM SFR®T B are emued! A, sFReT &
JFex B fHAT win over fBAT? I8 BAR o = b, oifh a8 Sfear F81 o Iad 7, Hifd Mg
FE & b 39 ah S=i QT far o)

Sir, For God’s sake, I8 &id foTe THTE fhaT SITTI Every Sikh should be allowed to go to
the ‘Golden Temple’. 89 ST RS BRA & b IR I U8 ‘Golden Temple’ SITG, EICEREIE]
TP allow TET BRA &1 3T Teb AW tourism HRA & 3IR SOOI IRB PE © [P dos Ud o,
AR ST allow FIT TET B 572

cIfeh ®Is Sfeas war w0 aaf 721 1y 31 T2 uifereft |wst # 721 ol 2 o $fea= wer= w0
HTST I T8l S ©, OTd fob T8T | request 3T &, AT WY &1 T8 STId 2

WX, gH dgd function BRI 21 Y Parliament of Canada # STt ‘:Fﬂ’s; Tl’é, Tl Indian
Ambassador &1 Y| §H 8 SIIE function ®Rd &, <fh Indian Ambassador BAR function H
Bl 3T B U TS SHBT T 9T ® P Indian Embassy hate ®RaT 8, not only us but also
ordinary NRiIs are not being supported. X, g giforeft &1 El?%ﬂ'l SIKGINCIREE %, dg Sﬁ'ﬁﬂ
P foTT 95 €, oI Indian Embassy T&7 S9H! Bls HEG T8l B o

W, ﬁwﬁaﬁmmﬁl Everyone is aware that E@FTFﬁ"T illegally E*%?JT@WTI'QI
3 illegal TS AR foTy 3reT TE] ®1 Sf¥aT Ta+He ®adl ® fh 89 SHa! w1 g &, Afeh fact
g B fop ol T e & 918 90 € 3R Sk uT urauie el g1 31 g1 291, W 31K g,
T 319 rules B liberalise foram 3R Pel foh ST ilegal EE) %\;, q 3T identity certificate ?*ITQ, N
YR WRBR ST AEfdhe o PI TR 781 81 VAT 1 IR gafT 3R SHBT benefit BRI of
Tl Pakistan Embassy always stands by their countrymen. Indian Embassy W T Bl B
IR 8 identification certificate @M 1 fiel AT thousands of people will get citizenship. Why are
you denying that? This is your duty to help the Indians, <IfepT I8 T8l 8 <&T Bl Spain Eal
Embassy EZCIER 3%11—*[ T ST demonstration 81 Y87 B W, ITPT 3MY éﬁél'&'l Q‘\‘:IT il EET*?[ H
g1 9%, § I8 3MIY a1 BRAT g1 TR, S fATa 3R SRIYI Wi b Wpeil H 4T gedi &I <a
R 9 B BN 9T HA ST a8t 3l A IRe a9 Y, <ifh ol O a8t <dd &1 A 99 g
&I BTl AR, WY, B9 A9 Aager ol s s 3 Rg </l 781 a7 FabaT, Rt 319 gas 4
T UATS BTl & MR U ST 4| qTh] 1ol Bl 89 U8 el 711 T & gai fowg iR g <xe
11 §AP ol DI MEA B P& &1 HRAT AT8<l], STdidh a8l 89N odi dNT ¥8d &l 9%, $899
3R 18T, 37T ITFRAT ¥ 3T §a1? waTd defl & STST o, ¥aTd # g T84 A1 ITdh! H T
ﬁ?mfﬁm, Jajiya means a non-Muslim should pay tax. ﬁmwﬁi’@ﬁﬁﬁl Afeh
ST o & a1e Al S9! g8 3 FMepTet fer ) o1d sl i wei 4 i Rugshl a7 g
THER H TE IR 21 il I HRA ISR &I, Fifes H1 R warer fran o R same 3§ o

T Not a single officer of the MEA has gone to the Gurudwara to meet those refugees. 39
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STciaT B AT ST 8, 1P &, BH SUD] dADH BRI © olfchel Sld NI=d] BT $RY BIAT & Al 31T g9
HESISE] Why aren’t you helping those Sikhs who are there in Pakistan? R o= oo off o
AT AR B A 4 18R Il M., (AT Bt Ge).... IR, 3l 99 |1 e o, e 78|

IurTegel (1. 9191 $RIA): 99, vs el

fafereex & gurg garsit o, Rord®! 3rg | g CIENRE gl Our founder Guru Nanak is the only
prophet in the world who went to many countries. HY BET AT Let the Indian Embassies take
advantage of that. There are ten countries which were visited by Guru Nanak, 500 years ago.
Why don’t you celebrate those days in those countries? That will create goodwill for India. You

can invite others also. The Minister of Foreign Affairs made a promise here. Udh Tl ﬁ T,

Nothing has happened. 39 3 9T BT 8] fhdT A=, UH 91 3R &, FAR Ig ol &1 4o79 &,
WTIﬁﬂﬂWﬁGﬁ’\’QEEWWI %ﬂﬁ@%ﬁﬂ@@%ﬁ?ﬂg People to people movement
81, 98 &1 USTI&1 &1 81 Aepall &1 I8 SI1 4oId 89 Ueh &1 ST alefdl & But you do not allow visas
to Pakistani intellectuals. They do not allow visas to our intellectuals. Why can’t we have Visa
Offices in Lahore and Amritsar? 3R &1 S8 SRR Qﬁ Tl 39 RIT BN foh People to people
movement SIT & USTTS! &1 %, Jg E!%"ﬂ, gﬂﬁ ﬁ@' E!é;"ﬁ, Economically, it is beneficial to both of
us. U1 & foTT 399 4ST16T H People to people movement ®RT, 3R 1T T&7 ST

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Shrimati Jayanthi Natarajan. You have 15

minutes.

SHRIMATI JANYANTHI NATARAJAN (Tamil Nadu): Sir, | will be very obedient. My
colleague, who has initiated the debate, has already covered the entire working of the Ministry. |
am sorry Shri Arun Shourie is just leaving. | am sure he will come back. | really want to address
myself to a few points that Shri Arun Shourie raised. | would like to confine myself to those
points. Of course, Sir, | cannot possibly hope to match the erudition and the dramatic inflections
that he brought into his speech, which made his speech so very effective and totally impressed
the House. But | would just like to rebut with a few facts certain points that he has raised which
are of interest to all of us because all of us share the same interest, the same concern and the
same commitment, all of us sitting in this House, to our Foreign Policy and to our shared goals
and vision.

Sir, it is actually a bit of cliche to say, at this juncture, that India is at a critical time in its
engagement with the world or that the tasks before the Ministry of External Affairs are
unprecedented in challenge and in magnitude because it can be argued that the tasks before the
Ministry of External Affairs, at any point of time, from Independence, have always been
monumental, whether it is in the 1950s or 1980s or in the New Millennium. But the first point |
would like to make is that there is something markedly different about these times. In these
times, | do believe that it would be no exaggeration to say that global diplomacy is buffeted by a
terrible storm, a kind of hydra-headed war, with terrorism springing up on the one side, with an
economic meltdown springing up on the other side, with issues of climate change on the third
side, and for India, in the pursuit of Foreign Policy goals, with all these hydra-headed problems
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that face us, pursuing those goals, therefore, becomes that much difficult. It was the point, that
was pointed out, in a different way, by Shri N.K. Singh, who spoke a little before me. Also, Sir,
India is a country, which is one of the most affected in the world by terror factories, which are
just next door to us, in Pakistan and in other countries, which target ordinary people. It breaks
our hearts when we see it, and it breaks the heart of every Indian and every right thinking citizen
of the world, when they see the kind of attacks that are made upon innocent citizens and
civilians in India. We also have to navigate, at the same time of pursuing our foreign policy goals,
millions and millions of our brethren out of poverty, until the last person in the last village, the
most affected and disadvantaged person, rises out of their condition; there are 400 million such
people. At the same time, while we are talking with developed countries about climate change,
about environment, about carbon emission, we have to insist and ensure, and this is a
commitment that this Government, and | am very sure, the Prime Minister has already assured
the nation that no matter what the Major Economic Forum Declaration says, — | have it with me
— we will not renege on our commitment as far as climate change is concerned, as far as our
development is concerned. Therefore, the point that | really wish to make is that this is a Foreign
Policy Charter like no other. Other Governments, before in India, never had to face this kind of a
challenge. Therefore, the Foreign Policy today, | would submit to you, needs new ideas, new
solutions, new thinking and innovative diplomacy. And this is not a job that can be left,
howsoever efficient, howsoever erudite, howsoever learned and howsoever spectacular, a
particular Department is, to the Ministry of External Affairs. The point that | am really trying to
make is that it is a national enterprise. It is a shared obligation. And, in a sense, all of us, sitting
in this House, must think and contribute in the manner to which our country should meet and
address these external factors, these internal factors, external actors and internal actors. That is
why it disappoints me, in a sense, that the leading party in the Opposition, and other Opposition
parties, seek to reduce the level of this debate. | would like to thank Shri Shourie. He made his
points with a punch, certainly, with a barbed punch, but he did not reduce it to a level which was
reduced, — | am not mentioning the proceedings of the other House; | am only referring to what
was mentioned in the newspapers — by the BJP leaders, and what they have called the Prime
Minister of our nation. They have said that the Prime Minister has walked into the Pakistani
camp. | am grateful that Shri Shourie did not make those remarks. At the same time, Shri
Shourie also, in his extremely erudite way, made very, very serious charges against the
intention, the motive and the content, both of the Communique, and of the intentions and the
ramifications thereof. What should be an elevated debate on the Foreign Policy, | humbly submit,
has been reduced to an attempt to put the Government in a bad light, has been politicised in that
way, and, thereby, the answers, that are being given by my learned colleagues in the

Opposition, are really old templates for new solutions. We are confronted with the whole host of
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problems which need a whole host of new solutions. What they are offering are old templates. In
the past few days, particularly, in the context of the Prime Minister’s visit to Italy, France, Egypt,
and his talks with the Prime Minister of Pakistan, | feel that many have proved singularly
incapable of appreciating contemporary realities. It is a personal disappointment in some ways,
and | think, it is a national let down that there is no national consensus in seeing this matter in an
objective way. | believe that attacking the ruling party, for the sake of attacking a party or a Prime
Minister, is not the way that we should evolve a Foreign Policy. It is really good for the nation to

have a core debate. What is the core debate?

| would like to concentrate and focus only upon that. The core foreign policy debate in
the past few days has centred upon Pakistan. Yesterday, | watched, as many of us did, the

debate *

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): You cannot pass remarks on the debate in

the other House. You speak without referring to that.

SHRIMATI JAYANTHI NATARAJAN: | take that sentence back, Sir. Please delete

| was reading in the newspapers about the debate that took place in the Lok Sabha, Sir.
What is the substance of what the Opposition is saying? What is the substance? “Don’t talk to
Pakistan; don’t even think of talking to Pakistan”. What do we do then? Do we go to war? Do
we immediately call in the Army? Mr. Arun Shourie said in a different context, not today — not
‘an eye for an eye and a tooth for a tooth, but — “an eye for two eyes and a tooth for all your
teeth”. Do we do that?

The second point: “if you talk to Pakistan, the Government is selling out and betraying the

victims of terrorism”.

The third point: “if you even talk to Pakistan or the Prime Minister or any human being in

Pakistan, you are breaking from a tradition of consensus on foreign policy and terrorism”.

| read a newspaper report, Sir, where the BJP has said that history did not begin on the day
the UPA Government came to power in 2004. No, history did not begin on that day; nor did it
end when the BJP laid down office! There has been foreign policy before 2004 and there has
been foreign policy before 1998 also when the BJP took office. Every postulate, every action of
the NDA Government in the six years, cannot be our guide, Sir. Therefore, the limited point | am
making is that foreign policy, a consensus on foreign policy, does not mean that they have to
listen to every postulate that is offered by the Opposition. We have to have a debate; we have to
understand each other; we have to go forward with enlightened self interest, with benign,

enlightened self interest in the national interest.

*Withdrawn by the Hon’ble Member.
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Sir, on December 13, 2001, this building, this temple of democracy, was attacked by
terrorists, inspired and abetted by masterminds in Pakistan. How did the BJP Government
respond, Sir? What did the Prime Minister at that point of time say? Prime Minister Vajpayee
said that this would be a definitive battle, ‘3TR-UR &I FIE'I’.%' The largest troop mobilisation in
Indian history was undertaken. Sir, seven lakh troops were mobilised on Indo-Pakistan border
for ten months under Operation Parakram. Now, what did we hear? This is coercive diplomacy. |
am not going to utilise this occasion to assess the failures of Operation Parakram or whatever
dubious benefits it had. | am only saying that, Sir, that after mobilising seven lakh forces for ten
months, because Pakistan made some assurances which have remained on paper and which
were broken immediately, all the troops were brought back! So, in 2003, Prime Minister
Vajpayee then extended the hand of friendship in April 2003 to Pakistan. Should | say — | am not
saying; should | suggest, as Mr. Shourie has suggested — that this was due to outside
pressure ? What made him change his mind? Why do you question the credentials of the Prime
Minister of the country? Things have happened. Things happen to change. You have to keep
moving forward. You have to engage with your neighbours. We did not accuse Prime Minister
Vajpayee of giving in to outside pressure. What happened? Contrast this with the behaviour of
this Government, of this UPA Government, after the terrible attacks in Mumbai, Sir. No troops
were moved; no belligerent noises were made. Astute, determined, unrelenting diplomacy was
resorted to. Crucial evidence, hard investigation by our police was furnished to the Government
of Pakistan and the international community. The results are there for all to see. The United
Nations has placed sanctions on Laskhar-e-Toiba and associated organisations and the
establishment in Islamabad has admitted, after initial reluctance, that the terrorists who so
violated our country and our sovereignty, were Pakistanis and operated from Pakistani soil. Has
any NDA Government, any BJP Government, ever managed this achievement in the past? | can
say without any fear of contradiction that the coercive diplomacy that they believe in did not
work. Our Prime Minister, the nation’s Prime Minister, Dr. Manmohan Singh’s diplomacy,
the work of so many officers in the Foreign Service that Mr. Singh was talking about, all their
hard work in all their Missions worked and the international community came around to our

side.

To get Pakistan to acknowledge such a thing, Sir, is no mean achievement. This culpability
that they have acknowledged, without moving tanks and regiments to the border, without the
fanfare of jingoism and jargonism, just quiet, efficient, ruthless, focussed diplomacy, and yet,
the NDA say, call them the NDA, yet the Opposition says, “No, no. We did it better.” Sir, | would
like to say that what actually the Opposition did at that point of time is wild swings. Either you
demonise Pakistan, call them the devil, or, you romanticise and fantasise; either it is an
unmitigated evil, or, you extend a hand of friendship. Only what they do is right, but what we do
is wrong. Mr. Vajpayee went on a bus-ride to Lahore. Pakistani troops were infiltrating in Kargil.

Over 500 of our brave jawans lost their lives. Their families are still suffering. What happened, Sir?
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Six months after that, roughly, Mr. Musharraf was invited for a Summit in Agra. He came to the
summit. After that, Sir, there was the attack on Parliament. Why is it that when they do it, it is
fine; but when we do it, it is immediately suspected and we are giving in to outside pressure. |
would like them to reflect on this, Sir. | just want to make one point over here, Sir. | would like to
read from a book which Mr. Advani himself has written, and here he says, in his Autobiography, |
don’t want to waste the time, | am very conscious of the time, he is talking about the time when
this entire issue was in focus, and he says, “The six months long break in combat operations
was drawing to a close.” This is after the bold initiative in November, 2000. And, he says that at
that time, | quote now, “l was in close contact with a senior Pakistan diplomat, with Karan
Thapar, a noted journalist, whom | have known for many years, acting as an intermediary. My
discussions with this diplomat were not only amiable but also earnest, and convinced me that
the time was now ripe to restart the dialogue with Pakistan.” And on the Pakistani side, this is
after Kargil, when they are inviting President Musharraf to India, he was convinced by a Pakistani
diplomat to invite Musharraf to India and the Opposition has the temerity to accuse
Dr. Manmohan Sigh of having given in to the Pakistanis. “...My discussions with this diplomat
were not only amiable but also earnest, and convinced me that the time was now ripe to re-start
the dialogue with Pakistan. And on the Pakistani side, it seemed, General Musharraf, who had
since then assumed the tag of President was keen on ending his country’s isolation. | said to
myself, we should test the mind of this military ruler who does not carry political baggage and
seems to be his own master in a country where democratically elected leaders have
never exercised dual powers.” And he says that was the reason why the Agra Summit took

place.

Sir, | want to read what Karan Thapar himself has written about this. Please bear with me
just for a couple of more minutes. Karan Thapar writes in the Hindustan Times dated 29.3.2008.
Sir, | am going to read it very quickly. “Perhaps, this is self-indulgence”, but | am going to
elaborate on a little footnote in history. Now that L.K. Advani has mentioned it in his memoirs
and spoken of it in interviews, | feel | can tell the full story. He was not the hidden hand that
sabotaged the Agra Summit, he was the architect. How do | know? | helped set it up, although |

was not the intermediary.

The story goes back to 1998. At the time, Ashraf Qazi was Pakistan’s High Commissioner
and a close friend. Eager to establish a personal rapport with the NDA Government, he asked if |
would help. George Fernandes was my initial choice and | set up a few meetings, usually over
quiet dinners at my home.” Sir, | am skipping a few paragraphs, Sir. | again quote, “l would like
to meet Mr. Advani,” Ashraf announced one day in early 2000. George Fernandes arranged the
meeting and | was asked to drive Ashraf to Advani’s Pandara Road residence. It was fixed for
10.00 p.m. No one else was informed. Over the next year, there were perhaps twenty such
clandestine meetings” This is what Karan Thapar says. “The vast majority were at night. | was

the chauffeur and the guards at Pandara Road were only given my name. Soon a routine was
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established. The two As, Ashraf and Advani would disappear into Advani’s study. | would sit with

the family.” | don’t want to mention their names in the House.

When the conversation was over, they would join us over a cup of tea. Then he mentions
about somebody stumbled on it and how he hit. Then, finally, Sir, | just want to say what really
upset me. He was talking about the Agra Summit that failed. He said in the end and | quote
Karan Thapar. ...(Time-bell ring)... Sir, please bear with me for just 2-3 minutes.

...(Interruptions)...

Sir, | am quoting Karan Thapar. “Ashraf’s and Advani’s best efforts were in vain. But the
bond they formed did not snap. There were two further memorable meetings.” And, | say this
with the greatest regret, Sir. | quote Karan Thapar, “The day after the attack on Parliament at the
Pioneer’s 10th anniversary dinner”, Mrs. Advani insisted Ashraf meet her husband. Ashraf was

hesitant to do so. He felt it would be embarrassing...

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): You should authenticate. Otherwise

...(Interruptions). ..
SHRIMATI JAYANTHI NATARAJAN: Sir, | am authenticating it. ... (Interruptions)...

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): | have only said that she should authenticate

it. ...(Interruptions)... She said she would.

SHRI RAVI SHANKAR PRASAD (Bihar): Sir, it is the version of Mr. Karan Thapar only.
..(Interruptions)...

SHRI VIKRAM VERMA (Madhya Pradesh): Anybody can write any article!

..(Interruptions)...
SHRIMATI JAYANTHI NATARAJAN: | am only quoting Karan Thapar. ...(/nterrupt/ons)...

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): | know she is quoting. | only said that she

should authenticate it. ... (Interruptions)...

SHRIMATI JAYANTHI NATARAJAN: | will authenticate it with full responsibility. | am
repeating, Sir: “The day after the attack on Parliament at the Pioneer’s 10th anniversary dinner,
Mrs. Advani insisted Ashraf meet her husband. Ashraf was hesitant to do so. He felt it would be
embarrassing. But when he did, Advani grasped his hand and greeted him warmly.” The day
after the Parliament was attacked, with the Pakistan High Commissioner! ““What an amazing
man, Ashraf said afterwards. Six months after the terrorist attack at Kaluchak...”, Sir, you

remember 31 people were killed at Kaluchak.

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Do not go on speaking like this. Maintain

time, please. ...(Interruptions)...

SHRIMATI JAYANTHI NATARAJAN: | will take only one minute, Sir. ...(Interruptions)...

One sentence only. ... (Interruptions)...
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sft fareps g9t MY SHF ARCRATES B BRI T8 < UV ...(AGET)... MY IHD] BIC B L
T ...(@aYM)... You are quoting that article only. ST SHBT ARCIATES &, [OTIH!I BT B o
TS, BT MY BRI 71 < YTV ...(FGET)...

SHRIMATI JAYANTHI NATARAJAN: Sir, | will stop with one sentence. “After the Kaluchak
attack on May 14, 2002, Ashraf was asked to leave the country.” After that, the day he was to
leave the country, he was called to a farewell dinner. And, “Mrs. Advani said, ‘Gale Iagao’. And

tears welled up in Advani’s eyes.” | say * ...(Interruptions)... So, Sir, ...(Time-bell rings)...
THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Okay, your time is over.
SHRIMATI JAYANTHI NATARAJAN:: Sir, one more minute. Sir, | will quickly rush through.

THE VICE-CHAIRMAN (PROF. P. J. KURIEN): You see, other than the quotations,
whatever she mentioned against the hon. Member of the other House, will be expunged.

...(Interruptions). .. Other than quotation. ... (Interruptions)...

SHRI RAVI SHANKAR PRASAD: Sir, he is the Leader of the Opposition. We are keeping
quiet because of the sanctity, Sir. It should not be mentioned on Mr. Advani or his wife. This is
not fair, Sir. ...(Interruptions)... It is all Karan Thapar’s version. All will have to be expunged.

...(Interruptions)...

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Ravi Shankarji, please take your seat.

...(Interruptions)... You did not raise this point, | myself have said. ...(Interruptions)...

SHRIMATI JAYANTHI NATARAJAN: Sir, | am on some other subject. You can take

whatever decision you want.
THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Let me do my job. Please, now listen.

SHRIMATI JAYANTHI NATARAJAN: Your decision is final, you can take whatever decision

you want to take.

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Other than the authenticated quotation,
whatever you said, mentioning about the Member or the Leader of the Opposition will be

expunged.

SHRIMATI JAYANTHI NATARAJAN: All right, Sir. Sir, the principal Opposition party
should not think that they have a patent on patriotism. Actually they have the patent on * .
Consider the evidence. Only four points in just one minute. When the NDA Government signed

the end user...

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Your time is over. No, no.

...(Interruptions). ..

SHRIMATI JAYANTHI NATARAJAN: Sir, Mr. Shourie took 45 minutes.

*Expunged as ordered by the Chair.
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THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Okay, then your party has two more

speakers. Their time will be reduced.
SHRIMATI JAYANTHI NATARAJAN: | will not take time, | will finish in one minute.

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Okay, their time will be reduced. | do not

have problem, | will reduce the time of your party.

SHRIMATI JAYANTHI NATARAJAN: When the NDA Government signed the end user or
similar agreement, the BJP said, “It is taking India to the modern age.”

On 17.4.2002, in the case of weapon locating radar, the NDA signed an agreement and the
end-use agreement about which they are saying now that we are selling out the country. When
G-8 Resolution threatened India with sanctions after Pokhran nuclear test, the BJP said that it is
not legally binding and individual G-8 country would resume business with India. But when we
go ahead with what we are doing, this is a sell-out to G-8 even though the Prime Minister
assures us. Sir, let me say the last sentence, you do not want me to go further, and | will abide
by it. Sir, the UPA Government, and the Ministry of External Affairs will do and the Prime Minister
has said and we stand strongly by it, they are utmost to ensure that India stands tall in the
comity of nations strong, free and resolute. That is the goal of our foreign policy. It is the last, a
goal that is totally foreign to some of those who are in the Opposition. Also, finally, about Sri
Lanka let the Government kindly take major steps for the rehabilitation of all Tamils who are

suffering in Sri Lanka now. Thank you.

SHRI RAVI SHANKAR PRASAD: Mr. Vice-Chairman, Sir, | am grateful that you have given
me the opportunity to speak upon the management of India’s External Affairs Ministry. | just
heard the very eloquent speech of my good friend, Jayanthi Natarajanji. Let me first begin with
clarifying certain facts. We can ignore history but we cannot ignore geography at all. Yes,
Pakistan is our neighbour. We have to undertake dialogue with them. But on what terms and in
what context is the crucial question. There has been a national consensus. It is my respectful
charge that this Government has broken that consensus and | will come to that a little later
separately. Yes, ...(Interruptions)... 34 SI_T 53? qreq IRTU, wiet, 89 S9a! feted Tl
o Yes, Kargil happened, yes, Agra happened. Agra failed because Musharraf had not

agreed to accept the menace of terrorism emanating from that country. And thereafter only on
6th of January, 2004, when President Musharraf and Mr. Vajpayee for the first time agreed that
Pakistan shall not permit its territory to be abused for terrorist attacks against India. For the first
time it had happened, therefore, the dialogue was based on that premise. Someone mentioned
about the attack on this House. It was unfortunate. Terrorism has been taking place even
now. What happened - five were killed in the premises, rest convicted and the mastermind for
the last three years has not been hanged by them in spite of the Supreme Court giving the
seal of approval. ...(/nterrupt/ons)...Who is doing hypocrisy that is the important point to be

noted.
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For the sake of votes, you are doing it. Hft ?{fﬁ BN T4, ?{fﬁ B 71U, B TTSRIA 8l
ST, TR B8R Y, B diicd BR SME, deied 8R 11 i 7, TSl olld FHT Sid 1Y,
it w4 fewd I(E:ulé g M2 No. ...(/m‘errupz‘/'ons)... Mr. Bagrodia, you are a senior

Member, please. What | am trying to say is that let us not have a lesson about hypocrisy from
them. But, Sir, let me begin, yes, we did go for a nuclear explosion in 1998. The whole world
imposed sanctions against us. Sitting here the then Leader of the Opposition said that it is
wrong, India would really break. But what happened? We did not compromise at all, the entire
world removed the sanctions, and India was recognised as a major responsible nuclear power.
That is also the achievement of the NDA Government led by Shri Vajpayee. But today she said
that why should we criticise. Yes, my good friend, Jayanthi Natarajan, — she is there — there is
a consensus but we also retained the right to criticise if we feel that national interest is being
compromised. Let me give three instances. Is our foreign policy conducted in a very ad hoc
manner? My good friend, Shashi Tharoor, we are very good friends right from the New York
days to Delhi days. Sir, here is the joint agreement. This is the Press Information Bureau,
Government of India release, 16th of July, 2009. “The two Prime Ministers meet.” The terms and
conditions Mr. Shourie has already mentioned, | will not repeat them. But the very eminent,
learned, internationally acknowledged Mr. Shashi Tharoor, the MoS says that it is not a legal

document.

How should we react to it? Is it not a very casual way of managing foreign policy? The
distinguished Foreign Secretary | am told will be demitting office tomorrow, | wish him well in

retirement. ...(/m‘errupt/ons)... You can speak after my speech is over.

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS (SHRI SHASHI
THAROOR): Mr. Vice-Chairman, | won’t take any time. In response to the Hon’ble Member, |
said it is not a legal treaty, which manifestly is not. It is a joint statement by two heads of

Government. It is not a legal treaty. That is all what | said.

SHRI RAVI SHANKAR PRASAD: | saw your statement boldly in the newspaper Shashi. It is
not a legal paper. Fair enough. ...(/nterrupz‘/'ons)... Someone read Karan Thapar very
extensively from the newspaper. The point | am trying to say is, the distinguished Foreign
Secretary, who | am told, is demitting office tomorrow. | wish him good luck in retirement and in
service of the country. Now he makes a statement that there may have been an error in drafting.
That means there is something fundamentally wrong in the management of Foreign Policy. Now,
Sir, when this Agreement was signed in Sharm-el Sheikh, it is rightly called the shame for the
country. What happened? The Prime Minister of Pakistan comes out and says Pakistan has
made a good diplomatic victory. When it is told to the Prime Minster of India, he is embarrassed
and comes and says, ‘| will not be able to carry the people of India with me if Pakistan does not
deliver in demolishing the infrastructure of terrorism’. Therefore, there is something very wrong.

My very good friend, Jayanthi, the eminent spokesperson of her party was found to be wanting
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when pressmen used to question her, she says, ‘the PM will say’. The Congress Party was
hesitant. Why is this hesitation? Sir, what is the problem? There is a very fundamental difference
between them and us, presently, the present leader of the Government. Yes, Pakistan is our
neighbour. Yes, we need to talk. But, yesterday only the prime Minister used the expression,
‘verify and trust’. | would say, Mr. Foreign Minister, ‘Verify and then trust.” You don’t trust and
verify and that is the consensus as far as handling of Pakistan is concerned that over the years
— right from the era of Indira Gandhi as well, though Simla Agreement was in some way a
disaster — you must verify Pakistan first and then learn to trust. Take the case here. After 26/11,
Prime Minster told this House and that House that unless it is demolished, there won’t be any
talk at all. Terrorism must end. Good luck, we appreciated that. Then what happens? Before
that we heard of Cuba. Pakistan is a victim of terrorism. We have to go together in the fight
against terrorism. Thereafter, comes another statement. Pakistan must punish those
responsible, not the conspirator. And while coming from G-8, he further dilutes that Pakistan
must give the assurance that they will be punished. What was happening? Hafiz Sayeed was
detained and, then, released by Lahore High Court. When they made noise and the world was
really angry, they went to Supreme Court. There they don’t produce evidence against him.
Thereafter, Mr. Rahman, the Home Minister of Pakistan says, ‘there is no evidence against Hafiz
Sayeed’. Then, why should they arrest? Let them give the evidence. In spite of this background,
if you say that terrorism shall not be bracketed with composite dialogue process then, there is
something fundamentally wrong in the State of Denmark. It is quite contrary to the stipulations of
January, 2004 Agreement. Sir, because of shortage of time | will not be elaborating it much but |
have two to three quick issues on this aspect which | would like to make. My good friend,
Ashwani Kumar said, | hope he is present here, ‘Baluchistan has been taken. We are an open
book. Our intentions are pious’. Fair enough, it is a height of naivety, if | say with great respect.
By this you have given the chance to Pakistan to allege our involvement in fomenting dissent in
Baluchistan and we will be required to explain it to the entire world. Our allegations against
Pakistan on terrorism would be responded to that we are also involved. Sir, let me ask a
question. If we are so much of an open book, Pakistan has many other concerns as well.
Pakistan says, ‘minority in India is being victimised’. Pakistan says, ‘terrorism in India is home-
grown’. Pakistan says, ‘Kashmir needs to be subjected to self-determination in the light of UN

Resolution’.

Would you include all this in the Joint Declaration? Therefore, | am saying that this whole
approach, with profound respect, is very, very casual and we will have to suffer a long-term

damage as far as Indian’s interest is concern.

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Ravi Shankarji, | have a problem. The total

time allotted to your party is over.

SHRI RAVI SHANKAR PRASAD: Just three minutes.
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THE VICE-CHAIRMAN (PROF. P.J. KURIEN): No, no. | agree. | will give you. But, there
are two more speakers in the list from your party. That is my worry.

SHRI RAVI SHANKAR PRASAD: Sir, | am told that there is only one speaker.

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): That is my worry.

SHRI RAVI SHANKAR PRASAD: Sir, you just give me three minutes.

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Okay. You take only three minutes.
SHRI RAVI SHANKAR PRASAD: | will finish very quickly.

Sir, there is one more fundamental difference between their approach and ours. Hon. Prime
Minister says that the destiny of India and Pakistan is the same, and India cannot reach its
rightful place in the comity of nations unless it has friendship with Pakistan. Sorry, hon. Prime
Minister. We differ with you with great respect. We will talk. But, a democratic, secular, civil
India cannot have parity with a theocratic, Islamic and military Government in Pakistan. If it is
people-to-people, | can understand.

Secondly, has Pakistan jettisoned the basic approach of bleeding India by thousand cuts?
Today, India is rising economically, commercially and there are elements in Pakistan which
wanted to bring down India through the instrument of thousand cuts. Therefore, there can be no
parity as he sought to be made. Yes, we shall talk; but, with caution and in keeping India’s self-
interest in mind. Therefore, Sir, | say with profound respect that this Agreement, including the
explanation given by the hon. Prime Minister, as has been widely reported in the newspapers
today, is, certainly, not going to mitigate the sufferings of India. On the contrary, India is going to
suffer in the long-run.

Sir, about the End-Use Agreement, | have to say only one thing. Hon. External Affairs
Minister, we have learnt, in this whole sale agreement, which was there with the radar part with
the USA when we were in power, there has been no End-Use Agreement at all. That is our
information. A completely wrong statement has been made. We would like a proper clarification
from you. We would like to be enlightened on this End-Use Agreement — we have also
crosschecked the facts — by the hon. Minister. There was nothing like this at all. But, Sir, on
the End-Use Agreement, | have to raise 3 points. The establishment in India has sought to play
it down. But, America is publicly claiming that this Agreement is in great interest of America and
India is coming under the Non-Proliferation Regime. What is the real fact? Now, we are told that
the machinery will be shifted. Arunji, in his own imitable way, has explained this. But, | have only
one serious objection. The most damaging thing is that the right is given to America to check if
India is using any purchased weapon for the purpose for which it intended. Does it mean that if a
different system is deployed to strengthen Defence against China, then, it cannot be deployed
against Pakistan, because End-Use Monitoring Agreement gives US the right to verify a transfer
system was not being used for purpose other than those agreed upon. Therefore, it is a very
sweeping End-Use Monitoring Agreement which has been executed. | am sorry to say that we
have long-term implications on that as well.
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Sir, | wish to make three quick points before concluding. What is our relation with
Bangladesh? Sir, Huji elements are creating havoc for India as far as terror attacks are
concerned. Sir, we remember, during the regime of Mr. Vajpayee, Bhutan was persuaded to
take a strong action against the ULFA elements there and they ran away. Are we not able to

persuade even a democratic Bangladesh?

Secondly, we talked of soft power. There are Indian students, today, world over. We are
proud of them. They give money. Their parents give money. But, they are the object of target in
Australia. We hear disturbing reports from other parts of the world as well. We have our goodwill
Ambassadors there. What concrete action the Government is taking so that their life remains
secure? Sir, as a former | & B Minister, | can tell...(time-bell rings)... Just one minute. Are you
making any concerted efforts on the establishment of the Foreign Policy to promote Indian fiims
world over which is the biggest ambassador of our soft power? | do not see any proper

coordination. That needs to be improved.

Lastly, please give proper training to your officers, in addition to infrastructure. How many
IFS Officers know Nepali, Pashto, Sindhi and other local languages which are very important? |
think, there needs to be a new vision. | am told that the training of these languages is not of that
level which is required to be there. Sir, | do not want to say anything about drafting part as we

have already mentioned about it.

But, Sir, lastly, | will tell you one thing again. The real object of management of the Foreign
Policy is promoting and protecting the interest of India. | regret to say that there are some

questions on that. Thank you.

SHRI RAHUL BAJAJ (l\/laharashtra): Mr. Vice-Chairman, Sir, the external affairs is not my

field, but | speak, normally, as a citizen of India.
THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Mr. Bajaj, you have only five minutes.
SHRI RAHUL BAJAJ: Sir, | will finish in eight minutes. ...(Interruptions). ..

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): No, no, not at all. You will have to finish in

five minutes. Now, you start. ... (Interruptions)...

SHRI RAHUL BAJAJ: Sir, everybody has taken more than the allotted time, why there is a

limit for Independents. ...(Interruptions)...
AN HON. MEMBER: Your mike is not on.

SHRI RAHUL BAJAJ: Okay, now, it is on. | won’t repeat what | have said because | want to
save my time. Sir, | cannot speak with the passion with which Jayanthi, Ravi Shankar, Arun and
Ashwani spoke because | am speaking on a bipartisan basis, neither to criticize here, nor to
criticize there. | speak neither to be critical nor to give them shabaashi; that is not my job, Sir.

| speak as a businessman to see how we can further promote — this is not my field, | admit,
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Sir — the interests of India, the Indian economy and the Indian industry the world over. It has
improved much in the last few years, but we, still, have a long way to go, Sir. It is undeniable
that our role is increasing in the global economy. It is also undeniable, | believe, that this is, to
some extent, linked to our better economic and political relations with that great country, the
United States. But it is also true, | believe, Sir that our political stature has not risen to the same
extent. While we have a voice, we lack the corresponding influence in global affairs. Sir, this is
my first point.

Secondly, Sir, China has played out its hands much better. It does have a stronger
economy that helps, but the fact remains — this is what Ravi Shankarji said in a different context
— that they have managed to protect and enlarge their interests. Whatever they believe is in
their interest, they do and they do it much better than we do it. | believe this is so because they
have single-mindedly pursued their national interests. They have a belief in their national destiny.
| recently read some placards in China which said, “Without haste, without fear, we shall
conquer the world.”

Thirdly, Sir, we want friends but we have to decide to what extent we have to go further to
meet the demands of other countries, including the United States. Sir, | do not want to get into
the politics, delinking and all that. But the reference to Baluchistan in the recent Indo-Pak joint
statement and our inability to leverage our strength in Nepal, Bangladesh and Sri Lanka are,
essentially, a result, | believe, Sir, of this mindset that how much we should listen to their
interests rather than our interests.

Sir, we want and need friends in the world. But we don’t have to be lackeys of any one. We
are a billion people. We still revere Maharana Pratap for his fight for independence. No one,
today, remembers, Sir, Jaichand, except in a very derisive way.

Be it the climate change, be it the WTO and be it our relations with Pakistan, | hope we will
ensure that our national interest is not compromised just to please — yes, | am a supporter of
the United States, but they are very large, very big — the United States.

In the world today, Sir, the countries which are pursuing their national interests aggressively
are the ones growing in influence like China. People make friends with the powerful, not with the
weak-kneed, not with those who are lackeys of others.

Fourthly, Sir, | believe that during the next decade, there will be opportunistic and shifting
alliances between the United States, the European Union, Japan, China, Russia and India in
different combinations on different issues.

It seems that the United States, probably, wants to build a coalition in Asia as a counter to
China. This would include Japan and South Korea, the two countries with whom the United
States has security pacts, and also ASEAN and, maybe, India.

| believe, Sir, from whatever little | have seen in the world, though the External Affairs
Ministry knows it much better, that it is better for India to stay out of this great power game. This
would be more in our interest but it will not be easy and it would call for this Bismarckian finesse.
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5.00 P.M.

We should be following a friend-with-all policy but, strategically, our interests lie more with the
US-Japan-ASEAN axis than China. But we should not leave the non-aligned policy, Sir. So, we
have to be a practitioner of sophisticated real politic. And | will mention this, Sir, that we do not
have to be unprincipled in our behaviour; we have to go by principles but, once in a while,
depending on what that principle is; Myanamar was an example; China wants to become very

important there; we have to see our long-term interests as well.

Finally, Sir, deepening economic relations are an important component of world relations
today. A country is an ally if it can give investment, if it can import things from the other country
and we have to do that through Indian companies, Sir. If Tatas could start something in
Bangladesh, it gives us the political advantage also...(Interruptions)... ... rather than General
Motors and Ford doing it through subsidiaries in India. So, strengthen Indian economy;

strengthen Indian Industry. This would also help India and Indian political situation.
THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Shri Ganga Charan. Please, be brief.

7} T TROT (STR Y<) 2 SUGHTEE] HEIGY, AT G31 faeer T uR drers ol Sfaw o,
96 Y 9gd-98d g=udIa| 519 SART <3 AT gaNl, S 99 gAR AW+ fae@ o a7
HETeTRaT off — IS 3R WIfAId w91 R & U yare #5241, ufed Samexdre 98w 4 99
AT BAR < DI e Ny ot smeRRren &t ik S=iH I8 w71 % 7 89 RISl & |y
T2, 7 9 IR F 121 &, B9 AT B TR bl Bl U d¥h, - MRe JiTer T
UH @da WRA &1 a9 AT 71 4fed SaeRard 8w & |arg qareard! of, S96 919
ST SIaRT St o11E, Sei WY 3T facer Ny o1 iR fha, S8 w4l Wt ST & AT
He 81 b 3R IBI TRIG bl DI T HXh AU WA Bl aRGIR 7| =T ST &6
A B4 A SHRIDT H AR faw w31 & HUS a1 SaRalg Y, <A H31 THA & A1 Hal
TS I8 ® f 519 9 <1, 79e R Sft vem #4350 a9 €, 9 S0 3t fagw fa 7 aRad= )
Yfeh ST el YolidTel &, d doS deb b ALY X8 &, Si+ IMF H B {61 &, il A S
TR T B ..(aEH). .

[SuaTeas (3 S Teve) doriF g5

SHRI SANTOSH BAGRODIA (Rajasthan): Madam, this is not right. It is not correct to make
such aspersions. Just because the Prime Minister was once in the World Bank, he is making

these kinds of comments. Such things should not go on record.

THE VICE-CHAIRMAN (SHRIMATI JAYANTI NATARAJAN): Okay, | will take care. Mr.

Ganga Charan, please, take care not to cast aspersions.
SHRI SANTOSH BAGRODIA: Madam, casting aspersions on the Prime Minister is not right.

37t T TROL: 31 9 441 &, AT I3 SV ...(FGLM)...
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THE VICE-CHAIRMAN(SHRIMATI JAYANTI NATARAJAN): Please, take care not to cast
aspersions.

S} T =ROT: HEIe AT, § Ryt a1 el Arsdl g (6 SfRT S & A7y Ib I AT B
IR {1 71, <ifh 37ToT =21 @i Uret 7 34 - FRue ify 1 uere &3 & 3iiR s
P A1 SRR BT BT g7 forar 21 § Ryt g1 Ha1 aredn g fob f57 el 7 3FRIeT & A1l
SIKIT BT BT IS, 3ATY < ST 6 I Jowhi BT AT &1 aN? SFRIDT, AHTSIATG] A Bl
2, a8 il W TR0 <21 D1 3R 8T 9@+ <1 18T 21 31Tl S UIfbiT Pl a1 841 b &,
T A I of, T8 W A1 21 gafery # Rith g1 e grgan g & g9 i fagwr Hifv g,
T8 e -fARuer B AR, ST 31Ty 1 UfSd STaTeRere T8% Sif 1 Wl &, $faxT Sff 7 vl 8,
I T IR WR BI H1IH Y81 A1V H 319 2 B 91 &8 81 §1 AR faas i & SRoT
3ITST BAR AR TS Job BHR ¥4 § 1Y &1 89 el dled o (o o4 89 Al RI9 S & a1
IFRIT T &, Y &4 “URRIT” HEHR JHRI STl ¥, B! 814 €fte | <@ 1T 2, D! 37
HIHT ST &1 fR7 IR A YRIY U 81 1T 8 3R GRIY STeR ge ol 8, & ga ol 8, T
&9 91 TRI9 Joob, I TR & &, R 9Ra, 94, 9w, Sdmes, siddl, fe §, To
e Tl 81 Gl 7 9 T SHRI mission Teb &1 81T, 89 TRI9 Yol DI U T8l BT MR
IR 3R FRIY B AYUrETE] HfT & RIeATh SATarst Tei IS, 79 T I TR Job AR A1
Tl 9 AP Bl B AdHdIe b T IR ASIAT S| # I8 go1 d1ed] § $ I8 ddbar
fora eman? e aifehear @1 8RR iy €7 98 omRer 1 Ay 81 s |
afcaTe e AT SR IR DI SRR fhd fau? == 4 o9 fagig ga, o agi
fre sRER fRU? 519 ¥4 ardadre & Rac® ofs 38T o1, A1 J81 SFRET SThfRar &t
H&S PR BT ATI 579 09/11 DI Twin Tower IR BHET GAT, AT S TEHATH §T 3R 9 I8 3Acibarg
& RacTs qfH T ol AR fawd & sdadnfadi oI R < arel Rith ;R 2 3R 31
< E B, TAIY H HE1 A8l g [ TRIT Jobi Pl G BT TS| IYdT U BIST 61 <9 8, TS
e SHRPT BT U BIST A1 Hob 8, clfchs] FYAT - JFHRBT B ATHT el T81 b AR BAN
T H3A FEIE (98 ST 5 SMR®T & AT ged b PR SHAR < Bl AfSoId bR Bl B
forar 2 &R &AR 1T &1 R &1 &1 foman B

HEIGY, WRT g Rt a1 €1 & o &9 ) urferamie # =i & wrey 7181 2, 7 guiy & |rer
2ok T & I & Wiy €, ' W e FRUe €1 U8t 9w Uah-gIR W gHl 91 B T,
FHIURAAT 7 Pel b 519 TSI BT TR A1, T WS W BHAT gAT 3R BRAT TR ST gl
ST STt BT AaR AT, Tl §78171 BT [ 375 THI 3 Hds IR gHl galll R H PHedl g [P 984
AT BT TG HAT g1 &1, T HRATA IR HAT B1T, 7 FAS UR 8HA 8T 3R 7 Jas TR
EHT BT STIHATE | e dTell U &1 37IRA oSl & 3R I8 & 98+ HHRI A1t MR o)
e e oY .. (g )... |

siicht faga s1gR (R ueen): #eiqd, el 1 81 BN, ofdd BR STy Syl
..(TGHT)...

) A IRISIEAT: Heley, 98 a1 Ul # 1 e I8 g .. (aET). .
7} 37 TAROT: HE IS, WRT I8 R JGeIrd &1 SR faaer /301 Sff 3 gU 8, Sl 9gd Ag 5189
TR &gl & AN TR AT &, 89 9d W ThYC 81hx Udb G&l Ialy, 39d 3§ AR II4|

S HISART a1 39 T 89 3R 91 s efe § W I3 = ol AT &9 #lidl,
AT, UIBRAT, STBIIRAT o AT 31T AIRT B3, fh 3N AT Uil A1 8,
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S BT 99 SIS <l 8, Al MDA BRh 89 39D] U A1 T8 S 31R 39 Jobl Bl
Tdh B, SI TNYUIATE] dThd B, Sil ARG 3R §7oivs SNt ArHTSIdIE] dThd ©, $T6 RIeTTh
Afew Tamd @ § [fead dR W o8 Ioar g 6 3 wifewars, sremfa iR 99 vage
BIBY THRT T 31 MR HRT DT e M SR WR 29 B 7 91 A F7eh= U
Ie HIfd g9RY 781 2, I8 N Ufed STarer |1 78w @l 8, I8 W@ s gie=T wiel o ik
21 39 59 AT &1 urerd Hiforg, g9t & 9t FHTSErE! A s A1 BiRgRe 91ct & SR W
SfaxT St &1 g9 swfey aRa O, Rifh ITa! fager T gHTSERT o 3R ST |
FHATSTATE] oY1 AfS 319 37 Aia gadl <1 AR FATSTATE] S A 7T S, 1 3719 HEl &b e
| I8 SFIRST B IR ATYD! TG &7 T 9SS Tl 8111 H ISTBR0T &b AR IR HEAT
9T § b FoT TRE & o H Bict AT 7 TR BT Thole HReh Bl [ Gorafd dRT Rl
YT PR 2 &, SAY JH AN T S 81 11311 AR J] 719 gehole 81 1Y) S31 e i 4
ARG - FET {F & T ARM, 7 T ThHoe 81 ST 3R TRIT AT AST8 YeAThR UHole
&1 Y| a1 H st Bl 7 Bel fb € T« G0 49 3HRST S Racih Teboje 81 STl
3R TRIE ART UHYIe 81 TV ST H el aredl g & o9 & 9Rd e {6 g e aei &
NI, 9 99 2NYorETe] <2 3R PR <3 & Radd vehsle 81 Siisll, A1 9Rd & Aqa 4 3
| 97 Yhole 1 ST 3R HIRT SHET I BT 781 a1 o AT H U q1el FHI Brall
g g=aTe, oY faw, o1 Wk

2} HATA IRER (STR T<¥): HSH, ARG Sff fEgaar # a1 ger #3781 a9 g
..(STAYT)...

SurTeet (STt ST HeRTo): I8 T point of order &1 T8 &RIT 9T HX T B

sft FHTS IER: T, faer ify & T'd 31z WA Af g1 g 6 faeRril &1 are s
SITY 31X a8 Y& 31 91 91|

SHRI M.V. MYSURA REDDY (Andhra Pradesh): Madam, this Joint Statement of two
countries will reflect the functioning of the Ministry of External Affairs. This is the manifesto of the
Congress Party, “The Mumbai attacks have cast long shadow on the ongoing dialogue and
engagement process. It is now entirely up to Pakistan to break the impasse by taking credible
action.” Maybe because of the circumstances, the Government might have felt now that
dialogue is the way out. Maybe now, it is vital component of our diplomacy also. | am not finding
fault with the Prime Minister’s credibility or integrity. But, it is not one-man show. It involves the
pride of the nation. Therefore, the Government might have shared their opinion with the people
of India through various channels like all-Party meetings, or with the eminent people, or with the
editors, or with the retired bureaucrats, or some interaction with the small groups like Observer
Research Foundation, Delhi Policy Group, Institute of Peace and Conflict Studies. Of course,
they are small groups, but they might have given some little inputs. Even ClI and FICCI also now
have attained some stature. They have expanded their operations to include variety of events
and exchanges including high-profile series of strategic dialogues with the US-based Aspen
Institute which are just like think-tanks. Of course, we are a democratic country. They can
explore all these available channels. But, who has to do this? It is the bureaucratic machinery.
But, it is outmoded and outdated. With humbleness, | am not going to find fault with the
bureaucracy. There are lot of eminent people who can deliver the goods and who can take up
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these challenges also. They are incapacitated because of lack of infrastructure. There is no mid-
career training, or, there is no specialisation also. Because of all these things, they are unable to
deliver the goods. We have not learnt the lesson from China how with limited resources, they
have been delivering the goods. We may not be following the U.S. model because of our
economic resources. But, at least, we can adopt the Chinese model. Madam, | can say one
thing that a recent phenomenon has come up where business is prevailing over diplomacy.
During the visit of the Secretary of State, Ms. Hillary Clinton, the Government had to announce
the selection of two nuclear sites in India. But, on 16th July, 2009 itself, the US-India Business
Council released a Press statement indicating that Andhra Pradesh and Gujarat had been
identified for allotment of nuclear sites using US technology. This is clear indication of the fact
that business overpowers foreign relations. But, because of ambiguity, indecisiveness, we lost
initiatives with democratic group movements in Myanmar, and also in Sri Lanka, and also anti-
Monarch movements in Nepal. We are unable to control the attacks on Indians who are staying
abroad. Even though we want to extend friendly hand to the neighbouring countries, they are
looking suspiciously at us. At least, for the sake of peace and prosperity in this country, some
specialisation is required. We have to wake up and start some high-quality in-house analysis for

a better understanding of the psyche of leadership of our neighbouring countries.

7t IR1E o1t (T waen) : HeH, fUwel 60 AIel & 3SR TR & 918 AR Jodb Bl BINT
qrferedt wft controversialﬁ@,mﬂﬁﬁ, ﬁé—%mﬁé@,aﬁﬂaﬁé
TSI SRETATH 81 37| BTG H 60 ATl b 3ieR I g1 §Y, I8 & 19 P Ifax &,
WifepeT BT UiferiY fHT g=Ta & 3iax &l e e SHB! goig NS I8 8! & g4 A9 3
HACHE AU < P 1Y BT U & 3R I8, 98 Y IAelgal A &, lfb <3 &b oy
HiHCHE AT, TAAY ¥ GG F 3fax W 89 Y, Al 89 BT Uiferd] TR B4 DI gA1d T8l
AST| Goob 3TTSITE G, YRI g1 b1 I8 Iab1 el o1 b U8 fe~giT @l existence I &9 AT
T 3= | 3 IS & 5 gveie & ured AR 7 Ua IR ot o1 {6 iRet 3 e Big
TSI 91 21, TTeiS DI SHIhH! DI TSI d1d a1, 3R II 91 7, Il [T DI SHIBH! B
e I I T2 AT o fFgRAM 10 Ui U= WS 81 S <l FgwIM & 0 Ui uR
TS BN B shiSc fegRI B SR Bl ST & AR 3949 g8 = iR a8 R4 Sl foreign
affairs & ATHel 9 39 <21 7 fS@TS, IHST U 991 81 81 311 60 AT & d1& I8 89 Ugd &, a8l
AR ambitions, 89 AT # Ud ! dldd a1 d18d ©, 89 JAIScS A3 & e
BTSN & HHR 1 184 ©, 89 GH1T Bl Sl TSI ATl &, I IRTaR GT BHT 4T o
ASH, $U TS B? HT §F outright B8 & T &F (T TSINGIT J 91 78] HRA? RIT &
PATSCS R b AR I YIGI? 9T AT SHRT A1 S92 B UIfeR &l I8 3789 8 fb
AR IR & A1 a1 R §2 8t # 39 aRI% @ A e aiei 1 argdr €, S del T, 6
TTeH AfFRER Y 3R S8 Hal {6 agd geead g9 fell € I8i =1 F&1 1 & | 99gs &
U {98 M TR golill, $H dRIb &b ITTHISl BT H ST el HRAT Aredl gl dfehd H del
aTedT § o 3T 1 g 9gd 81T 81718 ok 9 BIc! g & sfar wad go1 8RR
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3R s 81 Wl &, 1 I8 Diplomacy 81 Hall & §IFAT & 3&R Diplomacy H T$T Bs 8IR-IR
T2 BITI I T VA TAdR B, ST & 3SR TAdR &1 R Y a)W 2Idil 7, I8 RIuTfa & 7e+
TP IR A BIC Thl 8, Al Diplomacy &I deaR T 8l € fh o7R 9 S a¥idh 4
SWIATA T ST, AT I SIHT aR% BIC bl 21 Diplomacy & {1 BI$ BR Uiferit 18T gt
HP<Hl B, BIs AT 8] 9¢ bl 2| YIS STdTer ol 78 7 17 R, 1955 dks Sl §aN 818
% 3y B ulfer § daefial &1 ve I faam o, ua foen & off, va R & off, 9t
Non-Aligned Movement % | 1983 & 3f&% ATCR I11 19 e [TERT aroiu) Sff <21 & ge
2T 99, A1 3rce oft 1 4 FET fh I8 T2 Bk Uiferdl ® <91 B, ST Ufed STa1ex offet 8% o
TS oY, ST KT UR §H I 81 3T Sl B 41 BT TeeHT ST BT b 3iaR gafl o7l 4, §
S UEl o 310 2R Sfl BT a1 TR TS AR ITHRIH IR 1S RETER a7h H, H &1 a1
o <. (gagm)...

it BTt st (STR U : 3cd St & IR H ifSa S 71 wfywpamft ot off fs ag S &
EEIEEEICERI
i} TS arcdt: g8 gIferg ol oY, S AT o1l ...(TaeT)...

7t ool st # I 91d BT FHT B BT |

A IR et FsH, ST vgerd Rl g9 3118 €, SHH! sAR AT A1l 7 ugl 81,
gy H e STaT =] &1 HRAT ATS G <ifehT, FLETUR SIS H el Arad g b fwel
T AT P 3ER AIGGT AXPR 1 I ARG des I 8% A IR R 1 B1 BIRI B, S 84
70 WIS energy el &, crude oil It §1 ST8T IR HRI9 50 TG fR-gRaiTi &9 S & 3R HXid-
TR 10 IR STeR &R 91d fFga BT YaRTdol & 3iax SOl BRd &l Hed, o
T 378H Fel 2l ol & 3fex il $© g3l 2, IUd 3iax fUsel 20 g 25 ATl I R
eI HEaT el 371 IBT 2 b SORTSH 37U S8 &, <fdh fhfoRei™ & existence W ®Is
HENTSS el {hAT ST Thdll W TRTST AT 3RTE H S TR HYd U IR S 91
IBM Hel, T AT 7 IHD! ar5-d18 Si| I8 91d 89 [Ueel 25 A1 3 HE I8 © (& Bl
& AT FORTZS DI 3! T &b |1 BT BTN TART ARBR 1 o= &l 10 fAfera sTer
DI FUIC DI $HD A1A-HY JHIATARI, YT MR ATl F F1I §A financial support Bl
B STHATRI Bl buIg 1.2 faferas ot wae urferarie & fafes T ok gudt 2ol & forg 1
%ﬂﬁﬂ?ﬁﬁdevelopment%ﬁﬂ, mega project?f%'li’wgﬂ'l’\’mwmlgﬁﬁﬁ
ﬁﬁ?ﬁﬁﬁﬁl%‘ﬂﬁﬁﬂﬂﬁdemooraoyﬂﬁ%mmaﬁImaiwamaﬁﬁdisputes
B & FTa(E, BAR UTgH MFRER a1 U1 H I81 a1l &l 91d PR I8T 1 =181 7 BRax] H I
3T economic Survey of China §X foar 8, S9H deT1 ® %ﬁﬁﬂ BHRT largest trading
partner %\*, ifeh= § TdTe &t EXl NIEkal Qﬁﬁﬂ‘d ‘DT _§’ % balance of payment %ﬂﬁ BaR B
3fe} 781 8 3R WRBR Bl 9 914 B! a1 51 921 I 2 b 89 39 &1 BT FHE STew Bl
H B & IR W T Frol SR B A-T IR GEAA! BT G g1 JAThSIT BIll 8, 3T TaTHE
subsidy <1 &1 I8T § ABR I HEA1 A8 6 89 39 TRIb S 9gd AR HIotged 91 T o,
T subsidy & @1 SIRd T I8 AR 984 I A 1 $9 TR Qa1 &1 61 Hel & [ s
% 3 subsidy &1 &1 ST =1fey, i fpedl gur woTedl @l ®I subsidy &1 &1 STt | #
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& FEdl g 5 01 U R Fradt Gt @ fo Ry =t 81 =, S @9 & sieR gl o
P &l TR BT I HRIG-HRIg S¢ G IOl STl &1 ST foTT &9 59 a¥Idh Bl Uh HHINC
AT 91 bl &, FOTAH 84 subsidy T a1 Tg| WRBR Bl gHD! AR ddouils o+l a1l gfh
a<h ¥ B, Al 3T § IF burning & PI AR® AT &, 796 IR 3 2R A8 7 AR HeT 8l
I TGP YT o7 I8 1 b BRA TadgTel ThaRd R & afdh 1 wR 98 781 81 &1 &,
gfet JHARDT 3fR YIRITT & Rl UR 98 81 8! 81 I8 [T YasT 5Td I YTfBir &b A1 a1
2, B gAR Red o120 B 8 3R ¥ @R 81d 21 AR 919 US S31 e 2 o arferear
BT B $O dIeid & IR I8T STHR $ i ol d ATdbldel VIaR 2| § Hel g4 91d 4 Yael
TE BRATI 7 A1 FSAHAT HRAT 3R ITh T fohdl 1 Tt Bl 91 BT, Jfeehel B B
“qeeR Bl FaTsdR Ul &l e r I7d A1 [Jepa sdl a¥id 31 ™™ 81 “UerR &l
FrTS®R U1 FTerT, 98d giRed &M ©, 984 ol I I, I TH PR I8 61" BH AR
TR H H UT! [T Bl IR BRI &, b a8 U Mebe 1 JfRepel 81 ST 81 T3 B1Sd
H, 39 A1el IR WTsH FIfReY 7 984 91918 AR IR $El, ...(FaEH). .

THE VICE-CHAIRMAN (SHRIMATI JAYANTHI NATARAJAN): You can’t quote what was

said in the other House. Refer to newspaper reports or what you have heard.

£} IR STt : et ST &, H STU STThTSl Bl GIX AR A P8 oMl ITgH FfRex o
P81 8 fh FHIRTE STarT & A1 XRH Bl fore 781 fohan <1 daan wrsH fAfex 1 #a1 e
TH U Bl SIURCATSS Tal BT aTad | UgH A Rex 9 $21, ‘unless we want to go to
war with Pakistan, dialogue is the only way forward.’ 3?:[%5 TATAT I AT QR RTT grarar
BH T DR o b B4 UIFBRIT b AT ST BT & AT SAANT o ITeTTdT AR GART KT DI AT 8
HHAT 87 BH UG b TSR Hob © IR WRT FST 81 3R SXRIT AN o ST H Tfhar
TS AT Al FAT B2 PR ST AR &b g1l A, TRy Q0 iR &l @R &, S sl 4
UIfHRT =l AT 1 P 918 FHAR U T ST BRN? 3771 ST & Feral Sl Dbl
S TET B Favel! ¥1 HHNIC STIANT @ a1 IToitg et St 7 g6 @l ot IS9P a8 AR
ORI St & ST H, Tt Sft & SHM H SHIRe SRIAN @t a1d 8l 381 21 # 20, 21
BRERT Pl TS AT AN 20, 21 BRAR, 1999 DI e Sl 92 & FAHH! A1 H D1 T
$ooId BRAT g, d AR Y Y| AR o fdhel B 3G 3T Sil BT I8 deThH gl AT AR ABR A
3T ST 7 SNl AhellD e B 2T, I AT H 31 Bl 7 Bl A TSI Sl B 2T
TOIR AT V& 21 3T Sl 7 ABR & 3G SMHR Hal fh § o1 39 ARl foved & iex 3 €,
o1 fobel & sier emesTel Uat gan, for favel & aieR Jfehar =1 37T §9U I[SIRTI e Sif =
HE1, GHM AYS, IRIT $ 980 9 ARR &, SHDT §h IR Ug1 — YT X I8N Y9774 IR,
9 §¥ ClTEIY ¥arTH JINT, IING & G NG 374 FIRe/ T Gal, B HH AER b IR T
B 81 Y GaT, F8! 911 3R © [ § ER Ugd 11 | 3MTST I @ Sl I8 1] 68 32 & fob 1sH
AR 7 SR FeT {6 Jewe BT U AT g, 3701 3R Sl <1 BT, § Ih! a1 aredl g
5 g ored S 9, e I8 IR UQT ATl Ig S9¢ LCHAARMY & UH e off g9
fopfearssT Wt foram ST FahdT 1 31T T2 & WETTHA o UThRTd b 3R SR Bl s 91d ol
B Bl A Sl A BB, I8l IR SATBR Sl 9 (3T, IGH $8l b $9b 37elTar Pls TERT K]
&1 & b &9 a1 N 3fed St 1 Hel 6 q31 ToR 21 A1 & b Uar ff Big 53 8, o
I &b 3rerTal T fhaT S Aeb| I8 Rt areria o 81 a3 fam S weba 21 fhR 7S 1999 &
3fER HRATA gaAT| AT S 1...(FALM)...
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THE VICE-CHAIRMAN (SHRIMATI JAYANTHI NATARAJAN): You have one more minute.

7t IS o1t : feH, - H a1 A, 1 wiw e STy, e ok Sft atet 2, 3|1
7 2 1 &I

THE VICE-CHAIRMAN (SHRIMATI JAYANTHI NATARAJAN) : No, it is not like that. The
time allotted to your party is over. Please conclude in one minute.

Y AR 37t : 21 Ui e IR A, 1999 & 3ier BRATE gail, 25 e, 1999 &1
PR Y, S8 HIATT JESTOEIT DI ReATS fhAT TATI IR, 2000 ¥ 3RT H ARYE g1l H 3
Tg e W YOI A8 g [ 9T 99 3179 I T I off? 37ce STt 1 BT AT 89 AR P 3
UIfHRATT A PIs a1t Tl B H I a8 T W ISHR Gl bl &, T4 el Sff 1 Hel
o7 & o1g W= & a1 BN, A1 §9 HIHR Bl a1 81 8111, SH HIHR Bl a1 81| SHD
1S JIRP AI8d 31T, 81 IR a1 3fTs 3R TR [T a7 F IRE ATeq def MY GeRE AIEd o
3t 25 ARG B I8 gexey faa, R gy # S &g, Sl 26 AR & AL 4Ll &
3fex Wt feama a1, IR 8T &5 &I D! HRAT | IS HIIST §aN? 9T MY A & b
PHRATS TP F & H A7 TRl GeRD - HET P 8, TAN &P A AT 3R &4 HRATA
H Tl JATRT & 3fER HIHR TR a1 Tl 8 Fahal! 2| fEGwATT F ofisH IR ¢ iR I=M dal
o B9 SR IR I BYA1, I8 F4 T &7 U8 el BT STRel IR BT 931 6

HaTd ¥§ ST 8 IO BTl H 95 1Gd A HeA1 A8 § ...(TH9T B °6)... § DS
controversy create T8l HRAT ATEdT, <ifh=T 2N ST, X BIST P 31X I Hal A7 fh 3Rg &
gl # oifg =RVl MU FET o1 fF 3R HTIR & A< B & Fl &, al 84
IR P AR PRAT AN T8 JHA fegtt A T 71 7271 qrer 21| I8 JHe 319 54
BTS o 377a AIell ATl IR 37T YT § IR I a1 DR Y61 8, H AIB! b A1 HEl § (b
Y SgTeT TR & A1 giaT 91y, STl RTER] & A1 BT a1feel BiF ST © {6
3T STET & el §U STAHhIST UIfB dd Igd MYl ST declaration g3l &, SHH TG
T aTe 7 9 B FEl 7, T T Fel 2l b F & JHA 21 Prime Minister Gilani
mentioned that Pakistan has some information on threats. Ig 39T internal T A ﬁ NHhdl
21 TS AT G4 1T SIS S 81, TP F9+ b d18 Tl H IR 3T AR
AR 2] Tl

ST (SNl STl AexTS): 3Ted! |84, 3 THTE Il
Y e 3t W PR RETE

TRl IR ARERI P 3R IS B 51 981 IR |9 1970 # YT WIEd - I8 FHSM Bl DI
B, TEl IR ITd] g Bt 9 SR B I 997 & 918 oA 7 B RAT F
WQImergeWﬁﬁaﬁﬁmaﬁlaﬁmﬁ%%wamergemiﬁmiﬁlEﬁgﬁiﬂ
el & fob TR # Sl 3151 81 R8T &, I8 Ugel 8! BIdT ATl T =% 4 controversial XET
g 3R 981 IR $9 %8 & I9ad il Xel &1 3R U1 <189 <1e) 1 Ryt a1 de ared g {5
T fafRex 189 5 UIfh_aT & 1 S joint declaration fhAT S, T T H EH H B IR T
fead sl

# 1% Q1 \_g'q?'ﬁ # 3MR®T & End Use Monitoring Agreement P IR H HEAT ﬂTﬁwTITI ‘End
Use’ &I Aded B I8 & & 3 o ERER @i 32 €, S9U@T SRiHle MRER § &1 $yl|
SHRPT BT 8 TUHT 82 2N & 1Y 8, Rith &g o A1 7181 21 SHRPT BT 98 THHT IR
% I THM S F 1T B EF I A 1 SRR o T, SIS Afcfhde g0 <d o & &7 g1
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AT I DR 8 &1 3T S THHT & 918 89 WX DIg UId=i] 81 & b 87 SThR STaawdl d
weaponsWIWWW%W%%WFW%WMaﬁ@’ﬁaﬁ%mﬁ@’@ﬁ%l
AT IR MY &1 WIS 318, @l black market W WAT| TRIRT BIs =<1 781 21 § S
el BT A &l oF1 aATEdl, Afda § I8 Wi dea1 aedl g f$ 9 919 991 Id € b 8w
IHRBT AT BIs VAT T B, dIfd black market I &5 d BRRIR WIS US| 89 dThdd]
1 21 Sl Yo AR Te) I, HeH, § 371 a1 W B IET &, Sl Godb ATdhadR Te aidl
g, D! T F AR gooId T8l Bl &1 SHATA o BB 8, “THaR P BISl Pl Jg Hdl 8
3TSTel ¥, © SJH TSI Bl Aol 73 HBIGT” STl U BHGIR BIT &, Al SHBT JHER a9 STl o
S oo HHGIR BIAT 8, A SHBT Jdhex 9 St 21 H e gred & 7= 9 faah el &
FHe g1 HIT BRI GHex TE 9 el 37T Sl foreign policy B, T8 G 31 UF a9
AT FATGHT AT ATEAT T DI g BT &, TAT H TSI g1 JMIDT 98- YihaTl

THE VICE-CHAIRMAN (SHRIMATI JAYANTHI NATARAJAN): Shri Shreegopal Vyas. Your
party time is already over. So, please be brief. ...(/nterrupt/on)... Allotted time for BJP is over.

So, please be brief.

SHRI SHREEGOPAL VYAS (Chhattisgarh): Then, | will give the time to the Leader of
Opposition and let him speak.

THE VICE-CHAIRMAN (SHRIMATI JAYANTHI NATARAJAN): You can take a few minutes.

HRIATE, STHHTETeT HEIGAT| Ugel I # A9 HATT $l U X8 H3l Ud IS9P Wed
QI I YHBTHAT <ol 1 AR AT 2R AR A1 1 {499 & Tep g I IS & (I 4R B
3R W TN PR I8 | IYHT 98 9 I8T W W B H MY AR B U 9gd & rgwdl
RS A1 & A1 §H AT BT ST IR &b HAT0] & [IQ B1T, T8 YHBTAT § D] Sl gl

# 37 i1 31fRe Sff B 3R T8 < RET g, (T8 1 37751 I8 f$aie P a1 81 ol IR
Mg afT ARIGAT & AT-A1eT AT Sft B A1er Wt AT FE A Ulers 3R W &1 Sl H gar ol
I FHY STH B! 929 BT &1 &A1 H D! T Il Pl SR ATE BRAT § AR ITDI &
qTdll IR FEART & WY § AN B I1 DN USl, S2IH Dl o1 fb BAR ARP eI el DI
B IGIT PG F WY H I (BT 1 G, S I8 dal {6 7 Yol @l & & foy
2 B ATTTIDAT 81 § STBT 91 QM1 aal | FSHN ST g 3R YT HRaT g (b I8 ARp
70T 31 BT ST T IR Dl fawd & TgT H g URh § W1 B BT B S e d [T8rt
JISTIRIT STt o <Tfea H AR GaAT, STI8H 3] 2Afth Sl Bl fIbIT gl & AT fdal

1Y BAR fUwel IThT = wEl fh A AT oTfh &1 9197 T €1 319 ofRg 316! 9Tl de, offheT
<1tk o 1991 AR a1 Bl T8 AT § $9 918 AR B a1 B, dfd I8 g4 Aeed & a5
g, Tferat & fawg & 3R S I 1R &R 1% oY Sft Ud 3=y aehielt A &g €, gaferg S+
TR H T2 SITH H T8 FHear o7 foh 31T BT s #A7erd & HHEbTS IR 94t & o1 B

AT STYTETe] ST, ST9 39 9 a)% faxTora off, 99 § 9 ¥87 o7 fo § #<ie 3w
A A ARIURR B Pl B, IR AT 81 DR Ahd1 &, a2 i1ch A 3T IR IR RIS 61
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S 8, H Hean § b 31T ART $URT 3799y g $9S UBd H AN $B o, dfd 2N
TR g St W) gl o ¢ &, fSa! & 919 & 91 § Head g1 H aredl g (& 5l $8 S
FHET 8, S IRI 1l BT & | IGHT, S AeIH a1 2, HRA WHR I T 56 HaH
IoTUt

He1e T, # ool &1 RuiE J e aredr g1 a1 R & IS TwR 186 TR Uh fewl g,
ORI # i ST A8 | SHD! (B ThR A 342 7 o1 SN, S9! H Phact U <faidd
WIST & WY H X VET §

“The Ministry’s approval for unwieldy large Haj goodwill delegations to the Kingdom of
Saudi Arabia for long duration of 18-20 days, which is inconsistent with the role of the
delegations, renders it extravagant. No criteria have been established for nomination of the
members of the delegations. The Ministry arranges hotel accommodation for the
accompanying spouse or family members of the delegates at Government’s cost which is
irregular.”

Kindly keep this in mind and do the needful. # 2007-08 @1 TSI HHET Y RUIE BT agd
¢ el o1 % 98 def &, oifd 98 el fiefll g onfl 98 Sude 781 §, Wy 4 S9F B
famgall Y SlIR MTYHT LT SR ATH T B3| SHH Pel T 2 & ufectas fSwarRiy faiorT
AT ST IR & e o iR Mifsar ui=a, 94 | 91d-dd &1 Seeft iR SHE MR uR
39 B Hifcrat a9 afs g8 i 7 78 81 iR S9! Rl firet 13 21, a1 $uan 99 |e
DI S DI PUT IS

A9 B T IRIUIS AT RIST el &b T HT 211 H 2006-07 BT R <= off, wferg
I & MR IR PE 38T § 6 9 YR MR Rt 7 qreraie siifpfist ot g €, afs Tevrgd
H ofl aRdIc S et 11 81, A1 $UAT g1 QTN 3R T Gl 8 Al Wi BT JI™
PITT

Indian Cultural Centres & IR ¥ 39T YA fopa o, 81 hdl & HATAT o Aot §+1s ot
3R TG Y AN ¥IE 7 W IR B, 9fh I8 HAed W T4l 81 jE] ©, SHifei #§ I8 &E T gl
ST&T Indian Cultural Centres @I &, S99 ST 2 &, T8x1 NS © 3R a1f¥nTed enfier
21 931 39 91 BT 984 AT © b &9 7 <201 & A1 S0 d9-9'$ FHSIR R I8 & R 34
A WY 3BT I} B, 3l Td S T8I BART BIs Hoaxd A el ATl And if it is a fact, this
should be a matter of grave concern to you. mwmmwzﬁmsﬁ?ﬁmﬂﬂﬁ
Gl B, 11 39 g @iell ST A1l

TEIEd, # Cultural centres @1 1A HR &1 ATl § 98 RUIC UG 87 AT b a8 Hell b B!
STeell 1 WST TR &, I§ 9 TS 91 B, Bl ¥ B F1 vy 7€ 2, o9 I% fF a7 fed
AT & eI IR T 81 DRal &, NG WRA $acl bl b (Y HAFR T8I 81 IR § HRe
I & ATTH b BRI ST S &, b {1 I Y| # I8 Pl ol US| 31T - IR & Sita"
S, fEg Tae Sfias <9, |RT fava 1 & foU 4R &1 $ad 8, S & 7Y 3119 7 I Ja1
& AR DT T 81, VAT 31 98 RUIS U A 81 oM Fe a1, § 3719 4 fda H=1 aredn g &
HRT AR T 3 31U et Gedi & BRI SHT Sl 8, 98 39 & Y $ ATfedhre 4
foQ v Regidl & SR ST ST ©, 98 WA g8 & 20 &b < & RO SHT ST 2
ST 31T U Missions T SRIATEAN ®I SRIY| AT Hel &b AN DI AT, 39 3 [T B
AR T8I &, <Ifh I FHe! BT 9o IR Al fIaR SIfg|
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HEIGAT, AhT TIUIC Bl AT & IR H $V i3I 9 I8l &, 377 I9 § IR Ayl
HeIS T, § Uh-Udh a1, Th-Ueb <31 P a1 H el A SHR JeT H2A1 Sff $Hi 7Y 2, 2ae
39 AT AT - S| H 3179 BT ATe T arsa § 6 100 ATet Ugel W= IR AR o I8
P ANl S8 UR U ST8ToT | bl R 31U URTehH bl U<y o ol /e, # 4 &
g {5 g8f 37 @1 WY a7+ =1feq1 9 & forg gt & R 1 srgafa €1 8, Wy 991 9 ¢ o o
BT HATAT I H MG HY T Bl H 37 Rl § 5 19 1 AETIHT S UG B
e clear R <31 HElG, I TUR & 3R I8 WR &I WAV TAR 8, 3R 31T 34 H9R
PR S & Tl AT b g TT BIH BN | HUT HR b 7 IR LT ST

THE VICE-CHAIRMAN (SHRIMATI JAYANTHI NATARAJAN): Please finish now. You have

taken seven minutes.

Y ST @ wEiedn, § Ue a1 SR HEHR U] WV FHIE BR | HeledT, §
T & I H R H Frer arsdl gl
THE VICE-CHAIRMAN (SHRIMATI JAYANTHI NATARAJAN): That will be the last.

it sfRTaTe & 9Tl 3 Al d &1 araHl §5 8, 89 $9 $I WHId B &l 98 ~TaTd Bl
RIS SRY 91 Tl 89 S BT 91 W@ R 8, ol H Ueb a1 STRe” Aradl § b g9 A1
TS % 1 B 1 el 2 MR Rt <21 F |y = T et 7, A 3 e u) 91 g1 gl
g f& g8f Sitg a2, f&g Sfiaw <29 819 & PR, YRd 3R 41 B A7 Gedl 8101 98
YUY A1 H PR HTARHA T Teb AP AT 8, $9 PRV Gell 81| FRI<T, fige & 8
S ¥ g 81 ST 9112 g o1 Hife feged U favTe Sita <3 2

THE VICE-CHAIRMAN (SHRIMATI JAYANTHI NATARAJAN): Now you conclude.

i} sfTaTe = : ) iR 99 Al §1 PO 39 IR WiMsIRe efe 9 A7a i) afs
379 QT XA A1 H A g iR Sl 2R W i 8, S Ueb aTed § 1 drg T, “Sil W 379
G & ol G-I Bl fedl 8, T8 fIgii 8, S W@ HH1 IR WA 8, 98 D! IPH 8 AR S
R AT PR [ DI RIART 2, I8 I9 B AT 51 WRA I AT BT a6 21 SAfY MY
U1 §8 B BIFTY fh R 34 e 3 9 ||

AT | Helqd, $B U] 997 o7, 39 & fofg Hua &H1 B

SHRI NARESH GUJRAL (Punjab): Madam, the basic contours of India’s Foreign Policy, as
outlined by Shri Jawaharlal Nehru, have been broadly adhered to by all political parties since our
independence. As a result, despite many changes in the Government at the Centre, the Foreign
Policy of the country is, by and large, remained consistent. India has been able to earn the
respect of the world community by refusing to be part of any camp and withstanding all

international pressures where its national interest is involved.

Our stand on CTBT and NPT has been firm and consistent, and | hope that no Government

will ever buckle in or make any compromises on such sensitive issues in the future.
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Geographically, with Myanmar, Bangladesh, Nepal, Pakistan and Afghanistan, on the
one side, and Sri Lanka, on the other, we are surrounded by small politically destabilised
neighbours who have on occasions allowed their soil to be misused for terrorist activity against

our country.

Despite numerous provocations, successive Governments have been able to create
harmony and goodwill in the neighbourhood through effective use of forums like SAARC and
ASEAN. However, in spite of our best efforts, relations with Pakistan have always been tense.
We have been a victim of several terror attacks emanating from that country, including the attack
on the Parliament and 26/11in Mumbai. Yet, we have always shown extreme patience.

As the situation now stands and as the Prime Minister is reported to have said yesterday,
we have two choices; either go to war with Pakistan, a country that possesses nuclear missiles
and a confused and irresponsible leadership structure or start a composite dialogue process
with them. Anyone in the right mind would rule out the possibility of the former. However, it is
obvious that we can engage Pakistan in talks only if we are reassured by concrete Pakistan
actions to contain the terrorist activity against India from its soil.

By showing restraint and behaving in a manner which portrays India as an extremely
responsible nation that wishes to foster world peace, we gain the admiration, support and
sympathy of the civilized world. That to my mind is not only good diplomacy but good politics as
well. Madam, | am of the view that we must endeavour to find lasting peace with Pakistan. It will
not be an easy task given the conflicting power centres in Pakistan, but we must not give up
hope and continue the dialogue process, and | repeat, provided, there are tangible signs that
Pakistan leadership is trying to contain terrorism against India from its territory.

We in Punjab have a vested interest in creating a harmonious relationship with Pakistan, as
we have been on the receiving end of two wars with Pakistan and a decade of proxy war by way
of intense terrorist activity in the State, resulting in the loss of 40,000 innocent lives and a
completely derailed economy. Opening up of our borders with Pakistan will result in an economic
boom for both sides of Punjab.

My colleague, Sardar Tarlochan Singh, has highlighted certain points regarding the plight of
Punjabis abroad. | hope the hon. Minister will pay attention to it.

Madam, the world has undergone a sea change since the end of the Cold War and collapse
of the Soviet Union. It is an accepted reality that today the US is the only superpower in the
world. Obviously, it is in our interest to strengthen our ties with them, more so when India is also
becoming strategically important for them from their geopolitical point of view in this
subcontinent.

However, it is a delicate tightrope walk. The challenge before our foreign policy
establishment is to leverage the US strengths to our advantage without compromising on
basic issues which are of vital interest to our nation, as spelled out by my colleague, Shri Arun
Shourie.
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The US is our single largest trading partner and | am certain that fostering closer political
relations with them will also lead to a much higher level of trade between our two countries.
China’s trade with the US, in 2008, was 409.2 billion dollars, while ours was only 44.4 billion

dollars. There is obviously much untapped potential in this area.

In the new world order, trade and industry will determine relationships and alliances and
access to markets and sources of energy supply will create new friends and foes. India with over
one billion people, 35-40 per cent of whom are middle class, has become the second largest
emerging market after China. The developed world would endeavour to capture our markets by
offering liberal subsidies to their farmers and companies. At the same time, they would like to
protect their own domestic market by putting non-tariff barriers on imports from developing
nations. The Government must take all diplomatic and economic steps to protect and enhance
our markets. Madam, diplomacy today encompasses complex economic, political and social
issues. To meet these new challenges, we will have to re-look at human resource skills as well
as funds available to our Foreign Policy Establishment, as mentioned by my friend, Shri N.K.
Singh. We need trained manpower to deal with intricate subjects such as global warming and
environmental protection, GATT negotiations, human rights issues as well as multilateral and
bilateral trade pacts. Accordingly, | would like to suggest that our IFS officers must be provided
with specialised training both in the political and in the economic fields. Within five years of an
officer joining the service, a detailed evaluation of the officer’s aptitude must be carried out and a
business orientation be given to those officers who are inclined towards economics. They must
be sent for specialised courses to the best Business Schools in the world in order to develop
their ability to comprehend and debate complex Global Economic Issues. Those, with a political
bent of mind, must be given more exposure to think-tanks both within the country and abroad.
We must liberally fund foreign policy think-tanks outside the Government and involve
academicians, economists, scientists, journalists and leading business personalities in such

think-tanks to interact constantly with our Foreign Policy Establishment.

In the end, | would like to say that as our economy grows, and, when globally, India’s
human and technological potential gain recognition, the world community, including the
developed nations, look at us with envy and respect. The Government must leverage this
strength and endeavour to find for India its rightful place as a Permanent Member of the Security

Council.

THE VICE-CHAIRMAN (SHRIMATI JAYANTHI NATARAJAN): Shri Rajeev Shukla. You have

thirteen minutes.

4} 11T YT (TERTS) : SUTHTEeT He IS 31, faeer #aTerd &1 e A W 81 8] 989
HH RBR & THAT 4 TSI g §

HEIGT, SUH BIS IH el [ YR B fager A, S ufsd STarsx ard 8% oft & SHH §
T3 §S, I8 3191 O I aRE P | 4T § I TRBR e, qa pHIe S ARy b1
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Twe far dg-da # I5a) 7 F 9 IoTS fh I8 R 8% off & Aifa J ge 718, # 39
a1 1 fdeger 72 waT =R 98 e FRue 3 A 81 &R 918 9Rd @1 faeg & id § W
@ B 91 81, B S8 IR G &1, SASD Pl b Pl U el 8, I8 I 59 AXPR
GUECEIR!

HeIS ], 984 151 8 I8T & Sage WeHe &l 39 IR H g1 a1 $el off R&l &, Uil
N9 T YIRS S ¥R €, dR8-dR8 & 3R oV ST X8 8 b e & g1 xidx o
Y 3IR T2 qic &A1 T & IqH? P19 A1 USTS T TS & SHH ? U1 T 81 AT, - 975 3
TE 3MAT? H4 U IR, &1 IR, T4 IR I UG fordn, 1 IHH QA1 Dl 9ol Tal ol fh wat
T fop R bl 1 BT © fob e H TTeicll 81 TS| BIRA Hshel 7 I8 T8 BhaTl I¥g & ATy
9T H §'§ Hifew # I8 ®a1 {6 “Even if we are accused of bad drafting, then, also, our
intentions were right.” T8 -1 ®&T fh 8 BIS bad drafting 1, il I8 Tel T, AR| 3R
IR TR R P8 3T, WIS ? R BIS Joob 311 8T & 3iR B8 I8l ¢ P WS |Ied g9R 3iax
P TARIT 31T SIS BRA R f$hd HRY, AT 117 FE 2 & b SHB! 7 B 11 EF I8
FE T ¢ 6 89 el SeBAR &R 32| B9 Hd Bal b &H IoffoRaie H SefhaR IR I & AT
IR # $B B IB £ I8 I °R PI T, AU B Tl BT A7 AT 39T ST BT
HRTAT 3TYh UT b 3T XET & 3R FaRIET H9 IR i< 317 &1 & 3R 89 IR 81 %@ & b
M= gt fotep v T | 5 T 91d © 72 iR ¥ H B &1 dhel o1eh -Tel 21 I8 V8l g o
o 39 <91 H TRIAUfIRIT Bl THRAT ©, SHDT 8H UIfh H SITdhx 3576 Y 3R he b g9R
TR} BT 31T < I8 21 1 S ARE Bl 914 8, I8 Al SexTel Hex fSeha B Y81 8 iR &1
I B 197 3R Ga &1 7 o, A1 39 A8 4 A1 84 Al UIfHIH & 7SS B I8 §, I
feg% @l AeQ $R &

39 919 Pl AT AN DI FHSAT ARVl M RNy I8t et &, 3@ o |9 <.
TfhRAT Ugad &, I B g8i Pl UTsH AR Bold) $WI 81 Sl 2 AR U+ dreare!
ol ® fop Rrar aree = w1 &= {337 81 1 8119 U8 $)d Uh g | U &l 76q o I8
21 I YT Sire™ WY il 2, 98 U™ @ 7S $H_ &1 g1 59 6 Tel MMYDh! Fo1 7 e,
SATI SR TR B AGS DI, TS H JATID] 9T 8T §, SHBT ST H YT AT gl AR
ATEd get Tl T, § D! SRA e A1 TE R S, G B B, AT BT B I/
g axe & s A Rex &1 79716 99131, IfehT PR § SdhT 9™ B HIRET B fb o
STP! WRBR A, I I8l I1-7 {1, AT I72 < &1 811 a12ql H Y AR AT o,
39 o H SR # o1, 519 arorut S 99 o ¢ 91 99 AT ST Ud d)E 9 STIHI gl AT, 519
YTfHRIT T ol JATEe] AT YTt BT 3MHT 1 Sh! agi RAta H=e 78] 1T o1l $9%
5 AR & I TR BT H o8t Ufed STarexalrdt 78%, UIEi¥M & declaration & 6 &7 918
Y I 3R SF § AT HRP, ARR B 2SMAX B el o1, Al ISP A1 Sl Aftferc TRe
o1, IAT T TOT & “AR, AU ER, WA B & fA1? “Lahore is the epicentre of
Punjabi culture”. ¥9 WX I BT T “When bigger decisions are taken, it hardly makes any
difference whether one city stays here or goes there”, RIfp 4fed S BT HIHR 9T A7 3R
FHIHR T & folg I 9 93 feofior forg 91 S o1 S99 v &) &1 81 718, <19 a1t
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IRIG & A I8 STEC TTHT ABR & TR BTSH H TS g7l 31X 59 & NDA regime
P yrsH e 7 781 IR WX T ik Sarge Wede § B & foTeh o fh 89 wediR
R T PR b [T TR 1 Al Ugell el 981 A Y g, 3T 1 AT IR BT RI1
JgSIE 1 ¥E &1 SHS 18 R GO fa HIR-T-UIH=T Y 3R HAR-T-U1ip=aas & i
P IR H FT fIIHR MY &, SIRT MY Fd AN YodT 7T 3R a87 J §96] d¥dih Hrdl
SIRTY o S fob R ¥ g8 UTfehiT &1 JorT foham 21

[SuwHmfa diorei= gvl

Wﬁﬁﬂ%ﬂ@ﬁﬂl@ﬁﬁﬁﬁﬁﬁ%ﬁ%%@ﬂéﬂﬁﬁﬁﬁ@
ST e o1, 3R UIsH AfFReR g o, a1 o] urgd e ge wed IRl I8d 2
P 1S TSIV SfT, T BT FA9R R S oy 319 &, a8 i My fagar ey 8 a8f i)

ST R fierdr 2, SO Sfear & aR # &R R & qanfeurs ar forar g 7 &R ¥ @
afEfhde TP MU €, a8 M 3y fagan <l

SR AT8q ®e X8 o fob Irofia el S 7 ISR Y21 BT 1988 H ARG B Y fdb — “Both our
young leaders and the chemistry matches”. H I3 ol dr8dl § [EZSEEERIN {I@ REIECIES
off, 1 T gaTT A1? 9 fohd &R 3 glTs T8, [ S8 BTl B Bel ey, [hd I Aref
O 31 T8IV 31X ST o ST TSRS ST 7 HET ...(HIETH).... BT SiT, I T 3119 e
9y, ST STl ¥ U 3MfEdhel BT quote fhaT foh 3mearoft St &t 3R grfepar=t 818 HfHeR &1 50
AP G, 919 d TRBR H &, MR declaration ¥ Tgell # A1 I8 feATS Hém {6 I8 Sl & *
AT apR @ * M off, A1 ITH 9T gaN? ¥ a1 & 6 BIP B 39 W White Paper T
TV 3R TSaToN St BT IS BT T IHRO] ST AMBT ...(HIHTH)...

N} TH. 0. e atterdn: 3 * I3 68 W& €, TE official version & IT IRIIR B WaR 87

37t TS F: TT B0 ATHR A oIkl 2 ...(@aem)... I FET B a1el A, 51 Hed © & J
AP SITAT AT YT 8BTS BIITR Bl ...(FdL). ..

7 .G, e aTferd : IR H foredl g a1 Bl ...(aL)... 8 |3l b * W
1 BIAT ...(&EE)... Don’t make such remarks ...(Interruptions)...

S} STFHTIRT: 319 Bael M Afe ..(aem)...

At STI=N FeRS: A9 H S 8T ® ¢ Hifen) feft F oeR H, B B T gde)
..(TIHT)...

7 .G, STEGATICTAT: JATIH] B Ul {3 T H §$ 2 YD [h 1T ...(TAEH)...
37t ITofia gg: BT TR  foran B

3 T9.09. IrEqarteran: 819 e fodl & aR STy iR et 1 ATqH 181, S9! gRefl
DI HIH e, EIR ATl ...(FGLH)...

7} TSTE I : AGATNIT S, JGTR ATl Te] AT ...(FAET).... ST I HITSH BRI T AT
..(TFYT)...

MR. DEPUTY CHAIRMAN: | will look into the expression * ... (Interruptions)...

7 T, Q9. IrEqarteran: a1, 81, B 1 <) * /S ? &1 7ierd 8?2 What do you mean
by this?

*Not recorded.
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6.00 P.M.
it Syxrmafa: g * Rels & g1 ST ... (aaaum)...
7} TTSTE I S I HEH BRI IET AT, 9 71 8 ..(agm)...

7l TH.T9. AT IR, U 814 MAfRER ...(@agM)... Should | believe that the Home
Minister, Shri P. Chidambaram, is having a * meeting today? Should | believe that? What is
this? ... (Interruptions)...

N STt Yp: TR, 1 I HISH BT &1 AT, S [T 8 ..(FqLH)...
it STt 3y AT Qifery, * w=i Gt W2 € ..(a). ..

N} IS YF: TR, S mediator AT, I [RAT & ...(TGHM)...

it Sy 39 Sy |

it SEARTIYT 9IfdT (ISIAT): A1, 98 Teld 91et 8 © ..(Fag)... |

SHRI S.S. AHLUWALIA: Today, Mr. Chidambaram is not having his security. He can have *
meetings. But, Advaniji was having Z security. ...(Interruptions)... He cannot have a * mesting.
There is a difference in it. ...(Interruptions)...

i TSTa YF: i1 mediator AT, IFT folRkdT & ...(FALTH)... JEGTTAT SiT, 37T UGT-feran
BIY ...(FIL)... 3T Ugd-{Ed TS & ...(qaeM)... TE 3MYP! BN B ...(ILH)...

SHRI S.S. AHLUWALIA: That is not the point ... (Interruptions)... &1, T&l, 3Tq ITeld dTd
AT S ...(TGL)...

Y Tofta gF: S mediator ¥, S oIl § ...(@@EM)... ST meeting HRT I&T T, S
foran s ...(amaam)...

SNt SUUTUfar: 98 T fHeTer foam T 7, a1 Y R 91 jB © ...(FAY)... 39 SfST A
...(FGHT)...

7t YToha 3g: dIordl Bl qR ITSE DI AT A112Q 6 7 b fER A Ui & g uft &
AT EAR M F T[E A RN IR IE I? ..(FGH)...

7 TH. T, ST HEI, U8 S THY TSI H I .. (FaqHTH)...

it Saurafe: sy feT 7 . (auM)... 98 1 Fera foar T B (e, ¢ T8 ®
meeting ¥ ...(AYM)... 9f3Y, ST ...(amaum)...

ot 7ot g3 ST WIS IR EHA B I8T AT 3R WHE W B P dcpIel a1 Sl qIpei &
S-S 81 Ve oY, SHT HedT fIgT <27 &b A 1T AT ....(FILTH)...

it SR TIfYT: HEICY ... (HEY)... 37 ...(FG). .

o} STaUIY: I 2, 98 S R & ..(auM)... ge M de e ag Mg e
..(TFHT)...

i} TTSTE F: 3T SHB] WIHR BRI 7 ..(FGLH)...
it HeRToT ST FEICy, I8 S 9y SHG HRR o .(FGHH). .

*Not recorded.
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i} TToTa IF: 89 Pl Wl W B, IHY R B IS & ...(HM)... Sgarferar oif o af
IR AR I ..(IHH)...

37} SEARTI 9IfOL: IE Ugel Ui H 9 . (aET)...

i} XTSTa g SEATierar St i A1 SeR 3 HeaR o ...(FFEH)...

sft gy TIfdT ST, o9 9fSY 71 ...(aes)... 949, 99, 17 Sf, 39 9fSy ..(casm). .

Nothing will go on record. ...(Interruptions )... Nothing will go on record.
it SEARTIOT gTfor: *

o TH. TN, I/GANCHL: MR H UH-Udh d1d Pbgdl, ol ST H authenticate B
..(AL)... 31T authenticate BRI ...(IGHT)...

o} I5Ta qF : 8, H authenticate fHAT & ...(@@HM)... &, # authenticate T &
..(a)...

37 SgwuTafe : . sreqanforan Sit ...(aaaem)... . I7ofia gpaet S, 317y ST a1 BT ared
g, 98 91 BIFY ...(FaHT)... 3T STST Tl B T © ...(FTLM)...
SHRIMATI JAYANTHI NATARAJAN: | have authenticated it. ...(Interruptions)... | am

authenticating it. ... (Interruptions)...

SHRI S.S. AHLUWALIA: He is having all the information about * meetings.
...(Interruptions)...

it SuTafa : 3y I3V ....(xaem)... 3 I3V ....(x@aemE).... 39 ST ..(auH)...
i} TTofia 3% : s fe &, A1 $a+ RRIE 81 Y . (aEH). .

SHRIMATI JAYANTHI NATARAJAN: Yes. ...(Interruptions)... Sir, *
...(Interruptions)...

MR. DEPUTY CHAIRMAN: That he said it in the other House. We cannot quote it here.
...(Interruptions)...

SHRIMATI  JAYANTHI  NATARAJAN: Sir, it appeared in the newspapers.
...(Interruptions)...

MR. DEPUTY CHAIRMAN: No, no; you cannot do it. He is a Member of that House.
...(Interruptions)...

it BerTer 91 : U1gH fAfReR & A1 98 99 B B ..(AY)... I8 O BT TSd 8§, I8
T A E .(FAYT)... TE 3T Wt IR IR E...(FIYU)... Hol o7 ST AT, FT T2l BT
e, 39 TR A1 7] Bl 81 8 ...(Faem ). .

Y ToTa P : T9S TR 37T THAT 81 3R Dol AT YIB! 8T8 BiHeaR A et Aiforg
...(TLT)...

o STAUTTFY : RIS S, 319 IfST ....(@ae™)... 3T O TR T=R 2 ... ). .. 379
AT ...(caum)...

*Not recorded.
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Y TToNa 3F: WS W IS SHAT 81 3R Hel AT B 8T8 HIETR 4 frer eiforg
...(TALT)...

37 SEARTT 9Ifor: I8 fohara smsarit S 7 W Sire” AT Sft &1 &1 off... (Faem). ..
it Syt I ST, 3779 98 ST ....(FaeH). .

#} T g B, A S/ R 8 T L(FAUF)... R ST IqP 9 TS Bl
QY. .. (). ..

7t STRHTAfY: YA Sfl, 379 ...(HGHT)...

i} TToTa 3 TR, S G disturb fHAT 1 31971 1 #R &1 € e gu Bl
sft TR MY T 7 ...(FAYTM)... 3779 B b 07 ...(FGE). .
Y Toita Y: AR, U A1 AR &1 6 e gU B ..(ae)...

it SUUTafa: 31T 1 B': AFRI BT participate BT ....(SILTH)...

it BTt st St fede &, S9! 9at ) ...(aum)...

i} 15T g TR, TS 19 19-20 BRAR, 1999 B fIeell-WATE R a9 AEH BT inauguration
g3l In May and July, 1999, India and Pakistan fought a limited eleven week battle in Kargil
region of Kashmir. S8R 3T g 2 I AR IR g8 MY UR BT BR8] o7l 39T T
chronological order H 3 TR W 8: 12 3faa” Pl JIRD ATEd AT SN 8, 24 [SHaR Bl sfea
TIRATSH Wi B hijacking 81 ST 8, # IGH ST T8l =g, a-1 ¥ o s 81 94 fob
hijacking o ST &RIT §a1T 3R CRINIE B B BIS T, B AT &I <o, bl 89 <2 H AR
WU T ..(auM)...

oY SRR GIfT: HRISY ... (FQGT)...
it STAHTafY: AT MY FATE! & geret ST BT oI AT =72 ...(IE)...

7 ITofta g B9 9] 9RIgY) UIfh i & A1 ST ..(ae ™). . {19 & fba, 98 g
TP UAT ... (FAL).... § I IR Tl G, GRAT Y IR &1 AT .. (FIeTT)....

7 SguTafcr: 31+ I 13 e g
3 I gF: IR, $UB d1Q 20 A DI BUNNIBYRT H 35 R4 AR Y and on 19th

November, Prime Minister, Shri Atal Behari Vajpayee, announced unilateral ceasefire in Jammu
and Kashmir. 519 g AR ST €1 20 f&=aR &1 9g7 {331, India extended unilateral ceasefire for
another month. SHF 18 AT fdrel IR I 81 AT Bl....(FTLH)....

Y T, AT Heiex 3 gdcd Rl Ug 78 El...(JIHTT)....

it Trofta gepet: sragaTferar Sft, V4T 2 f5 qH -1 1 gu 3R &H & A UT L. .. (FIET). .
7} .G, STEGATITT : Profex 3T SACH & A1 g1 Hel © ... (FaeT)...

7t TToT1a 9 : R Bole 3T gacd &9 e Ue Adhdl 7. (TTLH). ..

N TH.T. ISR : 3R g8 WRIE S8 o7 A1 37e Sfl < TR USe i, ST ar
T B AR Y| A1 BT, 3T R G1 DR I ... (FAET)...

MR. DEPUTY CHAIRMAN: I8 §dTd STaTd 8] 8, 319 SfST|....(aer). .. 39 3 Hqd H
U1 TET 81 A1y, 92 die SIfNIYl SR @ |aTe HN A1 Y &1 dleld ©, I8 Sld el
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%\'I(GIE[‘EIH) Please bring to my notice anything unparliamentary. We will remove it. But
what the Member says, what he should not say, if it suits you it is all right, if it does not suit you
and you object, is not correct. Whatever he wants to say, he has every right to say whatever he
wants to. ...(/nterrupt/ons)... Mr. Ahluwalia, whatever he wants to say he can say on the
subject. ... (Interruptions)... | am talking about the subject. ... (Interruptions)...

SHRI S.S. AHLUWALIA: Sir, he is not speaking on the subject ! ...(Interruptions)...
Y TSita I 39 g1 AT b Feolae 1 8|
MR. DEPUTY CHAIRMAN: You should not decide that. ...(Interruptions)...

SHRI S.S. AHLUWALIA: Sir, he is not speaking on the subject. That is important. We are
discussing about the working of the Ministry of the present Government and not the working of
the previous Government. ...(Interruptions). ..

MR. DEPUTY CHAIRMAN:: It is on the Ministry. ...(Interruptions)... Within the rules if he is
speaking, how can you stop? ... (Interruptions)...

Y Irotla g TR, T8 B 97 B {F &9 Feoiae W dIel 32 & A7 812 I 31T 77 XA
T AEFAT AT il T B2, ([AET)....

SHRI RAVI SHANKAR PRASAD: He is deputy leader. ... (Interruptions)

7} ITSTa g <SR 3T U 8] 91 W8 2, $7e SJ1al Wl 8. (agr)... 519
DI W Iel, D HUR TS BB dlef ... (JEH). ..

MR. DEPUTY CHAIRMAN: | am allowing the deputy leader and the leader; some times,
when they intervene, we respect it. That does not mean that everybody gets up and speaks. Do

not do it. ... (Interruptions)...

7 TG0, ST GATIeTd : WX, ST Wlell U Gd < 1oy {3 U fohve & agd a3 I
T &, dI 98 fhhe HRI S L...(JagM)....

Y SgHTIfr: 1 &, I8 fhhe BT AT 2, 379 CI8H UR B (GET). ... 3177 dIferg|

7 TOTE IF: AR, 39 WRBR & -Icd H Ugell IR I8 g7l & b JrIs SIS & 1
B BRI DI GIFTT & TRl H Tebad TaAuIST R (T o U8 Qb Sfciharal <31 21 3T b
BT 60 AT H VAT T&1 3T AT b B BRI Bl $9 A8 A g1 B FAT8T H Uah Scicbara]
P ©Y H ... (FFLH)...

7 STRHTART: 31T BITSY 7, I8 ! I &1 Sh! dler ST (). ..
Y T, RGN : ...(FALTH)... I8 FIT IA 78 & 2....(TIL)....

i} TToTa YF: IR ABGaTordr St U &1 HRad 2 1 § 91 %81 § b § 59! 78] arer
M, 59 9 W BN BH §9P R UAT © (& 9 T 8, S0 bIc T § 98 W 84 gar
Bl....(AITT)... SAFTY 1M 2T 9T, T TR 98 9¢ AT B

it Syt f$3ed 7d 11, (Faer). ..

£} TSI Y: TS AR b ATe ICSTH 8, T8 UG & AN &, 918 [T
Bl, 37 99! X faeq # faadhd o &1 2 o6 37! dior 781 e arfd=ar s¥afal &1
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TRE ¥ UgCll IR Ih] I§ WIHR HA1 g1 [ Gwyg H 51 @l = g9 fan o1, 377 Raers
Frofefie =t USl, 3976 RIcTh & BT TS 1R S RaeiTh I8 31GTerd | ST U7 el &
JETed 7 S8 TG R BIS &3 &1, af wifa™ &1 3 9t ISl TR a3l oSl a8
JFEgHE Bl IR S AXPR &b gad 4 §s ol ATIaR, 3 918 Sl Ga¥ gHIce a1d , 98 I8
HEKISEN

Y STFHTARY: ITSTa Y[ SFY, 319 31T FHTT HRYI
7} XTSTE g TR, SBI G dlel o1 (<7 8 ..(FGHTH). .
st SuwumMfa: dion e a1 98 diem e, dfes wwy W @1 g

...(Interruptions). ..

#Y 51T IF : IR, TART AT U &1 YIS ol B ....(FaeH).... TR AT8q - u1eH fHfRes
BT Aol 71 5 1A FIfFReR 51 STTa” 91 9 %81 £ “Mr. Bush, every Indian loves you.” &
A e Hepdl gl Asgarerar Sfl, H 1 dief el &1 g1 H il B o 6 b o faered
MY . ...(TGEH). .

£} gt fee! Rers 4 Fard) ...(aaam)...

7} T U, STEGATCTT: TR, BISH 3 hIheR el (5l STl & ..(FIETH)...

SN ST TeTo: W), 3% TN ST 7 fha, B B T8 fhar B ...(aum). .

ot STl : IS, 319 96 ST ... (e ). .

2 I qF ¢ W), BSA H FT BT A1RY, $9P G H MY AT AT g8 g1
...(FLT).... IR, TE FIRAT BT 4T 8l ...(ILT)....

7t STHTaf : <RAY, 31T FATA-STA1d Bl BITSY| ...(HGLTH)...
7t TTofta 97 : R, BT H T BT, SHB! 9T AT AT ST T BN ? ...(FILH)...

st YA : 31T (BT Jdd T2 Tl AT MW UIECH didl I &1 3T |qarel-ofarg H
IS S, AT B W e died A ..(FALH)...

7 I7STa P : AR, 39 91 DI 37 TF DA, AT ST AT Sil 7T PNl I8 U IR WL
B Y., (agM). ..

ot SR qIfor: TR, 375 el BT <[SH AT &1 AT B ... (FIHTH)...

MR. DEPUTY CHAIRMAN: | have no other option but to adjourn the House.
...(Interruptions)...

N} IS Yp: T, I8 T BRP ATV & S J31 819 H A1t 78| <1 51 ..(qEH)...
it Sy=rmafer: 59 war & b O 7 HRY) ... (xasm)...
oY SR GIfdT: T, 57 ST BT FHI FHI 81 AT 21 ...(SHIe ). .

it SazpuTafer: arfdr Sf, #9 eud! wE & § fh oy 9 # §exw T8 B Gdhd gl YD
39 914 D1 SolToId 181 & foh 31T B8R a7h SShR SX B 3P ofled 99 &, 3R PlIs SexdT
PBRAT Z, T T8 BT, T HT B 27 $HP [T 7 S_I+ AT Urdx 3% AT <f § 3R 7
BTSY  3MMYPT BT &l ...(FTHT)...
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A ST=T TERTSI: ST 3607 AR S 7 BidhaR fhar o, T 319 Bl A7 ....(SHaem ). .

ot TH.T. srEqanferan : T2 fpal...(aum). .

i IoTa gF : U1 AFRER 31 SAbaR 1 ...(@agM)... 9.0H. BT SAbeR q11h
foan ...(caum)...

ST} STAHTIRT : SFEFATTAT ST, FTE SER A BRI IT IR A PRI, S TA B...(FALH)...

4} TH.Q9. SEGATerT : AR, 37U AR Sfl 7 Fled axh (BT DI STarst 1R Te| el
..(TAET)...

7t ITofta 9% : WTSH R 1 faTSt H dall . (AYTH)... S78i+ UTeH FAfFReR $ afrarst
P Tebol SART| 3T T 91 X8 82 ...(FGLH)...

it SgHTA: 39 QAT ...(aET)... SRIY, YAl ST ...(FGEH)...

i} IToTa 9F: AR, H U1 HI90T § e § SR 98 dR-IR WS 81 O &1 I8 3177 Ia1ed P
AT BT AT AT I8 AT ? ...(FALH)... 9 dF 81 HaT oig S=8i4 usH A ey & IR §
IeATl...(TIET). ..

ot ST 3719 MY I8 TT HRY b 39 d)E I 899 § B IH I? ISP FdTcl-
STAT9 B b T ? ...(HL)...

#t Tofta gg: W7, J IR-IR §7 H @S B 9 B .(aHE)...
i SygumEfa: Mg Aol SISVl You don’t take notice of his interruptions.

...(Interruptions )... Whatever we are saying that will go on record and whatever Mr. Ahluwalia
says that will not go on record. You go ahead. ...(Interruptions)...

7t ITofta 97 : SIS g9 & foy SRt g ufay & oy .. (araem)...

MR. DEPUTY CHAIRMAN: | have not identified you. ...(/nterrupt/ons)... You cannot get up
like this and say whatever you want to say. ...(/m‘errupt/ons)... Please.

SHRI S.S. AHLUWALIA: Why are you naming me only? ... (Interruptions)...

MR. DEPUTY CHAIRMAN: Because Ahluwalia is doing it, so | said “Ahluwaliaji”.
...(Interruptions)... Mr. Ahluwalia, at present you are interrupting. When tomorrow
Mr. Pani interrupts, | will tell him. ...(Interruptions)... | request you to please cooperate.
...(Interruptions)... Let the debate go on. ...(Interruptions)... Please cooperate.
...(Interruptions)... | will not tolerate Mr. Pani.

7t ITolg gy MY R IR-TIR a1 I8 87 ...(FAYH)... Tg $el b g8 sFRS! I afel |
SR dIeld 21 ...(aETH)...

SHRI S.S. AHLUWALIA: Sir, he has to address the Chair.
7} XTSTa g § 3MMYD] RG] <3 &1 &l ...(TLM)...
ot STgUTafa: 3y 99 IR SRau|

N} TTSTa 3 UL S, 981 B8 W8T § b S8l WIgH HIReR &1 A571e a1 iR
Pl f ursH fAfer MR Ieufy | STex ved B...(aum)...

ot STaumfy : e 2, 98 99 Heolae hg o, 319 819 o1 9fg vl
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2} T PF : § I8 B @ E B A W I8 91 by Ahar A1 b o9 @RI $
Tt af faeted HIRa oy 2, A1 S9& dio-die i g9 381 A41? faeted o1 8re T,
I FHY B AR &b AN IAD! 91 Bl AP FIYR H bR B 918 W, * B gY HiF g4
2 A7 Sl AR JfeAT T Bl * B Fdhd &, d TN I1gH MRS TR g™ od & b 21 &
forT S=M P, ‘Every Indian loves you’.@ﬁﬁmmﬁﬁ?lﬁw%ﬁﬁmaﬁ
3Fe0 a<h Bl, THTaRITel aehl 81, clfds il & oIy P 4t dldd <1, Sl 781 ol fovdl &1 4t
TITeh ST 11 T MY BIs AlcThde AT PR 1 et 21 ...(Taem ). .

o} SIHIL: 37T o @@ TPE-T’I Nothing will go on record. gfe Eiﬁ’.% JoHx a1 Eﬁ, a

Nothing will go on record. Please conclude Mr. Shukla.

it Tofta gg: & S a7a1 # L 57 @ g1 W, S8} 9% CTBT UR W1+ B I 14 &, end
use BT AT 2, I IR Strobe Talbott B! fhdTe IaT o, AT IHH =1 WGg foran & fob 39 7
P IRGR 39 914 & oIy IR off foF 89 CTBT WX signature B | S9PT AET STaTd <A1 A1RT
19 3fTREe offex 3ifth IR dleli, df ffead w9 & I8 9a1¢ % S Strobe Talbott @1
fopare & foran & f6 S 99T CTBT WR ATsH B)A & fo1¢ S9 99y & UrsH fAf=Rex, NDA &1
T IR oAt A1 T off, 9 end use dTel FT ST AT (FT @t €. TR, H b a1
3T ¥ T FTEdT § b HYeh g HE H WRA BT el IR el gl Sff I8T § 3iR 31
R 3rd world country @1 IRE &1 ST ST &1 RTI= 6 3189 AT §, S7H WRA &I I Bl
Igd 9cd &7 ST 21 31T a8i SFRET B JIeAdTel Sfrg & fh JATses e # Ha¥ Sl
WEZISF[ IR BT Bl gﬁfw%ﬁﬁmaﬁégﬁ%ﬁ% HRXd Udh developing economy gl
B SIGT BT PR Ahd & R JoI 1 8 1 g8f S e A1y, Al HRA Bl
fpRaR 98 37d fPRER &1 | U a1d WRER aRalra (g Sif o Sars ot b are fopeft 71
TP A AT Al B agents F SIRY, R A1 ST s IR H Ug9 1Y &, I 981 IR 98 IR
H g S Belol ST ISt Bl JEdT T&TH B Aol & TS9P YRIUIS §91 Ahall 8, a1 59 AT |
B I #Eg BT AUl ¥R, § b iR a1 $ flY ARPR $I geTs <1 dr8dm § fb S
TSNS [ B, I IR &R-8R fide o7 871 51 g1 o1l & b 38T SS& &l 9o & forg
9 TRE & SR Uiy SY S, THM SR T W W ufidy g i, I8 # 9redr g1 9gd-
EENERIEIE

SHRI A.A. JINNAH (Tamil Nadu): Respected Deputy Chairman, Sir, no peace or amicable
relationship is prevailing around us with the neighbouring countries like Pakistan, Bangladesh,
China, Nepal and Sri Lanka. Infiltration from Bangladesh has posed a great problem for our
internal peace. Pakistan is a source of producing terrorism and exporting the same to our
country. All the Members have spoken in detail. For a long time the discussion was going on.
Sir, | will put an end to the matter about Pakistan. Yesterday while making a statement in the
Parliament, Lok Sabha, the hon. Prime Minister of India said that the doors are open for

dialogue, provided Pakistan fulfils the commitment to root out anti-Indian terrorist activity from

*Expunged as ordered by the Chair.
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its soil. Now, | draw the attention of the House about the barbaric racial attack on the Indian
students by the Australians. In spite of assurances given by the Prime Minister and others of
Australian Government, the Indian students are subjected to innumerable torture because of the

arrogance of the Australians.

Yesterday, an Indian woman journalist was brutally assaulted for writing an article exposing

educational scam.

Now, | would like to understand the current political scenario prevailing in Sri Lanka. Sir, 3
lakh Tamils — men, women, children, old and diseased — are kept behind an electrical fence
by the Sri Lankan Army. The Red Cross and media are prevented from seeing them. They are
put to a lot of inconvenience and are unable to express their position to anybody in the world.
Our Chief Minister of Tamil Nadu, Dr. Kalaignar Karunanidhi, has extended his co-operation and
helped by providing 4 vessels full of articles for their help and also sent Rs. 25 crores. The
Government of India, under the able guidance of the Chairperson of the UPA Madam Soniaji and
under the leadership of Dr. Manmohan Singh, has allotted Rs. 500 crores in the Budget for
rehabilitation of Tamils. | would like to request the External Affairs Ministry to exchange useful
dialogue to save their rights and see that they are given equal position with Sinhalis. During the
ethnic battle, a lot of their local leaders were assassinated. | would like to remind you of the
incidents that took place when Martin Luther King was advocating a theory of eradication of
caste, colour and creed. He was fighting for the people of Negroes or Blacks. The Blacks were
earlier considered and taken as slaves. He has taken a lot of steps and agitations for the
upliftment of the Blacks. But, now, due to the steps taken by Martin Luther King — of course he
was assassinated later — they are getting the benefit. They are now being treated equal to

Americans and now they are called as African-Americans.
MR. DEPUTY CHAIRMAN: Please conclude.

SHRI A.A. JINNAH: Sir, here, | would like to point out to the hon. Minister of External Affairs
that some of the Secretaries from the Ministry are going there and talking with President
Rajapaksa and getting his advice and coming back. They do not have the curtsey to go and
meet Tamils or the people who are suffering there. This is like pallukkum kaaval, poonaikkum
thozhan. It is means, ‘guarding milk as well as friendly with cat.” If this is so, they cannot get

justice. There are 3 lakh Tamils who lost their houses.
MR. DEPUTY CHAIRMAN: Please conclude, Mr. Jinnah.
SHRI'A.A. JINNAH: Yes, Sir. | am concluding.

They are losing their property. They have become homeless. They are not even having
clothes to wear. They are not having food to eat. The situation is very worse. So, | request the

hon. External Affairs Minister to personally visit Sri Lanka along with some of the Members from
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both the Houses of Parliament to take stock of the real situation and try to help the Tamils in Sri

Lanka in real sense. Thank you.

it 3TEE WS AeltgEra) (Ufeeh) drer): Aigaed fE-IavA A1ed, 31Tsl a9 989
G b 918 AR AT U1 & b THM AT §9 91 TR SRTBID B © b BN Job Bl @R
uiferedl 79 AR U= oTiTe off, 39 €1 oTTeTie REl A1feul o R 98 SfTeTe el e, A e
ST YT 81 Wehll 81 Right or Left, TI1 AR ¥ Sl 3TATS] TS &, Sl PO a1 Hel g 8, T
S99 910 W YA © 6 SR Yoo B! o149 ARE W 314 T TN 17 AT, ATSIE RS diferd,
peaceful co-existence, non-interference, GX Yol & AT H JERIA 1 BRI, TP A1
SRl T A 81 TR dlegdTd Y@ iR AMETER, non-alignment, SR I8 diferel
HIIH & AR SH IRE B 989 A & 91 W] JEAN I 2 6 89 99 39 99 W
b © b I il el oY 3k 39 IR 89! BIIH X8 A1eV| I8 98 STl &

AR JOR-T-3AToT ATEq ¥ i1 WY GIARST 9979 SR) fha €, 396 IR #§ o) ff 929
AT &1 a7 B1 ) Goob 2T, TSI 81 AT IR-TSRA &, AT g1 &7 A1l 7, 89 39 Al
P A1 ATedPTd I 81 $9 ST H 8H G oS DY, -l 8IdhR T8l I8 bl ol AP
foTQ T[T &< 7 81, 91 Il X8| 379 I8 I SR Wel © [ BTl &b d8d AN-Ue $ 8
FHAT 5| G5 4 Uoel A1e TaqaR Fe- | Sl Tl g1 A1, 7-8 ALl A AN S dIadid
g5 o1 B9 AN Udh-GaN 9 1A PR I8 I, Wi gaN 3faToT A IR I o & JAD! I8 PRAT 8,
T8 T BT T T 37 3R AR IofR-T-3MoT WIEd I8 Tl © 6 & 39 a1 & e
Y BRAT DAY, AN IFH Pl el a1 AR T H 81 ©, 84 QAT BRAT MYl 59 1 Bl
foTeTST X1 980 SIv! €, 319 I8 SRI%Te &) a1d & {5 g9RT S 980 &1 ) ueivi) o B,
fHETH, I8 Th SISl Job o SIS WS SHfe © {6 I8 dear & 7ol # o 8, I8
TR natural TSI TE1 1 379 AP SCIR & 1ol H ST TS &, I SIS BT oy d il ah
T T2 21 BRI IR I8 § f5 37 Al @1 Faert qrEa $ 9RY aR far sl a8t o
gPHT A1 g8l B1 S Ryl Wit € a1 981 519 S Bish §Hod Al &, IS99 9 ST urfery
JNETIR B &, I8 ITHI B B, Afh ART B Ig 8 {6 89 WIfhear &1, a8t & aril &
AT BT FeAsT of 3R i WY IS &, STH! TS BN, YR a7l Bl oAdx 7 Fef, T 3R
3ETId AR 1 # e 81 A1y I8 SR SIfRTeT WEd 8 3iR 78 o ) vl &R aeiR-u-
3ITSTH |8 7 3R THD! O HIH IoM 2, 1 § 39S oy I JIR&arg < gl Afer #
S U 91 3iR SIS 1 aTedl § 1% §pHdl & A1 I 89K dcqaid oid dT eldll A1 7e] deil,
St off BT, AR WIfRwIT @) SITaTH % AT BH STUAT relation HHSIR el B <A1 @R,
R T giaT) a1t Bt B, 98 fhei ft Job B B BN 71 g ol ¥ SR et € 8iR
IfEAT Wt gt € ofR farscht TEchl €, olfdT 99 o @l M, I Job Bl HIF &<l ol
g 3iR UIfhIT & i1 @ &, Q1 ol Bl Ol B 8, ITP fadl 3 UH-gax & oy
3TETE, gITST 3R BT 18] 81 d Sfd W Ueh-gax & a1 fHefd &, Al Aigedd H1 aalid HRal &l A
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T & Red I8 21 el & g Mg &, 79s gfame a1 € 18 €, 91k 991 fag g &, afd
P IIa9[a (el b AR U Algedd 8| QM1 Jobi & Aax & BH SIART & A1 U1 R
BHTIH TG AT I R BT BRI I & foIy § 3707 TR -Y-WROT § I8 SR BT
ared § & fUeel 7-8 7EI A il fHaRie < 2, 899 81 95 {531 &, 819« &) goie 4 9
BT &, 319 I RAtRTet 3T fh &9 % &1 a1fey| 98t & Sif o1 Al &, G8f Sil Riami anT
%,ﬁﬁmwmﬁﬁ%,m%,@cultural groups%,ﬁﬁ?ﬁ"ﬁ??ﬂi’l
Wexchange%ﬁﬂﬂﬁlWW%WWW@TWW?WWWI
SIEAT-IIFPEIT &1 SRy Bl STty R & fofg &4 Had ISM =12, ifdh 89 59 IR A
DI GH HRAT A8 ol 319 S8l T I8 s d1d I’ B, IR BT Jg Phacl Y AT
3T TRT B g1 <1 9 914 BT dlo9d © % 81 & auiiR-Y-31Tsi A1ed « % aeferar &1 o
T & ok 89 UR oot oI & @aTdl ¥ 81 f6an &, U 81 g[a-4a el @x a1 81 I8 a
P2Q b 78I AT BT AT W BAR A1 &1 SIS (a1 3R I T8 Be (o1 2 f arferar
& W1 I il TTSTS =el Y&l 2, a8 I 89 €1 BRI X% 81 <lfehT g8 S 379+l iferdl 8, TaRT
IR BT I 37T PR BT Pls AT T8l 5l BAN s A1l < I8 914 Hel & 3R H
I IR I IRIBTh BRI § [ T[T Bl AT Pl TS BT 781 | BT a9 & ATl
B 121 g8 e W) 981 IR Y% g 11 98 Ih! A B 3R IHHI I 81 79 BT 81T, B
I IS | PIS T el a1 B

MR™T AR 9= # R4t gab a1 311R o7st HReb 371 I W BT §, dfh J&i &I qri Bl
76 3T &, ST ST a1 g S]] &1 BHRT Joob qax Jowbl H S YgdMI Sl &,
AR WIRST Uiferdl & SR ygam1 SIr 1 311 J8i Gob 37 o1t o w3 3Re 9iRE H Sl
B SRR ST 8, B9R o ¥ $¢ A1 8151l 981 S &1 I G131 & Al a8f ugd &R ST
BT &1 BART Jodb 3R gt W Riisic 81 2, @ 98 fege wel dR W Rirsic 891 amfeg) gaRT
&1 SforTer a8t ST &, 1 98 ST 9gd SIed) 81 T8t 9% 891 & forg aferel < &1 ward §
1 I8 FHAT T SIS WX 21 &1 AieS! $B MR Tl 7, TARI Sl YR [fARTsT 8, 6+ fora
BRI W1 BI41 8, I8 I ST AT &1 I UR 1 3R &H AN Yo PIURI I, TOITY $HD
o 89 &1 BTl $ TIRY 39 €8 &I T, I 319 Tb I8 Gl $d BT 8l &l gl sIalll §
U TSR WIRST A8 Bl ddooile (% U d1d B G- BRP 371 91 TeH DR V8] g 3R I8
TE ¢ f% R F81 9 &1 S0l & SIRY ST A & HX9 Sl 810N 71 32 8, S 89 BIS |fad
TR FTo1 A1 B B T8T T [ TIRUIS BT W 89 AN I PIs <o 7Tel old &1 TS BToll 8o
B Al ST AT8d 8, clfdb 891 AN & STRY &1 1 a8 8, Riifh ITdl Hihl el
foreta 8, e v H, TSt H STHT A1 T M7 BIT 81 SAIAY I AR fASTR RS & 3fex
Bl I 15T JTRER &, S SIRY ST ATed &1 3141 WeR fiyell 8 b S afdy Cary #iem <11
el § H qHeIAT g b 89 IS} WINSI A18d 31 39 UR qasollg o+l 91y & 3R &9 I8
B A1 I8 TSR 81 S &R fasiRa @R g1 dHet W el R8T 7, 89N fasiRad
QIRST YIS de IR Bl W AU < I8! 8 3iR ITd] RIS Wt I W& 21 P Sl afdq
THI B, 98 A9 i TE1 &1 S 81 8, 98 A9 BRA bl § &l 5 81 7, A1 IS HuR |fdd
T T8l e AR
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# gHerl g 6 g9ART S Bk Uiferdl 8, 39 A9d ¥ 89N AR @RS &1 31eiie,
Sfetse Tiferdl W a1 a1feq) 50 9 T & orex §AR U89 & 3ik 3! 9 4RI Sould 2
gI-ag

ol icalia (e i S 5 i (JS pagndy) 530 geade da danl Glia
WS o S8 el o) S ala 8 ol sl |jpe 2y S s Sy
il G I o s et W oz b e el i (S Sde s ey
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st AIRE AR (AERTYY): g=udre, SUGHIUN HBIGd| ST ¥eq faeer #3ed &
HRI-HeAT] BT Tdi B X8 2] fUoel 9 auf § I 39 adH GRPR 7 faeeh T o ordx o
B a1 &, IH TR I8T BIBT AN - TDBI STl & I8 $9 a1 B 91 Al 7 =l B 3fR
e R fhar f gaRY ToTe) & 918 39 <9 &[99 i &t ST snaRfrer X&) 18, 98 9R
Ugel U H3l, U STateR ard 8% Sil & gRI ! g, [l 89 faaer ify & anfheae W
BT T ol S8 od BAR <2 DI fa<r N @t speRRrer vl a1 396 ar U & ofed o
3R g8 g o1 fd AR faoer AT BT S SMER BT @113Y, 98 SR < & (&l $I & 4
IGEHR BT AT EHD! fBeit ff T[c H S B Saegdhal 781 81 HRT &I fhet ff scies # 5
BT SRR el & AR U Y- Rl <21 B SRIIT A 31 961 BT B9 8HD! AT ST S8
oY, frt <21 & Wt g < o fedll ot Rifeg g1efl &, &9 S o ey Awsiie 3, 89 S 9 rerdid
PN 3R I P 1Y agreement B | ABIGY, 5 Ie e ¥ URET STdTeR dTdl 8% 9gd grael I
IBIH 59 910 BT Hgd BT {6 g & sfex St faerreia < €, S aifdaRia < 8, e
B ATATS IS <2 b 8] ggadil & I 7T DI TR Bl BT &1 T2 S 8, I Bl &l b
P Y, B9 BT Hag A I 1Y, 3HT ST UfId STaT8R Al 180 = ATRR 3R el & a1
frere) e sffela @l Ywalld @l 3R I8 & TNl A 9Rd $I 9gd o 99T TP 39
JATETAT BT Aed PR BT WHFI YT 3Tl 9RA <1 g1 & 99 RIg iR Uws <2 &
FATEE BT 3R I BT FHRITAT BT FHE B BT 941 {61, Afeh fUed o auf 4 frje
JffeTe # I o T off, I SAicre W o Bl 3 WA &l ot BT &1 H e <ei @
HRTAT 3T, R H W17 ol 9IR U&= H3ll 9109 SIS &1 Helad, 3ATST U IR v §9 91d Bl
ST 5 HEgR foa1 511 e € o 39 T stiaia & iR A Hoiqd B &1 Sawgdal ol

SUFHTIRT ARG, YR UH ifc g <or ©1 89 7 gaen faea wiifa & forg o o g1 5«
B} W} fre) <97 7 foheft IR <21 BT 319 37efiF BT D1 HIRTT BT & T 39T add g9 Bl
T fHaT & A RT 7 S B faR1e fohar 81 301 & a1er-21-91er WRd ¥ 31el T-31el T &7 ¥ 89
B BT N BN B, AfhT 87 Hoft off e wnifer & 9o 7 82 €1 79T 89 9 yaT jET 8,
BRI IBT YT &1 € 1 giram A 2ify 81 iifes 59 b gieram A nify, sgasen T81 &, =
TN A S fJergeiel o9 %, developing countries %, SREARCEDRS ATog Xelll, g aol I 3
T2 9¢ gl

SUFHIILT FEIGY, HRA B 43 T BT v Aecaqul 21 g8 91 8 f$ 849 a9 goiit
<20 & |1 T Y FATHR G AT6d ©, AYR Al qAIBR G A8l &l He I, A8 BHRI
TSR < A B, IR 81, Ut &1, sficidt 81 A7 urfheard 81, &9 918d & & 99 & a1
AR HER T B FEIGY, TART A 2 {6 519 I TSI & <97 7 o RRdr T8l 8,
B B W1 IH BT JHAT IS TS| 89 379 i) 91 USRI <20 B TSI TER UR AFRR
TE BT AR B1 EHRT FHI JET BRI I & 3R gt 91 &Y wer #A St 7 +ff war B
weiey, Mool =1 g9 vem w301 Sff 7 530 9e H U agd 3res! a1d de! ol {3, g9 oo S
ool D &, T AU 7 9ae1 Adhd &, oAb &9 Y TSR T&] dacf \ahd &1 3l 39
ST Fears R o &9 orae TSR <31 & A1 B A TG ATEd §, H ArdH Bl 9Id §
IR 9§ IS FhId b 91 81 81 3R 8H 1T TSI <21 P W1 31 HIE g9 BT HIF
B E AN A H IS S Tl 2, M 3R &9 fordt <21 & |1y wrifiy ared €, TR SH A e
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HeY T ATE € 3R DIs TSI < R I BHR] BN FHSIT 8, 1 I8 W1 99 B 9ol &1
B9 ITed & fob R Iy 9t & A1 I B, b 3R 98 I8 WA & fh 98 SAR ST &
ISR TR ATS BT IGTAT ThY SN HARAT BT destabilize B T, A1 T GYT 81 B

IYFHTIRT HE IS, el ST BT FoTil 21 3R B9 a8 JST1 T &, JERAT a18d &
AT GO <=1 B Al 39 e H Y 9@ 81T 3R H A § %, a1t F=T M SieHer Sft, it
T eminent TdI &, 7 WTYT &1, § ST 910 | 984 HSH § (o 3Tl Wb &b A1 THR
9T 3T ST T Sl QUIHE 83T § I1 Sl dIdid g 8, SHd] 99 ATe H g1 A1ey, I i
H T@1 A1 6 e aRE & &9 W & siey — I8 91d ¥ 81 718 & 98 af el
g).. 39 WHR AR T8I B S GBI 8, IHF 19 | U gap &, S gap BT AT FHBI ST
(YN 3R B DI BN, AN d ARSIl A8 & [P BRI MiddTs BT Qi 7 <, Sl AT I8
aTEd © 6 IR iR WIfehed™ & 1= o0 dy &1, S ehal Bl Has PR Bl 81 BRI
R AT ATfb BT H ST IEA AThd el b TS ST UTfeht™= ! R &, ford
IE W I8 IMMcihars ¥ ST 8T 8, I8 Y S9! 370 Yareer 21 ¥ fRIfy gg 9= e it §
3R H TSI g [ 31T B A BH F81 b Ueb T Dl 3 91 Bl ST X ASA B 81 & b Sl
BT IB 1 gl & 1Y BT 2T, S TS =i g™ & oy Wie] oY, S9 319 g I
JHA 81 BT B

3fc #, # 7' g fF 9 A1 7 8 & H o B 6 1 IRA B G YABT United
Nations &1 Holgd P H 3R United Nations Security Council P revitalize B BT faem § WY
AR HATSY 3R TARY WRGBR = HTHI 30T fHar & Riifd i world orders 98¢ I8 &, STHI
<T@ Y AT AT & % S United Nations & 311 SiT United Nations Security Council &,
S Tealell AT AT 3R SHH 4R BI Al REIERY 811 IRt g & Sl 99 €, Ia!
e O 39+ Bl ENKISE BT HIRTI BT T’«lT%QI BHIRT DdTH Economic and Technical Co-
operation H ¥ gg 1 significant YT 81 WY AR U, IRC (India-Russia-China), BRIC (Brazil-
Russia-India-China), IBSA (India-Brazil-South Africa), Indo-US Civil Nuclear Agreement,
Europe 31X European Union & 4T SN & A1 §HR 36 ® U MEH-YSH & e 94 &,
ST WGt 86 fiet Y81 81 South-East Asia TR EHRT faRIY &7 21 89 BRI w2 & fs
South-East Asia & Tt 21T & 1 THR HeE 37 81| 877 “Look East’ Policy T-RIY &1 89T
IR W BIIST B Tl 21 faIY % U 9 arpiaT, Sit {6 aga frosr gan etoa 7, 39 gfran d s9&
[T Y BT 7Y A FHR DI IR DI 21 India-Africa Forum Summit ST 74T fareedt # ga,
I8 il Uh Qﬁgﬁm Summit Tl IP STRY AR FEE African countries & 1T 31T gy FaR
Y SHPT ST BT BIFTY BT &1 34T dRE 4, 31l 2006 H Diplomacy Division of MEA, ST 39
a1 o fofg 91T 1T % India &Y foreign policy BT GAN TR & AT — ST FART delegation
exchange HNP IT seminar, symposium 3R workshop PYB AR S foreign policy %, SRASIR]
TH T ATAT ST TP |

37 #, § &91-1F1 B HRT b IR H Bl A, O ol R qd awh1 7 4t I8 v
2138 I 31 el [P FgRIM A Uh 95d do! AT H, PRI $G ARI BTl 89 PR & o7y
WWW%\}IﬁWgﬁﬂT%?ﬁWW@ﬁ%laﬁgﬁmdiplomaw,mﬁ%ﬂéﬁﬁ
BT YP HIBT FeTdl Bl SAFIT MR IRGR Bl S IR &1 <71 A8 T iR VA I dRars el
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B MY, S} A S D1 A1 Bel T8 AT AR [ TRE B 1 3] IR S, ITH! ¥
R BT B BRI AT

H =g, BAR faawr w3l Fgi Hije €, 9 a1l R &I | 50 A1 -1 H e Ar8dl §
o Disarmament Movement, SiT 1988 H it ITSTId el ST = Tl o1, B9 3l Bl fhe
HOIGd B D1 3R AR B IHD! QTS PR Dl ST07 B

S81 SIa1 b AT H AU 1 DI A PR Gl

it fysaofia Surdt (3rFH): ¥R, § 39 A3 & A1 3! §8 O Il 3R FHRRA Bl
ATIh SIRY BAR HAT ARG b ANMCH H AT T8l g1 AR, TS J-T T 989 §s © (a2 Al
T HRA iferdl wR, 341 ORE I § ST aredl § b gaR T1-33 A 91 39 H3A10d & 91 Jo
8% 950 AN IR FHRITY &1 WIS 319 ART Pl U1 81 e 1ei-$¥€ gid BRA e lsl &b A1 ST
BT & — ~TUT i) YT, TSI, RTHR 3R el S| §9 <21 b A1 984 3761 ke A
HHD g5 ST &1 o1 TRE 3 UTfBRAT b AT Terrorist THRIT P B ATST IBT IR [S¥herT
B Y81 8, S ORE ¥ e I, YT, TS, TUTA BT oAHx -3¢ H 95 91 8l 38T B
SIS el <2 H, SER A Fofl Bl activities B T8I &, BHR < b extremist shelter WHX F&T
activitiesW@%Wﬂ,ﬁmﬁmrelaﬂonsHﬁwqﬁéﬁw, Wﬂﬁaﬁ'ﬁarms
3 A TS} b b B, 39T WY India P extremists DT T8I SITHBR ST o4 W g9 b 81 I Bl
W %IK’ SRR FHRY External Affairs Ministry B IRB W 3T relations B ENl
activities 1 §& BT BT BIH HRAT I8 STR8] & | ATST b AT W1 37T PO extremists THID DY
%, W g o ve ware R g a1t Hisfrarel, o/ d il e drex €, 981 db
activity 81 Y81 & o I SeR Y U &, I AT YTl ¥ 37X activities B X8 &1 AT I8 IR folw
danger IR 81 339 foTT &8 YT & W1 3TW relations 9 TS, ATfdH $HDB] & P A |

s@mﬁaﬁwgﬁw development %B%TQGﬁE‘W\Pf neighbour countries %, ITp A1 91
BT T H ATt ST =1ge o a8l & fofg U Trilateral Highway Project announce febam
T AT — YR, RIAR IR ATgels & 1 — T8 project 31T fhe fRARY # B IR I8 ®9 db
complete BFTT? 3TH & Lidu | ATZAT & Kungming via RIHR Ud IR §, ST 319 d& 69 g,
TR 39 KT Bl 89 open B Thil a1 I8 T&1 BT development & T Wi 3R 99 <20 & A1
BAN AP & [T AT g BT AT, WifhT Tl e a1 AT b AR < Bl Ok A &1 50D
U Teprae 819 91 "R 7 SHBI dbT & IR T 8 A1 A bl 21 Al § H3 Aeled A sH IR |
A ST =T

S ORE W 3T9H B FeIYH o] 181 9 AR 2, Afhd 89 A 78 © % a1s1 981 Dam
FATPR I TG Bl stream Bl divert HRP I TSN BT IR 8 TETHR o ST & [T O HIoae
1 BT 81 3R IE HIolge aATS1 BT 2 d S A, I §91d 3R f98R 4 it &t 9ga
FHT 81 S, A R | 317 9gd i A €, 8% 99 89 @R drought & IR ¥ a1 41
FA 2| 3afey § A1 B SR ATSAT I8 HIoige B ST J@T © Al §HRI External Affairs
Ministry S99 IR H 318 dRE W Wax o 3R SHD] b+ Bl HIFTIT |

Y& # B Power Projects B & PRI AH BT SIT Northern part 8, drslcis RAT 8,
I 98 Bl flood 3R erosion B -8 situations UST 81 &1 &1 H TG b YT & A1 I
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PR §U IFDT | ST MY, 1P 59 W BIs Arorde {1 SI1g o &9 | 69 9 ) ARl |
concern Eﬁ,GET'%EFﬁTﬁa?WQIconcemEﬁ,mmﬁww%mﬁﬁwm
HHRIT WIRA ¥ 7 31T T 3T gD 1l el Y, H g9 fofg WY 3Ry ST gl

S IRE YfFerR Sl Bl bR TS | AN 59 IR G849 PR I8 o, 4 FHORI g (b (b
A1 FAAdH) B H A1 Fad 8, JfAgs IR Wbl &1 SAMTY 37T TAR < $I I & forg,
economic development @ oTg ¥ a1 Y, $8d foTq # 1™y S1gR1e &Rl g

SYFUTILT HETGY, H A Bl SUTST GHY e o1 A8 &1 3ATST SHRT [T Harerd, gt
& A= <=1 & A1 YD PR TET 51 T ARE BAR A1-33€ &b I TSRI <2 &, H 5 72 b N
H 91e T8T §, S A1 79 AT 31T deal BN, Al BH A HH A4~ Pl confidence ¥ ol 8T,
F1f-$3€ B consult BRI U AT deal BN, T 3BT I ATST YT H HRT ARPR B AR A
I B 81 38T 8, 3ATST T8 3,000 fhalIHiey o SITeT Hedh HRA WRER A 9478 &, 98 e a1d
ARIR®T BT 9eTg & oY Pl WIoTae B, I Igd 36T 81T S AXE MY T8l Il graR Hioidae
BT &, STH I R BT 81 &, WA B BIS B 8] T8I BIH BR X8 6, olfp Alq a1 <2
P ANIRD] F AT BT & H W §U, ST ST b ANRDI DI G AP I8 Arorae fBan
W,ﬁé@ﬁwmlﬁﬂsﬂmﬂood and erosion @ HTecTd Bl YR AT BT a1 SreTT
gl ST H SRIY BT § fob AT /g 3§ g1 F1d| Dl &1 I R H IH{IS 3@ § fob o4
I HH foreign dealing ¥ aﬂq:ﬁ:ﬁ-éw BT yfafafee < Sﬁ?ﬁ?j-gﬁ Eal W?ﬂééﬁf%l'q 0} Y
UITRRITST §TS ST, TS STTRIT I g, H U WINUT FHATG HRT gl &=IdTa |

#f} HigFIe STl (STR U< eN): SU[HTART SfY, 2041 Wl # &1 g gy, o girar &
R &1 g3 31 AUl ggen arwa fieeR &t Hise &1 o1l 59 fReer 7 e g_1 drda
BN R o, A1 $9 GFRIT o1 S SiR aRaTe] STl GORT arehdT o1 — S IR71T I USSR
collapse B3, I gth FARIDT B Pead a1 g6 fob GIAT 7 fhR ST, JIHINRATT 3R 8
AW Qb ASTId AL, Teb 3oi1g dRe bl 991 <@, clfeh g & a1 I8 Geriiat off fob
fEgwIT @t WRST uIferdl, el &1 19 3R 8% B el 7 90! g1 BT T 37| peaad
FIHR BISl AT R & @RS TIfoRT 31u Saesses &l a9 Ugdl, o9 fEgw 3ik
G B TSTs g IR ST ST 3MTSITE all| UTBRA b BT ol AT, I8 Tl MR
AT 2 11 ST BT 50 I IR e Raradi 7 fegwam &1 |y &, a8 fgwe o
GRS Tl & 3751 81 @1 11 &, <tfdhT 7 ST T g3l © b &9 del 7 el 98 <8 o,
&H SHRIBT 1 TR ¥ ARE ol Y € fob SARI sl § TEi 3 ¥eT © fob bl IR uR Sreiept
T 954 81 b §, SHP IR 1 Paad &, olfd 3R Hai & YadR HI <@l SIY, 1 I8 b
RIS b & IR TR 4 3R <=1 WY, Al G, TS g1 31 a4 g1 ead & 3R
TP 3 Bl DI HTIH TG AT TART IE AT © o6 89 ] IR 98 ¢ 3R 98% 981 &, I
A IS F AT TS BT ISTRE 8, I AN &, RTBi+ S9RT aTfersil 3§ dent ST 2AT1 21
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1E g T it IeTer e A1eq @t Uas fohard #9 4¢t oft 8k =i sU1& & RyatfRiel 3§ gab ardman
foraT 21 S=i I8 forkan B o S7el <31 & JMTSTE 811 & q18, EgHT 31 UgTd $I 2EIg STwkd
oft, Sl AigaRHT ST e 71 AL YR § T8RRI ambassador I8 dal fob Jeral 30 o
BT UgTel shiSe R faetar a1 3R g™ g4+ « I8 b8l & # 30 fa77 &b hfse w77, # 30 fa7
BT W1 USTS 37U 98 DI et § 9ol Y81 §, I8 99 39 fbard H foram gar 21 3R Sfg e
g4, R 30 faF &1 Ugie g &1 W a1, 519 S9! a1 Usl, 9 awh UTSIY dl
PR A, I WROM TOIR 99 TG AR, TN T4 JeAThId T8l bl M5 IH IR IR |
JaTE o= faar T, St gnRT el goib oml # oo B ey & wEer e § 6 g e
QI Dl gy ST 2eq Tt 1 IR SRTRIG o1, SR el o1 Rith 98+ &1 Sder <ar
o1, fopa 1P O gafe Bl dR AT S STl =1 B foraT| 31reT Y81 SToHel ! died | 93 3fd
P AP HET 6 M SART g Yoob 8, SAX dls gise A fbar oy, safey & a8
ESIgeele Bl old T ¥ /el <dT g1 § Yo =medl § % S &1 87 1 S9d ¥ 991
BIS APAR & ? AR AHATG BT AH 1 8, TN JATIDT DI AR TR SIS b A1 g1 UaT
B TSN SIS I8 o &, Sl fhferi™ & forg et =1 ot Rreft § 9% &s = o,
IR AT 4§ I8 He a1 o1 fd IRl @1 ST 3IRa1 B 51 31T 60 ATl ¥ d AT 9979 B
e @1 avw e faxard € Sl I8 fEg T S9! #ag B o, i 7 S &8 &
AT 872 39 TR<1 B Wi =el ST T8 21 311 Wt g™ &t avw g ran & |R goiferss, @
I e Hoob 81, T2 BIRA & 81, T2 URRAT & &, 918 3NHIPT & 8, Sa ATIdH! SIoxd =l &
TTed & % BAR Job &1 @RI giford! fhe =7 21 81 3iR 89 R BIIS 971 319 I+ ik W)
IFRIHT I STl b UTAR 3 I81 b BT A<l ©, ol P&l P YdaR A G1AT H I b DI
BIs oRId T8l 81 I8 BRI RERE 81 12, I8 9RI BIa 3R hael 841 =12y &
Rt ft gerferes, e g @t difersil IR Fa @ & oiik €t 92 uifersh & it g 4
ST 3IR T H 3 UST - Fabell o

31T ot & @7 U &1 791 2 © IR U8 $E W@ © (& A18d, BN ueH fAfer 1
I 91 B 8?2 G FaT b I8 arrdia 7 B Al R AT BN ? ST A el b Jrag aa 7
81, §19 & §7d Fot /ST a1d A 91 i, I PIs el B <ifh, BHDT 1Y IR UIforil 9%
ST UHTE BT AT 3R 9d! I Y Tl o |1l a1 arfey ot faxT it 7 e feamy
| 3T H ST AU DT S I g7 SIRIEH 6 1971 ¥ BgRIA IR 3717 11 AR & AR
Hob &g & A1 WS | UG e o, A o IS A1 9 3R g1 & AR Job
AR W1 I 9 397 BT T §CT X8 &2 R S+ Feredl o) %8 €2 TP R IR R
3ITqPT IAIDBT H FATRST BT 8 I 3T Ig SHY Bl b JH R AN I dSTs Al
TTE 81 1 Sh 81 UTHATT I b ST 3157 I AT BIF &2 I MAh! W IdT &1 SMRIBT
q IR B FHpTe™ & forg uifhar o1 U9 fa1 9 99 981 & Aexdl § | J 7)Y SleidHe
9 T 3R AIFAET B et SIRETIAR BT ST IR A1 = 77 AT T2 AT HeHIR AT fey
T T FH B A I8 8] by dahd & 31, T g1 e ? afe o a8 2 f&5
JFARIDT ST JHABT AR H JoH PR & folg I 8T 8, SU 81 8T Al 3FR &
AT % 1 HamRaT B foram a1 Ya-9-Wa SMIdT &l T&T | g1 US| & SISl &
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ST T8l 8, Wlfd AARIDT Bl UIfeRT AR A1 $¥I SRETATD T8I BR Fehell, HHI T8I SIS
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MR. DEPUTY CHAIRMAN: Now, the Discussion on the working of the Ministry of External Affairs
will continue tomorrow. Two speakers, the Leader of Opposition and Shri Sitaram Yechury, will

be participating. All other speakers have spoken and no more speaker will be entertained. After
that, there will be reply immediately after the Question Hour.

RECOMMENDATIONS OF BUSINESS ADVISORY COMMITTEE

MR. DEPUTY CHAIRMAN: | have to inform hon. Members that the Business Advisory
Committee in its meeting held on 30th July 2009 has allotted time for the Government business
as follows:—

Business Time allotted
1. Consideration and passing of the Constitution Half-an-hour
(One Hundred and Ninth Amendment) Bill,
2009
2. Consideration and passing of the Rubber Two Hours
(Amendment) Bill, 2009, after it is passed
by Lok Sabha.

MR. DEPUTY CHAIRMAN: Now, Special Mentions.

SPECIAL MENTIONS

Demand for taking strict action to check heavy inflow of
spurious chinese drugs into the country

SHRI A. ELAVARASAN (Tamil Nadu): Sir, | would like to bring to the notice of the
Government the heavy inflow of spurious Chinese drugs into our country. Recently, it has
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become a frequent story that a large consignment of spurious Chinese bulk drugs were being
found at Chennai Port. Bulk drugs are active pharmaceutical ingredients used in the
manufacturing and processing of medicines or formulations. Such drugs, when used in our
country, can cause harm not just to patients in our country but can also pose a threat to the
health of people in other countries as India is a major supplier of drugs to several countries
across the globe. Currently, China is the largest supplier of raw material for bulk drugs to India
and controls over 70 per cent of the Rs.15,000 crore annual market for imported bulk drugs.
Amongst such huge amount of raw materials, sometimes, spurious drugs are also imported.
Presently, there are no adequate officials in the office of Drug Controller General of India,
especially in Southern Region, to check the quality of drugs being marketed in the country, and
also, the quality of drugs being imported and exported from our country. Therefore, | urge the
Government to place adequate officials in the office of Drug Controller of India and keep a
stringent check on the quality and efficacy of medicines to prevent such huge inflow of spurious
drugs.

Need to cancel allotment of coal blocks to companies which have
failed to commence production

SHRI R. C. SINGH (West Bengal): Sir, coal is one of the primary sources of energy and is
accounting for nearly 70% of our energy needs. We have world’s 4th largest coal reserves and
we are largely adopting open-cast mining for extraction of coal. Coal blocks are allotted to cater
to the captive coal requirements of allottees. This objective has been negated by companies.
This becomes clear if one looks at the performance of companies to which coal blocks are
allotted. As of May, 2009, 201 coal blocks have been allotted with reserves of about 45 billion
tonnes of coal. The intention behind allotting the coal blocks is to quicken the process of
extraction of coal. But, till now, production has commenced only in 25 coal blocks and total
amount of coal so far extracted is only 30.02 milion tonnes. Every State and people’s
representatives are taking strong exception to the way in which production of coal is taking place
from these mines and demanding cancellation of allotment to those companies which have failed
to commence production of coal. Even the Standing Committee on Coal and Mines has
recommended, when the issue of allotment of new coal blocks came up, to cancel allotment of
coal blocks to companies which have failed to commence production and recommended
auctioning of those coal blocks as per new guidelines.

In view of this, | request the Government to immediately cancel allotment to those
companies which have failed to start production and auction afresh those blocks immediately
which helps in meeting the energy requirements of the country.

MR. DEPUTY CHAIRMAN: The House is adjourned to meet tomorrow at 11.00 a.m.

The House then adjourned at two minutes past seven of the clock till eleven of the clock on
Friday, the 31st July, 2009.
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